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LOK SABHA DEBATES 

LOKSABHA 

Friday, August 12, 1988/ Sravana 21, 
1910 (Saka) 

The Lok Sabha met at 

Eleven of the Clock 

[MR. SPEAKER in the Chai~ 

ORAL ANSWERS TO QUESTIONS 

[English] 

Tax Defaulters 

*244. SHRI AMAL DAnA: Will the 
MinIster ot FINANCE be pleased to state. 

(a) whether the Union Minister of State 
tor Revenue has stated recently In Calcutta 
that the reason for poverty In the country was 
for some people not paYing their taxes; and 

(b) if so, the details of such defaulters 
and concrete steps taken to recover the 
dues from them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) No, Sir. 

(b) Drive against the tax evaders is 
continuing with undiminished vigour. 

SHRt AMAl DA IT A: Sir, it is a very 
curious situation where the Minister has 
reportedly· reported through Press - made a 
statement that people are evading taxes and 

that is why the percentage of p8q)1e below 
the poverty line in India is ~3&per 
cent, and if they pay taxes, thingswallkt not 
be so bad. This, for the Minister's informa-
tion, is reported in the Bengali ~ Jugan-
taron 3.7.1988 and this has beeWStated by 
the Minister in a conference of Income-tax 
Officers in Calcutta where he distributed 
some rewards to the officers for their good 
work. In connectIOn with the Dhanbad coal 
mafia he said that these people have been 
evading taxes for a long time and that they 
have been able to recover about Rs. eight 
crores, which is only a drop inthe ocean. I do 
not know whether the wiser Mmister has 
been pleased to deny haVing made such a 
statement. Now the question that arises -
assuming that the Minister will now remem-
ber havmg made thiS observation about 
coal mafias - is what IS the baSIS on which 
they have proceeded against the coal ma-
fias and why is It that only As. eight crores 
have been recovered from them, when it is 
a well-known fact that these people have 
been evading taxes for a very tong time and 
in hundreds of crores of rupees. Have they 
been given the same kind of exemption from 
having to pay penalty and interest as in the 
case of Shn Lalit Sun and Shn Amitabh 
Bachchan? 

SHRI A.K. PANJA: Sir, the political part 
I will deal later on. 

SHRI AMAL DATTA: It is faduaJ. 

SHRI A.K. PANJA: Sir. it is not correct 
that I have made any such statement. Hav-
ing been in the Planning Commission for 
about more than a year. I would state that it 
is not correct to say that non-payment of 
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taxes is the only reason for the poverty. It is 
not that the only reason for their poverty is 
non-payment of taxes. What I said, Sir, was 
that many people were not paying taxes; that 
we must cal! upon them to pay taxes and find 
out a machinery so that there is a voluntary 
compliance so far as' tax laws are con-
cerned. That is why I mentioned ,that if taxes 
are paid, the Department of "Revenue are 
ready to cater that money for various devel-
opment programmes. More the develop-
ment, more the growth will be there. That is 
one of the factors which really contributes for 
elimination of poverty, not the only factor. 
That is what I had stated. So far as coal 
mafia is concerned, on reliable information 
which we obtained after making scrutiny, we 
had in one day - I don't know why the hon. 
Member has taken exception for raiding coal 
mafias - raided them, the officers raided 
them and found evasion of Rs. 8 crores, Sir, 
they were ruling there for a long time; not a 
shot had to be tired. Therefore, I persoAaily 
went to CaJcutta, called all the officers from 
Bihar, Ranchi and other places and pre-
sented them with some recognition of certifi-
cate of merit. 

SHRI AMAl DATTA: I said why only Rs. 
8 crores, not more. 

SHRt A.K. PANJA: Rs. 8.0 crores at that 
time were detected. But thereafter proceed-
ings will go on. That is the point. So far as 
giving them any amnesty or other things are 
concerned, the proceedings are now going 
on. t do not know whether any such applica-
tion has been made. (Interruptions) 

SHRt AMAl DA IT A: So, nowadays the 
Minister has started answering questions 
outside. (Interruptions) 

SHRI A.K.PANJA: That is so far as Shri 
Amal Datta is concerned. (Int9"uptions) 

PROF. MADHU DANDAVATE: Mr. 
Minister, will you come to the lobby for that 

answer? (Interruptions) 

[ Translation] 

MR. SPEAKER: Why both of you do like 
this. It will be constructed as favourtism from 
one Bengali to the other. 

[English] 

They are not to. 

SHRI AMAl DATTA: Sir, the Minister 
has said that the drive against the defaultors 
is continuing with undiminished vigour. Now, 
what are the criteria by which we can also be 
pursuaded to admit that there is any vigour in 
the drive against defaulters? Are there larger 
number of prosecutions, larger number 01 
people are being caught by the Income-tax 
Department and more taxes are being re-
covered from them? Has the number of 
defaulters gone down? 

[ Translation] 

MR. SPEAKER: Add the word larger 
number, otherwise, the number will enlarge 
further. 

[English] 

SHRt AMAl DAnA: I would like to 
know what is the modus operandI of thIS 
drive being carned on with undlmll)lshed 
vigour? What is the outcome or the result of 
this? To what extent the Revenue Depart-
ment has benefited? Secondly, you may 
know as the Minister that the Public Ac~ 
counts Committee last year made certain 
recommendations for intensive survey of 
professional and small business having 
regard to the fact that Income-tax Depart-
ment had already increased the number of 
assessees to a considerable extent. That 
was the recommendation. So, what action 
has been taken by the Department in this 
regard? Has any heed been taken of this 
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rcommendation. May I know what adion has 
been taken in pursuant to that? 

SHRt A. K. PANJA: So far as the first 
part is c;:oncemed. I am taking some time 
because the Member has asked the ques-
tion. Sir. I have got the figures here. In 1983, 
we have detected Central Excise cases 
worth Rs. 55.5 crores. In 1987, becausl of 
hard work by the officers. it has gone up to 
Rs. 1497 crores. 

SHRI AMAL DA IT A: This is the figure of 
what? 

SHRI A.K. PANJA: This is detection of 
Central Excise tax evasion. So far as 1984 is 
concerned, detection was 5,458 Central 
Excise cases. The duty evasion detected 
was Rs. 69.18 crores, and 81 prosecutions 
were launched. So far as 1987 is concerned, 
Central Excise cases detected were 6,715; 
amount of tax evasion detected Rs. 
1,497.67 crores; prosecutions launched -
128. And up to June 1988, Central EXCise 
anti-evasion agencies detected 2,648 
cases; Rs. 172.38 crores is the Central 
Excise duty evasion detected and prosecu-
tions launched: 76. 

So far as the recommendation of the 
Public Accounts Committee is CQncerned, 
we have taken note of it, many of its recom-
mendations we have already given effect to, 
but as the han. Member was the Chairman at 
that time I can say this that in 1985-86 the 
number of cases surveyed was 1,65,911; 
new assessees found: 1,05,688. In 1987 ... 

MR. SPEAKER: Put it on the Table of 
the House. 

( Interruptions) 

SHAI A.K. PANJA: In 1982-88 cases 
surveyed 6,19,032; and new aSSessees 
found· 5,23.376. Therefore. the recommen-
dation has been given effect to. 

SHRI AMAL DA IT A: In spite of those 
figures presented, that recommendation 
was made. What have you done with regard 
to ttTat? 

SHRI A.K.PANJA: We are taking steps 
gradually to bring in more people within that 
circle. 

SUggestion from the Election Commis-
sion 

*245. SHRI BASUDEB ACHARIAt: 
SHRI SURESH KURUP: 

Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether Government have reCeived 
any suggestion from the Chief Election 
Commissioner for a suitable amendment to 
the election law in order to eliminate any 
scope for casting doubts or suspicion about 
the Commission's action in ordering an elec-
tion at a given time; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) Yes, Sir. 

(b) As part of the proposals for electoral 
reforms the Election Commission has sug-
gested that the election law may be suitably 
amended to include gutdelines for fixing 
dates for elections. 

SHRI BASUDEB ACHARIA: Sir, the 
Chief Election Commissioner has already 
submitted his suggestion for framing suit-
able guidelines. Sir, there is a tendency on 
the part of the Government to postpone 
election on some plea or other. People of 
Allahabad did not have an elected represen-
tative for 11 months. Elections were post-
poned for 3 times there and election n Tam it 
Nadu is being postponed although there ;s 
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no drought orfload or deterioration in the law 
and order situation. The by-elections in 
Orissa and also the by-elections in Bihar, in 
Sasaram constituency, are being po'stponed 
on same plea. In order to avoid this, the, Chief 
Election Commissioner has submitted some 
guidelines. May I know from the Minister 
whether these guidelines have been exam-
ined by the Government, whether there is 
any proposal to have consultation with the 
political parties before acting upon these 
guidelines? What are those guidelines? And 
I would like to know whether the Government 
prop'oses to bring a legislation to amend the 
electoral laws. 

SHRI H.R. BHARDWAJ: Sir, I WOUld, at 
the outset, refute the allegation of the han. 
Member. It is not true that the Government 
have tried to postpone election at any time. 

SHRI BASUDEB ACHARIA: Yes, Tamil 
Nadu is aglaring example. By-election is not 
being held there. (Interruptions). 

SHRI H.R. BHARDW~: Are you_pre-
pared to hear me or not? 

SHRI BASUDEB ACHA,RIA: Yes. 
" 

SHRI H.R. BHARDWAJ: Then, please 
h~r me. About the election in Sasaram. he 
pointed out that the case is pending in the 
court and the Election Commission itseH has 
not asked for this. (Interruptions). I am deal-
ing with this point by point if you want to hear 
it. 

In Bihar, in the Sasaram constituency 
there is no election because the Election 
Commission has said that since an election 
petition is pending we cannot hold elections .. 

SHRI BASUDEB ACHARIA: What abut 
0Iher ~ions in India? (Interruptions). 

SHRI H.R. BHARDWAJ: Pklase listen 
/ for Heaven'. sake. Then 80 far as the alec-

tions in Tamil Nadu are concerned, I would 
inform the hon. House that recently we had 
a debate on the P~esidential proclamation 
and that is in the press even. The State 
authorities have said that ejections would be 
held a little later. At present, it is not the 
conducive time. 

He asked, what are the guidelines. I 
hope,.,the hon. Member may be knowing it. It 
was decided ..... (Interruptions) 

PROF. N.G. RANGA: Mr. SpeAker, Sir, 
are we to follow the question or the answer 
or what? There is too much of confusion. He 
is going on replying and he is putting on 
questiops. They must have patience to lis-
ten. 

MR. SPEAKER: You are right. I am not 
allowing them. I can only appeal, Prof. 
Saheb. 

( Interruptions) 

PROF. N.G. RANGA: I am not able to 
follow. 

MR. SPEAKER: You are right. Same is 
with me. I agree with you. 

SHRI H.R. BHARDWAJ: I want to edu· 
cate my friend, as best as I can. (lnterrup· 
tions) 

MR. SPEAKER: I agree with you. But 
they go on persisting. That is their habit. 

PROF. N.G. RANGA: H they have got 
that bad habit, let them not impose that bad 
hC!hit on us. 

MR. SPEAKER: They should listen to 
you. Once in a w~ile, they should listen to 
sane advice. 

SHRI H.R. BHARDWAJ: About the 
question of deciding when a particular by-
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election should or should not be held, as far 
back as 1984, the Supreme Court held in a 
case-State of Haryana Versus another 
Party, Election Commission of India-and 
reported in 1984 SC 1406. The propositions 
enunciated by the Supreme Court are as 
follows: The first one is, ultima~ decision as 
to whether the holding of an election should 
be deferred on the ground of law and order 
position has to be decided by the Commis-
sion itself. 

Second is, the Commission is duty 
bound-may I repeat, duty-bound-to con-
sider the views of the State Government as 
it is undoubtedly in the best position to as-
sess the situation of law and order in areas 
within its jurisdiction and under its control. 

I would not go into further details be-
cause the basic question is, when a State 
Government says that there is some diffi-
culty with regard to law and order, it is the 
Election Commission which looks into it and 
finally decides it. It has never happened in 
the history of the country where the Election 
Commission wanted an election and the 
election was not held. We are proud of the 
Ejection Commission's performance and 
they have held elections on time. 

SHRI AMAl DA IT A: Will you make him 
a Governor after his term, like Mr. Trivedi? 
( Interruptions) 

MR. SPEAKER: What are you doing? 
Why do you interrupt all the time? 

( Interruptions) 

SHRI BASUDEB ACHARIA: We have 
seen how the election was rigged in Udham-
pur. To stop this type of rigging and to reduce 
the influence of money power and muscle 
power in the elacticms, the changes in the 
electoral laws are very much necessary. The 
Prime Minister in his recent Press Confer-
ence has stated that a draft Bill is being 

prepared, and is almost in a final stage ,nd 
the Opposition leaders were oon~ed. He 
said, they were consulted before finalisation 
of this draft electoral laws Bill. 

May I know from the Minister when were 
the Opposition leaders oonsulted and what 
were the suggestions made by the Opposi-
tion leaders? When will this draft Bill be 
pleased before Parliament? 

SHRI H.R. BHARDWAJ: Sir, the Prime 
Minister has rightly emphasised that the . "-process of electoral reforms IS to be expe-
dited. tie has given directions and it is cor-
rect that we are almost ready with every-
thing. But I am grateful to the han. Member 
that he talked about Udhampur election. You 
must have seen in the recent by-elections, 
what a blatant misuse of official machinery 
was made in the adjoining State. 161 polling 
booths were captured by the official machin-
ery of Haryana. (Interruptions) 

SOME HON. MEMBERS: What about 
Udhampur? (Interruptions) 

SHRI H.R. BHARDWAJ: Please listen 
to me. Have the patience to listen to me. If 
they have the sincerity of purpose, they must 
listen to my reply. I will request Madhu 
Dandavateji to ask those gentlemen sittng 
by his side to listen to me. 

PROF. MADHU DANDAVATE: I am 
listening to you. 

SHRI H.R. BHARDWAJ: I want to use 
your good offices to educate him. You kindly 
look in to this. This Prime Minister, as the 
leader of the nation, is genuinely concerned 
when we found one morning that 20 KM off 
Delhi, the capital of India, the Haryana State 
Police, the State machinery, is let loose over 
the polling booths and captured and what-
ever happened in Udhampur was also taken 
cognisance of and the Election Commission 
was approached. Is it the democratic proc-
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8SS, if you believe in that? Therefore, the 
Election Commission pointed out the accus-
ing finger wherever it was due and, after the 
finding of the Election Commission, remarks 

. were given in this that the Lok Oal was 
responsible for the murder of democracy in 
Haryana. (Interruptions). Will you kindly lis-
ten? Please listen to me. What else to be 
done now? In Udhampur, he has -ordered 
repoll and you have seen the result. 

SHRI BASUOEB ACHARIA: Who is 
responsible for murdering democracy 
there? 

SHRI H.R. BHARDWAJ: There is no 
complaint with me from the Election 
Commission against anybody. The moment 
it will come, I will not hesitate to take action, 
if I can take. But you must listen. If you close 
your eyes to the realities, you are not believ-
ers in democracy. We are all concerned that 
this thing will not be allowed to happen in this 
country. Whatever crisis is involved, I must 
caution, whether it is our party or your Party, 
if you are cncerned, stop it forthwith (Inter-
ruptions) and we will take strong action. We 
are finding ways and means in consultation 
with the Election Commission that any party 
or candidate found indulging in this type of 
malpractice of being above the law, whether 
it is ruling party or any party, the strongest 
action should be taken against the person 
concerned and against the officers who are 
involved in this type of favouring the ruling 
party. These are the measures which are 
under consideration (Interruptions). 

SHRI BASUOEB ACHAR1A: He has not 
replied to my question. Were the Opposition 
leaders consulted or not, as Prime Minister 
said? 

SHRI H.R. BHARDWAJ: So far as the 
consultation is concerned, these days these 
Opposition leaders cannot be identified 
(Interruptions) 

PROF. MADHU DANOAVATE:·. He is 
right. He cannot identify Opposition leaders. 
We cannot identify Ministers and their port-
folios because of constant reshuffles (Inter-
ruptkins) . 

SHRI SURESH KURUP: The Election 
Commission is an independent body but 
whatever the Government may say, of late 
an impression is being created that its deci-
sions are more and more influenced by 
Government. So, if this impression gains 
ground, it will strike at the roots of our democ-
racy. 

So, I would like to know from the han. 
Minister what steps the Government would 
take, to make this Commission and its deci-
sions, truly impartial so that in future this 
Commission will not be a silent spectator to 
election rigging, as it happened in Tripura. 
This is first part of my question. 

PROF. MADHU OANDAVATE: It is 
unparliamentary laughter of Prof. N.G. 
Ranga! 

MR. SPEAKER: This is a satire. 

SHRI SURESH KURUP: The second 
part of my question is whetherthey are going 
to bring forward the legislation on electoral 
reforms in this Session. 

SHRI H.R. BHARDWAJ: J am certainly 
not in agreement with the han. Member 
when he alleges that the Election 
Commission's orders are not impartial. They 
are impartial. This has been a tradition in this 
country. Sometimes, we are also not satis-
fied by the decisions of the Election Comm is-
sion. But, we always accept this forum as 
very independent and very firm and impar-
tial. There is no question of imputing allega-
tions against the Commission when you fail 
in your electoral process or you do not suc-
ceed. We shpuld have faith in the institutions 
and we will do everything to strengthen this 
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Institution this way or that way Whateverthe 
ElectIOn CommissIOn wants, we will cer-
tainly give that strength to the ElectIOn 
CommiSSIOn 

SHRI CHIRANJllAL SHARMA Sir, In 

view of the categorical statement gIVen by 
the hon MInister In this House, now that the 
Government IS aware of the atrocities that 
were perpetrated and the excesses that 
were committed In the recent by-electIOns 
held In Haryana, Will the han MInister kindly 
let the House know as to what concrete 
steps are being taken by the Government In 
view of the past experience to put an end to 
this practICe which IS most obnoxIous? 

SHRI H R BHARDWAJ I would like to 
put on record that-It 15 always expected that 
when It IS found that the official machinery IS 
used, we expect the Chief M,nister to take 
action against the emng officers But, unfor-
tunately, he has not done so We are now 
receiving the details of the complaints offl 
clally and we Will see that whatever action IS 
needed, the action Will be taken from our 
end We Will also see how the laws can be 
strengthened to deal With the future Situ-
ation 

SHRI C MADHAV REDO I Sir, the han 
Minister referred to the judgement of the 
Supreme Court and said that the ElectIOn 
Commission IS duty-bound to consult the 
State Governments for deCiding a date for a 
particular by-election I read the Judgement 
I agree With the hen MInister But the point 
here IS under the pretext of thiS JUdgement, 
many States including the OpPOsition-ruled 
States are taking plea under thiS, they are 
making some excuse or the other and they 
are Interiemng with the Independence of the 
CommiSSion But the han MInister has said 
that the Election Commission IS qUite Inde-
pendent Where IS the Independence? 
Under the pretext of thiS partICular Judge-
ment, the Election Commission has become 

helpless. It IS entirely depending upon the 
State Governments. I would like to know 
whether the Government IS gOing to amend 
the law to see that the Election CommISSIOn 
has got total Independence In thIS matter. 

SHRI H.R BHARDWAJ: Sir, I have 
subm mad at the outset that the final decISIOn 
IS that of the ElectIon commiSSIOn always 
But If a partICular situatIOn, at a partICular 
pOInt of time, IS pointed out to the Electron 
Commission and If the ElectIOn CommiSSIOn 
IS satisfied, then no other party IS relevant In 
the constderatlOn either the State Govern-
ment or the Central Government or the Elec-
tion CommiSSIOn All the pollttcal parties are 
Involved In the fray of electIOn In the States 
That IS where the Judgement of the Electtor 
CommiSSIon stands The matters have gone 
to the Courts The Courts have laid dowr 
guidelines If the guidelines are not suffl 
clent, we can certainly legislate on furthe 
gIVing guidelines Even the code of conduct 
whICh we voluntanly accepted, IS not beln~ 
followed That IS my submiSSIOn, which thE 
House must consider The code of conduc 
requires that offICial machinery should no 
be used I pointed out as to what happenec 
In the recent electIOn Now, proposals hav, 
come If the Election Com miSSion wants the 
we can lay down some gUidelines for evol" 
Ing how and when the dates for electIOn 
should be held, then more strength will b 
given, firmness Will be gIven to the Electlo 
Commission But you cannot eliminate ce 
taln things Your own states Will cry later a 
that they are not being consulted They rna 
cite law and order problem You better cor 
suh your Chief MinIsters and come back t 
us 

[ TranslatIOn] 

MR SPEAKER On thiS Issue, I thin 
we all have to take thiS thing IOto constder 
tlon, It IS very Important 
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[English) 

It is very important things. Your own states 
win cry later on that on that they are not 
being. This issue concerns not .only any 
party particularly but it concerns us all. Fur-
ther, it concerns not only the po1itical parties 
but also it concerns every working man, 
every man and every thinking man in this 
oounW· 

[T rans/atioT)1 

It we ignore it, o~r entire system will be 
disturbed; 

[Eng/ish] 

It is the very limb on which we are sitting. We 
will be cutting down the very roots of demo-
cratic life and procedures here in this coun-
try, if we allow such things. Democracy is the 
only thing which we must cherish and must 
safeguard on a" fronts. it must be cherished 
and safeguarded by the people concerned. 
We should not let it happen. Whoever does 
it, he is not our friend. Whichever party does 
it, that is not the friend of the people, that is 
not the friend of the Constitution or democ-
racy. The people should not allow this, 
wherever it may happen. 

( Interruptions) 

DR. G.S.RAJHANS: Sir, there should 
be a Hatf-an-Hour Discussion on this (Inter-
ruptions) 

MR. SPEAKER: Next Question. 

Income Tax Exemption ~ Thlrumala 
TlrupatJ Deva8lhanam 

*246. SHRI BHA TTAM SRIRAMA 
MURTYt: 

SHRI G. BHOOPATHY: 
Will the Minister of FINAtlCE be pleased to 
state: 

(a) whether the Thirumala Tirupati 
Devesthanam (TTD) has been exempted 
from the purview of the Income-tax; 

(b) if not, the reasons thereto; 

(c) whether a memorandum with a re-
quest for granting such exemption has been 
received from the (TID) and some MPs; 

(d) if so, the details thereof; and 

(e) the decision of Government 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): (a)to (e). A statement is given 
below. 

STATEMENT 

(a) Yes Sir, -the Thin.tmala Tirupati 
Devasthanam (TID) has been exempted 
from income tax by notifications issued from 
time to time under'section 10{23C) (v) of the 
Income-Tax Act, 1961 for assessment 
years 1973-74 onwards. 

(b) Does not arise. 

(c) to (e). Section 10(23C) (v) under 
which the exemption was granted to the TID 
by notifications has been deleted by the 
Direct Tax Laws (Amendment) Act. 1987 
with effect from 1-4-1989 and a new section 
80F has been inserted laying down a uniform 
discipline for exemption in respect of all 
voluntary organisations. The Government 
has received representations interalia from 
the Thirumala Tirupati Devasthanam and 
some representatives of people against the 
change brought about by the Direct Tax 
La~ (Amendment) Ad, 1987. The issues 
raised in the various representations have 
been examined by the Government and the 
decisions th,reon will be reflected in the 
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proposed Direct Tax Laws (Amendment) 
BiII,1988. 

SHRI BHATTAM SRtRAMA MURTY: 
The exemption enjoyed by the TID stands 
withdrawn from 1-4-1989 in view of the re-
cent Amendment to the Act. But as per 
Section 80F t the Government has intro-
duced a certain uniformity as far as exemp-
tions are concerned in respect 01 all the 
voluntary organisations. May , point out to 
the hon. Minister that the lTD is an exclu-
sively unique orga'1isation; it has a special 
status of its own and it cannot be equated 
with other voluntary organisations. There-
fore, under these circumstances, 1 would like 
to know whether the hon. Minister willi re-
examine the position and give an assurance 
to the House that the exemption which was 
hitherto enjoyed by the TID will again be 
restored to tt,em and it shall not be with-
drawn from 1 -4-1989. 

SHRI A. K.PANJA: Since this law came 
into force after the amendment, various 
representations have been received from 
the people and also from the Me rTlber:; of thiS 
House and also from the Rajya Sabha So 
far as the points made regarding ITO are 
concerned, a point has been mads that the 
local State Act is controlling their functions 

"and when the local State Act IS controlling 
their fl!r.ctlons and the chartlable purposes 
are m&t, why should Section 80F come in. 
These are under examination, anj in this 
Session, probably very soon, this will be 
reflected in the House In the Amendment 
whICh may 00 brought In so far as these 
:nstitutions are concerned. But I want to 
make it very clear that "there IS some misap-
prehension about this. that,s, Section 80F. 
What the Act has done whir.h this House has 
passed is this. The specified chartiable pur-
poses are already there; those have been 
specnied and the donors who are also giving 
for those specified purposes. If thos~ are 
done, then no tax is to be paid. But if they do 
not do so. then controls are to be made that 

the purpose which is chartiable is main-
tained. That was the reason. There was 
another point made by some hon. Members, 
signed by about a hundred Menjabers led by 
Shri K.S.Rao, that a Director shoukt be 
appointed or a member should be appointed 
from the Tax Board to the institution. There 
we have already decided not to enforce that 
- so far as that point is concerned. The 
others will be reflected when the Finance 
Minister J- dces the Amendment in this 
House. 

SHRI BHATTAM SRlRAMA MURTY:' 
have not got a specific and categorical reply 
from the Minister whether the Government 
are considering a proposal to introduce an 
amendment with a v,ew to restoring the 
exemption which was enjoyed hitherto by 
the ITD. In any c~se the point is this. It is 
equated with the rest of the voluntary organ-
isations. It is not justified for the Government 
to equate this body with the rest of the 
voluntary orgamsation. That apart, I would 
like to know whether the Glirdwaras, the 
Mosques, the Churches and all other bedies 
stand to get the exemption or they are also 
gOing to be levied some income-tax as in the 
case of the lTD. 

SHRI A.K.PANJA: All chantab'? tnstitu-
tIO~S and ph,lanthrophic 'nsttl:tlOn~. re-
search umts and study units. r.;)t on the basis 
of religion only, are all being considered Tne 
han. Member Old not probably hear me: I 
have said that. so far ae_; tne ITO is con-
cerned, a special POlOt has been m..ide that 
the State Ad is controlling their expenditure. 
In that connecbon we have collected aU the 
materials. It will soon be reflected an this 
House. I cannot a~sur6 you now what is 
go;ng to happen in the House. 

SHRI BHATTAM ~IRAMA MURTY: 
My point is totally different. As far as other 
institutions are concerned, Churches, 
Mosques, Gurdwaras, pte.. they are all 
ther~. Do you want to simultanGOus~ make 
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this applicable and impose income-tax on 
them also? Or, are you only considering the 
question of TID? 

SHRI A.K.PANJA: It applies to all. 
Section 80F applies to all, not only to liru-
pali. As Tirupati was enjoying the exemp-
tion, this question came. 

SHRI K.S.RAO: As the non. Minister 
said, it is true that, in regard to certain volun-
tary organisations or charitable trusts, cer-
tain individuals are misusing and in some 
other cases Government themselves are 
misusing. In any case, we all agree that the 
faith in God is a great check on the evil 
thinking of any individual. lord Balaji was 
very popular and supposed to be a very 
powerful deity. And it is the duty of the 
Government, whether it is the State Govern-
ment or the Central Government, to see that 
this faith is not taken away. This is one thing. 
I am putting the question. There are certain 
incidents where Acts of the State Govern-
ment have affected this failth. Similarly, now 
this Ad. is also going to do the same thing. I 
request the Hon. Minister to give a cat~ri­
cal reply that this will not be amended in such 
a manner that it will not be affected by 
amending this Act as well as by putting 
certain restrictions on the State to perform in 
a way that is should not be affected. 

MR. SPEAKER: That is ail. Have you 

got to say something? 

SHRI A.K.PANJA: I have already an-
swered that all these aspects are being 
examined. I do not want to give any assur-
ance as it is going to come in this session. 

Pending Income Tax Cases 

*248. SHRI NARAYAN CHOUBEYt: 
SHRIINDRAJITGUPTA: 

WiH the Minister ot FINANCE be pleased to 
state: 

(a) whether Government's attention 
has been drawn to the new~ item captioned 
- -Many go scot-free after I-T"raids" appear-
ing in the "Hindustan Times' of 1._8 July, 1988; 

(b) if so, whether it is a fact that the 
disposal of the cases is very slow and the 
number of pending cases go in increasing 
year after year; and 

(c) if so, the action proposed to be taken 
for the speedy disposal of the cases? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN.THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA) : (a) Yes, Sir. 

(b) and (c). A statement is given below. 

STATEMENT 

9303 prosecutions in respect of tax offences were pending in 'courts as on 31.3.1986. 
Details regarding Prosecutions launched and decided since then are given below:-

Financial 
Year 

1986-87 

1987-88 

No. of prosecutions. 
launched decided 

5258 396 

7361 433 

pendency at the 
end of the financial year 

14165 

21093 
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Wrth a view to securing speedy disposal 
of prosecution cases launched by the In-
come-tax Department, the Government took 
the initiative for persuading the State Gov-
ernments to set up special courts for trying 
economic offences or to earmark certain 
courts exclusively for dealing with such 
cases. As a result, special courts for trying 
economic offences have been set up at 
Hyderabad, Muzaffarpur, Bangalore, Er-
nakulam, Indore, Cuttack, Jaipur, Madras, 
Madurai, Allahabad, Kanpur and Delhi. The 
State Government of Gujarat, Maharashtra 
and West Bengal have been requested to 
Similarly set-up special courts, or earmark 
certain courts, for excluC3ively dealing with 
economic offences Continued efforts in this 
direction will be necessary to achieve 
speedy disposal of such cases. 

SHRI NARAYAN CHOU BEY: You will 
be surprised to see the column 'Number of 
prosecutions, launched and dflCided' in the 
Statement. Cases are increasing and pend-
ing cases are also increasing. Ca.:es pend-
ing in 1986-87 was 14165 and in 1987-88 it 
is 21093. It is a good thing that since the 
pending cases are increasing, for securing 
speedy disposal of prosecutior. cases 
launched by the Income-tax Department, 
the Government took the initiative for per-
suading the State Governments to set up 
special courts for trying economic offences 
etc. etc. As a result. special courts have 
been set up at Hyderabad, Muzaffarpur, 
Bangalore, Ernakulam, Indore. Cuttack, 
Jaipur, Madras, Madura;, Altahabad, 
Kanpur and Delhi. My first question is whtat 
do you mean by cases decided? And how 
many cases have been prosecuted? Ho~ 
many cases you coukl not prosecute? What 
is the main factor? You caught hold of 5258 
cases and you have decided 396 cases. 
What is the meaning of the cases you have 
decided? 

Another thing is that when did you move 
to the State Government for which special 

courts have been set up? What is the result 
of setting up these courts? H you have set up 
special courts on the advice or on the sug-
gestion of the State Government, even then 
the pending cases have been increasing. 
What is the "reason for that? 

SHRI A.K.PANJA: T-he meaning of 
'decided' is the decision given by the court in 
a prosecution case. So far as the number of 
prosecution is concerned, if the Hon. Mem-
ber reads it carefully he will find that we have 
given the number of prosecution in the first 
column and out of those, cases decided by 
the court is 396 and then comes pendency at 
the end of the financial year. In 1986-87 we 
could find out a case for prosecution in 5258 
cases. In 1987-88 we would find out good 
evidence, cogent eVidence, for launching 
prosecution against the offenders in 7361 
cases. The courts have decided 433 cases. 

So far as setting up of the courts is 
concerned, the States are being asked since 
1980. Some of the States have readily 
agreed to it and have set up the courts 
Andhra Pradesh has set up on 5th June 
1980. like that, I have got the tull statement. 
Unfortunately many cases are there in West 
BengaJ and I hope the Hen. Member will talk 
to the Han. Chief Minister of West 8engai to 
set up these courts immediately. Otherwise 
cases are pending there for a long time. 

[ Translation) 

SHRI NARAYAN CHOUBEY : Sir, that 
is no answer. He simpty read out the note 

{English] 

How many have been convicted as yet'? 

[ Translation1 

MR. SPEAKER: He has already told. 
The number is 433. 
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SHAt NARAYAN CHOUBEY: I do not 
know what he has told. 

[English] 

SHRt A.KPANJA: In tne question that 
was not there. Hthe Han. Member wants-it is 
a long statement- I can give the 1987-88 
figure. In 1987-888 prosecution launched, ., 
which I have already mentioned, 7361, 
cases decided 433, conviction 53, acquittal, 
189, compounded 191. It does not depend 
on us, it depends on the Court. 

SHAt NARAYAN CHOU BEY: The Han. 
Minister advised me to advise the State 
Government of West Bengal to set up a 
court. I will oblige him. But I will just request 
him to tell me as to who is to request the 
Government of Gujarat and Maharashtra in 
this regard who are not implementing what 
you havedicided in 1980. It is not my agency. 
Our agency will try to do there. The resuft 
shows that the report as it has come in the 
Press is very ~rrect. Whenever income tax 
offICers raid. whenever some amount is 
found, it comes in the Press that so much has 
been found and so much has been done. But 
uttimatety parvatasiy mushika prasowa; 

You yourself have said th~! so many 
caSQC; have been launched, the number of 
d!d5·ons are much te~ and the f'lumber of 
convictions art much more less. Naturally 
going scot free of ~ple who are doing alt 
these illegal ~ctrvities is a fact. 

[T ranslalionJ 

MR. SPEAt<ER: Put your question Mr. 
Choubey. You linger on the question. In fact, 
you are answering the question yourseH. 

(English] 

SHRI NARAYAN CHOUBEY; What 
adion do you prop0s6 to ta\c.e in this mdtte,? 

> The Report is very much correct that many 
go scot free after IT raids. What do you want 
to do to see that many do not go scot free in 
this regard? 

SHRI A .. K.PANJA: The guilty may es-
cape but the innocent must not suffer. That 
is the law of the land. It is the court which 
decides. If we fail to prove it, we cannot 
interfere with the freedom of a citizen. We 
cannot dictate the court saying that we have 
to convict them. We have taken all steps to 
find out the cogent evidence, oral and docu-
mentary, and prosecution is launched. 
Thereafter if the court decides otherwise, I 
don't think we can interfere in this respect. 

So far as the Hon. Member's duty to-
wards Gujarat and Maharashtra is con-
cerned, I think he is a Member of Indian 
Parliament and he has an equal duty every-
where in India. 

SHRI NARAYAN CHOUBEY: This 
should have been mentioned earlier. 

SHRI SRIBALLAV PANIGRAHI: It is 
.ommon knowletJge that the crusade 

against such evasion is going on in our 
COulltry vigorously for s:Jme til oe Thanks to 
thG G~verr.ment of India (or that. I would like 
to know whether it is a fact that the proceed-
ing with cases in the competent forum 
against the tax evaders is getting hampered 
IS being obstructed by frequent issue of stay 
orderc.; by certain courts. I mean, V'Jest Ben-
gal s~ems ~o !::,e very famous in this respect. 
Parfcularly some Benr les of th HlQh Court 
ha've the dIstinction of having jssu~d a larqe 
number of ste;y order~. That is causing ob-
structlC'n In j.)rocaeding with t"'e Ccl5es expCJ-
ditl()u~!y . If so, i would like to know Nhe,ner 
the 3overnrn~nt have ~nalysed tn& reasons 
fOE this situation and what step::1 the Go'larn· 
m ',.i. are c:omempjatii~g L) overcome lhis 
situat:Vt} in the inter .)si of speedy di;:posal \)f 
such cases and larger rs(.;overy of thE)~ 
am"iJr;!~ . 
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SHRI A.K.PANJA~n our Country judic .. 
ary Is absolutely independent and function-
ing independently. Therefore, I cannot 
comment,on the stay orders granted by the 
courts of taw. But we are taking steps. We 
are briefing panel counsels so that they go in 
time and if any stay is granted they make a 
proper application for getting it vacated. NoW 
courts are also usually i$Suing notice to the 
Government before granting ad interim 
stay. 

Recovery of Government Taxe. 

*249. SHRI HANNAN MOLlAH: Will 
the Minister of FINANCE be pleased to state: 

(a) whether Government propose to 
recover taxes from tax dodgers in the man-
ner in which land revenues are recovered; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
~ DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (SHRI 
A.K.PANJA) : <a> to (c). A statement is given 
below:-

STATEMENT 

(a) to (c). 

Central Excise and Customs 

The Central Excise and Salt Act, 1944 
and CtJstoms Ad. 1962 already provides for 
recovery of arrears of duties as arrears of 
land revenue. 

Income Tax 

Provisions for recovery of taxes due 
under the various direct tax Acts are con-
tained in sections 220 to 232 of the Income 
Tax Act read with its Second and Third 

Schedule. these provisions are qu .. ex-
haustive and there is no proposal to recowtr 
taxes in any other manner. 

SHRI HANNAN MOlLAH: Sir, already 
lot 01 -discussion has taken place on tax 
evasion. In this Section we have also seen 
how tax evaders and even those who fail to 
submit their returns before the last date have 
been exempted from payment of interest 
and other fine. Inspite 01 GovernmenfS' 
assertion here I would like to say they are not 
sincere to bring those evaders to book. Can 
you tell the House out of the total amount of 
your dired tax what is the amount that you 
collect from business people, professionals, 
etc. What is their share in this total tax that 
you collect? From corporate tax you more or 
less make the collection and so also from the 
salaried people. But how much you collect 
from these businessmen, professionals, etc. 

SHRI A.K.PANJA: Unless the hone 
Member specifies share of which class and 
upto what amount, it is very difficult to say. 
But at the beginning when the han. Member 
commented that the Government is not sin-
cere, I contradict that. Government is sin-
cere. H you take the law as it is then the 
amnesty granted once in a life-time is given 
in the law passed by this House. There are 
decisions also. It has been decided by sev-
eral courts that three points are to be satis-
fied. These are: No notice has been given to 
him; that it has been done in good faith and 
whether he has made arrangement for pay-
ment. Those are the points which have to be 
satisfied. So you please detach yourself 
from political propaganda and then you will 
find that the officers have done correctly in 
deciding and giving the decision. 

SHRI HANNAN MOLlAH : The Minister 
has still not clarified. This largest section 01 
the people, flourishing middlemen, busi-
nessmen and film stars they are not paying 
tax properly. These people are investing 
their blackmoney. Govemment is accusing 
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them but what is the adual recovery made 
from that section? What is the amount of 
increased collection from that section? That 
has not been clarified. I want to know cate-
gorically from the han. Minister. 

SHRI A.K.PANJA: Unless specific 
namas are given... (Interruptions). They 
have got only one name. From what the han. 
Member has said, I can find that he is inter-
ested in filmstars and their earnings. I have 
got the list. I don't want to take the time 
because this has already been answered in 
the House. 

I have got the total list of persons so far 
as filmstars are concerned. I can show it to 
the Member. 

MR. SPEAKER: Mr. Sobhanadrees-
wara Rao. 

SHRI S. JAIPAl REDDY: Let it be laid 
on the Table of the House. 

MR. SPEAKER: I have not allowed him. 

[ Translation] 

You interrupt others, This is bad. 

[English] 

I have allowed Mr. Rao. It is his right. I 
have allowed him a supplementary and you 
are inte~ecting it. 

( Interruptions) 

MR.SPEAKER: Now, it is no problem. 
that has already been done. That has al-
ready come in the paper. Again, it can come 
in the paper. It can be done. But his right 
must not be usurped and trampled under 
your feet. 

SHRI V. SOBHANADREESWARA 
RAO: The hon. Minister has said that already • 
the Central Excise Ad. provides for recovery 

of arrears of duty B:s arrears of land revenue. 

I would like to know categorically from 
the han. Minister what steps have been 
taken by the Government to recover more 
than Rs. 1,000 crores of excise arrears from 
India Tobacco Company and other cigarette 
manufacturing companies. 

SHRI A.K. PANJA: Sir, the proceedings 
are now pending in a court of law. and one of 
the friends from the Opposition, Mr. 
A.K.Sen, is defending the Indian Tobacco 
Company in Calcutta High Co~rt. (Interrup-
tions) . A show-cause notice has been is-
sued. 

SHRI S. JAIPAL REDDY: I object to it. 
He cannot cast refiection"'On lawyers. (Inter-
ruptions) 

MR. SPEAKER: Objection sustained. 

[ Translation] 

MR. SPEAKER: I agree with you 

( Interruptions) 

MR. SPEAKER: They have to do their 
duty. It does not matter whether they are in 
the ruling party or in the opposition. 

[English] 

SHRI A.K.PANJA: We have won the 
case before the single Judge in Calcutta. It is 
now being argued before Divisk>n Bench. So 
far as .Madras High Court is concerned. we 
have won there. It is in the show-cause 
stage, which has been challenged. When 
the stage comes for claiming and recovering 
it as land revenue, we shall certainly do it. 

[ Translation] 

MR. SPEAKER: You speak on your 
turn. 
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[English] [English) 

SHAI S.JAIPAL REDDY: Thank you, MR. SPEAKER: Please order. 
Sir. I would like to know whether the Minister 
will be prepared to lay on the Table of the (Interruptions) 
House the income-tax arrears of various 
filmstars. SHRI S. JAIPAL REDDY: I did not level 

I would also like to know whether it is a 
fact that Mr. Amitabh Bachhchan has re-
cently filed a return in which he showed that 
his income has gone up by one crore more 
( Interruptions) 

PROF. MADHU DANDAVATE: Why 
are they defending? There IS no allegation. 

[ Translation] 

MR. SPEAKER: Yourflrst question was 
pertinent. 

[English] 

SHRI AMAL DA IT A: It is in the papers. 
How can it be avoided now? 

[ Translation] 

MR. SPEAKER: First you put the ques-
tion; that will also be done. There IS no 
dispute about that. 

[English] 

I don't mind about it. Different questions 
are to be made. That does not matter 

( Interruptions) 

[ Translation) 

MR. SPEAKER: Why do you quarrel, 
you put the proper question. 

( Int8l1Vptions) 

any allegation, Sir. 

PROF. MADHU DANDAVATE: He did 
not allege anything ... (/nterruptions) 

[ Translation] 

MR. SPEAKER: Do not behave like 
that, it makes no difference. 

[English] 

SHRI S. JAIPAL REDDY: I wanted to 
know from the han. Minister whether it is a 
fact that Mr. Amitabh Bachhan filmstar and 
former Member of this House, had recently 
filed a return showing that he had earned 
one crore more than what he showed earlier. 

If so, what is the action taken thereon? 
( Interruptions) 

PROF. MADHU DANDAVATE: There 
is nothing against you. 

SHRI A.K.PANJA: This question does 
not arise out of this question but I have ... 
(Interruptions ). 

[ Transla.bn] 

MR. SPEAKER: Let him finish. Why do 
you stand up when he is speaking 

[English] 

I do not know what he is saying. 

[ Translation] 

This. habit of Interrupting is wrong. 
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[English] 

I can allow a second question also. I am 
not against it. I will not bar you. You can put 
a direct question on that subject and I will 
allow you. 

SHRI A.K.PANJA: The question does 
not arise out of this question. This is a 
general question. I have also seen the 
newspaper but the details are not with me. 
When the details come .. (Interruptions) 

[T tans/ation] 

MR. SPEAKER: This is something 
which cannot be hidden. 

[English] 

SHRI A. K. PANJA: There is a system in 
which the country is run. I, as a Minister, 
cannot now immediately refer to the I~me 
Tax Officer. It has to come up gradually. The 
Government has a right of appeal and he has 
got a right of appeal. It has to come. We have 
to rely on the system. I cannot be the sup-
porter of the Opposition who is trying to 
break the system. I cannot do it. Sir. (lnter-
ruptkxls) 

MR. SPEAKER: He was asking 
whether you are prepared to put the list on 
the Table of the House. 

SHRI A.K.PANJA : Coming to that 
question, I have got the names but I do not 
think. .. ( Interruptions) ... If you order me, I will 
do.,. But I do not feel that it arises out of this 
qUMtlon. I can certainly show it to the hon. 
Member, if he wishes. (/nterruptionsl 

SHRIS.JAIPALREDDY:laskedforthe 
information of Amitabh Bachohan's case. I 
did not ask him .••. 

MR. SPEAKER: When he gets the infor-
mation, he will give it to you. When he has not 
got, why should he give you wrong informa-
tion ? ( IntemJptions) 

SHRI A.K.PANJA: It has been an-
swered on the 5th August in reply to Starred 
Question No 159 by Shri Uttamrao Patil and 
Shri Jai Prakash Aggarwal. It has been 
answered. If the han. Member wants to look 
at it. he can do so. He has asked for the 
names. He did not ask for the amount. 

SHRI S. JAIPAL REDDY: I have asked 
for the amount also. 

SHRI A.K.PANJA: But it is not with me 
now. 

MR. SPEAKER: You can ask and I will 
get it for you. 

[ Translation] 

" you ask the question, I will get it for 
you. He has told that. 

[English] 

I cannot ask him to give wring informa-
tion to you and then you catch him 

SHRI S. JAIPAL REDDY: You direct 
him to give the information to me. (Interrup-
tions) 

[ Translation] 

MR. SPEAKER : You give a notice. I 
shall allow it. 

[English] 

PROF. MADHU DANDAVATE: Why lay 
on his table? Why not Jay on this Table. 
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[ Translation] 

Alleged Irregularities In Transaction of 
Janata Cloth In Bihar 

*250. SHAI ABDUL HANNAN ANSARI: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether Union Government have 
received complaints allegIng irregularities in 
the transaction of Janata cloth in Bihar; 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be 
taken by Union Government thereon? 

[English] 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) to (c). A state-
ment is gIVen below. 

STATEMENT 

During the years 1986 and 1987, sev-
eral complaints were received by the Central 
Government alleging irregulanties in the 
production of Janata Cloth by the imple-
menting agencies in Bihar. The complaints 
related to fake purchases of yarn and sub-
miSSIOn of false subsidy claims. As the re-
sponsibility for the implementation of Janata 
Cloth Scheme vests with the ~tate Govern-
ment, the complaInts received were referred 
to the Governemt of Bihar for making neces-
sary enquiries in the matter. Representa-
tives of the Central Government were also 
sent to discuss the matter with the State 
Government authorities. Subsequently in 
respect of some of the implementing agen-
cies the State Government have reported 
that no irregularities were found. In respect 
of certain other agencies. Vigilance enquiry 
by the State Government has been under-
taken. The Central Govemment have 
"Streamlined the procedures for submission 

of claims for janata subsidy by the Govern-
ment of Bihar. In respect of certain imple-
menting agencies against whom enquiry is 
being conducted, subsidy claims have been 
withheld. 

[ Translation] 

SHRI ABDUL HANNAN ANSARI: Mr. 
Speaker, Sir, in regard to the reply, that has 
been given, I would like to know the names 
of agencies which have been acquitted of 
charges and agencies against whom enquir-
ies are still going on in Bihar, Besides, 
whether the allegation of sake business 
were proved against Handicraft weavers 
Association of Madhubani area? What ac-
tion the State Government has taken in this 
regard? 

SHRI RAM NIWAS MIRDHA: Sir, There 
are seven agencies which are Involved in 
Implementation of Janata cloth scheme In 
Bihar. The central Government has received 
complaints against some of these agencIes 
alleging misuse of the subsidy and some 
other irregularities. We have also sent our 
representative to discuss these matters with 
the State Government and to find out as to 
what action is being taken. State Govern-
ment is enquiring with these cases and we 
are in constant touch with the State Authori-
ties. In one or two cases, no substance oould 
be found in the complaint. The complainants 
are being asked to give more information so 
that proper inquiry may be oonducted. The 
State Government is competent to inqUIre 
into these cases and the inquiry is already in 
progress. We are in touch with the State 
authorities. 

SHRI ABDUL HANNAN ANSARI: Mr. 
Speaker, Sir, I have not received a proper 
reply to my first question. The question was 
which of the agencies have been acquitted 
and is there any agency against whom 
inquiry is still going on? 
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MR. SPEAKER: Will you not ask the 
second supplementary question. 

SHRI ABDUL HANNAN ANSARI: My. 
Second question is what steps are being 
taken to check bungling which is going on is 
large scale in this country? Not only in Bihar 
and Uttar Pradesh, I have got a proof in 
respect of large scale bungling in Madhya 
Pradesh also. Will the Government modify 
the Janata Cloth Scheme in order to check 
misuse of this amount? On the other hand, 
unemployment among the weavers has 
risen sharply due to Mafia, Therefore, will 
the Government provide alternative employ-
mentto the weavers engaged in tHese agen-
cies? 

SHRI RAM NIWAS MIRDHA: Sir, 
Janata cloth Scheme is meant to assist the 
weavers. As I have said that the State Gov-
ernment is competent to enquire into the 
cases of irregularities in cooperative and 
other agencies. We have withheld the claims 
of subsidy in respect of some of the agencies 
against whom enquiries are pending. We 
are directing the State Government to con-
duct proper inquiries against all complaints 
through the intelligence department or 
through other agencies. 

WRITTEN ANSWERS TO QUESTIONS 

Decline in Foreign Exchange Reserves 

[ Translation] 

*251. SHRI RAM DHAN: 
SHRJ V. TULSIRAM: 

Wiff the Minister of FfNANCE be pleased to 
&tate: 

(a) whether the foreign exchange re-
serves in the country have declined consid-
erably during the first quarter of 1988-89; . . 

(b) what what the position of the foreign 
exchange reserves as on 1 st April, 1988 and 
1st July. 1988; and 

(c) the reasons for sudden decrease in 
the foreign exchange reserves? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALElRO) : (a) to (c) . A state-
ment is given below. 

STATEMENT 

(a) to (c). The foreign exchange re-
serves (excluding Gold & special Drawing 
Rights) which stood at Rs. 7287.14 crores on 
31.3.88 declined to Rs. 5881.61 crores ason 
1.7.88. The decline in reserves in the first 
quarter of the financial year, as per available 
indications, was due to the bunching of some 
import payments, unusually high interna-
tional prices for metals, edible oils, petro-
chemicals and other imports, increase im-
port of bulk commodities such as Diesel, 
edible oils, steel and wheat necessitated by 
unprecedented drought and lower not re-
ceipts of aid and higher repayments to the 
IMF as compared to last years. The reserves 
have since increased to Rs. 5739.99 crores 
as on 5.8.1988. 

[English] 

Code of Conduct for legal aid Lawyers 

*252. PROF. CHANDRA BHANU DEVI 
: Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether Government are consider-
ing to lay down a code of conduct for legal aid 
lawyers; and 

(b) jf so, the detaIls thereof? 

THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF WATER RE-
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SOURCES (SHRI B. SHANKARANAND) 
(a) No, Sir. 

(b) Does not arise. 

Investment in Modernisation of NTC 
Mills 

*253., DR. V. VENKATESH: 
SHRI V. SREENIVASA 

PRASAD: 

Will the Minister of TEXTflES be pleased to 
state: 

(a) whether Union Government have 
received proposals from-the National Textile 
Corporation for substantial investment on 
account of modernisation as a consequence 
of merger Issues of its mills; and 

(b) if so, the facts and details thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) (a) Proposals of 
Investment on accoun.t of modernisation as 
a part of NTC's scheme for restructuring! 
amalgamation of NTC mills are still at the 
preliminary stage of discussions at various 
levels. 

(b) Does not anse. 

World Bank Assistance 

*254. SHRI PRATAPRAO B. 
BHOSALE: Wilithe Minister of FINANCE be 
pleased to state: 

(a) whether the World Bank has 
pledged continued substantial IBRD and 
IDA lendlngs; 

(b) if so, the details thereof; 

(c) whether the World Bank has placed 
the country in the category of continental 
economies; and 

(d) if so, the details thereof and reasons 
for placing the oountry in the specified cate-
gory? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). At the 
Aid India Consortium meeting held in June 
1988 at Paris, the World Bank group have 
Indicated a commitment level of $ 2.7 billion 
for the current World Bank Fiscal Year, 
ending 30th June 1989. This is higher than 
the World Bank group commitment in the 
Consortium meeting for the previous Bank 
fiscal year, ending 30th June 1988, which 
was $ 2.5 billion. 

(c) No. Sir. 

(d) Does not anse. 

Pritam Singh Committee on Anti-
Erosion 

*255 SHRJ ANJL BASU: 
SHRI SYED MASUDAL HOS-

SAIN: 

Will the Minister ~f WATER RESOURCES 
be pleased to stat~, 

(a) whether there \$ any proposal to 
implement the recommel1\lations of the Pn-
tam Singh Committee on attl-eroslon; and 

(b) If so, the details thereof·; 

THE MINISTER OF LAW AND J~TICE 
AND MINISTER OF WATER RESOURl'.{:S 
(SHRI B. SHANKARANAND) : (a) and (0;. 
The Government of West Bengal. which 
constituted the Pritam Singh Committee, 
has framed certain proposals based on the 
Committee's recommendations. Work on 
some of the vulnerable reaches indicated by 
the Committee has been taken up also by 
the State Government. 
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SUpreme Court Verdict on SWadeshl 
Cotton Mills 

*256. SHRI VIJAY KUMAR YADAV: 
Will the Minister of TEXTILES be pleased to 
slate: 

(a) whether Government have won the 
case regarding nationalisation and shares of 
six units of Swadeshi Cotton Mills as per the 
Supreme Court's verdict of 12 February, 
1988; 

(b) if so, the details thereof; 

(e). the further action taken by Govern-
ment on the basis of the said verdict of the 
Supreme Court ; 

(d) whether the assets of these f aC'(ories 
were valued at Rs. 22 erores and onelakh as 
per the details filed in the court; alld 

(e) the steps taken by GcNemment to 
reco~r the loan of Rs. 35 cr..>res advanced 
to the company in pursuance of provisions of 
Sadion 29D of the fndU5trial (Development 
and Regulation) Act? 

THE MINISTeR OF TEXTILES (SHRI 
RAM NIWAS ~RDHA) : (a) to (e). A State-
ment is giv84 below. 

STATEMENT 

(8) to (c). 10 Lakh shares of Swadeshi 
~ ltd and 17.18,344 shares of Swade-
Ihi Mining & Manufacturing Company Ltd. 
Itand wstad in the Central Government! 
NTC • 8 result of the judgement dated 
12.2.1988 of the Supreme Court. Nominees 
cI the NTC are on the Board of Swadeshi 
PoIytex Ud. and Swadeshi Mining & Manu-
t.cturing Company Ltd. 

(d) Value of assets of the six national-
ised Textile u'lldertakings of the Swadeshi 
Group was Rs. 23.85 crores as per annual 
accounts as on 31.3.1978. 

(e) The Government did not advance 
any loan to the Swadeshi Cotton Mills 
Company Ltd. under Section 290 of the 
Industrial (Development and Regulation) 
Act. 

[English] 

Reorganisation of Central Excise and 
Customs Departments 

*257. SHRI G.M.BANATWALLA: Will 
the Minister of FINANCE be pleased to state: 

(a) whether there are any proposals for 
re-organisation of the Customs and Central 
Excise Departments; if so, the details of the 
proposed re-re-organ isation; 

(b) whether these proposals have been 
submitted to the Department of Personnel 
for clearance and if so, when; and 

(c) the steps being taken !O expedite 
decision on these proposals? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): (a) Yes, Sir. The proposed re-
organisation envisages re-designing of the 
pattern of various field formations with suit-
able increases/decreases in the deployment 
of officers and staff. It is aimed at making the 
Departments more efficient and responsive 
and to improve revenue realisations. 

. (b) The original proposal was referred 
to the Department of Personnel, Public 
Grievances & Pensions in the middle of 
1986. This proposal underwent a number of 
changes as a result of the discussioni with 
the concerned Departments. A revised pro-
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pasal has been sent .to the Department of 
Personnel on the 1 st August, 1988. 

(c) Tohe matter is being followed up 
closely in order to expedite decision. 

CBI Raids on NTC Officers 

*258. SHRI KADAMBUR M.R. 
JANARTHANAN: Will the Minister of TEX-
TILES be pJeasetj to state: 

(a) whether the CBI has conducted 
raids on some officers of the National Textile 
Corporation; 

(b) if so, the outcome thereof; ind 

(c) the steps taken or contemplated on 
the CBI findings? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) to (c). The 
Central Bureau of Investigation has con-
ducted raids on residences, etc. of some 
employees of NTC SubSidIary CorporatIOns 
in 10 cases registered by them dUring the 
years 1987 and 1988. Reports in respect of 
only 2 cases have been received so far from 
the CBI and actIOn has been is being taken 
in these cases. 

Scheme for Rehabilitation of OUstees 
from Command Areas 

*259. SHRI NITY ANANDA MISHRA: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Government have formu-
lated schemes for full rehabilitatIOn of the 
oustees from the Command Areas; 

(b) if so, the details thereof; 

(c) what Is the magnitude of the problem 
of rehllbilitation; and 

(d) what targets have" been fixed for 
1988-89 and 1989-90 ? 

. THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF-WATER RE-
SOURCES (SHRI B.SHANKARANAND): 
(a) As no submergence occurs within the 
command areas, no rehabilitation of out-
stees is involved. 

(b) does not arise. 

(c) and (d). Rehabilitation of oustees 
from areas submerged by reservoir projects 
in the responsibility of the State Govern-
ments. No annual targets as such are fixed 
by the Centre. 

Shortage of Yam 

*260. SHRlMA TI BASAVARAJES-
WARI: 

SHRI YASHWANTRAO 
GADAKH PATIL: 

Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the hand loom sector is 
experiencing shortage of supply of yam at 
reasonabte pnce ~ 

(b) if so, the details thereof and the 
reasons therefor? 

(c) the measures taken by Union Gov-
ernment to improve the position; 

(d) whether Government have issued 
any directions to yarn manufacturing mills 
for providing yarn to handlooms; and 

(e) if so, the details thereof and whether 
these directions are being followed pr0p-
erly? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : <a> and (b). The,. 
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has been an increase in the price of yarn 
mainly on account of the increase in the price 
of cotton. The hank yarn prices at present 
are 20.3% to 72% higher as compared to the 
prices at the same period last year. There 
has however been no shortage of supply of 
hank yam. 

(c) to (e). The Central Government have 
been making efforts to ensure regular supply 
of yarn to the handloom sector at reasonable 
prices through various measures as under: 

(i) The hank yarn obiligation 
scheme requires every producer 
of yarn to pack at least 50% of 
the total yarn packed for civil 
consumption in' hank form, of 
which not Jess than 85% has to 
be in counts of 40s and below. 

(ii) The Centra: Government gives 
loan assistance to the National 
Cooperative Development Cor-
poration (NCDC) for setting up 
new weavers' cooperative spin-
ning mills and expanding the 
capacity of the existing weavers 
cooperative spinning mills in 
various states in orderto build up 
captive production for the hand-
loom sector. The setting up of 20 
new weavers' cooperatIve spin-
ning mills and the expansion 
cases sanctioned during the 6th 
plan period resulted in an addi-
tional spindleage of 5.961 lakh 
spindles. 

(iiir The National Handloom Devel-
opment Corporation (NHDC) 
has been set up primarily with 
the objective of arranging the 
supply of yarn to hand loom sec-
tor at reasonable prices. NHDC 
has stepped up Its operations 
and supplied 63.05 lakh kgs. of 
yarn valued at As. 26.05 crores 

during 1987-88( July, 87toJune, 
1988) as compared to 28.081akh 
kgs valued at As. 8.23 crores 
during last year. 

In order to safeguard the interest of the 
decentralised hand loom sector, the Govern-
ment have taken the following steps to check 
the recent hike in prices of yarn:-

(i) The export of staple cotton has 
been suspended. 

(ii) It has also been decided to per-
mit import of cotton against ex-
port of cotton yarn/cotton fabrics 
and made-ups on Advance li-
cence basis. 

(iii) The export of hank yarn upto 60s 
counts has been suspended. 

(iv) Import of one lakh bales of cot-
ton, duty free, for production of 
hank yarn for supply to hand-
loom sector has been permitted. 

Poor Inflow in Krishna Basin 

*261. SHRI MANIKRAO HODLYA 
GAVIT: 

SHRIMATI VAYJAYANTHI 
MALA BALI: 

Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Government's attention 
has been drawn to the news item appearing 
on 14 July, 1988 in the Hindustan Times 
wherein it has been stated that Krishna basin 
has touched the lowest level in the last 100 
years in Andhra Prldesh and poor inflow has 
been causing anxiety; 

(b) if so, the causes thereof; and 

(c) the appropriate steps being contem-
plated by Government in regard thereto? 
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THE MIN1STER OF LAW AND JUS- (a) the number of General Managers 
TICE AND MINISTER OF WATER RE- and Deputy G~neral Managers functioning 
SOURCES (SHRI B. SHANKARANAND ) : in the New Bank of India; and 
(a) Yes, Sir. 

(b) and (c). Levels reported from, 
Andhra Pradesh projects in the Krishna 
Basin during the first half of July, 1988, 
though on the low side, were not the lowest. 
With further inflows in recent weeks the 
position has considerably improved. 

[ Translation] 

Credit Camp in UjJ'ain 

*262.SHRI SATYANARAYAN 
PAWAR: Will the Minister of FINANCE be 
pleased to state: 

(a) whether credit camps are still being 
organised in Madhya Pradesh; and 

(b) if so, the time by which credit camp 
is likely to be organised in Ujjain? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). A state-
ment is given below. 

STATEMENT 

(a) and (b). Credit camps are organised 
by the public sector banks as part of their 
continuing effort to improve the flow of credit 
to weaker sections. Decisions in this regard 
are taken by them as appropriate from time 
to time. 

General Managers and Deputy General 
Managers In new Bank of India 

[English] 

*263. SHAI K. RAMAMURTHY: Will the 
Minister of FINANCE be pleased to state: 

(b) the number out of them who are 
facing Central Vigilance Commission cases! 
charge-sheets of eBI and since when? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). A state-
ment is given below. 

STATEMENT 

At present, there are two General 
Managers and four Deputy General Manag-
ers functioning in New Bank of Indi? New 
Bank of India has reported that one Deputy 
General Manager of the Bank is inv~lved in 
a case which is being investigated by the 
Central Bureau of Investigation. On the rec-
ommendations of the Central Vigilance 
Commission, however, regular departmen-
tal action has been initiated against one 
Deputy General Manager on 28. ~ . ~ 987 and 
another Deputy General Manager on 
16.'2.~987. 

Seizure of Narcotics 

2499. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of FINANCE 
be pleased to state: 

(a) the biggest haul of narcotics during 
the current year; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA) : (a) and (b). The details of the 
major seizures of narcotic drugs during the 
current year are furnished in the statement 
below. 
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STATEMENT 

Written Answers 48 

Details of the Biggest Seizures of Narcotic Drugs (Drug- Wise) Effected During 1988. 

S.No. Name of the drug Oty .. 
(I(gs) 

1. Hashish 
(Charas) 4,050 

2. Heroin 175 

3. Opium 525 

4. Ganja (Dried) 1,503 

Smuggling of Precious Stones 

2500 SHRI CHINTAMANI JENA: 
SHRI MOHANBHAI PATEL: 

Will tt)e Minister of FINANCE be 
pleased to state: 

(a) whether smuggling of gems and 
precious stones is on increase in the border 
area of Orissa and Madhya Pradesh and 
other gems producing areas; 

(b) whether a great loss is being suf-
tered due to this smuggling; and 

Cc) if so, the action taken or proposed to 
be taken by Union Government in this re-
gard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 

Date of Name of the seizing agency 
seizure and details 

6.1.1988 by Directorate of Revenue 
Intelligence (DR I), Bombay 
from export consignment. Two 
persons apprehended. 

5.1.1988 by Customs, Ludhiana. 
Driver of a truck 
arrested. 

28.2.1988 by Central Bureau of 
Narcotics, Madhya Pradesh 
from a truck. 3 persons 
apprehended. 

1- 2nd Feb by Narcotics Control Bureau. 
1988 Madras. One person arrested. 

16 acres of ganja crop also 
destroyed. 

MINISTRY OF FINANCE (SHRI 
A.K.PANJA) : (a) Reports received do not 
indicate smuggling of gems and precious 
stones in the borderareas of Orissa and 
Madhya Pradesh and other gem producting 
areas. However, seizures made indicate 
that rough and uncut diamonds and precious 
stones are being smuggled into the country 
and cut and polished gems and precious 
stones are being smuggled out of the coun-
try. The value of seizures of diamonds, gems 
and precious stones for the last three calen-
der years are given below: 

Year 

1986 
1987 
1988 
(upto June) 

Value of seizers 
(Rs. in lakhs) 

109 
80 
79-

(-provisional) 
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(b) and (c). Smuggling of diamonds and 
precious stones is injurious to the econpmy 
of the country. The Government is fully alive 
to..this problem. To meet this challenge, the 
anti-smuggling drive has been intensified. 
The anti-smuggling machinery throughout 
the country has been geared up. Modern 
equipment like X-ray machines are being 
increasingly used. Close co~rdination is 
maintained with all the agencies concerned 
with detection and prevention of smuggling. 

[ Translation] 

Smuggling of Brown Sugar 

-2501. SHRI KAMLA PRASAD RA-
WAT: Will the Mmister of FINANCE be 
pleased to state: 

(a) whether Government are aware of 
the fact that smugglers are'indulglng in large 
scale smuggling of 'Brown Sugar' in the 
country; and 

(b) if 50, the number of smugglers ar-
rested and the value of brown sugar seized 
from them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA) : (a) and (b). Government are 
aware of the fact that the country IS Increas-
ingly facmg the problem of transit traffIC 
particularly Hi herOin. 

In the current year,704 persons have 
been arrested (uptoJune) In connection with 
heroin related offences (impure heroin is 
commonly known as 'brown sugar dnd 
hence, no separate data In respect of 'brown 
sugar' is maintained). 

No precise value of the drug seized can 
be assessed as thiS is depe.,dent upon the 
purity, place of origin/seizure, local demand 
and supply, etc, 

[English] 

Fillip to Processed Food Exports 

2502. DR. B.LSHAILESH: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether India is facing stiff competi-
tion from Trans-Nationat Companies (TNC) 
in international processed foods market; and 

(b) if so, whether any plan is Contem-
plated by his Ministry [0 meet the situation 
and give e a fillip to processed foods e>Eport? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) Yes, SIr. 

(b) The Government have set up the 
Agricultural and Processed Food Products 
Export Development AuthOrity to promote 
export of processed foods. 

Recently a new Ministry for Food Proc-
essing Industries has also been formed to 
give fillip to the industry as a whole. 

Export of Farm and Agricultural 
Products 

2503. SHRI AMARSINH RATHAWA: 
SHRI CHINTAMANI JENA: 
SHRI H.G RAMULU' 

Wi" the MIOIster of COMMERCE be 
pleased to state: 

(a) the names of farm products being 
exported and the value of export made dur-
ing the last three years, year-wise; 

(b) whether there IS a big scope to boost 
this trade; 
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(c) if so, the steps being taken to step up 
agricultural export; 

(d) the names of the countries to whom 
agricultural products are being exported; 

(e) the steps being taken!o locate more 
market; and 

(f) the names of the States exporting 
agricultural products and special incentive 
given to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) The major agricultural 
items being exported from the country are 
Cereals including Basmati rice Tobacco, 
Spices, OilmeaJs and Processed foOOs In-
cluding fresh fruits and vegetables. A State-
ment indicating provisional figures of ex-
ports of these items during the last three 
years is given below. 

(b) and (c). EXpOrt of agricultural items 
can be further increased subject to our 
commodities being competitive in the inter-
national market. Due to domestic considera-
tions exports of some agricultural items have 
also to be restricted from time to time. To 

increase exports of agricultural commodi-
ties, the Commodity Boards and Export 
Promotion Councils concerned with these 
items undertake necessary promotional 
measures which include conducting of mar-
ket surveys, sponsoring of trade delegations 
etc. Sev'¥al agricultural items are also pro-
vided with export incentives which include 
Cash Compensatory Support and REP 
benefits. 

(d) The major markets for agricultural 
exports are USA, West Eurooean Countries, 
the Gulf Region and the USSR. 

(e) Efforts are being made by the pro-
motional organtsations to diversify exports 
of agricultural items to non-traditional mar-
kets through participation In trade fairs and 
sponsoring of delegations targeted towards 
these new markets. 

(f) Agricultural commodities 3xported 
from tne country are produced In vanous 
states. The more important States Produc-
ing agricultural items for export are Kerala, 
Andhra Pradesh, Maharashtra, Gujarat, 
Uttar Pradesh etc. The incentives on a State 
wise basis and are applicable for all exports 
from any regIon of the country. 
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Selzu~e of bales of duty free raw silk 

2504. SHRI ANANDA PATHAK: Will 
the Minister of FINANCE be pleased to state: 

(a) the number of bales of duty free raw 
silk seized or otherwise restrained by the 
Directorate of Revenue Intelligence (D.R.I.) 
or Collectors of Customs at Bangalore, 
Varanasi, Bombay, etc. with name and 
address of firms involved; 

(b) the action taken against such firms; 
and 

(c) what precaution of coordination with 
the C.C.I. & E. IS being taken to prevent such 
misuse or defrauding of customs duties? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Reports received Indicate that 
in the recent past in six cases, 413 bales of ,-
raw silk which had been Imported duty free, 
have been seIzed by the Officers of the 
Directorate of Revenue Intelligence and the 
Customs officers of Bombay, Bangalore and 
Varanasl. TtJe names of the firms Involved 
are as follows'-

1. MIs. Acquaris, New Delhi 

2. MIs. Mani Exports, New Delhi 

3. MIs. Pooja Exporters Ltd., Punjab 

4. 

MIs. Link Export Corporation, Bom-
bay 

MIs. Quddus Silk Palace, Varanasi 

MIs. Universal Overseas Pvt. Ltd. 
8angalore 

5. MIs. Easter Silk Industries Ltd., Cal-
cutta 

MIs. Gemini Overseas Ltd., Calcutta 

6. MIs. Khatre Arab Bawa, Bombay 

(b) and (c). The case against MIs. Ac-
quans, New Delhi was adjudicated and the 
goods involved confiscated. The Joint Chief 
Controller of Imports and Exports, New Delhi 
has cancelled the import licence. 

Show cause notice has been issued in 
the case against Mani Exports, New Delhi 
and the case is pending adjudication. The 
import licence held by them has been 
cancelled by the Joint Chief Controller 01 
Imports & Exports, New Deihl. 

In respect of the remaining four cases, 
show cause notices have been issued and 
are pending adjudication. The jurisdictional 
off,cers of the Chief Controller of Imports & 
Exports have been Informed for taking ap-
propriate action in these four cases. 

In respect of every major case of fraud 
committed under the D.E.E.C. Scheme, the 
same is brought to the notice of the Chief 
Controller of Imports & Exports through a 
demi-officialletter by the Director (Revenue 
Intelligence) for taking appropriate action by 
them. 

Unclaimed Amount in State Bank of 
Indore 

2505. SHRIC.JANGAREDDY: Willthe 
Minister of FINANCE be pleased to state: 

(a) whether Government have formu-
lated any scheme for proper utilisation of 
amount that were deposited and unclaimed 
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in State Bank of Indore; 

(b) the total outstanding unclaimed 
amount with the Bank till date; and 

(c) whether it is proposed to utilise the 
amountfor national development scheme by 
fixing a time limit for the withdrawal of the 
unclaimed amount? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The un-
daimed deposits, as defined in section 26 of 
Banking Regulation Act, 1949, lying with the 
banks, represents their liability and have to 
be paid when claimed by the depositors. 
Since these unclaimed deposits form part of 
the bank's overall funds, they are already 
deployed by the banks for various purposes. 

State Bank 01 Indore has reported that 
the total unclaimed amount lying with the 
bank as on 31.12.1987 was of the order of 
Rs.39,07,651.84. 

Textile Exports Promotion Fund 

2506. SHRI N.B. PATIL: Will the Minis-
ter of TEXTILES be pleased to state: 

(a) whether recently Government have 
constituted a sponsoring committee to iden-
tify and formulate specific projects to be 
funded from the Textile Exports Promotion 
Fund; and 

(b) if so, the details regarding its terms 
of reference and the time by when its report 
is likely to be submitted? 

THE MINISTER OF TEXTILES (SHRJ 
RAM NIWAS MIRDHA): (a) Yes, Sir. 

(b) Specific projects are submitted by 
the Sponsoring Committee to the Govern-
ment for approval and it is an on-going 
process. 

lOBI Assistance to Electronics Sector 
of West Bengal 

2507. SHRI PIYUS TIRAKY: . Will the 
Minister of FINANCE be pleased to state:' 

(a) whether the Industrial Development 
Bankof India (lOBI) has obtained a loan of 20 
billion yen Rs. 200 crores from the Export 
Import Bank of Japan (EX 1M) recently for 
financing industrial projects, automobile 
industry and the electronics sector in India; 

(b) what part of this loan could be 
spared for finanCing the electronics industry 
in West Bengal; and 

(c) the time by which lOBI is likely to 
clear its financial assistance for electronics 
sector of West Bengal? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The Industrial 
Development Bank of India (lOBI) has en-
tered into an agreement on June 30. 1988 
with Export-Import Bank of Japan (Exim.J) 
for an untied loan of Japanese Yen 20 billion. 
The proceeds of this loan are to be utilised to 
finance projects in the Automobile and Elec-
tronics Sector including their ancillaries and 
such other sectors, as may be agreed upon 
between lOBI and Exim-J. 

(b) This line of credit would be utilised 
for funding eligible projects irrespective of 
their location. The extent of assistance to 
projects in Electronics Sector of West Ben-
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gal, out of the above line of credit, would 
depend on the number of vIable proposals 
emanating from that State. 

, 

(c) The lOBI has reported that normally 
disposal of a project application takes about 
2-3 months after receipt of complete Infor-
mation by it. 

Loopholes In the Excise Rules 

2508. SHRI SANAT KUMAR MANDAL· 
Will the Minister of FINANCE be pleased to 
state. 

(a) whether the Integr3ted paper rT'llls 
are Importing lower quality bagasse pulp, 
paying higher prtces than superior grade 
soft·wood pulp, In orderto take advantage of 
"loopholes" In the EXCIse Rules; 

(b) if so, what are these loopholes In t~e 
EXCise Rules which are being exploltea by 
the large Paper Mills; and 

(c) the steps Government propose to 
take to plug them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (c). Both bagasse pulp and 
soft wood pulp are being Imported Into the 
country at present. The pnce at which 
bagasse pulp IS Imported IS generally lower 
than that for soft· wood pulp. Therefore. It 
would not be correct to say that the Inte· 
grated paper mills are importIng lower qual· 
ity bagasse pulp, paying higher prices than 
for superior grade soft·wood pulp. 

The reference to the 'loopholes in the 
excise rules' in the questIOn IS presumably to 
the applicability of 'nil' excise duty to printing 

and Writing paper and kraft paper, if such 
paper contains not less than 75% by weight 
of bagasse pulp, which could be either in-
digenous or imported. There have been 
representations requesting that 'nil' duty 
may be restricted to paper uSing only indige-
nous ~agasse pulp. Government do not 
propose to make any change in the existing 
tax structure on paper made from bagasse 
pulp .. 

Production Cost of Janata Cloth and 
Controlled Cloth 

2509. SHRI MATILAL HANSDA. Will 
tr ,1,nlster of TEXTILES be pleased to 
stdLe 

(a) how much wage a handloom weaver 
IS getting per day for the production of con· 
trolled and Janata cloth; 

(b) the production cost of such cloth In 
N.T C. mIlls; and 

(c) the productIon cost of such clot·' 
handloom? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c) The infor-
mation IS being collected and Will be laid on 
the Table of the House. 

Concessions to Leather Industry to 
Boost Export 

2512. SHRI MOHANBHAI PATEL: Will 
the MInister of COMMERCE be pleased to 
state: 

(a) whether Government propose to 
extend more concessions to leather indus· 
try; and 
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(b) if so, the details thereof and how far 
it will help to increase the export? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). Government have 
already extended various measures and 
incentives to promote the export of value 
added leather products. As in the case of 
other products, appropriate policy initiatives 
are taken whenever the need arises to sup-
port export production in relation to competi-
tiveness and exonrf demand. 

Cost Escalation Formula for NTC 
(WBABO) 

2513. SHRI M.V. CHAN-
DRASEKHARA MURTHY: Will the Minister 
of TEXTILES be pleased to refer to the reply 
given to Unstarred Question No. 656 on 26th 
February, 1988 regarding cost escalation 
formula for NTC (WBABO) and state: 

(a) whether the information as sought 
for will now be laid on the Table of the House; 

(b) whether the contractors have since 
submitted the prices of contract items based 
on the forIT' ula given by the Reserve Bank of 
India; 

(c) whether the contractors are again 
being asked to resubmit their prices afresh; 

(d) if so, the facts thereof; and 

(e) the action proposed to be taken? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) The requisite 
information was laid on the Table of lok 
Sabha on 5th August. 1988. 

(b) to (e). The concerned contractor 
was asked by NTC (WBASO) ltd., Calcutta 
to submit rates for unfinished portion of civil 
work in 'one of its units on the basis of PWD 
rates as well as RBI formula with a view to 
having a comparative study. SInce the con-
tractor had submitted revised rates only on. 
RBI formula, the proposed study could not 
be made. The contractor has been asked to 
submit revised rates on PWD rates basis, 
which is awaited. 

Writ Filed by TlSCO 

2515. PROF. MADHU DANDAVATE: 
Will the Minister of FINANCE be pleased to 
refer to the writs filed by the TISCO and 
cigarette manufacturers involVing excise 
duty disputes of over Rs. 800 ere res men-
tioned at page 78 of the Ministry of Finance 
Annual Report 1987-88 and state: 

(a) whether the cases have slOce been 
finalised; 

(b) if so, amount of excise duty realised: 
and 

(c) if not, the steps taken to pursuade 
the courts stressing the need for expeditIOUS 
finalisation in view of the tendency of busi-
ness community to postpone deposits of 
Government dues utiliSJng the funds In the 
meanwhile in their business activities? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (S+iRI A.K. 
PANJA): (a) and (b). No, Sir. However, out of 
As.30 crores involved in the matter before 
the Delhi High Court, MIs. TiSeO have since 
made an on account payment of Rs. 18 
crores under protest. besides Rs. 5 crores 
paid earlier by them. As regards the writs 
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filed by M/s.I.T.C. and Asia Tobacco involV-f NCDC-III Agro-Industries Project and 1 co-
ing more than Rs. 800 crores, the position is operative spinning under the Central Sector 
as under:- Scheme, during the VII Plan. 

1. Mis. I.T.C.: (c) A statement IS given below. 
The judgement of the single judge at the 
Calcutta High Court was in tavour of the 
Department and MIs. I.T.C. have now 
filed an appeal befo~e the Division 
bench of that Court. 

2. MIs. Asia Tobacco Co.: 
Lost their case both before the Single 
judge and the DIvIsion bench of the 
Madras High Court. They have now 
filed a special leave petition in the 
Supreme Court. 

(c) Steps taken Include engaging 
eminent lawyers to defend Government's 
interest and moving the courts for vacatIon 
of stays and early decIsions. 

Cooperative Spinning Mill 

2516. SHRI R.P. DAS: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether there is any proposal to 
set up cooperative spinning mills In the 
country during the Seventh Five Year Plan 
period; 

(b) if so, the details thereof; and 

(c) the name of places where it is likely 
to be established? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) and (b). National 
Co-operative Development Coq>oration has 
programme of assisting 6 co-operative spin-
ning mills under the World Bank aided 

STATEMENT 

NAME OF THE SOCIETY! LOCA TlON 

i) Projects, so far, financed under 
NCDC-I/l Programme 

1. Chilakalunpet Cotton Growers 
Cooperative Spinning Mills lim-
ited, Edlapadu, District Guntur 
(Andhra Pradesh). 

2. Babasaheb Naik Kapas Utpadak 
Sahakari Soot Girni Limited, 

• Pusad, DIstrict Yeotmal (Mahar-
ashtra). 

3. Bhatinda Integrated Cooperative 
Cotton Ginning and Spinning 
Limited, Bhatinda (Punjab). 

4. Sriganganagar Cooperative Cot-
ton Complex Limited, Snganga-
nagar (Rajasthan). 

ii) Projects expected to be cleared 
under NCDC-II/ Programme being finalised 
by NCDC 

1. Sri Rajara}eshwarl Cooperative 
Spinning Mills Umited Sircilla 
District Karimnagar (Andhra 
Pradesh). 

2. Sri Venkatesh Cooperative Spin-
ning Mills Limited, Amigere, Dis-
trict Dharwad CKamataka). 
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iii) Projects financed under NamJl 
Programme. 

1. Assam Polyester Cooperative 
Society Limited, Tulsibari, District 
Kamrup, (Assam). 

Separate High Court in Goa 

2511 SHAI SHANTARAM NAIK: Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether Government of Goa has 
approached Union Government in the mat-
ter of creation of separate High Court for the 
State of Goa; and 

(b) if so, reaction of Union Government 
thereon and the time by which a final deci-
sion is likely to be taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) Yes, Sir. 

(b) The matter is engaging the attention 
of the Government of India. It is not possible 
to indicate when a decision would be taken. 

Soil Erosion in Orissa 

2518. SHRt LAKSHMAN MALLICK: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the reduction of silt dis-
charged by the Mahanadi after the construc-
tion of Hirakud Dam and dyke ..... protect the 
Paradeep Port are likely reasons for soil 
erosion in Orissa; 

(b) if so, whether any study has been 
made in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) to (c). The 
information is being collected and will be laid 
on the Table of the House. 

Suggestion of Delhi Exporters AssocIa-
tion to Simpler Procedure. 

2519. SHRt NARSING SURYAVANSI: 
Will the Minister Qf COMMERCE .. pIeased 
to state: 

(a) whether the Delhi Exporters Asso-
ciation has submitted a memorandum to his 
Ministry for streamlining export procedures; 

(b) if so, the salient features thereof; and 

(c) Government response thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) Yes, Sir. 

(b) The memorandum included inter 
alia, suggestions for simplification of export 
documents, modification in the eligibility cri-
teria for small Export Houses, extension of 
the 100% E.O.Us and FTZs to all registered 
exporters, and representations of the Small 
Scale units on Government panels. 

(c) The Import Policy and Procedures 
are kept constantly under review and all 
suggestions received in this regard are 
taken into account. 

Bank Deposits 

2520. PROF. NARAIN CHAND PAR· 
ASHAR: Will the Minister of FINANCE be 
pleased to state: 
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(a) the bank deposits in the nationalised 
banks as on 30th June, 1988; 

(b) whether the annual growth nite of 
bank deposits has decreased in 1988 in 
comparison to 1983; 

(c) if so, the reasons for this trend; and 

(d) the credit deposit ratio in each year 
from 1983 to 1988? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUA.RDO FALEIRO): (a) Reserve Bank of 
India has reported that the aggregate depos-
its of Public sector banks as on the last 
Fnday of June 1988 were Rs.112127.2S" 
crores. 

(b) and (c). The growth rate of bank 
deposits during the year 1988 would be 
known only after the close of the year. 

(d) The credit: deposit ratio of all sched-
uled commercial banks as on the last Fnday 
01 each year from 1983 to 1987 IS given 
below:-

Year Credit. Deposit Ratio 

1983 67.2 

1984 68.8 

1985 65.6 

1986 63.0 

1987 60.9 

• Data provisional 

Indo-USSR Joint Venture 

2521. SHRt A.M. SHOYE: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether any joint venture agree-
ment has recently been signed between 
USSR and India in the field of engineering 
designs, civil construction and supply of 
machinery and equipments; and 

(b) if so, the detarls in thiS regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
DAS MUNSI): (a) Government is not aware 
of the signing of any such jomt venture 
agreement. 

(b) Does not anse. 

Trade Talks During Minister of State's 
Visit to South Korea and Japan 

2522. SHRI KRISHNA SINGH: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the Minister of State for 
Commerce had VISited South Korea and 
Japan in July. 1988 to have bilateral trade 
talks: and 

(b) If so, the outcome thereat by way of 
trade protocols and agreements sIgned, if 
any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) Yes, Sir. 

(b) The visit was to revIew bilateral trade 
with Republic of Korea and JapaA at the 
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po,itica,·,eve" aimed at exploring possibili- (a) whether a high-power9d delegation 
ties for boosting our exports. Both the coun- from China had recently visited India and 
tries have expressed their interest in raising 
the level of their trade and economic coop-
eration with India. Signing of Protocols! 
Agreements was not envisaged. 

Export-Oriented Yam Spinning Mills 

2523. SHRI VIJA Y N. PATIL: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of export-oriented yarn 
spinning mills operating in India; 

(b) the amount of foreign exchange 
earned by the export-o"iented yarn spinning 
mills during 1986-87 and 1987-88; 

(c) whether a few export-oriented spin-
ning mills have been facing financial and raw 
material difficulties; and 

(d) the reaction of Union Government 
regarding sick export-oriented yarn spinning 
mills? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) According to 
available information, there is only one spin-
ning unit operating under the 100% Export-
Oriented Units Scheme at present in the 
country. 

(b) The foreign exchange earned by this 
unit was (in rupees) about Rs.3.41 crores in 
1986-87 and Rs.9.58crores in 1987-88. 

(c) and (d). Do not arise as there is only 
one such unit operating at present. 

Visit of a Chine .. Trade Detegatlon 

2524. SHRI K.S. RAO: WiD the Minister 
01 FINANCE be pleased to state: 

had discussions with Members of the Con-
federation of Engineering Industries (CEI) 
(Northern Region) over the possibilities of 
inviting Indian Investment in Chtna; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). A Chi-
nese delegation sponsored by China's Min-
istry of Foreign Economic Relations and 
Trade, and the International Finance Corpo-
ration, Washington, had visited India from 4-
10th June, 1988. The purpose of the visit 
was to study the Indian rules and regulations 
relating to foreign collaboration/investment. 
tn Delhi, the delegation also had a meeting in 
the Confederation of Engineering Indus-
tries. In the discussions with CEI no specific 
point came up on the possibility of inviting 
Indian Investmen~ in China. 

Unauthorised Import of Birds and 
Anima's 

2525. SHRI K. MOHANDAS: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of unauthorised im-
ported animals and birds confiscated since 
the present import and export policy came 
into existence till date; and 

(b) the details of these cases? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and (b). Reports received indi-
cate one case of alleged unauthorised im-
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port of five live birds at Calcutta airport Since 
the present Import and Export policy was 
Introduced In thiS case a passenger Im-
ported three numbers Sulphur Crested 
Cockatoo - Cacatua, Galerrta and two 
numbers Major Mitchell's Cockatoo - Cal-
cutta Lladpleaten on 14th July, 1988 as 
baggage The five birds have been depos-
rted With the Zoological Garden Ahpur, Cal-
cutta The case IS pending adjudication 

Economy in Expenditure in Defending 
Cases In C.A.T. and Supreme Court 

2526 SHRI KAMLA PRASAD SINGH 
Will the MInister of LAW AND JUSTICE be 
pleased to refer to the reply given on 28th 
July, 1987 to Unstarred QuestIon No 248 
regarding payment of fee to Government 
Advocates and state, 

(a) whether the mformatlon has since 
been collected, 

(b) If so, whether the details of the 
requIsite Information Will be laid on the Table 
of the House 

H R. BHARDWAJ) (a) and (b) The assur-
ance given In respect of the Unstarred 
Question No 248 regardIng payment of fee 
to Government Advocates IS stili pending for 
want of mformatlOn which IS st,l~ awarted 
from some of the concerned agencies The 
mformatlon Will be laid on the Table of the 
House when received In full 

(c) ThiS Ministry IS not concerned wrth 
the assurance of ban orders on the creatIOn 
and upgradatlon of posts In Government 
Departments keepang the financial stnn-
gency In view 

(d) and (e) ThiS Ministry has already 
Issued Circulars to all Departments! MiniS-
ters of Government of India stressing the 
need for economy 10 the engagement of 
counsel In vanous courts, Tnbunals and 
CommIssIons In view of the Prame Mlntster's 
directive to economise on the non-plan 
expenditure 

Export from Kandla and Madras Export 
Promotion Zones 

2577 SHRI KAMAL NATH 
(c) whether Government heAte Issued DR A K PATEL 

ban orders on the creation and upgradat,on 
of posts In Government departments keep-
Ing the financial stringency m View, 

(d) If so, reasons for not economlsmg on 
the expenditure Incurred by Government In 
defendmg the cases In the Central AdminiS-
trative Tnbunal (C AT) and the Supreme 
Court espeCially when majority of the case~ 
are lost by Govemment, and 

(e) the steps Government propose to 
take In thiS directIOn? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 

Will the MInister of COMMERCE be 
pleased to state 

(a) the total export turnover from the 
Kandla and Madras Export PromotIOn 
Zones 10 three years, 

(b) the amount of exports made to 
USSR from these zones dUring last three 
years, 

(c) the names of fIVe companies whICh 
have the largest export from these zones; 
and 
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(d) the quantum of exports by these five 
companies in free foreign exchange and 
rupee payment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 

-Name of Zone 1985-86 

DAS MUNSI): (a) and (b). The total exports 
and the exports made to the USSR from the 
Kandla Free Trade Zone and the Madras 
Export Processing Zone during the lastthree 
years are as under: 

Exports (Rs. in crores) 
1986-87 1987-88 

Total To USSR Total To USSR Total To USSR 

Kandla Free Trade Zone 

Madras Export 
Processing Zone 

236.86 220.43 236.26 212.87 185.03 

0.55 0.55 10.05 9.88 16.42 

152.74 

11.01 

(c) and (d), The five major exporters 
from these Zones and the quantum of their 

exports during the last three years are as 
under: 

(a). Kandla Free Trade Zone 
(1 ) MIs. Lakme Pvt. Ltd. 

(2) MIs. Mitton's Pvt. Ltd. 

(3) MIs. Hindustan lever Pvt. Ltd. 

(4) MIs. M.J. InternatIOnal Pvt. Ltd. 

(5) MIs. Indsu Pvt. Ltd. 

(b) Madras Export Processing Zone 
(1 ) MIs. Fortune InternatIonal Pvt. Ltd. 

(2) MIs. Menon Impex Pvt. Ltd. 

(3) MIs. Majestic Apparels 

(4) MIs. P.S. Apparels 

(5) MIs. Attar Mohd. Dawood & Bros. 

*GCA General Currency Area 
** RP1\ Rupee flavment Area 

To GCA* 

1.68 

4.66 

13.60 

0.51 

1.34 

1.04 

Exports 
(Rs. in crores) 

To RPA*· 

56.29 

44.56 

32.97 

25.51 

15.82 

10.74 

8.23 

2.47 
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DeposH of Excise Duty by Small Scale 
Units, Bahadurgarh 

2528. SHRI DHARAM PAL SINGH 
MALIK: Will the MInister of FINANCE be 
pleased to state: 

(a) whether the Small Scale Units In 

Bahadurgarh (Haryana) which fall under 
DelhI Collectorate are not allowed to deposIt 
the money for excise duty In Deihl and have 
to deposit the same at Bahadurgarh only, 

(b) If so, the reasons therefor, and 

for running the NTC mitis in the State; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA). (a) No, Sir 

(b) Does not anse 

(c) and (d). The dIalogue with the State 
Government IS a continuous process. 

Jewellery Missing From Bank Lockers 

2530 SHRI P M SA YEED 
(c) whether keeping In view the dlfflcul~ PROF. RAM KRISHNA MORE 

ties faced by these Units Government pro-
pose to allow them to deposit the money to 
excise duty In Deihl? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A K 
PANJA) (a) It IS not a fact that Small Scale 
Units In 8ahadurgarh are not allowed to 
deposit Central EXCise duty In Deihl and 
have to depoSit the same only In Bahadur-
garh 

(b) and (c) Do not arise 

Closure of NTC Mills in Karnataka 

2529 SHRI H G. RAMULU Will the 
Minister of TEXTILES be pleased to state 

(a) whether Government have taken a 
deciSion to close down the nationalised NTC 
mills 10 Karnataka, 

(b) If so, the reasons therefor, 

(c) Whether Government propose to 
have a dialogue with the State Government 

Will the Mlntster of FINANCE be 
pleased to state 

(a) Whether Government have recently 
receIved complaInts regardIng mIssing Jew-
ellery from the bank lockers In Delhi, 

(b) If so the details thereof, and 

(c) the steps taken or proposed to be 
taken to ensure that such InCIdents do not 
recur? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) (a) As per avallabJe 
information dunng 1988 only one complaint 
has been reported from DeIhl regardIng 
missing of Jewellery, valuables etc from the 
lockers of the Ashok Vlhar (Deihl) Branch of 
Punjab National Bank 

(b) Punjab Nattonal Bank has reported 
that on '6 06 88 when the lessee of the 
locker came to the branch to operate her 
lockers, she found the "patt,- provided forthe 



79 Written Answers AUGUST 12. 1988 Written Answers 80 

aJstomer's extra lock on the locker in a 
hanging position although the lock was in-
tact. and brought this fact to the notice of the 
CustQ<iian of the Safe Deposit Vault. The 
locker was opened after applying the Master 
Key by the Custodian and the Customer's 
key by the lessee. After opening the locker, 
the lessee reported that her entire jewellery 
etc. had been removed by someone from the 
locker. The police were informed of the inci-
dent and they have taken up investigation. 

(c) Punjab National Bank has reported 
that it has reiterated its instructions in re-
spect of operation and custody of lockers for 
strid compliance/ adherence. 

Status of Refinery to Private Petro-
chemical Complex . 

2531. SHAI V.S. KRISHNA IYER: Will 
the Minister of FINANCE be pleased to state: 

(a) whether Government have laid 
down any norms or regulations for awarding 
the status of refinery to private petrochemi-
cal complex; 

(b) if so, the details thereof; and 

(c) whether the petrochemical complex 
of Reliance Industries Ltd. at PataJganga in 
Maharashtra has acquired the necessary 
qualifications to get the refinery status? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and (b). The question of decla-
ration of a Petrochemical Compfex as a 
I'8inery arises inter alia. in the context of the 
rate of duty leviable on Naptha and on the 
............ poduda used in the manufac-
.... of .... producIs which are dutiable. 

Having regard to the processes undertaken 
in the petro-chemical industry in the manu-
facture of djfferent products, cascading ef-
fect can be avoided only if the incidence of 
tax on Inter-mediate products is kept low or 
exempted as in a refinery. Further, Naptha 
used for Petro-ch~mical industry has to be 
given at a price inclusive of excise duty 
which would make the final product price 
reasonable. Keeping these considerations 
in mind Government have from time to time 
granted the status of refinery to petro-chemi-
cal complexes, both in the private and public 
sector such as NOCll, RCF, I.P.C.L., RAMA 
PetrochemIcals. 

(c) Reliance Industries limited was 
extended refinery status under sub-rule(2) 
of Rule 140 of Central Excise rules keeping 
the above factors In mind. 

Profits of Syndicate Bank 

2532. SHRI H.N. NANJE GOWDA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Syndicate Bank has 
shown a profit of about Rupees seven crores 
for the year 1987-88: 

(b) whether this figure of profit was 
arrived at by change of accounting proce-
dure; 

(c) whether the bank has taken prior 
permission of the Comptroller and Auditor 
General or the Banking Department to 
change the accounting proced'ure; and 

-(d) if not, the action taken! propoaed to 
be taken by Government in this regard? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDo FALEIROj: (a) As per the pub-
lished accounts of Syndicate Bank, its profit 
for the year 1987 was Rs. 7.10 crores. 

(b) to (d). The banks are required to 
prepare their Balance Sheets and Profit and 
Loss Accounts as per the formats set out in 
the Third Schedule of the Banking Regula-
tion Act, 1949. The banks introduce changes 

(b) if so, the details thereof; and 

(c) the steps contem~ated to improve 
and save this industry from the crisis? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) and (b). The 
shoddy sector of woollen textile industry is in 
difficulties on account of rec~sion in the 
demand 01 ,neir products and decline in the 
export of shoddy blankets. 

in their accounting procedures as are con- (c) The following steps have been 
sidered necessary. These changes are re- taken: 
qUlred to be reflected in their published 
accounts. i) Import du'.' on synthetic rags 

Reserve Bank of India has reported that 
Syndicate Bank had made certain changes 
In Its accounting procedure while finaliSing 
the annual accounts for the year 1987 which 
have been duly reflected In the Annual Ac-
counts and the Auditors' notes thereon. 

The bank is not statutonl) 'equlred to 
obtain permissio'n for introducing changes in 
Its accounting procedures. 

Manufacture of Cheap Woollen Blan-
kets and Cloth 

2533. SHRI SUBHASH YADAV: 
SHRI PRAKASH CHANDRA: 

Will the Minister of TEXTII ES be 
pleased to state: 

(a) whether the woollen industry manu-
factUring cheap woollen blankets and cloth 
meant for common man is passing through a 
worst ever crisis providing direct-lndiract 
employment to the lakhs of people in the 
country; 

has been reduced from 80% to 
25%. 

ii) Shoddy blankets have been 
exempted completely from levy 
of excise duty. 

iii) Shoddy fabric upto the value of 
Rs. 60/- per metre has been 
exem;:>ted flam levy of excise 
duty. 

iv) Import duty on certain woollen 
machinery has been redL!ced 
from 101 % to 35%. 

UNDP Assistance 

2534. SHRJ S.B. SIDNAL: 
SHRI S.M. GURADDI' 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the United Nahons Devel-
opment Programme (UNDP) has decided to 
concentrate more on giving assistance for 
establishing the research and development 
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, facilities to promote small and medium In-

dustries in the country; 

(b) whether the UNDP agency has indi-
cated that it would rather assist in the pre-
investment process than giving financial 
assistance to the small scale industries; and 

(c) the projects for which the UNDP has 
agreed to provide assistance and the extent 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). UNDP 
Provides technical assistance to the devel-
oping countries as per their requirements. 
The sectors that should receive UNDP 
assistance are normally decided by Govt. of 
India. UNDP also gives assistance for pre-
investment projects. India utilizes UNDP 
assistance for projects in various sectors 
including small-scale industry sector. 

(c) UNDP allocates funds to the devel-
oping countries on a five-year-cycle basis. 
India's allocatIOn forthe current cyde (1 ~87-
91) is US $ 156.2 million. As on , Si August, 
, 988, there are 106 on-going projects in 
various sectors e.g_ agriculture, indu<;try 
including small-scale indu",try, electrOniCS, 
scientific research, water reSOL _es, miner-
als, energy, railways, educatIOn, etc. 

Closed Textile Mills 

2535. SHAI D.B. PATIL: Will the Minis-
ter of TEXTILES be pleassd to state: 

(a) the number 01 ck>sed textile mills in 
the cc lotry;' 

(b) the number of references made by 

such ,mills to the Board of Industrial and 
Financial Reconstruction (BIFR) constituted 
under the provisions of lhe Sick Industrial 
Companies (Special Provisions) Act, 1985; 
and 

(c) the outcome of such references? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA)' fa} The number of 
closed cotton/man-mad€ ,:bretextile units in 
the country as on 31.05.88 was 133. 

{b} and (c}. According to aV8ilabie infor-
mation 44 closed textile units have made 
reference to the BIFR under Section 15 (1 ) ')f 
the Sick Indu5trial Corr.pan1es (Special Pru-
v.lsions) Act, 1985. Of these 34 have been 
registered with the Board. The Board has 
heard 24 cases, all of which have been 
declared sick. In 15 of the cases declared 
sick, Operating Agencies have been ap-
pointed. In 2 cases winding up notices have 
been issued and frnal order passed in one 
case. Out of the 10 unregistered references, 
5 have been rejected as not fit for registration 
and the remaining 5 are under scrutinY by 
the BIFR. 

Seizure of Narcotics in Pushkar 

2536. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of FINANCE be 
pleased to state: 

(a) whether attention of Government 
has been drawn to the report appearing in 
the 'Times of India' dated 4th July, 1988 
regarding trafficking in narcotics worth lakhs 
of rupees in Pushkar town in Ajmer which 
has become a major centre for the illegal 
trade; and 

(b) if so, the action taken by Govern-
ment in the matter? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): (a) and (b). Yes, Sir. Rajast-
han, being a border State, is vulnerable of 
illicit traffic in drugs. Government have initi-
ated various legal, administrative and pre-
ventive measures to meet the situation. The 
Narcotic Drugs and Psychotropic Sub-
stance Act, 1985, which came ;;'1to force on 
14.11.1985, prescribed a minimum manda-
tory punishment of 10ye.ars' rigorous imprts-
onment and a fine of Rs. 1 lakh, extendable 
to 15 years' R.1. and a fine of Rs. 2 [akhs. In 
the case d repeat offr nce. the minimum 
mandatory punishment ;s 15 years' R.1. and 
a fine of 1.5 lakhs, extendable to 30 years' 
R.1. and a fine of Rs. 3 lakhs Apart from this 
law, an Ordinance prOViding for preventive 
detention of drug traffickers was promul-
gated by the President on 04.07 1988. 

The administrative steps taken Include 
the vesting of investigative powers to vari-
ous Central and State agencies so that ef-
fective preventive action is take,. against 
drug traffickers in every part of the country. 
Narcotics cells have been set up In tile 
Customs and Central EXCise Collectorates 
all over the country and In the State Police 
organisations. A liberalised reward scheme 
for iQformers and officers has been intro-
duced. This has resulted in significant 
seizures and arrest of drug traffickers in 
1986, 1987 and in the first half of 1988. 

Further, the Government of Rajasthan 
has been specifically advised to take neces-
sary enforcement action against poSsible 
diversion of opium from licit cultivation and 
attempted clandestine manufacture of 
drugs. 

Sick Textile Mills in Tamil Nadu 

2537. SHRI S. JAIPAL REDDY: Willthe 
Minister of TEXTILES be pleased to state: 

(a) the names of the ~ick textile milis 
closed in Tamil Nadu: 

(b) the number of emploYf:es affected 
by the closure of 1hese mills; and 

(c) the steps taken by Union Govern-
ment to take over the sick textile mills and to 
rehabilitate the affected employees of these 
mills? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) and (b). A state-
ment is given below: 

(c) The June 1985 T. xtile Policy state-
ment specifically says tha ta~eover by the 
Govt. or nationallsation of sick textile units 
does not provide a solution to the problems 
of sickness and Govt would not, as a rUle, 
Intervene In such cases. A Te>..tlle Workers 
Rehabilitation Fund has been set up to pro-
vide interim relief to the workers of these 
closed mills which are covered by the gUide-
lines to the Scheme. 

STATEMENT 

As on 30.06.1988 there were a total of 39 cotton! man-made fibre textiie mills lying closed 
in Tamil Nadu, Of these Vasantha Mill!' and Bha'!ani Mills have been registered by the Board 
for Industrial and Financial Reconstruction (BIFR) under the Sick Industnal Companies 
(Special Provisions) Act. The names of these mills and the workers on their rolls 's as follows: 
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51. No. Name of the Mill Workers on Roll 

1 2 3 

1. Vasantha mills 1327 

2. Radhakrishna mills 1187 

3. Mettur mills 2514 

4. Tamil Nadu Spinning Mills 92 

5. Shree Padma Mills 118 

6. Janardhana Mills 746 
-

7. Jallaram Spinning Mills 128 

8. Akshaya Textiles 535 

9. K.G.S. Spinners 88 

10. Bhavani Mills 573 

11. Rams Textiles 170 

12. Theivasing Mani Spinners 19 

13. Vasudeva Textiies 48 

14. Tirupur Cotton Spg. & Wvg. (Unrt NO.1) 575 

15. P.S.G.V. Textiles 48 

16. K. Shiva Subramanya Spinners 107 

17. Cqirnbatore Amarjyoti Mitis 147 

18. 8aJaji Spinners 16 

19. Vyas Textiles 85 

20. Madhu Spg. & Wvg. 454 

21. Coimbatore Popular Spinn:ng Mills 235 
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1 2 3 

22. laxmi Durga Mills 127 

23. Shree Kothandram Spg, Mills 260 

24. Shree Krishna Swami Mills 33 

25. Ideal Spinning Mills 179 

26. Prabha Spinning Mills 40 

27 Amrav'athl Dyeing 87 

28 SI'livama"i Spinning Mills 275 

29. Bala)1 Cotton Mills 207 

30 Kaven Spinning and Weaving 735 

3i, Shree Amman Textiles 

32 Mahalaxml Textiles 

33 Govlndaraju Mills 

34, M. Kamalam Dyeing 

35. Thlrvalar Spinning Mills 

36. Sethuram Spinning Mills 

37 Laxml Shanmugh MiII~ 

38. Aadha Spinning Mills 

39. Sundaram Spinning Mills 

Natlonalisetton of Sclndia Steam 
Navigation Company 

2538. SHAI SOMNATH CHA TTER-
JEE: Will the Minister of FINANCE De 
pleased to state: 

15 

1200 

60 

60 

47 

27 

354 

33 

400 

13307 

(a) whether Government have pre-
pared any scheme for the revival of Scindia 
Steam NaVigation Company limited now 
under the control of receiver; 

(b) dnot. the steps being taken to run the 
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vessels of the Company, especially when 
there is now a favourable freight market; and 

(c) whether Government are consider-
ing nationalisation otthe Company to save 
valuable national assets and provide secu-
rity of service to the workers and employ-
ees? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAL r:rgO): (a) and (b). The 
matter relating to Scindia Steam Navigation 
Co. ltd. has been considered and it has 
been decided to run the company through its 
board of directors. 

(c) There is no proposal for natlOnalisa-
tion of the Company. 

Raids by Income Tax and Central 
Excise Departments 

2539. SHRI SRIBAlLAV PANIGRAHI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the number of raids conducted by 
the Income T (1)( and the Central Excise 
Departments on officials, businessmen and 
business organisations during the period 
from 1~t January, 1988 till 1st July, 1988; 
and 

(b) the outcome of such raids? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) The number of raids conducted 
by Income Tax and Central Excise Depart-
ments during 01.01.1988 to 30.06.1988 are 
asunder: 

Income Tax Central Excise 

3545 810 

(b) The Income Tax Department seized 
assets worth about Rs.85.27 crores. Con-
cealment of income to the tune of Rs. 119.50 
crores was also admitted by the persons 
searched. 

Central Excise Department seized 
goods worth Rs. 22 crores in these searches 
along with some Incriminating documents. 

[ Trans/ation] 

Supply of Water Through Dhansa and 
Surakhpur Minor 

2540. SHRI SHARAT SINGH: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the supply of canal water for 
irrigation through Dhansa and Surakhpur 
Minors has since been stopped as a result of 
which drinking water for cattle is also not 
available; and 

(b) tf so, whether Government will res-
ume supply of water through Dhansa and 
Surakhpur Minors for irrigation and drinkIng 
water for cattle by digging them deep? 

THE MINISTER OF STATE IN THE: 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The information is being collected and will ~ 
laid on the Table of the House. 
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Export Duty on Spices 

[English] 

2541. PROF. P.J. KURIEN: 
SHRI K. MOHANDAS: 

Will the Mimster of COMMERCE be 
pleased to state: 

(a) the names of spices which attract 
export duty at present together with the rate 
thereof; 

(b) whether any representations have 
been received for reducing th,s duty; 

(c) If so, the actIOn taken thereon; 

(d) whether the Indian spices are slowly 
being priced out of the international market; 
and 

(e) If so, the main factors responsible 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI). (a) At present export duty is 
levIed on black pepper at the rate of Rs. 5/-
per kg. 

(b) Yes, Sir. 

(c) It is being studied. 

(d) The prices of different spices vary 
from time to time. Prices of some of the 
Indian Spices have been comparatively 
higher and uncompetitive in the International 
market. 

(e) The main reasons interalia are low 
Productivity and higher domestic demand. 

Raids on Cigarette Companies 

2542. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether some cigarette companies 
are running five star hotels and big newspa-
pers; 

(b) whether during the course of raids, 
cases of excise and customs duty evasion 
and FERA VIOlations are noticed by Govern-
ment; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) to (c). Informa-
tion IS being collected and Will be laid on the 
Table of the House. 

Task Force for Power looms 

2543. DR.DATTA SAMANT: 
SHRI BANWARt LAl PURO-

HIT: 
PROF. RAMAKRISHNA 

MORE: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether Umon government have 
appointed a Task Force for studying the 
tredit requirement for powerlooms In 1987; 

(b) the details of the recommendations 
made by the Task Force to improve the 
powerloom industry particularly in Mahar-
ashtra; and 
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(c) whether the recommendations of the 
Task Force have been implemented; if so, 
when and to what extent? 

THE MINISTER OF TEXTilES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). Govern-
ment of India had constituted a Task Force in 
May, 1987 under the chairmanship of the 
Textile Commissioner, to assess .the exist-
ing flow of credit to the decentalised power-
kx>m sedor and to make recommendations 
regarding measures to be taken to augment 
the flow of credit. The Task Force has sug-
gested credit outlay of Rs. 500 crores for 
working capital, Rs. 150 crores for moder-
nisation of weaving operations and Rs. 50 
crores for modernisation of pre-weaving 
operations in the first year. 

The Report is under consideration. 

Seizure of Smuggled Good. etc. 

2544. SHRI un AM RA THOO: Will the 

Minister of FINANCE be pleased to state: 

(a) the details of raids conducted by 
various Government agencies during the 
~st six mO!lths in the country; 

(b) the details of cash, gold, smuggled 
goods, narcotics etc. spized during the raids; 

(c) whether the smugglers in these 
cases were apprehended and prt?secuted; 
and 

(d) the steps being taken to arrest the 
activities of smuggling of goods from across 
the borders of the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and (b). Raids conducted dur-
ing 1.1.1988 to 30.6.1988 by the various 
agencies are as under: 

No. of Raids Details of Seizure 

'ncomeTax 3545 

Central Excise 

Narcotics 

Anti-smuggling 

(c) The Smugglers involved in the 
above cases were proceeded against 
under the relevant laws. 

810 

647 

286 

(d) The Govemment is fuly alive to the 
chaIenge 01 smuggling and determined to 

Rs. 85.27 crores 

Rs. 22 crores 

31364 Kg. (Opium Morphine, Heroin, 
Hashish, Ganja, Cocoine) 

17.50 crores worth cash and goods. 

and modem equipments have been pro· 
vided. 

Syndicate Bank Progranme for Provid-
Ing Self Employment Av ....... 

curb til menace. The anti-smuggling drive' 2545. SHRI BALASAHEB VIKHE PA-
hal been intenllild. Close co-oRIiMIIon Tl.; WI the AI,.., of FI~ be 
among concerned agencies II mIIIntaIned pleased to stile: 
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(a) whether the Syndicate Bank has 
launched a massive programme for provid-
ing self-employment avenues particularly in 
the rural areas of the country; and 

• (b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO)' (a) and (b). SyndI-
cate Bank has reported that it has recently 
Introduced Its own self-employment scheme 
for the unemployed youth In the age group 
20-35 years to enable them to take up self-
employment ventures. Under the scheme 
maximum loan upto Rs. 25,000/- can be 
sanctioned With rate of Interest, security and 
payment as per norms No servICe charges 
are leVied for loans upto Rs. 5,0001- Candi-
dates for loan are to be sponsored by the 
voluntary agencies and the banks' own 
branches and are screened by the banks' 
own Task Force. Selected candidates are 
trained In the vocatIOns elected by them and 
are gUided by the bank for availing loan 
assistance under the scheme. 

National Law School, Bangalore 

2546 SHRI E A YYAPU REDDY 
SHRI V.S KRISHNA IYER 

Will the MInister of LAW AND JUSTICE 
be pleased to state' 

(a) whether the National Law School 
of IndIa UniversIty In BangaJore IS spon-
sored by the Bar CounCil of India. 

(b) whether the Government of 
Karnataka has promlled to grant Rupees 
fifty lakhs for the said institution, 

(c) whether Union Government have 
also given any grant to ,he said Instituti?n, 
if so, the details thereof; and 

(d) when the above institution is likely 
to become fuHledged and viable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) Yes, Sir 

(b) Yes, SIr. 

(c) No, Sir 

(d) The Instrt'utlOn has started 
functiOning 

Implementation of JHA Committee 
Report 

2547. SHRI SATYENDRA NARAYAN 
SINHA Will the MInister of FINANCE be 
pleased to state' 

(a) whether the Central Board of Direct 
Taxes has opposed the changes In the In-
come-tax Act suggested bytheJha Commrt-
tee, 

(b) If so, whether Government have 
deCided to shelve the Implementation of the 
Jha Committee report; and 

(c) If not, what changes are being con-
sidered In the Act to make tax laws promote 
Income generation and savings? 

THE MINISTER OF 5T ATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA)' (a) and (b) A Study Group on 
Direct Taxes under the convenershlp of late 
Shn L. K. Jha was set up pursuant to the 
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decision taken at ~ meeting of the Consulta-
tive Committee of the Ministry of Finance. 
The suggestions contained in the Report of 
the Study Group have been examined and 
also discussed in detail in the Consultative 
Committee of the Ministry of Finance. Some 
of the recommendations have been imple-
mented through the Finance Act, 1988. 

(c) Consideration of measures for en-
(X)uraging savings and investment (which 
lead to further income generation) is a con-
tinuous, on going process and the position in 
this regard is reviewed from time to time. 

Price Fixed for Janata Cloth 

2548. SHRI SYED SHAHABUDDIN: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the price of cotton yarn of standard 
(X)unts as on 1 st April, 1987 and 1 st April. 
1988 with the maximum and minimum re~ 
(X)rded during 1987-88; 

(b) the total production of handloom 
cloth during 1986-87 and 1987-88 and the 
target for 1988-89; 

(c) the production of Janata Cloth dur-
ing these years; and 

(d) whether the price fixed by Govern-
mentfor the Janala Cloth was revised during 
1987-88 with the date of revision and of the 
last fixation, with corresponding prices? 

THE MINISTER OF TEXTl.ES (SHRt 
RAM NlWAS MlRDHA): (a) The prices of 
catton,.n of standard counts as on 3.4.87 
and 2.4.88 aIongwith the minimum and 

maximum prices recorded during 1987-88 
are given in statement I & II below. 

(~) The estimated production of hand-
loom cloth during 1986-87. 1987-88 and 
target for 1988-89 is as under:-

Year P~uct~nin 

mill~n metres 

1986-87 3884 

1987-88 3948 

1988-89 4250 (Target) 

(c) The production of Janata Cloth dur-
ing 1986-87 and 1987-88 and target for the 
year 1988-89 is as under:-

1986-87 

1987-88 

1988-89 

482 Million Square 
Metres 

500 Million Square 
Metres 
(estimated) 

550 Million Square 
Metres 
(Provisional Tar 
get) 

(d) The different States produce a large 
variety of Janata cloth. The prices fixed for 
Janata cloth produced in different States are 
therefore not uniform. There is no fixed time 
schedule for revision of prices of Janata 
cloth. However f the Central Government 
provides the subsidy at a uniform rate on 
Janata cloth produced in all States. The 
Government has increased the rate of sub-
aidyfrom As. 2/. per square metre being paid 
w.e.f. 1.10:84 to Rs4.75 per square metre 
w .•. 1.1.3.1988. " 
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Counts 

2s 

6s 

10s 

20s 

26s 

30s 

40s 

60s Carded 

60s Combed 

80s Carded 

80s Combed 

100s Carded 

100s Combed 

Counts 

1 

2s 

SRAVANA21, 1910 (SAKA) 

STATEMENT -I 

Average Prices of Cotton Hank Yarn 

2.4.88 

91.00 

116.50 

117.50 

172.50 

171.00 

186.00 

206.50 

289.00 

310.00 

313.50 

392.50 

400.00 

482.50 

STA TEMENT-U 

Prices of Cotton Hank Yam 

Min./Max. 
Price 

2 

-40.00 
105.00 

Written Answers 102 

(Rs. per 4.54 kgs.) 

3.4.87 

56.00 

76.00 

81.50 

108.50 

120.00 

134.50 

151.50 

197.50 

218.00 

235.00 

312.50 

302.50 

392.50 

(Rs. per 4.54 kgs.) 

Ason . 

3 

(3.4.87) 
(29.2.88) 
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1 2 3 

6s Min. 75.00 (3.4.87) 
Max. 131.00 (29.1.88) 

10s Min. 75.00 (3.4.87) 
Max. 140.00 (29.1.87, 6.2.88) 

20s Min. 101.00 (29.4.87) 
Max. 180.00 (6.2.88) 

26s Min. 110.00 (24.4.87) 
Max. 192.00 (19.2.88) 

30s Min. 128.00 (10.4.87) 
Max. 209.00 (6.2.88) 

40s Min. 135.00 (2.4.87) 
Max. 248.00 (6.2.88) 

60s Min. 175.00 (24.4.87.29.4.87) 
Carded Max. 335.00 (12.2.88) 

60s Min. 195.00 (24.4.87, 29.4.87) 
Combed Max. 355.00 (6.2.88,12.2.88, 19.2.88) 

80s Min. 220.00 (2.4.87,12.4.87,18.4.87) 
Carded Max. 375.00 (12.2.88) 

80s Min. 260.00 (3.7.87) 
Combed Max. 450.00 (6.2.88,12.2 88, 19.2.88, 

26.2.88) 

100s Min. 285.00 (28.5.87) 
Carded Max. 450.00 (6.2.88) 

100s Min. 350.00 (24.4.87,29.4.87) 
Combed Max. 560.00 (12.2.88, 19.2.88) 

Soli .roslon in Northern Coastal Areas Will the Minister of WATER RESOURCES 
of Orissa be pleased to state: 

2549. SHRIMATI JAYANTI PATNAIK: (a) whether Government are aware of 
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the fact that the sOil erosion has posed a 
serIOus problem In the coastal areas of 
Orissa more particularly In the northern 
coastal areas and IS posing a grave threat to 
Paradlp Port of the State, 

(b) If so, the steps taken to check sOil 
erOSion, 

(c) whether any centrally sponsored 
scheme has been Introduced for that pur-
pose, and 

(d) If so, the detaIls thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) (a) to (d) It IS 
tor the State Government to Identify the 
vulnerable reaches and take measures to 
protect sea coast against erosion Paradlp 
Port Authorities have been executing neces-
sary coast protection works and there IS no 
threat to the port 

Plan to Export Tea to France 

2550 SHRI V S VIJAYARAGHA-
VAN 

SHRI G S BASAVARAJU 

Will the MInister of COMMERCE be 
pleased to state 

(a) whether the Tea rloard prepared 
any plan to export Indian tea produced at 
different production centres to France and 
other European countries, 

(b) If so, the details thereof 

(c) whether any comprehenSive pro-
gramme to reonent the marketing policy 
towards exporting more espeCially devel-

oped tea products has been prepared In thiS 
regard, and 

(d) If so, the details thereof and their 
Impact on export of tea? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (St-4RI P R 
DASMUNSI) (a) and (b) Tea Board con-
ducts varIOus actIvitIes to promote export of 
Indian tea to overseas markets It has not 
prepared any speCIfIC plan to export Indian 
tea produced at specifiC production centres 
to France and other countries 

(C) To promote export of value added 
tea, Tea Board IS carrying out speCial cam-
paign In different countries including UK, 
France, Netherlands, West Germany and 
other West European countries, West ASian 
and North AfrICan countries, Australia & 
Japan 

(d) These campaigns were initiated 
dunng 1987-88 and are being continued 
dUring 1988-89 Basically, these campaigns 
aim to promote Indian tea brands carrying 
marketing symbol and Dal']eehng logo 
Generally, the campaign has generated 
good response from trade as well as con-
sumer Interests 

Appointment of SCs and STs as 
Directors in Boards of Nationalised 

Banks 

2551 SHRI ANANTA PRASAD SETHI 
#111 the Minister of FINANCE be pleased to 
state 

(a) whether the Parliamentary CommIt-
tee on Welfare of Scheduled Castes and 
Scheduled Tribes had recommended to 
Government for aPPOintment of persons of 
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Scheduled Caste and Scheduled Tribe 
communities as Directors in the Boards of 
different nation~:lIised banks; 

(b) if so, the number of boards reconsti-
Med since then till date and how many 
persons of Scheduled Caste and Scheduled 
Tribe communities have been appointed as 
Directors, bank-wise; and 

(c) the particulars of these persons? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) and (c). At present there are no non-
official directors on the boards of any of the 
nationalised banks. The process of identify-
ing suitable persons for nomination as non-
official directors on the boards of all the 
nationalised banks is already in hand. 

Writing off of loans by .FCC 

2552. SHRITHAMPANTHOMAS: Will 
the Minister of FINANCE be pleased to state: 

(a) the criteria adopted by the Industriaf 
Fmance Corporation of India (IFCI) for writ-
ing off loans; and 

(b) the total amount of loans advanced 
by the IFCI outstanding as on 30 June, 
19881 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOJAIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEfRO): (a) The possibility of 
C*tain advances going bad is inherent in the 
apeIIIIioias of BankslFinanciaJ Institutions. 
The Industrial Fmance Corporation of India 

(IFCI) has reported that loans are written off 
in the books of11s accounts ebter exhausting 
all possible ways of recovery including reha-
bilitation proposals, recourse to legal adion 
etc. Such loans are written off with due 
approval of its Board of Directors. Further, 
write off of this nature is agreed upon gener-
ally in consortium with the other all-India 
financial institutions involved. The accounts 
of IFCI are audited by two Statutory Auditors 
and loans written off are verified by them. 

(b) The total amount of loans advanced 
by IFCI' and outstanding (Le. the principal 
amount) as on the 30th June, 1988 was Rs. 
2731.66 crores. 

ModHlcations in Advance licenSing 
Scheme 

2553. SHRIMATI MADHUREE 
SINGH: 

DR. G.S. R.~HANS: 
SHRIMATI D.K. BHANDARI: 
SHRI SWAMI PRASAD 

SINGH: 

WiD the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have decided 
to bring modifications in the advance licens-
ing scheme; 

(b) if so, the details of the modifications 
likely to be made; 

(c) whether the intermediate manufac-
turers and exporters will get-any benefit due 
to modifications; and 

(d) if so, details thereof? 

THE .. INISlER OF STATE IN THE 
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MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). The Import-Export 
Policy is kept under constant review and 
necessary modifications are made as and 
when reqUired. These modifications are 
announced In the form of Public Notice, 
copies of which are also sent to Parliament 
Library. 

(c) and (d) The Intermediate Advance 
LICenSing Scheme was substantially modi-
fied Vide Public Notice No. 2S-ITC (PN)/88-
91 dated 11th July, 1988 ThiS was done to 
make the scheme operationally Simpler for 
the Intermediate manufacturers and the final 
exporters 

Extension of Duty Drawback Scheme 

2554. SHRI S M. GURADDI Will the 
MInister of FINANCE be pleased to state 

(a) whether the Duty Drawback 

Scheme has been extended to some more 
items; 

(b) if so, the items Included under the 
Scheme, the new rates thereon and the date 
from which they Will be effective; and 

(c) the extent to whICh thiS scheme will 
give boost to exports? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A K. 
PANJA): (a) and (b) Yes SIr. For a number 
of new items, All Industry Rates of Duty 
Drawback have been announced w.e.f. 
1.S.88. The details of these Items and the 
rates fixed are gIVen In the Statement below. 

(c) The extent to whICh the availability of 
Drawback rates would gIVe boost to exports 
of the related Items cannot be quantified. It is 
however expected that their exports would 
be encouraged 

STATEMENT 

New Items for whICh all Industry Rates of Drawback fixed with effect from 1.S.88 

S. No. /tem DescriptIOn 

1 2 

1. Natural MangoJGuava JUlCelpu'psl & 
their concentrate-packed in OTS Cans. 

2. Natural fruit pulpslfruit juices other than 
those at S. No. 1 above, packed In OTS Cans. 

3. Vegetables packed in OTS Cans: 

(8) Mushrooms 

(b) Others 

Rate of Drawback 

3 

8% of f .o.b. value 

12% of f .o.b. value 

S% of f.o.b. value 

8% ci f .o.b. v.Iue 



111 Written Answers AUGUST 12, 1988 

1 2 

4. Pickles all sorts packed in OTS Cans 

5. Woollen worsted yarn of above 18 BWS count 

6. 

7. 

8. 

9. 

10. 

(i) Weaving Quality 

(ii) Hosiery/Hand knitting quality 

Readymade garments made wholly or mainly of silk 

Implements/Appliances of a kind used in agriculturel 
horticulture mainly made of steel, the following namely 
Spades, Shovels, mattocks, picks, hoes, forks and 
rakes hewing bill hocks and similar tools. scythes. 
sickles, kayknives, hedge shears, wedges, harrows, 
ploughs, cultivators, ridgers. threshers and puddllors. 

Sub-assemblies and t. specially designed component 
parts of deepwell hand pumps 

Truckslload bodies (including half load bodies) 

Water tankerslbowsers 

11. Textile Machinery 

(a) Ribbon lapping machine/Sliver lapping machine 

(b) Open end spInning machinery 

12. Metal Film Resistors 

13. Printed Circuit Boards:-

(i) Single sided 

(ii) Double sided 

(iii) Multi layer 

WtbM Annw. 112 

3 

5% of f.o.h. value 

Rs. 23.50 per kg. 

Rs. 21.00 per kg. 

3% of f .o.b. value 

Rs. 400 per M.T. 

4% of f .o.b. value 

5% of f .o.b. value 
subject to a maxI-
mum of Rs. 15,000 
per vehicle. 

3% of f.o.b. value 

3% of f .o.b. value 

5% of f.o.b. value 

Rs. 7/- per 1000 
pieces 

20% of f .o.b. value 

10% of f.o.b. value 

15% 01 1.0.b. value 
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1 2 3 

14. 'Plastic film capacitors (i) Metalised polypropylene 18% of f.o.b. value 
capacitors (ii) Metalised Polyester capacitors 15% of f.o.b. value 
(iii) Polystyrene capacitors 100/0 of f .o.b. value 

15. 81W T. V. Sets (51 cms). Rs. 150/- per set. 

16. Badminton, Tennis and Squash Rackets with 3% of f .o.b. value 
or without Nylon gut. 

17 Reclaimed rubber Rs. 70/- per M.T. 

18 Cycle rickshaws-assembled 01 ul'"lassembled with Rs. 45 '- per cycle 
or without aCCe3S0QeS 

Limited Foreign Exchange Market 
Scheme to boost Export 

2556. SHRI G.S. BASAVAPAJU: Will 
the MInister of COMMERCE be pleaztld to 
state 

(a) whether the limited foreign ex-
change market scheme IS among the meas-
ures being examIned bv G -wernment to 
boost exports, 

(b) If so, the detafls thereof; 

(c) whether the strategy has been pre-
pared only after the Planning CommissIon 
had given Its report 10 th,s regard. and 

(d) if so, the poInts mentIoned by the 
Planning Commission and the extent to 
whICh tl ley have been incol'pOrated In the 
strategy to boost exports? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
OASMUNSI): (a) No, Sir. 

ncksnaw 

(b) to (d). Do not anse 

Adoption of ViUages by Nationalised 
Banks In Kerala 

2557. SHRI A. CHARLES: WIll the 
MInister of FINANCE be ~eased to state. 

(a) whether there IS a scheme approved 
by the Reserve Bank Qf India fe r the arioptlOn 
of villages by the nationalised and sched-
uled banks; If so, the detatls thee-eof, 

(b) the number of vlliages/panchayatsl 
wards of mUnicipalities and corporatIOns so 
adopted In Kerala. 

(c) the reasons tor the dt3lay In Imp's 
mentrng the above scheme throughout tne 
country; and 

(d) whether 30vernment propo:. Et to 
issue stnct InstructlOrs to the itlad banh.s to 
implement the scr:efTI('') 

THE MINISTER OF STATE IN THS: 
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DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). Reserve 
Bank of India (RBQ has reported that the 
public .sector banks adopt certain villages 
under the Village Adoption Scheme (VAS) 
which aims at deriving the advantages ac-
cruing from concerted and coordinated ef-
forts of various area specific schemes. As at 
the end of June 1987, the Public Sector 
Banks have adopted 1401 villages under 
Village Adoption Scheme in Kerala State 
and the amount outstanding there against 
was Rs. 143 crores in respect of 3,89,722 
direct agricultural accounts. 

Reserve Bank of India have. in March. 
1988, issued comprehensive guidelines to 
all the commercial banks induding Regional 
Rural Banks (RRBs) on the implementation 
of the Service area approach which involves 
assigning specific areas to banks located in 
rural and semi urban centres. Unoer this all 
the villages in the country will be allotted to 
one branch or other of the commercial banks 
incJuding RRBs. It will be the responsibility of 
the designated branch to meet the genuine 
aedit requirements of all the eligible borrow-
ers living in a gr~up of villages allotted to it. 

Import of Cotton for Spinning Mills 

2558. SHRIMATI N.P. JHANSI LA-
KSHMI: 

SHRI K. RAMACHANDRA 
REDDY: 

-Will the Minister of TEXTIlES be 
pleased to state: 

(a) whether Govemment have a pro-
posal to import Ci"on to be supplied to the 
cooperative spinning mills in TamH Nadu, 
Anethra Pradesh, Uttar Pradesh, Orissa ar.d 

West Bengal; 

(b) if so, the reasons therefor; and 

(c) whether it will hit the interest of the 
cotton growers in the above States? 

THE MINISTER OF TEXTILES (SHRt 
RAM NIWAS MIRDHA): (a) and (b). Govem-
ment have decided to perm~ the export of 
one lakh bales of mediumllong staple cotton 
duty free during the current cotton year for 
supply to Co-operative Spinning Mills/State 
Textile Corporation Mills in Tamil Nadu, 
Andhra Pradesh, Orissa and Uttar Pradesh 
for the production of Hank yarn for supply to 
Handloom sector at reasonable prices. 

(c) No. Sir. 

Hungarian Credit offer for Neyveli 
Lignite Project 

2559. DR. G. VIJA YA RAM A RAO: Will 
Ministerof FINANCE be pleased to state: 

(a) whether the Hungarian 
Government's offer to help the Neyveli lig-
nite Project with a Credit of $ 200 million for 

, development and expansion of the project 
has been accepted by Government; 

(b) if so, the details thereof; and 

(c) whAther Government propose to 
make simitar efforts wan other countrtes to 
comptete the long pending major projects in 
the country? 

T,HE MINISTER OF STATE IN )"HE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
eDUARDO FALEIRO): (a)-No, Sir. 
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(b) Question does not arise. 

(c) Governme"t is continuously making 
efforts to get soft term loar'$/credits for major 
projects in India. 

Public Funding of Election 

2560. DR. A.K. PATEL: Will the Minis-
ter of LAW AND JUSTiCe be pleased to 
state: 

(a) whether the Election Commission 
has drawn Government's attention towards 
ns,mg cost of elections; 

(b) if so, when and the details thereof 
and the reaction of Government thereto; 

(c) whether suggestlon& for pubhcfund-
mg, partial and fully of elections have also 
been made by the CommiSSion to Govern-
ment; and 

(d) If so, the details therem I 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) No, Sir 

(b) Does not arise. 

(c) and (d). Yes, SIr. As part of the 
proposals for electoral reforms, the Election 
Commission has suggested that a scheme 
under which all legitimate election expenses 
could be borne by the Government, may be 
studied in depth. 

Vacant posts of Judges and pendency 
of cases 

2561. BHAI SHAMINDER SINGH: Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) the number of vacant posts of 
Judges in the Supreme Court and High 
Courts in the country; 

(b) year-wise number of cases (both 
Civil and Criminal) pending in the Supreme 
Court and various High Courts as on 30 
June, 1988; 

(c) tIlt. steps taken to impleme~' ~he 
recommendations of the conference of Chief 
Justices that a rational co-relation be ef-
fected between the number of pending 
cases and number of Judges in each High 
Court so as to clear the arrears and raise the 
working days to at leasl 240 days in a year; 
and 

(d) whether there is any difference in 
the average disposal of cases in various 
High Courts; if so, the detalis thereat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) The requiSite Infor-
mation as on 1.8.88 in respect of the Su-
preme Court and the High Courts IS grven in 
the Statement-I. (Placed In the Library. See 
No. l T. 6448188] 

(b) The informatIOn regardmg year-
wise pendency of regular hearing matters in 
the Supreme Court as on 1.1.88 is given in 
the Statement-It [Placed in the library. See 
No. LT. 6448188J Pendency of cases as on 
, .1.87 in th~ High Comts in terms of period 
of pendency is given In the Statement-III. 
[Placed in the Library. See No.l T. 6448/88) 

(c) the concerned Chief Ministers and 
Chief Justices of certain High Courts were 
addressed in June 1985. requestIng them to 
cons.der augmentation of Judge-strength of 
the High Courts so as to achieve a stage 
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where no civil case remains pen<. .. , or 
more than 2 years a~d no criminal case 
remains pending for more than one year, 
and to send proposals in this regard. on the 
basis of proposals received, it was decided 
tQ create new posts of Judges. As on 1.8.88, 
the creation of 88 new posts over and above 
the total sanctioned strength of 444 Judges 
has been agreed to in different High Courts. 
There is no proposal at present to increase 
the number of working da~s in the High 
Courts to 240 days. 

(d) Ve::.. Sir. Inbrmation regardIng 
average rate of disposal per J~Jdge in various 
High Courts IS given in the Statement-IV. 
[Placed in the Library. See No. LT. 6448/88] 

Reservation for Scheduled Castes and 
Scheduled Tribes in State Bank of 

Indore 

[ Translation] 

2562. SHRI MANVENDRA SINGH: 
Will the Mlntster of FINANCE be pleased to 
state: 

Officers Clerks 

1288 2375 

(b) The representatIon of SCs and STs 
in all cadres in the State Bank of .rdors as on 
1-1-88 is as under: 

Cadre SCs STs 

Officers 93 27 

Clerical 514 136 

Sub-rtaff 335 146 
(including 
sweepers) 

(a) the number of the employees, cate-
gory-wise, working in the State Bank of In-
dore; 

(b) the number of employees belonging 
to Scheduled Castes. Scheduled Tribes and 
Minorities; 

(c) whether quota prescribed for 
Scheduled Cast€s ar.d :lcheCluled Tribes 
has been filled up; 

(d) if not, th~ reasons therefor; anc.. 

(e) the specific measures tak.en or 
being tlken tl."' fill up backlo£ and a:so the 
res8-vsd quota in each category? 

THE MINISTER OF STATE IN THE 
DEPARTMEt .. T OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) As per latest 
available information (as on 1.1.88) follow-
ing is the staff strength (category-wise) of 
State Bank of Indore: 

Sub-staff Total 

1607 6270 

(c) and (d). No, Sir. The Bank has re-
ported that the quota prescribed for SCs and 
STs could not be filled up by it inter alia due 
to (i) restriction on the expansion of staff 
limrts (ii) non-availability of eligible and qua"-
fied SCslSTs for appointments against re-
served posts. (ill) Some of the SCs and STs 
offered appointments did not join service of 
the bank. 

(9) AU public sector bankslfinancial 
institutions including State Bank at Indore 
has inter-aha been adVIsed to take the 101-
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lcmiDst~t9Jlt_12._*.JIJ' liJ§ . ..bw*lQ.g.jn".tbJ) ~._SCs_aruLSra._ -- ------__ _ 
.... rved quota forSCs and STs as expedi-
tp~§Jy _~...P.Q~,bie: _____ ~ ___ . __ . ____ .. __ 

1 ~ To place indents on the BSRBsI 
Employment~changes by making 

.tasantatioas for the SCslSIs to.tha-
full extent of ·backlog subject to the 
<;qn$litigl1tnltnQtlllQreJl\a.o. ~o1 
the .total v~es c;puJd ~ re-

o ~ , 

serv~ in a rfiK:r~itm.ent ye •. 

2. T ~ ~ndu~ ~e-!ecr~it~ent and pr~: . 
prolOOtioO traimng programmes fQr 
the SCs and STs. 

3. To -gwe rt:H8)(afloft In edoc.ational 
qualifteatlOns for SCs and 81s. 

4. To adjudge their suitability on re-
Iaxed-~Adards. 

5. To give wide publicity through AIR 
and Press amongst SCs and STs 
about the vacancies reserved for 
them. 

. 
6. To Inetude one member belonging 

to SCIST in the OPC/Selection 
Committee. -

7. To open examination centres near-
est to the places of concentration of 

Name of Bank 

1 

1. State Bank of India 

2. State Bank of PatlaJa 

3. Central Bank of India . ' 

8:_ To ~uK.the.. BSBBs...to...cand'f' ape-
cialr~t~,~ttte 
backlog is substantial. 

--R_rvation .for Seta_""" :rr .... III 
Banks In Himachal Pradeah 

2563. SHRI.K.D. S~T~~rUFU~ ,WII 
the Minister of F,.lNANCEbepJe~~ 

_ (8) t~ .!l_~~~! g! .b.!l~ _,_!Whose _ 
branches have been opened in Himachal 
Pradesh during the last two years; , 

(b) the number of the posts reserved for 
scheduled tribes.filted up; and 

(c) if all the posts reserved for them 
-Mve notbeen.fflfed op.-the "umber of pOItI 
lymg vacant and the details there0f9, 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC N=FAI88 
IN THE MINISTRY OF FINAHCE--(Slfil 
EDUARDO FAlEIAO): (a) R.serveaat-et 
India (RBI) has reported that stx1aankshave 
opened 64 branches in HimaeJ\atPnldlltr 
during the last two years i:e. from ii.~.1f81rio 
31.3.1987 anct~ .4.1987 to 31.!:i'988 as per 
details given below:-

No. of branches opetHId 

2 , " ., 

5 

3 

2 

23 
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1 

5. Himachal Gramin Bank 

6. Parvatiya Gramin Bank 

(b) and (c). Data reporting system does 
not generate information in the manner 
asked for. However, the available inform a-

2 

9 

22 

TOTAl: 

tion (provisional) in respect of 24 out of 28 
Public Sector Banks is as under:-

Direct Recruitment Prornotio!,s from 
clerical to 
Officer Grade 

Number of reserved 
posts filled during 
the year 1987 

Officers 

1 

119 

Clerk 

2 

571 

.... -Iog of posts 
•• 11Ved for the 
Scheduled Tribes 
.. on 1.1.1988 

555 2896 

AdoptIon of villages in Nalgonda by 
Nationalised Banks 

2564. SHRt M. RAGHUMA REDDY: 
Wltlte Minister of FINANCE be pleased to ..... : 

(a) whether the remote villages in Nal-
gonda. Andhra Pradesh have been adopted 
bf the nationalised banks; 

(b) if so, the number of villages adopted -.. 

Sub Staff 

3 4 

538 161 

1255 1546 

(c) the reasons for not adopting other 
vHlages; 

(d) whether all the villages of Chinta-
paJJy, Marriguda, NampaJJy. Gurrampode. 
Deverkonda, P.A. Palty, Chamdampet, 
Oindi, Chandur and Narayanpur mandals 
have been adopted; and 

(e) if not, the time by which all the 
vmages in the mandals an part (d) above are 
likely to be adopted? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
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IN THE MINISTRY OF FINANCE (SHRI 
eDUARDO FALEIRO): (a) to (e). Reserve 
Bank of India (RBI) have reported that the 
existing Data Reporting System does not 
generate district-wise information in the 
manner asked for. However, as at the end of 
June, 1987, the public sector banks had 
adopted 21127 villages under the Village 
Adoption Scheme in the State of Andhra 
Pradesh. 

Reserve Bank of India have, in March, 
1988, issued comprehensive guidelines to 
all the commercial banks including Regional 
Rural Banks (RRBs) on the implementation 
of the Service area approach which involves 
assigning of specific areas to banks located 
at rural and semi urban centres. Under this, 
all the villages in the country are to be 
allotted to one branch or other of the com-
mercial banks including RRBs. It will be the 
responsibility of the designated branch to 
meet the genuine credit reqUIrements of 
e'igible borrowers living in a group of vmag85 
allotted to it. 

interim reUef to Textile workers of 
Bombay 

2565. SHRI BANWARILAL PUROHIT: 
Will the Minister of TEXTILES be pleaSed to 
state: 

(a) whether the State Government of 
Maharashtra has recommended interim re-
lief and grant of HRA for workers of the ten 
NTC mills of Bombay; 

(b) whether any decision has been 
taken by Union Government thereon; 

when the decision is to be taken and an-
nounced? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) No, Sir. 

(b) to (d). Do not arise. 

Revlalon of OGL 

2566. SHRI ATiSH CHANORASIItA: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether Government have recandy 
issued public notices to change the list of 
Open General Licence (ooL) and have also 
added certain ltems under the list for textile 
industry; and 

(b) if so, the details thereof and details 
of licences granted under 'ooL' scheme 
during the last seven months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R 
DASMUNSI): (a) Yes, Sir. 

(b) Import of 'Air splicers alongwith 
necessary ancillary -eqUIpment for yam 
splicing purposes' has beon Induded in the 
list of Textile machinery allowed for import 
under Open General LICence. No specific 
import licence is reqUIred for import of items 
under Open General LICence. 

Flood situation In Khiri-Lakhlrnpur 
Dlstl of U.P. 

2567. SHRIMATI USHA VERMA: Will 
the Minister of WATER RESOURCES be 

(c) if so, the details thereof; and pleased to state: 

(d) if not. the reasons for delay and by (a) whether Khiri-Lakhimpur is worst 
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flood prone district of Uttar Pradesh due to 
sMrf·~~l ~d"'rivirlets~pass.ng ~UgtlF 
the district; and ~ :'__"'>f)~) 1! lC'(~\ 

IF·~tii, 1f~'h6ste~be1.,gtilk~lo:to~trol 
the flood ,~~ m ttfe: ~tneti' , . 

THE MINISTER OF'S'¥A TE iN"'fHE 
MINISTRV ,OF_ WA TE~ R~SOURCES 
(SHRIMATI K~tltK'A·-gAHfr.··{a) and (b). 
The State Government have formulated a 
seMVt1~atgih~i~riibahkr1{a'ritS in vtihier-
aift:teaaheS 'ab"g1hfibanks Of the~Ghagra " 
and the Sarda rivers. 

~ ::-'2568. 'SHAI PRAKA$H'V. PAT1l: WHf 
th8:MfriiSterof FINANCE be p1easedto state: -

(a) whether the commission payable to 
the agents sSJlihg Nstional 'Saving Certifi-
cates~ 'UTI fJonds and other saving certifi- ' 
cateslbonds ha$ been-raised; 

"(b)' if sO, the reasons therefor ana the 
present rate of eommiss'io1"l allowed; 

(c) whethe~ it will hamper the promotion 
of sina" Savings in'the 'Country; and 

-'(d) if not, on what basis have Govern-
ment COme to this conclusion? 

THE MINISTER OF STATE IN THe 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUAAOO' f"1d.EJRO): (a} 10 fd). "'The 
commission has been raised in foUowf"g 
cases:-

(i) Mahifa Pradhan' Kshetriya 
Bachat Yojna for small saVings: 
For Investme~ exceeding As. 

25,000 in a year, the present rate 
-dft '4'+i ha\ ,bt\.h ra~~ to ~%~ 
rHis;h~' b8-enldbn'~ Wifft fi~"'\.t 
'tri ~ iriceYrtt~~1OrisebUtmb 

-, . -- mme'tnv8stmentS 

'(if)" i\ Unf( Sah~rTrif Co1ttrtfl~~iOt'1 '161 
"'sale 'Of:umt$tuncfi3r sthime -tOy: 

ChaHtilble . aha'· re I ig-iO us ' trusts 
aria" r,g'istered" s'octetle~ 
(CRTS'81) has been raisedfroni 
0.25% to 0.5% as similar rate 
uhdEir othEn schemes is ::o.5~o. 

. " 

Rise tn 'pOv.rty 01 develOping Countries 

,~. I • , '\ ' 

256'9. DR. PRABHAT 1<UMAR 
MfSHRA: wm the Mini'ster of FINANCE be 
pleasect10 state: 

(a) whether poverty in de'letoping 
countries is on increase according to a World . 
Bank 'Report;' 

. 
(b) whether there has been decline in 

the nite Of ecoriomlc 'groWth in' most o~ the 
developing nations; and 

(c) if so, the situation in India, in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE "MrNISTRY OF' FINANCE (SHAI 
EOuAROb FAtEfRO): (a) to (c). The World 
Development Report, 1998 published by ttle 
World Bank suggests that poverty in devel-
oping countries is on the rise. h if1dlCates that 
though comprehensive data on povertY are 
lacking. scattered information from individ· 
ual countries' confirms the g.nerat imprea-
sion of detet:i«ating social conditions in 
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many developing countries. 

" Th9f1leport .ndiQat.sthatJ,B.(J1ostdevel-
oping oollfltries, ~m~ growth lates 
have slowed. In the case of Ind.a, however, 
.,. Fltport,Cltes ~'s 9tlQ1'Jg growth perform-
lQ'lQe, W)ct i(1dJCate$1hat lndla'sGOP svo\¥lh, 
'Wruch was adversety affected In the t97,Ws 
by lislng .Qlt prJOes and adve~e chmatlc 
condrtfClJns, reoo~r~ In the early 1980s, 
and averaged 5% tn the penod 1980-87 

[English] 

Supply 01 Die •• to Fishing and Marine 
Products Industry 

2570. SHRI T BAlA GOUD Will the 
MInister of COMMERCE be pleased to 
state: 

(a) whether Manne Products Export 
Development AuthOrity (MPEDA) has sug-
gested 10r supply of cheaper diesel fuel to 
the fIShing and manne products mdustry In 
VieW of the international competlton; and 

(b) " so, the reactIOn of Government 
thefiEtto and latest posstlon In thts regard? 

THE MINISTER OF STATE LN THE 
MINISTRY OF COMMERCE (SHRJ P.R 
DASMUNSI) (a) and (b) A scheme for 
supply ot Dies&! oil at special rates compa-
rable wah Internahona! Prices has. been 
announced by Government In Jun$ 1988 
ThaMPEDAhaveask(KIforlheextenstonof 
this scheme to the deep S84. flShfng tMu$try, 
for whICh the followtng concessions are al-
ready available .for vessels of 13.7 metre 
__ bt~..above w4tb rnach~lttWi with 

. IllUl •• 60-aost ~.: . 
I ~" A~at r~~ of ~%- of ~­

cise duty O~ diesel 011; 

(II) AdditIOnal rebate of SOOIo. ot~ tbe 
excise on each 1.08 Kllolrtres of 
.o.esel oU for ~ery ton of prawn 
exponed. 

[ Trans/ation] 

Assistance from Financial ~ltutlons 
for modernisation of NTe Mills 

2571 SHRI HARISH RAWAT: WilUhe 
.Mvnster of TEXTILES be pleased to state: 

(a) the number of the. mdls for the 
modernisatIOn of whlCh N. T.e ... has sought 
asslStance from varIOUS knanCiallRstllutlons 
dunng 1987-88 and 1988-89 uptdl now and 
the number at the milts for whICh assIStance 
has been receIved, and 

(b) whether tne MantStry IS also consid-
ering the poSSibilitIes of getting foreign as-
s.stance for modermsatlOO of these mills? 

THE MiNISTER OF TEXTILES (SHRI 
RAM N1WAS MIROHA). (a) Out of 21 pro-
posals for modemIsatJon submitted dUring 
1987-88 & 1988-89 (upto date) by NTC to 
IDBIlIFCI, IDBI, so far, cleared SIX propo6-
als 

(b) NTC'sP!oppsal tor S$ekmg Interna-
tional credit IS stili at an exploratory stage 

Bank credit to Kerala for Industrial 
Development 

ll3n9ltshl 

,,2,572. SHRl K KUNJAMBU. Wtl4:~e 

MInister of FINANCE be pleased to-stat~u 
s'! • La) t~tQtatb~a.ed"Jo~~ilabie 
to Kerala tor Industrial development ~ 
the last three years; 
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(b) how does it compare with other 
Slates; 

(c) whether there are instructions is-
sued to the banks to accelerate the credit 
flow to industrially backward States; and 

(d) if so, whether these instructions are 
being complied with? 

THE MINISTER OF STATE IN THE 
DEPARTME'NT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) to Cd). Res~rve 
Bank of India has reported that the present 
data reporting system of banks does not 
generate information in the manner asked 
for. However, the outstanding gross credit of 
all scheduJed commercial banks in Kerala as 
on the last Friday of December 1985, 1986 
and 1987 was Rs. 1630 crares, Rs. 1892 
crores and Rs. 2264 crares respectively. 

The credit deployment in a particular 
area is affected by various factors like level 
of economic activities, entrepreneurship, 
availability of raw material and other infras-
tructural facilities. Banks have been advised 
to take effective steps for jmproving the flow 
of credit in deficient areas for productive and 
identified viable proposals. 

Bank loans to Professionals 

2573. SHRI VILAS MUTTEMWAR: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether guidelines have been for-
muIIited to disburse the loans from national-
... banks to various categories of prof __ ..... ; 

(b) the professions included in the CIIIe-
IO'Y; 

(c) the time taken to sanction the loan; 
and 

(d) whether persons obtaining loans 
keep up their repayment schedule? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) The guidelines. 
issued by Reserve Bank of India (RBI) to the 
commercial banks regarding lending to the 
priority sector which include 'Professionals 
and Self-employed persons' stipulate norms 
regarding margi'1, security, interest rates 
and the types of borrowers.covered under 
the category of priority sector. 

(b) Reserve Bank of India has reported 
that the professionals and self-employed 
persons identified by the nationalised banks 
for advancing loans include Medical Practi-
tioners, Dentists, Chartered Accountants, 
Cost Accountants, lawyers or Solicitors, 
Engineers, Architects, Surveyors, Construc-
tion Contractors or Management Consult-
ants or a person trained in any other art or 
craft who holds either, a degree or diploma 
from any institution established, aided or 
recognised by the Government or a person 
who is considered by the bank as technically 
qualified or skilled in the field in which he is 
employed. 

(c) Reserve Bank of India has reported 
that all the loan applications upto a credit 
limit of Rs. 25,000/- are to be disposed of 
within a fortnight and those over Rs. 25,0001 
- within 8 to 9 weeks. 

Cd) Banks are required to satisfY them-
.... about the proposals before financing_ 
these professionals in regard to their ra-
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quirements. They a,re also required to moni-
tor and follow up the recovery of dues. 

Trade with Poland under rupee pay-
ment agreement 

2574. SHRI GOPALA KRISHNA 
THOTA: Will the Ministerof COMMERCE be 
pleased to state: 

(a) whether Government contemplate 
to increase mutual trade in manufactured 
items under the rupee payment agreement 
with Poland; and 

(b) if so, the kind of items covered under 
this agreement? 

THE MINISTER OF STATE IN THE 
MINISTfW OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). Indo-Polish trade 
is conducted in non-convertible rupees on a 
balanced basis .... Continuous efforts are 
being made by both India and Poland to 
diversify and expand the structure of bilat-
eral trade and to increase the number of 
engineering and manufactured items in both 
the imports and exports basket. 

Major manufactured Items which have 
been included in the Annual Indo-Polish 
Trade ~Ian for 1988 are textile machinery, 
machine tools. electrOniC components, con-
sumer electrOnics, xerographic equipment, 
printing machinery, surgICal and medical 
equipments etc. for export to Poland and 
equipment for power stations, mining efee.. 
tronies, metal wor~jng machine tools. equip--
ment for railways, ships and ship engines, 
and seismic survey equipment etc. _ im-
port from PoIand.-

Illegal CuHivatlon of Poppy 

2575. PROF. RAMKRISHNA MORE: 
Will the MiQister of FINANCE be pleased to 
state: 

(a) whether Government have made 
any study to know the extent of illegal culti-
vation of poppy in the country; 

(b) if so, the details thereof and the 
names of the States where illegal cultivation 
of poppy is done the most and the estimated 
illegal poppy production in these States: 
and 

(c) the reaction of Government with 
regard thereto? 

THE MINISTER OF STATE IN lHE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (c). Survey, Identification 
and destructIOn of ilhcit poppy crop, if any, is 
a continuous enforcement operation. Re-
ports regarding illicit poppy cultivation In 

Jaunsar Bawar Pargana of Chatuata T ehsil 
of Dehradun and in a few Villages of Uttarka-
shi districts of U. P .. beSides some villages in 
Himachal Pradesh.' adjOIning Chakrata. 
had been received by the Narcotics Control 
Bureau. As part of the drtve agamst Illicit 
drug traffIC, the State Governments have 
been requested to conduct surveys of sus-
pected areas of ilh~lt poppy cultivatIOn and 
to take effective steps for destruction of 
such crops and eradicatIon of 11I1C!t cultiva-
tion. 

The Narcotics Control Bureau, in col-
laboration with the State Government, also 
undertook major operations ,n Chakrata. 
both in 1987 and 1988. In 1987, abOut 25 
hectares and In 1988, 50 acres of iUicrt 
poppy cultivation were destroyed. In 1988, 
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152 cultivators were booked for prosecution 
by the State Government. • 

" Increase in lot numbers of share. of 
listed companies at stock exchange 

[T rans/ation] 

2576. SHRt SHANT) DHARIWAL: Will 
the Minister of FINANCE be pleased to state: 

(a) whether Government have issued 
directions to the management of the Stock 
Exchange to Increase the lot numbers of 
shares of listed companies; 

(b) If not, the reasons for which the 
management of the Stock Exchange has 
increased the number of paid up shares of 
Rs. 10/- each from 50 to 100/- and those of 
the value of Rs. 100/- each from 1 and 5 to 10 
w.e.f. 1 st August, 198J3; 

(c) whether this deciSIOn of the man-
agement of the Stock Exchange has af-
fected adversely the small Investors and 
also the capital market; and 

(d) If so, the concrete steps taken by 
Government to check the activities of the 
management of the Deihl Stock Exchange 
with a view to protect the Interests of small 
investor,s and the capital market? 

THE M1NfSTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE UlNISTRY OF FtNANCE (SHRI 
EDUARDO FAlEIRO): (a) No, Sif. 

(b) The Presidents of the Stock Ex-
changes In India in their meeting held In 
Bombay in February" 1988 had decided that 
the trading lots in th~ Stock Exchanges 
should be fixed at 10 shares of Rs. 1 001-

each arld 100 shares of Rs. 10/- each, with 
.. '" ' •• t • .. (w ~ ... 

a view to rationalising-and bringing in uni-
formity In trading practices among various 
S~ Excha~ge§ a,nd. to.J1~F? .reduce the 
cOst ·of serv~ih,q th~,.~~~~,holde~s and of 
transactions in shares. 

(c) So far, there is no evidence to 
indicate that thiS has happened. 

(d) Question does not anse. 

[English] 

Export contracts of S.T.C. 

2577. SHRI BHADRESWAR T ANTI: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the total value and details of the 
export contracts concluded by the State 
TradIng CorporatIOn (STC) dUring 1987-88 
(upto date); 

(b) the names of Items and the coun-
tnes to which these were exported; and 

(c) the total amount of foreign exchange 
earned dUring 1987-88 as compared to 
previous year? 

THE MINISTER OF STATE IN THE 
MIHfSTAY OF COMMERCE (SHAI P.R. 
DASMUNSI): (a) The total value of contracts 
by STC during 1987-88 amounted to Rs. 545 
CIOf'M. 

(b) The items exported by STC during 
1987-88 were ~rJCultural commodities, 
including coffee, castor oil. rice, wheat, 
grQund,Jlut extractIOns, spices, Jute gQods, 
tea, tobacco, sugar, lea~~n; footwear ,~nd 
components; leather goods and garments; 
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fresh and processed food including cashew 
kernels; onions, salfat, guargum. opium: 
GAgineering ~nd construction material; tex-
tiles and garments; drugs & chemicals; meat 
& marine products; consumer products; 
army softwear and sports goods and others. 

Countries to whic_h the above items 
were ~xported are: UK. USA, W. Germany, 
Yugoslavia, France, GDR, USSR, Iran. BUl-
garia, Italy, Japan, Singapore" Malayasia, 
Hongkong, New Zealand, S. Korea, Kuwait, 
S. Arabia, Canada, Norway, Spain, Austra-
lia, Belgium, Switzerland, Netherlands, 
Denmark, Czechoslovakia. 

(c) The total value of actual exports 'and 
foreign exchange earned during 1987-88 
amounted to Rs. 580.00 crores as compared 
to Rs. 542.12 crores In 1986-87. 

Frauds in NationaHsed Banks 

2578. SHRIMATI USHA CH-
OUDHARY: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the cases of fraud and 
corruption are on the increase1n'the nation-
alised banks; 

(b) if SC, the number of cases of fraud 
involving a sum of Rs. 20 lakh and above 
detected during the last one year; 

(c) the particulars of bank officials in-
volved in such cases; and 

(d) the steps taken to check such 
cases? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) to (c). Informa-
tion in respect of the number of frauds wrt,hin 
the country and amount involved therein for 
the years 1985, 1986 and 1987, as reported 
to Reserve Bank of India (RBI) by public 
sector banks, Irrespective of their dates of 
occurrence, IS given below: 

Year No. of frauds Amount Involved 
(Rs. in /akhs) 

1 

1985 

1986 

1987 

In respect of the year 1987, as per 
available information, 18 cases of frauds, 
invoJvl~g Rs. 20 lakh~ and above I have been 
reported to RBI by public sector bank~. RBI 
has further intimated that 30 officials of dif-

2 3 

2157 5348.02 

1822 4441 78 

1902 4084.34 

(Data provisional) 

ferent ra.nks, inc1uding Zonal Ma~ager1Ae­
giona1 Managers, Managers-, Cterks:~tc:'aie 
reported to be involved in these ~ses:' ~ 

(d) By and large frauds have occurred 
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in banks not on account of lacunae in the 
syst8m!Pand procedures but owing to non-
observance of the prescribed procedures 
and safeguards. Banks have also books of 
instructions indicating precautionslchecks 
which their staff should observe to prevent 
ocx:urrence or recurrence of frauds. All 
banks have also an internal inspection/audit 
machinery and vigilance machi(lery. The 
banks have, however, been advised that 
reconciliation of books of accounts, both 
inter-branch and intra-branch should be 
speeded uP. the do's and don'ts prescribed 
by them should be strictly implemented and 
swift. effective and deterrent action should 
be taken against those who are found to be 
involved in fraud/corruption cases, etc. 

Income Tax raids 

2579. DR. D.N. REDDY: Will the Min-
ister of FINANCE be pleased to state: 

(a> the names of the companies and 
business houses raided by the Income-Tax 
authorities during 1987 and tifl1 July, 1988, 
year-wise; 

(b) whether the responsible persons in 
dlarge of management of these companies 
made statements about ~vasion; and 

(e) if so, the nam~s of such companies 
and persons who made statements and 
admitted evasion and the amount admitted? 

THE MINISTER OF STATE IN THE 
DEPAR~ENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to Ccl. During the Calendar year 
t887, the Income-tax Department con-
..... 1123 ..... resulting in .... ot 
____, ...... valued ~ 
II AI. 116.11 CftWa. During the period 1st 

January. 1988 to 30th June, 1988 the In-
come-tax Department conducted 3545 
searches resulting in seizure of uhac-
counted assets valued approximately at Rs. 
85.26 crores. 

In a large number of cases the persons 
searched have, in the course of seardl, 
admitted concealment of InCO.l1e. Such 
admitted concealment in respect of 
searches conducted during the calendar 
year 1987 was Rs. 61.96 crores and in 
respect of searches conducted during the 
period from 1 st January, 1988 to 30th June. 
1988 was Rs. 119.51 crores. 

In view of the large number of cases 
involved al')d the fact that the required infor-
mation will have to be gathered by going 
through the rele'Jant records in each case, it 
is not practicable to furnish the names of the 
persons and the amount of concealment 
admitted by each person. 

Import of PSF through STC 

2580. SHRI DAULATSINHJI JADEJA: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether Union Government pro-
pose to import PSF through S.T.C.; 

(b) if so, the details thereof; 

(c) the estimate of smuggled PSF in 
India; 

Cd) whether the PSF industry has repre-
sented against the import of PSF as there is 
already an excess capacity available in the 
country;' and 

Ce) 110. the action t.k8n by Govern-
.... in the matter? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (e). The information is 
being collected and will be laid on the Table 
of the House. 

Price paid for Import of Cotton 

2581. SHRI V. SOBHANADREES-
WARARAO: 

SHRI RANJITSINGH 
GAEKWAD: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) the total quantity of cotton Imported 
this year till 1 July, 1988; 

(b) the quantity of cotton proposed in 
the pIpeline for import upto 31 st March, 
1989; and 

(c) the average price paid per qumtal of 
cotton of long. medium and short staple 
varieties respectively? 

THE MINISTER OF TEXTilES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). The Infor-
matIon IS being collected and will be laid on 
the Table of the House. 

[ Translation] 

Relief In duty to promote Exports 

2583. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Min;sterof COMMERCE 
be pleased to state: 

(8) whether Government have taken- a 
decision to give more relief in the export duty 
on several items to boost exports; 

(b) if so, the names of these items, and 
whether there has been any increase in the 
export of these items; and 

(c) if not the steps being taken by 
Government to increase exports? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) There is not general deci-
sion to provide relief against the existing of 
export duties. 

(b) Does not arise. 

(c) I ne Government have taken a se-
ries of Initiatives to generate export sur-
pluses, to produce goods internationally 
contemporary in technology and competi-
tIve In prices and to make exports profitable. 

Farm Card Scheme 

[English] 

2584. SHRI SRIKANTHA DAnA 
NARASIMHARAJA WADIYAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether some nationa1Jsed banks 
have Issued credit cards for farmers under 
farm card scheme; 

(b) If so, the names of these banks; 

(c) the areas of the States where this 
farm card scheme has been introduced; 

(d) whether such scheme has been 
introduced in Karnataka by any nationalised 
bank; and 

(e) if SO, the details thereof? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMJC AFFAJRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDOfALEJRO) (a)to (e) Yes Sir All 
Public Sector Banks have been advISed by 
the Government of India In April, 1988 to 
consider Introducmg the Credit Card 
Scheme for the benefit of farming commu-
nity. The Scheme could be consJd~red for 
mtroduction by banks throughout the caun- , 
try Including Karnataka State As per Infor-
matIon available from RBI, In additIon to 
Dena Bank, Syndicate Bank has also Intro-
duced farm cards to provide Instant credit to 
farmers. Dena Bank has extended the 
Scheme to aU Its rural branches and Syndi-
cate Bank has Jaunched the Scheme In 

South Kanara and 8elgaum dlstncts of Kar-
nataka 

World Bank Development Report 

2585 SHRIMA TI KISHORI SINHA 
Will the Minister of FINANCE be pleased to 
state 

(a) whether the World Bank s develop-
ment report for 1988 refers to the fragIlity of 
the international economy 

(b) If so, whether It also finds diver 
gence In the macroeconomic policies of 
Industrial nations responsible forthls state of 
affalrs~ and 

{c) If so, Government's views thereon? 

THE MINlSTER OF STATE IN THE 
DEPARTWENT OF ECO~OMIC AFFAIRS 
IN THE f M1NtSTRY OF FINANCE (SHRI 
eDUARDO FALEIRO) (a) to (c) The World 
Development Report, j 988, published by 
the World Bank~ter$.to thacantlnued hagll 
Ity of the global economy despite reasonable 

,I 
shortrterm growth ptQSPects. and slJgg"t.s 
that thJS fragility IS a direct qonsequenc~ of 
lastl-ng divergence tn the macro-economic 
policies of the leading Industrial countnes. 

At various InternatJonal1ora Iowa has 
stressed that the success of economic pro-
grammes and policies under-taken by the 
developing countries IS dependent, to a 
large extent, on actions taken by thp indus-
trial countries, IOclud(ng greater coordina-
tion of macro-economic pohcles, domestic 
policy changes, trade hberalisatlon, en-
hanced capital flows to developing countries 
and acceleration of growth In industrial 
countries 

Bank loans to Educated unemployed 
Persons and Farmers in Gujarat and 

Deihl 

2586 SHRIUTTAMBHAIH PATEL 
SHRI CHHITUBHAI GAMIT 

Will the Minister of FINANCE be 
pleased to state 

(a) whether a number of complamts 
have been received against various banks 
from various places of Valsad, Surat, Rajkot, 
Baroda and other districts of GUJarat and In 

Deihl dUring 1 January 1987 to 31 July 
1988 ~or not paying loans or makIng delay In 

the payment of loans to educated .,.nem-
ployed persons and farmers, 

(b) It so, the deta.ls thereof, 

(c) the action taken against offICials 
responsible therefor, 

(d) the steps.~ so tha~s~c:h classes 
of people get the loans In time, and 
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(et the details of loans given by each 
bank dUring the above penod In GUJarat and 
Deihl to each of such classes of people? 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) (a) to (c) Reserve 
Bank of India has reported that complaints 
against the wmkmg of banks Including those 
relating to delay or non-payment of loans to 
Educated Unemployed Persons and Farr:' 
ers In GUJarat and Deihl etc as dnd when 
received are taken up with the banks con-
cerned for appropnate actton 

(d) Reserve Bank of India ~as report·~ 
that t'1structtons have been I<::sued to all 
public sector banks to dispose of the loan 
applications Within the prescnbed tIme IImrt 
of 15 days In respect of applicatIons for loans 

upto _Bs 25,000/- and within ~ to 9 weeks 10 

respect of loan applicatIOns for over As 
25,0001-

(e) Details of loans given by banks to 
farmers and educated unemployed persons 
In the State of GUJarat as reported by Dena 
Bank, the convenor bank for tne State Level 
Bankers' Commrttee of GUJarat are given In 

the Statement below 

Self Employment ScherTIe for Educated 
Unamp10yed Youth (SEEUY) is not Imple-
mented 10 Deihl as populatlO'1 of the city's 
more than 1 million as per 1981 census The 
total agricultural advances by all Scheduled 
Commercial Bal1ks In the Union T emtory of 
Deihl as at the end of December 1986 stood 
at Rs 109 48 crores Reserve Bank of InOla 
has reported that bar,Kwlse InformatKYl to 

thIS regard IS not avaIlable 

STATEMENT 

Details of /oafls gIven by banks to farmers and Educated Unemployed Persons In tne 
State of GUJarat 

Name of Bank 

Allahabad Bank 

2 Andhra Bank 

3 Bank of Baroda 

4 BanK of India 

Advances to farmers 
from 1 1 87 to 31 388 
(Ami In/akhs) 

2 

41 14 

5437 1'5 

368882 

Loans disbursed from 
1 .~ 8: to 31 388 (Scneme 
Year) under Self Employ-
ment to Educated Unem-
ployed Youth (Amt ,., 
lakhs) 

3 

298 

1b691 

43 97 
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1 2 3 

5. Bank of Maharashtra 116.72 12.05 

6. Canara Bank 56.60 34.12 

7. Central Bank of India 848.94 51.89 

8. Corporation Bank 26.68 4.57 

9. Dena Bank 3450.60 231.36 

10. Indian Bank 268.97 6.58 

11. Indian Overseas Bank 147.31 17.49 

12 New Bank of India 146.20 23.03 

13. Punjab National Bank 112.59 27.91 

-
14. Punjab & Sind Bank 2.35 0.67 

15. Onental Bank of Commerce 5.60 0.19 

16. Syndicate Bank p- ~9 1730 

17. Union Bank of India 75007 45.89 

18. United Bank of indIa 41.55 27.89 

19. UCOBank 765.53 2S 75 

20. Vijaya Bank 55.27 10.27 

21. State Bank of 'nd,a 1539.45 213.53 

22. State Bank of Hyderabdd 1 52 

23. State Bank of SauJashtr a ~22.4' 71.80 

24. District C~ntra' Cooperative Banks '-7569.~q 

25. Gujarat land Davebpmen! Banks 3868.23 
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1 2 3 

26. Urban Cooperative Banks .610.17 

27. Regional Rural Banks 1166.03 

28. Others 

Import of Raw Jute 

2587. SHRIMATI JAVANTI PATNAIK: 
Will the Minister of TEX:fILES be pleased to 
state: 

(a) whether Union GovGrnment pro-
pose to Import raw jute agamst export orders 
for Jute goods; 

(b) If so, how far thiS would help the Jute 
growers In the country. and 

243.99 

(b) " ~.J. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRJ P.R 
DASMUNSI): (a) and (b). Export assistance 
IS provided on a continuous basis to facilitate 
and achieve hlQh~r 9 )wth of exports. New 
proposals are also considered as and when 
they are submitted. 

Export of Prawns 

2589. SHRI VAKKOM PU-
(c) the steps taken to Implement the RUSHOTHAMAN: Will the Minister of 

above proposal? COMMERCE be pleased to state. 

THE MINISTER OF TEXTILES (SHRI (a) the quantity of prawns exported 
RAM NIWAS MIRDHA). (a) There IS no trom the cc.Jntry dUring the last thr~e years, 
propo3al at pr€~ent to Import ro.w Jute year-wise, 
through Jute COrporation of IndIa, thL canall-
$,ng agency. (b) the amount of foreign exc~ang9 

(b) and (c) Do not arise 

Incentive for Exporters 

2588. SHRI MURLlDHAR MANE Will 
the Minister of COMMERCE be pleasEld to 
state: 

(a) whether Government contemplate 
to give more mcentlves for exporters; and 

earned by the export dunn!) these years; ar'd 

(c) the estimated quantity of prawns to 
oe exported during !he curront year? 

THE MINISTE:R OF STATE IN THE 
MINISTRY OF COMMERCE (SHRt P.R. 
DASMUNSI): (a) atld (b). Th€ quantity of 
prawns exported from the c;)untry and the 
foreign exchange earned a:.mng the last 
three years are shown below:-
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Year Quantity 
(Tonnes) 

Value 
'Rs. Crores) 

, ____ ........ a ... ~ -. • . .,. ... 

• ) I,,: 

1 2 3 

1985-86 

198§:8J _ 49J?Q~_ ,37(.,93 

1987-88 55.736 ~4~5,78 " 

,:_' ': ;(c'~~Estimat8d quafimy Of piawns to be Date' 
eipdrted HtJ(ing~urrent yeads 56,000 ton'·-

, " Amo~nt 

(Source:' MPEDA. Oochin) 

Foreign Exchange Reserves 

2590. SH Rt'VEN KATA RATNAM: ,Will 
the MinisterofFJNANCE be pleased to state': \ 

(a) thefOreign exchange reserves in the 
country for last three years; 

(b) the reasons for its decline; and 

(c)· the steps taken and beirg taken to 
augment the depleted foreign exchange 
reserves? 

, THE ;~INISTER OF STATE IN, THJ;. 
QEPARTMENT OF ECONOMIC AF.F~fRS 
IN THE MINI$TRY OF FINANCE (S~,t:l' 

EDUARDO FALElRO): Cal to (c)., The for· 
eign exchange reservea-positir Il (excluding 
Gold & S.D.R.'s) as at the end of the last 
three years was as indicated below: 

, (Rs. in crofes) 

1 2 

7384.35 

31.3.1987 7645.17 

31.3.1988 7287.14 

5.8:19885739.99 

During the first quarter of the current 
year, there was a certain amount of excess 
outgoes due to the impact of the prev~o~s 
year's drought, increase in mternational 
prices of certain commodities and iarger 
repayments due to the IMF. 

The level of foreign exchange reserves 
is continuo,usly kept under review and meas-
ures are taken to manage the balance of 
pay'ments as and when necessary. 

Pending cases In High Courts an~ 
Supreme Court 

2591., ~HRr RADHAKANTA D~AL: 
Will the Minister of LAW AND JUSTICE be 
pleased to state: 
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(a) the number of cases pending in 
different High Courts and Supreme Courtior 
more than 5 years; 

(b) the reasons therefor; and 

(c) the steps taken for the speedy trial 
of those cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) As per information 
furnished by the Registries of High Courts 
and the Supreme Court. the pendency posi-
tion has been indicated in Statement I below. 

(b) The pendency is due to several 
complex factors as also due to increase in 
the institution of cases on account of the 
awareness on the part of the citizens of their 
rights, enactment of numerous laws. creat-
ing new rights and obligations, industriaJ 
development in the country, increased trade 
and commerce and emergence of socio-
economic measures, legislative and admin-
istrative, touching the life of the citizens at all 
levels. 

(c) The steps taken to expedite disposal 
of cases in courts have been Indicated in 
Statement II below. 

STATEMENT I 

Name of the Court 

1 

SUPREME COURT 

HIGH COURTS 

1. Allahabad 

2. Andhra Pradesh 

3. Bombay 

4. Calcutta 

5. Delhi 

6. Gauhati 

7. Gujarat 

8. Himachal Pradesh 

Position as on 1. 1. 1988 

No. of cases pending for more 
than 5 years 

2 

162n 

109140 

5607 

34129 

65659 

20802 

5450 

15857 

4215 
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1 

9. Jammu & Kashmir 

10. Kamataka 

11. KeraJa 

12. Madhva Pradesh 

13. Madras 

14. Orissa 

15. Patna 

16., Punjab & Haryana 

17. Rajasthan 

18. Sikkim 

STATEMENT II 

Steps take_n from time to time to reduce 
pendency in courts 

1. Elimination of arrears in all 
courts had been discussed in the 
Conference of Chief Justices, 
Chief Ministers and Law Minis-
ters of States held on 31st Au-
gust - 1 st September 1985 and 
the Resolutions of the Confer-
ence had been commended to 
the High Courts and the State 
Governments for implementa-
tion. 

2. The Code of Civil Procedure, 
was amended in 1976 to abolish 
Letters Patent Appeal from judg-

TOTAL: 
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2 

5580 

~ 12782 

4909 

4529 

19658 

4725 

2685 

10516 

11747 

334990 

ment of Single Judge of the High 
Court in Second Appeal (vide. 
Section 100-A). 

3. The Code of Criminal Proce-
dure, 1973 was amended in 
1978 to expedite trial of criminal 
cases. 

4. The sanctioned strength of the 
High Court Judges has been 
increased from 351 in March, 
1977 to 444 as on 1 st August, 
1988. 

5. The recommendations con-
tained in the 79th Report of the 
Law Commission on delay and 
arrears in High Courts and other 
Appellate Courts are being im-
plemented by the High Courts. 
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6. The High Courts are taking the 
following steps to expedite dis-
posal of cases:-

(a) Cases involving common 
questions are' being 
grouped together; 

(b) Matters are fixed for hearing 
by giving short returnable 
dates; 

(c) Printing of records is dis-
pensed with, j.n many 
cases; and 

(d) Priority IS given to cases 
requiring quick disposal. 

7. TheGovernmenthaveentrusted 
the Law Commission, the study 
of the judicial system to intro-
duce necessary reforms. The 
terms of reference are:-

(a) the need for decentralisa-
tion of the system of admini-
stration of justice by: 

(i) establishing, extend-
Ing and strengthening 
in rural areas the Insti-
tution of Nyaya Pan-
chayats or other 
mechanisms for re-
solving disputes; 

(ii) setting up a system of 
participatory justice 
with defined jurisdic-
tion and powers in suit-
aQle areas and 
centres; and 

(iii) establishing other tiers 
or systems within the 
judicial hierarchy to 
reduce the volume of 
work in the Supreme 
Court and the High 
Courts; 

(b) the matters for which Tribu-
nals (excluding Services 
Tribunals) as envisaged in 
Part-XIV-A of the 
Constitution need to be es-
tablished expeditiously and 
various aspects related to 
their establishment and 
working; 

(c) the procedural laws with a 
view generally to disposing 
of cases expeditiously, 
eliminating unnecessary 
litigation, delays in hearing 
of cases and reforms in 
procedures and procedural 
laws and particularly to 
devising procedures appro-
priate to the fora envisaged 
in items (a) (i) and (anfi); 

(d) the method of appointments 
to subordinate courts, sub-
ordinate judiciary; 

(e) the training of JudiCial Offi-
cers; 

(f) the role of the legal profes-
sion in strengthening the 
system of administration of 
justice; 

(9) the desirability of formula-
tion of the norms, which the 
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Govemm~nt and the Public 
Sector Undertakings 
should follow in the settle-
ment of disputes including a 
review of the present sys-
tem for conduct of litigation 
on behalf of the Govern-
ment and such Undertak-
ings; 

(h) the cost of litigation with a 
view to lessening the bur-

~ n on the litigants; 

(i) formation of an All India 
Judicial Service; and 

(j) such other matters as the 
Commission considers 
proper or necessary for the 
purposes aforesaid or as 
may be referred to it from 
time to time by the Govern-
ment. 

8. The Judge strength of the Su-
preme Court has been raised 
from 18 to 26 (including the Chief 
Justice) with effect from 9th May, 
1986 by amending the Supreme 
Court (Number of Judges) Act. 
1956. 

9. The following steps are being 
taken in the Supreme Court to 
expedite disposal of cases;-

(i) Matters involving common 
question of law are grouped 
together and listed in 
groups so that they can all 
be disposed of together. 

(ii) In most of the matters, print~ 

Written Answers 160 

ing of the appeal record is 
'disperfsed with, which 
saves a lot of time and ex-
penses of the litigants. In 
criminal appeals, counsel 
for the appellant is required 
to file cyclostyled record to 
save time, which would oth-
erwise be taken in getting 
the record printed, so that 
the matter could be heard 
early. 

(iii) To save the Court's time, 
Hon'ble the Chief Justice is 
taking mentioning matters, 
which takes about one hour 
on each day, after the court 
hours. 

(iv) Supreme Court Rules have 
been amended empower-
ing Hon'ble Judge in Cham-
bers and the Registrar to 
dispose of certain types of 
matters, which were previ-
ously being listed In the 
court. This has beer: done to 
save the Court's time. 

(v) Specialised benches are 
constituted by Hon'ble the 
chief Justice and particular 
types of matters are as-
signed to such specialised 
benches for quick disposal. 

(vi) Computer technology IS 

soon going to be introduced 
in the Supreme Court, 
which is expected to he I;>, 
reduce the backlog of cases 
considerably . 



161 Written Answers SRAVANA 21,1910 (SAKA) Written Answers 162 

(vii) Recently Hon'ble the Chief 
Justice has directed that the 
counsel in each matter 
should file written argu-
ments, if the arguments are 
to take more than five hours 
on each side. The oral argu-
ments on each side are now 
restricted to five hours un-
less the Court feels that 
more time rs to be given to 
the counsel in which case a 
maximum of ten hours are 
given for oral arguments by 
counsel of each side. The 
length of oral arguments by 
counsel of both the sides 
has thus been curtailed With 
a view to securing qUick 
disposal of matters. 

(viii) A Court Administrator-cum-
Registrar General, who is a 
senior judicial Officer, has 
been appointed very re-
cently so that in conjunction 
with the present two Regis-
trars there can be a re-or-
ganisation of the working of 
the Registry and improving 
its techniques and effi-
ciency. 

Water Allocation Priorities 

2592. SHRIMATI D.K. BHANDARI: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether certain water allocation 
priorities have been fixed; and 

(b) if so, the details thereof. Statewise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The National Water Policy provides that 
water allocation priorities should be broadly 
as follows. These may, however, be modi-
fied, if necessary, in particular regions with 
reference to area specifiC considerations. 

Drinking water 

Irrigation 

Hydro-power 

Navigation 

Industrial and other uses 

[ Translation] 

Closure of Income Tax Office at 
Chhatarpur, Madhya Prad~sh 

2593. SHRIMATI VIDYAVATI 
CHATURVEDI: Will the Minister of FI-
NANCE be pleased to state: 

(a) when the office of the Income Tax 
Department was opened In the Chhatarpur 
district of Madhya Pradesh and the number 
of districts of the State covered by it; 

(b) the full details of the opening of the 
Chhatarpur Income Tax Office and the 
causes for its closure; and 

(c) the name of the office by whICh the 
cases pertaining to the Chhatarpur office are 
to be disposed of at present? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
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PANJA): (a) The Income Tax Office at 
Chhatarpur was opened on 1-6-1983 and 
the districts of Chhatarpur and Tikamgarh of 
Madhya Pradesh were covered by it. 

(b) The Office at Chhatarpur was 
opened on the recommendations of the 
Commissioner of Income Tax, Bhopal. The 
Central Board of Direct Taxes accorded 
approval for the opening of this office in 
1980. 

Following some significant changes in 
the policy regarding income-tax assess-
ments, re-organisation of single-I.T.O. Of-
fices all overthe country became necessary. 
In view of the reduction of tax rates and 
enlargement of summary assessment 
scheme, many of such offices ceased to be 
viable units in terms of workload and reve-
nue collections. It was, therefore, decided to 
withdraw the assessing officers from such 
offices but retain them as service centres for 
receiving returns and various applications 
so that no inconvenience was caused to the 
tax-payers. It was in these circumstances 
that the Chhatarpur Income Tax Office was 
converted into a service centre. 

(c) At present, the cases pertaining to 
Chhatarpur Office are to be disposed of by 
the Assessing Officer of the Income-tax 
Office at Satna. 

[English] 

Lie Loans for Housing 

2594. DR. T. KALPANA DEVI: Will the 
Minister of FINANCE be pleased to state: 

(a) the total amount invested by the Life 
Insurance Corporation in various bonds 
floated by the State level financial corpora-
tions during 1985, 1986, 1987 and 1988 (till 
30 June); 

(b) the total amount advanced by the 
life Insurance Corporation to apex coopera-
tive housing finance societies during the 
above period; and 

(c) the total amount advanced by the 
l.I.C. to each State Government and Union 
Territory for housing during the above pe-
riod? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINI?TRY OF FINANCE (SHRI 
EDUARDO FAlEIRO) 

(a): Year 

1984-85 

1985-86 

1986-87 

1987-88 

1988-89 
(upto 30.6.1988) 

(b): Year 

1984-85 

1985-86 

1986-87 

1987-88 

1988-89 
(upto 30.6.1988) 

Amount invested 
(Rs. in crores) 

9.30 

9.88 

8.35 

7.90 

6.00 

Amount Advanced 
(Rs. in crores) 
102.50 

99.30 

91.00 

140.17'" 

26.25 

*Includes Rs. 4 crores advanced to Andhra 
Pradesh Police Housing Corporation. 

(c) A Statement is given below. 
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StatelUnion Territory 

1 

Andhra Pradesh 

Assam 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

SRAVANA 21,1910 (SAKA) 

STATEMENT 

(Rs. in Crores) 

1984-85 1985-86 

2 3 

7.66 8.13 

0.59 0.67 

3~90 4.31 

0.48 1.62 

0.71 0.75 

0.96 1.09 

7.42 4.10 

4.28 5.76 

2.59 2.87 

1.;J6 1.37 

0.42 0.42 

0.47 

0.50 0.28 

2.16 2.40 

2.97 2.51 

2.20 2.44 

6.27 6.65 
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1986-87 1987-88 

4 5 

8.89 10.16 

0.75 0.85 

4.87 5.39 

1.05 6.83 

0.80 0.96 

1.03 1.33 

9.59 

6.21 7.33 

3.04 3.54 

1.25 1.50 

0.48 0.55 

0.32 0.36 

0.43 0.25 

3.02 

2.79 3.15 

271 3.26 

029 

7.01 8.26 
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1 2 

Tripura 2.07 

Uttar Pradesh 7.05 

West Bengal 5.71 

59.77 

Debt Position 

2595. SHRI SWAMI PRASAD SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether India's debt was over $ 43 
billion at the end of 1986; 

(b) if so, the details thereof; and 

(c) the steps Government propose to 
take to reduce the debt position in coming 
periods? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 

• outstanding debt on Government account as 
on 1 .4.1987, converted at the exchange rate 
prevailing on that day, was Rs. 32312 
crores. 

(c) The overall external debt position of 
the country is within manageable limits. The 
level of country's external indebtedness and 
the fikeJy burden of the debt servicing are 
constantly kept in view to ensure that the 
debt servicing liability .remains within pru-
dent limits. The Government have been fol-
lowing a cautious policy of external debt and 
it has been the policy of the Government of 
accelerate exports and to ensure efficient . 
import substitution so as to reduce depend-
ence on external debt. 

3 4 5 

1.67 2.19 1.36 

7.68 8.40 9.60 

7.60 6.00 12.74 

62.32 58.22 90.32 

Opening ot Branch ot State Bank of 
India in ·Dilshad Garden, Delhi 

... 
2596. DR. V. VENKATESH: Will the 

Minister of FINANCE be pleased to refer to 
the reply given on 29 April, 1988 to Unstar-
red Question No. 9034 regarding opening of 
branches of nationalised banks and state: 

(a) whether the State Bank of India has 
set up its branch in Dilshad Garden, Delhi for 
which it had been given licence; and 

(b) if not, the progress made in this 
regard? 

THE MINISTRY OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANC~ (SHRI 
EDUARDO FALEIRO): (a) No, Sir . 

(b) Reserve Bank of India has reported 
that under the current Branch Licensing 
Policy, the opening of branches at Urban 
and Metropolitan centres, is to be evenly 
spread over the entire policy period. 

National Equity Fund 

2597. SHRI K. RAMAMURTHY: Will 
the Minister of FINANCE be pleased to state: 

(a) whether any review of the National 
Equity Fund has been undertaken; 

(b) if so, the findings of the review; and 
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(c) the steps taken on the ~indings of this 
review? 

THE MINISTER OF STATE IN THE 
DEPART~ENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The "Na-
tional Equity Fund Scheme (NEFS)"which is 
being operated by the Industrial Develop-
ment Bank of India (lOBI) since August, 
1987 was recently reviewed by the Govern-
ment of India InJune, 1988. Forthe success-
ful Implementation of the NEFS and with a 
view to making It more useful to the entrepre-
neurs, following modifications have been 
made by the lOBI, which came Into force with 
effect from July 14, 19B8. 

(i) The NEFS will be operated 
through S81 also In addition to 
the nationalised banks. 

(ii) State Financial Corporations/ 
tWin function Industrial Develop-
ment Corporations will also be 
the operating agencies in addi-
tion to banks In the North East-
ern Region and hilly States of 
Jammu & Kashmir and Hima-
chal Pradesh. 

(iii) The population limit has now 
been increased from 5 lakhs to 
15 lakhs in so far as rehabilita-
tion/revivalof Sick SSlltiny units 
are concerned so that larger 
number of sick units could bene-
fit from the assistance out of 
NEFS. There will, however, be 
no change in the popu\at\on \im\t 
with regard to setting up of new 
units. 

(iv) As an incentive to banks to bring 

in larger number of cases under 
the purview of NEFS, the extent 
of refinance for term loans, to be 
sanctioned by banks simultane-
ously with assistance out of 
NEFS, has been increased from 
the present level of 75% to 
100%. 

Export of NTC Cloth to USSR 

2598. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Mintster of TEX-
TILES be pleased to state: 

(a) the exports of the cloth produced by 
the National Textiles Corporation miHs to 
USSR and other countries dUring 1987-88; 
and 

(b) the measures taken or proposed to 
be taken to Increase the exports thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) The value of 
NTC's export of cloth to USSR and other 
countries during 1987-88 was respectively 
Rs. 1.38 crores and Rs. 25.11 crores. 

(b) Measures taken by NTC for increas-
ing exports Include identification of potential 
markets and establishment of contacts with 
buyers. 

Export of Textiles 

2599. SHRI AMARSINH RATHAWA: 
Wi\\ the Minister of TEXT\LES be pleased to 
state: 

(a) the details with value of textile items 
being exported dUring the last three years; 

(b) whether Government propose to 
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modernise the old textile mills so that the 
proQuction can increased to boost this trade 
and also to improve the quality; 

(c) if so, the steps being taken by 
Government in this regard; and 

(d) whether the modernisation work of 
textile mills has been held up; if so, the main 
reasons and the steps being taken to solve 
the problem? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) Export Qf cotton 
textiles during 1985, 1986 and 1987 
amounted to Rs. 480 crores, Rs. 497 crores 
and Rs. 945 crores respectively 

(b) and (c). The 1985 Textile Policy 
Statement stresses the importance of mod~ 
ernisation of the textile industry and states 
that Government Policies would aim to ac· 
celerate the pace of modernisation in it. 
Towards this end, a Textile Modernisation 
Fund has been set up under the aegis of the 
Industrial Development bank of India to 
assist the modernisation needs to both week 
and healthy textile units. The import of so-
phisticated textile machineries at a conces-
sional duty with export obligation has also 
been per'mitted. 

(d) The Fund Scheme came into being 
only on 1.8.86. It is, therefore too early to 
give an assessment of its impact. However, 
judging from sanctions of Rs. 615.26 crores 
in 142 cases (as on 30th June, 1988) the 
response from the industry to the Fund 
Scheme has been encouraging. 

Sick Industrial Units 

2600. SHRI ANANDA PATHAK: Will 
the Minister of FINANCE' be pleased to 
state: 

(a) the number of sick industrial units in 
the country during 1986, State-wise; 

(b) whether the number of such units 
has increased during 1987; 

(c) if so. the details thereof, State-wise; 
and 

(d) the steps taken by Government to 
check sickness and help these units to re-
vive again? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). State~wise 
data on sick units as reported by Reserve 
Bank of India (RBI) for the period ending 
December, 1986 and June, 1987 (latest 
available) given in the statements I and II 
below. In view of the revised reporting sys-
tem for the period ending June, 1987 and 
onwards, data for June, 1987 is not strictly 
comparable with data for December, 1986. 

(d) RBI has laid guidelines for close 
monitoring of such borrowal account to draw 
rehabilitation packages in respect of sick 
industrial units as are found potentially vi-
able. Packages may provide for, inter-alia, 
phased repayment to bank with reliefs/con-
cessions like reduced rates on interest, 
funding of overdues, waivin9 of penal inter-
est, etc. As regards non-viable units, banks 
undertake action as appropriate for the re· 
covery of dues which include, inter-alia, sale 
of goods hypothecated, enforcement of 
security available against the. borrower/ 
guarantor. 
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STATEMENT-I 

State/Union T e"itory 551 Units Large Units * 

1 2 3 

West Bengal 28777 146 

Maharashtra 10605 161 

Karnataka 3277 43 

Gujarat 4523 68 

Tamil Nadu 17024 53 

Andhra Pradesh 13004 44 

Bihar 9649 17 

Haryana 1747 17 

Rajasthan 6222 11 

Madhya Pradesh 9895 26 

Orissa 6489 10 

Uttar Pradesh 15815 68 

Kerala 4046 20 

Puniab 1830 6 

Assam 4485 7 

Delhi 2716 7 

Pondicherry 223 3 

Goa 1074 4 

Chandigarh 207 2 

Tripura 284 
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1 2 3 

Himachal Pradesh 602 

Jammu & Kashmir 2229 

Manipur 908 

Meghalaya 110 

Andaman & Nicobar 

Nagaland 8 

Arunachal Pradesh 16 

Dadra & Nagar Haveli 9 

Mizoram 

Sikkim 

145776 714 

*Those unns mdivldually enjoYing aggregate credit limit of Rs. 1 crore and above from the 
Banking System. 

STATEMENT -II 

Statewise data on number of units of Sick Industrial Unit as at the end of June, 1987. 

State/Union T e"itories No. of State/Union Non-SSI Non-SSI 
Units Territories Sick Weak 
Sick-551 Units Units 

1 2 1 2 3 

Andhra Pradesh 14064 Gujarat 115 57 

Assam 3542 Madhya Pradesh 30 15 

Bihar 7870 Maharashtra 238 101 

Gujarat 5211 Goa 15 6 
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1 2 2 3 

Goa 1261 Daman & Diu 

Haryana 1819 Assam 6 34 

Himachal Pradesh 665 Nagaland 

Jammu & Kashmir 2290 West Bengal 146 120 

Karnataka 5105 Bihar 26 9 

Kerala 11805 Orissa 10 24 

Madhya Pradesh 11053 Trlpura 5 

Maharashtra 11457 Andaman & Nicobar 
'slands 

Manlpur 932 Punjab 30 13 

Meghalaya 122 Haryana 41 20 

Nagaland 14 Himachal Pradesh 7 4 

Orissa 7229 Rajasthan 36 18 

Punjab 1334 Ul,ar Pra~esh 67 57 

Rajasthan 8657 Chandlgarh 3 3 

Tamilnadu 21146 Deihl 19 5 

Tnpura 556 Andhra Pradesh 66 48 

Uttar Pradesh 16287 K:lrnataka e~ 35 

West Bengal 18129 Tamil Nadu 105 51 

Andaman Nlcobar Kerala 27 23 

Arunachal Pradesh 22 Pondicherry 4 4 

Dadra Nagar Haveli 5 Dadra & Nagar Havoli 
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1 2 1 2 3 

Delhi 25n Meghalaya 

Mizoram 

Pondicherry 366 

Sikkim 

Chandig~h 204 

Diu & Daman 3 

Total:- 158226 1057 655 

Note: Definition of non 551 Sick Units as per Sick Industrial Companies (Special Provisions), 
Act, 1985. 

Sick Unfts 

2601. SHRI SYED MASUDAL HOS-
SAIN: Will the Minister of FINANCE be 
pleased to state: 

(a) the number of industrial units in the 
country which are sick; 

(b) the share of large, medium. small 
scale industrial units in this total; 

(c) the total amount of bank loans given 
to each category of units as at the end ~f 
1980 and 1987; 

(d) the salient features of the survey 
made by the Reserve Bank of India, if any, 
about industnal sickness; 

(e) whether Government have made 
any incependent survey; and 

(f) if so, the findings thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Reserve 
Bank of India (RBI) have reported that as at 
the end of June, 1987 the number of sick 
units in small scale industrial sector and 
Non-SSI sector was 1,58,226 and 1057, 
respectively. 

In view of the revised definition of sick! 
weak industrial units consequent to the 
enactment of Sick Industrial Companies 
(Special Provisions) Act, 1985. RBI do not 
have classification of sick units into medium 
and large categories. 

(c) As at the end of December, 1980, 
amount of loans outstanding against large 
sick unit was Rs. 1324.47 crores and Rs. 
305.77 crores in respect of SSI Sick units. 
RBI has reported that as at the end of June, 
1987 according to provisional data the out-
standing amount was Rs. 1542.25 crores in 
respect of Sick SSI units and Rs. 2680.44 
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crores in respect of Non-SSI sick units (as 
defined in sick industrial Companies (Spe-
cial Provisions) Act, 1985). Data for June, 
1987 is not strictly comparable with data for 
December, 1980. 

(d) to (f). RBI undertake periodical re-
view in respect of sick industrial units. The 
RBI has also reported that several factors 
contribute to industrial sickness which, inter-
alia, include improper project planning, 
faulty implementation, obsolete machinery, 
delay in modernisation of units, managerial 
incompetence, mismanagement, power 
shortages, market constraints, tabour prob-
lems, etc. 

Decline In Trade with Nepal 

2602. SHRI PIYUS TIRAKY: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether India's share Itl Nepal's 
imports which was 81 per cent in 1974-75 
declined to 42.5 pe'"r cent in 1985-86; 

(b) the reasons for such steep decline; 
and 

(c) the action being taken to increase 
trade with Nepal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) 

(a) Yes, Sir. 

(b) India's share in the total imports of 
Nepal has declined mainly because of the 
increased hard currency resources avail-
able with Nepal which have enabled Nepal to 
tap the cheapest international sources for its 

imports of items ~hat were earlier being pur-
chased largely from India. 

(c) A number of measures have been 
taken to boost bilateral trade between Indian 
and Nepal. These, inter alia, include organ-
isation of an exclusive Indian exhibition in 
Kathmandu in March 88; setting up. Working 
Group on Trade by the Federation of Nepal-
ese Chamber of Commerce & Industry and 
PHD Chamber of Commerce & Industry; 
encouragement to Indian public sector 
agencies and private companies to increase 
their presence in the Nepalese market; 
greater emphasis in establishment of joint 
ventures in Nepal; grant of normal export 
incentives for certain categories of exports 
to Nepal etc. 

Agreement between Soviet and Indian 
Banks 

2603. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE pleased to 
state: 

(a) whether the Soviet banks are to 
enter Into agreement with their Indian 
counterparts to start joint operations in both 
countries, which Will facilitate business con-
tacts for both production co~operatlve proj-
ects and traoe dea!s; 

(b) whether the possibility of opening 
bank branches in each other's countries has 
been examined, if so, the particulars of 
branches to be set up to start with; and 

(c) the time by which the formal Indo-
USSR deal on banking is likely to be formaliy 
entered into? 

THE MINISTER OF STATE IN THE 
THE DEPARTMENT OF ECONOMIC AF-
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FAIRS IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) to (c). 
State Bank of India, Canara Bank, Central 
Bank of India and United Bank of I nell a are 
already participating in the banking transac-
tions relating to the Indo-USSR bilateral 
trade. State Bank of India had recently 
signed Memoranda of Understanding with 
four Soviet Banks on banking and economic 
cooperation. Reserve Bank of India < has 
received certain proposals for opening of 
branches from a Soviet Bank. It is not pos-
sible to indicate anytime frame as the matter 
has to be considered from various angJes. 

Fraud In London Branch of Bank of 
India 

2604. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether a fraud has recently been 
committed on the London Branch of the 
Bank of India by a group of london-based 
non-resident Indians; 

(b) if so, the particulars of group of 
companies and the amount involved; 

(c) the steps taken to recover this 
amount; and 

(d) the steps being taken by Govern-
ment or the Reserve Bank of India against 
such indiscriminate advances by national-
ised banks? 

TIiE MINISTER OF STAlE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
,,~ THE MINISTRY OF FINANCE (SHRI 

~ EDUARDO FALEIRO): (a) and (b). Peserv9 
,. Bankd India (RBI) has intimated that Bank 

of India had reported to it that a fraud involv-

ing an amount of £ 1.827 minion was commit-
ted at its London (Wembley) Branch in 
February, 1988, in the account of MIs Pam-
sons Motors Ltd., a concern owned by Lon-
don bas" non-resident Ind~ns. 

(c) Bank of India has repotted that the 
matter was reported to the Fraud Squad and .. 
court case filed against the Company. 
Bank's case for summary judgement against 
the Company was awarded in its favour and 
the Sheriff of London has been requested to 
allow the levy of execution on the 
Company's assets. In the meantime. the 
Bank's solicitors have also applied to the 
Court for contempt proceedings against the 
Directors of the Company. 

(d) RBf has appropriately cautioned 
Indian banks having their branches abroad. 
The Banks have also been advised to ur-
gentty review the control systems and proce-
dures relating to their overseas operations. 
I" this case the concerned Manager has 
~en di~missed. 

Impact of Import of Cash Crops on 
Domestic Production 

2606. SHRI CHINTAMANI JENA: 
SHAI MOHANBHAI PATEL 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether due to shortage and in~ 

'.;reaslng demand of natural rubber. copra, 
CN:Onut oil otl"er cash crops Governm9flt 
alioW'l~d its !'nport; 

(b) whether it has made an adverse 
ef,e~ on indiQer.ous produdion and prices; 

(0) the steps being taken to increase the 
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production of such items in the country lo SuggeatIona for IIoc;IemIutIOn of 
meet the demaoo; TextllelndustrY . 

(d) whetheranyothercoastalareasuch 
as Oris., Gujarat, Andhra Pradesh, Goa 
ate. have been tested for the plantation of 
rubber and coconut trees etc; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRt P.R. 
OAS MUNSI): (a) and (b). Import of natural 
rubber, copra, coconut oil continues to be 
canalised through STC. Imports of rubber 
are made only to the extent of shortfall be-
tween the demand and indigenous produc-
tion. Only imports of certain spices-cloves, 
cinnamon/cassia, nutmeg and mace have 
been decanalised ad allowed under Open 
General Licence. The prices of these spices 
have registered a decline but it is too early to 
say whether this would lead to any adverse 
effect on ind'igenous production. 

(c) to (e). Survey and trial plantations 
have been conducted by the Rubber Board 
in the non-traditional areas of Assam, 
Or1ssa, Tripura. Meghalaya, Arunachal 
Pradesh, Mizoram, Manipur, Maharashtra 
and Goa. Steps are being taken to introduce 
high yielding clones to achieve accelerated 
productioA growth of rubber. The tempo of 
planting rubber is being increased to attain 
the target of 24,000 hectareS by 1989. Simi-
1arIy, Coconut Development Board is imple-
menting various programmes for develop-
ment of coconut ptOCiuction during ~ 7th .. 
five Year P~. For this, an outlay of As. 550 
Jakhs has been provided. Cooonut planta" 
tIon ls being carried out in the States ike 
OrIssa. Gujarat. 'Andhra Pradesh, Goa. etc. 

2607. SHRI MUlLAPPALL Y RAMA· 
CHANDRAN: Win the Iflllister of TEXTIlES 
be pleased to state: 

(a) whether Union Government have 
feceived any representations/suggestions 
for promoting the modemisation of textile 
industry and for lessening the cost of moder-
nisation; 

(b) if SO, the details of the suggestions 
made fOf lessening the cost of modernisa-
tion; 

(c;) the response of Union Government 
to those suggestions; and 

(d) the measures proposed to be taken 
by Union Govemment for improving the 
textile industry and for ina-easing textile 
export? 

THE MINISTER OF TEXTLES (SHRI 
RAM NIW~S MIRDHA): (a) to (c). Govern-
ment do receive suggestions from time to 
time from various quarters on different as .. 
ped$ of modemisation of the textiJe industry. 
These suggestions are mnsiderad in the 
light of 1985 Textile Policy Statement. 

(d) Govemment have taken a number 
of steps to improve the performance of the 
textile industry and for increasing exports. 
For instance, excise duty on certain machin-
ery items has been reduced. revised ratesof 
CCS have been announced andmadealfec. 
five from 1:7.86. units coming ..... the 
100% export oriented Sch8me and ~ 
Trade Zones ar, now eIQtie for CCS .., 
tax holidays for five y .... etc. 
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Revenue from Excise Dufy 

"-
2608. SHRI MULLAPPALL Y RAMA-

CHANDRAN: Will the Minister of FINANCE 
be pleased to state: 

(a) the details of the revenue from 
Union Excise Duties during 1985-86, 1986-
87 and 1987-88; 

'(b) whether the actual realisation fell' 
short of the Budget estimates in 1987-88; 

(c) if so, the reasons for the shortfall; 
and 

(d) the revenue from Customs Duties 
during 1985-86, 1986-87 and 1987-88? 

THE MINISTER OF STATE IN THE-
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
A.K. PANJA): (a) to (c). The revenue realisa-
tion from central excise duties during 1985-
86, 1986-87 and 1987-88 was As. 12,956 
crores, Rs. 14,470 crores and Rs. 16,633 
crores (provisional) respectively. The reali-
sation from central excise duties during 
1987 -Sa was less than the budget estimate 
by 1.14 per cent. The extent of shortfall is 
marginal. . 

(d) The revenue realisation from cus-
toms duties during 1985-86, 1986-87 and 
1987-88 was Rs. 9,526 crores, Rs. 11,475 
crores and Rs. 13,636 cr~res (provisional) 
respectively . 

Price of Cotton Yarn 

2609. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of TEXTilES 
be pleased to state: 

(a) whether Union Government have 
received representations regarding the diffi-
cuhies faced by the cotton mills due to the 
exorbitant price of cotton yarn; if so, the 
details thereof; 

(b) the present price of cotton yarn; and 

(c) when was the price of cotton yarn 
last revised; and 

(d) the measures Union Government 
have adopted to stabilise the price of cotton 
yarn? 

THE MINISTRY OF TEXTILES (S.HRI 
RAM NIWAS MIRDHA): (a) Government 
have from time to time received representa-
tions from organisations representing vari-
ous segments of the textile industry regard-
ing the rise in the prices of cotton yarn. These 
representations mainly reflect the problems 
being faced by the Powerloom and Hand-
loom sectors due to rise in the prices of 
cotton yarn. 

(b) The weighted average of pnces of 
cotton hank yarns and cotton cQne yarns at 
the end of July, 1988 stood at Rs. 40.96 per 
kg. and Rs. 46.20 per kg. respectively. 

(c) There is no control on the prices of 
cotton yarns and therefore, the question of 
revising them does not arise. 

(d) Some of the measures that the 
Government have taken to check the rise in 
the price of yarn are: 

i) Expo"s t1r staple cotton has 
been suspended during the 
1987-88 cotton season; 

ii) import of one lakh bales of cotton 
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has been permittE!d duty free for 
the produdion of hank yarn; 

iii) export of hank yarn upto 60 
counts bas been suspended, 
etc. 

Refinancing of Crop Loans 

2610. PROF. MADHU DANDAVATE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Maharashtra Govern-
ment has suggested to NABARD for evolu-
tion of a mechanism to ensure refinance for 
crop loans without restriction to compensate 
for the interest turdsn; and . 

(b) if so, when the decision can be 
expected? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) No, Sir. 

(b) Does not arise. 

Encouragement to Counter Trade 

MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) Government has decided 
to encourage Public Sedor Enterprises to 
promote exports linked to import of capital 
goods and bulk imports In order to augment 
foreign exchange -.mings; gain access for 
Indian products ~ manufacturing in new 
markets and develop new marketing chan-
nels. 

(b) The total exports under Counter 
Trade has been Rs. 1054 crores (Provi-
sonal) so far since its introduction. 

(c) This has resulted in exports of non-
traditional items, to new markets as well as 
helped in obtaining contracts for execution 
of projeds in other countries . 

Export of Bicycle to France 

2612. SHRI SHANTARAM NAil<: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the French importers have 
stopped placing orders for bicycles due to 
failure of Indian exporters to observe the 
delivery schedules; 

(b) if so, whether Government have 
2611. SHRI R.P. DAS: Will the Minister Intervened in the matter; and 

of COMMERCE be pleased to state: 
(c) if so, the details and outcome 

(a) whether Government are encourag- thereof? 
ing counter trade as an instrument of the 
International Trade; THE MINISTER OF STATE IN THE 

(b) if so, the volume of counter trade 
since its introdudion; and 

(c) the details of benefits to the country? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) There have not been any 
significant supplies of Indian bicycles to 
France till 1986. EEPC has reported that in 
1987,. an Indian company has secured an 
order from a French cycle distributor. AD-
cording to the information furnished by the 



191 Written AnswelS AUGUST 12, 1988 Written Answers 192 

Indian company supplies of about 54,380 
bicycles were completed against the Letters 
of Credit opened for 56,100 biCYcles, within 
the period of validity of the Letters of Credit. 

(b) and (c). Do not arise. 

Cement Export 

2613. SHRI SHANTARAM NAIK: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Government propose to 
export cement; 

(b) if so, the reasons and factors which 
have contributed for Government's deci-
sion; 

(c) the countries to which the exports 
are going to be made; and 

(d) the measures Government propose 
to take to tackle the domestic market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) to (d). The present cement 
produdion in the country is sufficient to meet 
the existing domestic demand and to spare 
some quantities tor exports. It is proposed to 
export cement to Nepal, Sri Lanka, Bhutan 
and Pakistan. 

Status of National Institution to Stock 
Exchanges 

2614. DR. B.L. SHAILESH: Will the 
Minister of FINANCE be pleased to state: 

<a> whether the Stock Exchanges in the 
country have sought "national institution" 
status in order to get the 'ncome-T ax exemp-
tion; and 

(b) if so, Government's reaction 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALE1RO): (a) Yes, Sir. 

(b) The matter is under consideration. 

World Bank's Appraisal of Indian 
Economy 

2615. SHRI KRISHNA SINGH: WilJ the 
Minister of FINANCE be pleased to state: 

(a) whether the World Bank in its recent 
World Development Report, 1988 has 
praised India for its development effort for 
recovery from the set-back due to rising oil 
prices during 1970 and achieving a GOP 
growth rate of 5 per cent; and 

(b) if so, the specifiC steps and pro-
grammes implemented by Government that 
have been appreciated by World Bank? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
World Development Report, 1988, pub-
lished by the World bank, has commended 
India for its strong growth performance in the 
face of an adverse global economic environ-
ment. The Report highlights the recovery of 
the Indian economy in the early eighties, and 
the fact that the economy achieved a rate of 
growth of Gross Domestic product of 5% in 
the period 1980-87. The Report specifically 
notes that major initiatives have been taken-
int he Seventh Plan to reform trade, industry 
and public finance. 
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Development of Tea Gardens 

2616. SHRIMATI BASAVARAJES-
WARI: 

SHRI S.M. GURAOOI: 
SHRI G.S. BASAVARAJU: 

Will the Minister of COMMERCE" be 
pleased to state: 

(a) whether the Tea Board issued a 
strong warning to owners of the tea gardens 
who have not submitted action plans for the 
development of their tea gardens over the 
next seven years; 

(b) if so, when were these owners 
asked to submit the action plans; 

(c) the reasons for not submitting the 
same; and 

(d) the action Government propose to 
take against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). With a view to 
formulate a comprehensive Action Plan for 
increasing tea production and productivity, 
Tea Board asked the owners of tea gardens 
to furnish their respective long-term devel-
opment plans by 15th of March 1988 which 
was later extended to 31st May, 1988. As a 
number of garden owners- failed to submit 
their development plans by the target date, 
Tea Board again asked the remaining gar-
den Qwnerson 1stJune, 1988tosubmittheir 
development plans urgently. 

(c) and (d). Some of the gardens failed 
to submit their dev~lopment plans as they 
may not be having any specific development 
plans and in some cases disputes regarding 

ownership of gardens might have prevented 
formulation of such development plans. As 
garden-wise plans have since been re-
ceived from tea estates covering over 80% 
of the area under tea plantation and also 
covering over 85% of total tea production in 
the country, no immediate action against the 
defaulting gardens is being contemplated by 
Tea Board. 

Quality Assistance and Modernisation 
Scheme of lOBI 

2617. SHRI VUAY N. PATll: Will the 
Minister of FINANCE be pleased to state: 

(a} the nature of scheme-offered by the 
Industrial Development Bank of India (lOBI) 
to benefit small entrepreneurs; 

(b) whether several small entrepre-
neurs had not taken up the quality assis-
tance and modernisation schemes offered 
by the lOBI; 

(c) if so, the reasons for poor response; 
and 

(d) the steps proposed to be taken by 
the lOBI for early processing of applications 
for loans and grant other attractive benefits 
to small entrepreneurs? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINrSTRY OF FINANCE (SHRr 
EDUARDO FAlEIRO): (a) Assistance by 
the Industrial Development Bank of India 
(lOBI) is channelised primarily throu~h the 
Refinance and Bills Rediscounting 
Schemes and Seed CapitallSpecial Capital 
Schemes as also assistance to National 
Small Industries Corporation and State in-
dustries Development Corporations for their 
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hire purchase, raw material supply and 
marketing supporting Schemes to Small 
Scale Sector. 

(b) and (c). The lOBI has been operating 
since January 1984 Refinance Scheme for 
modernisation under which assistance is 
provided on concessional terms to small 
entrepreneurs. The lOBI in early 1986 intro-

During 1987-88 
(July-June) 

duced a Special Scheme for refinance assis-
tance at concessional interest rate without 
any promoter's contribution to encourage 
new or existing SSI units to establish In-
house Quality Testing and Control facilities. 
As will be seen from the figures given below, 
assistance extended by the lOBI under 
these Schemes has grown progressively 
over the year. 

Sanctions 

(Rs. in crores) 

Cumulative upto 
and June 1988 

No. of Units Amount No. of 
units 

Amount 

Refinance Scheme 
for Modernisation 

Special Scheme for 
Refinance Assistance 
for Inhouse Quality 
Testing and Control 
facilities 

125 

84 

(d) The lOBI has introduced a single 
window scheme under which State Financial 
Corporations and twin function State Indus-
trial Development Corporations are pro-
vided with refinance against term loans for 
both fixed assets and working capital in 
respect of New SSI units whose project cost 
is upto As. 5 lakhs and whose working capi-
tal requirement is upto Rs. 2.50 lakhs. The 
facUmes under these schemes are expected 
to cover 75% of the small scale units. For 
improvi~ awareness of facilities available 
under _but schemes of assistance of 
lOBI, • number of Seminars/workshops 
have been organised by the lOBI. In addition 

11.00 383 33.87 

1.80 102 2.28 

to financial assistance, considerable em-
phasis is being laid by lOBI for development 
of entrepreneurs through EDPS. 

Credit Ratings of Companies 

2618. SHRI KAMAL NATH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government are consider-
ing any proposal to make it mandatory from 
companies to obtain ratings from the Credit 
Rating Information Service of India Ltd.; 

(b) if so, the broad outlines of the 
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proposals; and 

(c) the reaction of Government with 
regard thereto? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) No, Sir. 

(b) and (c). Do not arise. 

Ready made Garments 

2619. SHRIG. BHOOPATHY: Will the 
Minister of TEXTILES be pleased to state: 

(a) the names of the countries importing 
Indian ready made garments; and 

(b) the number of persons employed in 
the readymade industry? 

THE MINISTER OF TEXTilES (SHRI 
RAM NIWAS MIRDHA): (a) Indian garments 
are exported to almost all countries. The 
major Importers of Indian garments are 
E.E.C., U.S.A., U.S.S.R., Canada, Japan, 
etc. 

(b) Readymade Garment Industry 
being in the decentralised sector. an accu-
rate assessment on the number of persons 
employed by the industry is nOJ available. 
However, 11149 exporters are registered 
with the Apparel Export Promotion Council 
as on 30th June, 1988. 

SHRI RAM DHAN: 
SHRIMATI D.K. BHANDARI: 

Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Pakistan has recently 
constructed a 15 ft. high and 20 ft. wide 
earthen dam on the bank of river Ravi; 

(b) if so, whether it is a fact that the life 
of the people living in the villages on Indian 
side is in danger because of flood waters 
entering into their villages due to this dam; 

(c) whether the villagers have ex-
pressed their wor.,., in this matter to the 
concerned authorities; 

(d) if so, the reaction of Government 
thereto; and 

(e) the action proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) No, Sir. 

(c) Yes, Sir. 

(d) and (e). The Government of Punjab 
[Translation] have reported that there ;s no danger to the 

villages on the Indian side situated opposite 
Pak's Earthen Dam on Rav. the earthem dam. Government of Punjab 

are however, making preliminary investiga-
2620. SHRI BAlWANT SINGH RA- tions for a scheme to protect these villages 

MOOWAllA: during high floods in Ravi. 
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Scheme of Kam)taka Govt. of A88Iat 
Backward Class People 

[Eng/ish] 

2621. SHRI V. S. KRISHNA IYER : Will 
the Minister of FINANCE be pleased to 
state: 

<8> whether the Government of Karna-
taka has sent a scheme of As. 25 crores to 
assist one lakh backwaid class people in 
making them self-employed; 

(b) if so, whether the Karnataka Gov-
ernment has sought assistance for the 
above scheme from European Economic 
Comrt;lunity; 

(c) when the above scheme was re-
ceived by the Union Government and; 

(d) the latest position thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) and (b). Yes, Sir. 

(c) The proposal was received in April, 
1988. 

(d) The proposal involves giving loans 
for self employment. Portion of the loan 
sanctioned is to be given to banker as mar-
gin money grant, which is fixed at Rs. 2500/ 
- per beneficiary. On discussion with the 
EEC. they have expressed reservation for 
covering the proposal which seeks external 
assistance for meeting margin money grant 
and therefore, it was decided not to pose the 
proposal for external assistance The State 
Government was informed accordingly on 
May 2.1988. 

Modification In Ordinance for Prevent· 
Ing Drug Peddlers 

2622. SHRI KRISHNA SINGH: Will the 
Minister of FINANCE be pleased to state: 

<8> whether the ordinance regarding 
preventive effects of drug ped~ers and traf-
fickers has been widely hailed; 

(b) if so: whether any proposals for 
modifications therein have been received; 
and 

(c) if so, the main suggestions made by 
various social and other organisations? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE: (a) to (c). Reports 
received indicate that the Prevention of Illicit 
Traffic in Narcotic Drugs and psyc"otropic 
Substances Ordinance, 1988, promulgated 
on 04.07.1988, has been generally wel-
comed. It is proposed to make certain modi-
fications in that law to clarify certain matters; 
empower the Central Government to specify 
by notification, any area or customs station, 
to be area vulnerable to illicit traffic; and to 
make maximum period of detention without 
obtaining the opinion of the Advisory Board 
as six months to bring the period on par with 
the period specified in other relevant 
clauses. Other modifications are of clarifica-
lOry and consequential in nature. However, 
no suggestion for any modification has been 
received from any social organisation. 

Payment of Claims by Generallnsur-
ance Corporation 

2623. SHRI KAMLA PRASAD SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether his Ministry is aware of the 
fact that while giving fire, burglary etc. Poli-

I cies, the General Insurance Corporation 
does not check on the policy as to whether it 
is in order; 

(b) whether General Insurance Corpo-
ration raises objections about the correct-
ness of the poliqies when the question of 
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payment of claims arises resulting 'in undue 
harassment and delay in the seedy finalisa-
tion of the claims; 

(c) if so, the steps taken to check the 
delay! harassment and streamline the sys-
tem; and 

(d) the number of claims cases pending 
settlement and the steps taken to expedite 
the finalisation thereof, with details? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) All insurances 
are based on the principle of utmost good 
faith and the policies are issued on the basis 
of details furnished and declaration made by 
the proposer. 

(b) and (c). In the normal course of 
processing claims, the Insurance Compa-
nies do no raise any objection. However, 
while processing the claims, if it is found that 
details of risk are materially different from 
those declared by Insured at the time of 
taking out insurance policy, queries are 
raised as they are relevant to the admissibil-
ity of Ule claim. This cannot be termed as 
'harassment or undue delay. 

. (d) The total numberof claimsoutstand-
ing With the General Insurance Industry as 
on 31.12.87 was around 4.30 lakhs. 

The Industry has initiated from time to 
time several specific rfleasures with a view to 
settle claims expeditiously which include:-

1. Simplification and standardisa-
tion of claims settlement proce-
dures. 

2. Setting up of special cells at 
Regional Offices to attempt out-
of-court settlement of third party 

claims wherever possible. 

3. Settlement of claims pending 
with MACTs through Lok 
Adalats. 

4. Setting up of grievance cells at 
all Head Offices, Regional. Divi-
sional and Branch Offices of 

" Subsidiary Companies as well 
as at the offices of the G.I.C. at 
Bombay and New Delhi, to en-
able claimants to lodge their 
complaints to be looked into at 
the highest level. 

5. Availability of heads of all offices, 
including the Chairman-cum-
Managing Directqrs of Subsidi-
ary Companies on a specified 
date every month to personally 
meet claimants having any 
grievance and ensure immedi-
ate redressal. 

As a result of the aforesaid measures, 
the rate of settlement of claims has consid-
erably improved. 

Sea Erosion Along Karala Coast 

2624. SHRI MUllAPPAllY 
RAMACHANDRAN:WiJI the minister of 
WATER RESOURCES be pleased to state: 

(a) whether adequate measures have 
been taken to preyent sea-erosion along 
Kerala coast; 

(b) if so, the length of seawall built; and , 
(c) the time by which the work is likely to 

be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) to (c). 
About 305 Km length of sea walls have been 
constructed upto March. 1988. The balance 
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nical expert} for determining the 
correct value of the property. 

length of about 15 km is likely to be com-
pleted by the end of Seventh Plan. 

Understatement of Real Value of 
Properties 

2625. PROF. 'MADHU DANDAVATE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Government have powers 
to deal with deliberate understatement of 
real value of properties with a view to utilise 
unaccounted money in their construction; 

(b) if so, whether it results in evasion of 
taxes on income as well as stamp duty 
resulttng in loss of revenue both for the 
Centre and the States; and 

(c) if so, the steps taken to remedy the 
situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) The income-tax authorities are 
empowered under the direct taxes enact-
ments to, inter-alIa, deal with cases of delib-
erate understatement of real value of prop-
erties. 

(b) Understatement of real value of 
properties, if not detected. would result in 
loss of revenue. 

(c) The salient measures taken by the 
Government for checking evasion of direct 
taxes by understatement of real value of 
immovable properties are given hereun-
der:-

(i) In cases where the assessing 
officer is of opinion that the value 
of an immovable property is 
understated, the assessing offi-
cer can make a reference to the 
VaktatJon Officer (who is a tech-

(ii) Surveys and searches con-
ducted by the Income-tax.D. 
partment also lead to discovery 
of evidence relating to under-
statement of the value of immov-
able properties. 

(iii) Under Chapter XX A of the In-
come-tax Act, the Government 
was empowered to acquire 
immova»le properties in certain 
cases of transfer to counter-act 
evasion of tax. The provlslons-of 
that Chapter have been re-
placed by new Chapter XX C of 
the Income-tax Act, with effect 
from 01.10.1986. The new provI-
sions confer on the Central 
Government a pre-emptive right 
to purchase properties where 
the apparent consideration for 
the transfer exceeds RS.10 
lakhs. 

Development of Drainage System In 
Delta Region of Andhra Pradesh 

2626. SHRI BHATTAM 
SRIRAMAMURTY: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether Government are aware that 
huge acreage of land is being damaged 

annually in the delta region of Andhra 
Pradesh for lack of proper drainage system; 

(b) if so, the details thereof; 

(c) whether the Government of Andhra 
Pradesh has sent any proposal for Rs. 20 
crare project for developing proper drainage 
system in its delta region; if so, 
Government's response thereto; and 

(d) the steps being taken to modernise 
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the structures in delta region with a view to 
protecting them from floods and storms? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATJ KRISHNA SAHI): (a) to (d). The 
State Government have been executing 
since 1969, drainage improvement 
schemes in the delta region in a phased 
manner. They have been advised to prepare 
a detailed project report combining all the 
schemes. 

Settlement of Compensation Cases of 
Land Loosers In VSP Steel Plant In A.P. 

by Lok Adalats 

2627. SHAI BHATTAM 
SRIRAMAMURTY: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) whether the cases regarding pay-
ment of compensation to the land lossers In 

VSP Steel Plant area were entrusted to the 
Lok Adalat on 29th October, 1987 by the 
Registrar of the High Court of Andhra 
Pradesh; 

(b) when the various benches were 
constituted by the District Judge and when 
were the cases heard and settled by them; 

(c) how many such cases were finally 
settled by such Benches; 

(d) whether the compensation has now 
been paid to the land loosers; and 

(e) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) A statement explain-
ing the position is given below. 

(b) Lok Adalats have no prescribed 
procedure and in the facts of this case, the 

Board evolved a procedure whiCh was fouNt 
acceptable being above board and juIL 
Some instances were brought to the notice 
of the Board that there was no consent. 
These were got thoroughly examined by the 
Board through a team of Waltair University 
Professors and were found to be without 
base. 

In all, ten benches were constituted to 
process these cases. Two benches each 
were constituted on 02.01.88, 18.01.88. 
23.01.88, 04.02.88 and 16.02.88. 

t On receipt 9f cases from the Special 
Collector Land Acquisition, these ten 
benches took up settlement of tl1e claims 
from 02.01.1988 to 31.03.1988. 

(c) As per information available with the 
Committee for Implementing Legal Aid 
Schemes, in all, 25,188 claims were settled 
by these LokAdalat benches by 31.03.1988. 

(d) and (e). Yes, Sir, compensation has 
been paid to the claimants excepting those 
whose whereabouts are not known or where 
restraint orders have been passed by the 

~ Civil Courts on requests from third parties for 
attachrTlQnt, etc. 

STATEMENt 

For setting up of Visakhapatnam Steel 
Plant, acquisitions proceedings began in the 
sixties and the claimants were not paid legiti-
mate compensation for almost two decades. 
The lands were classified into three catego-
ries - wet cultivated; dry and homestead or 
village site. The situation had become grave 
beCause thousands of small land owners 
had not asked for references under Section 
18 though the award gave very small com-
pensation. In such cases where references 
had been made and th~ same were dis-
posed of, appeals had been carried to the 
High Court and in some even matters had 
been brought to the Supreme Court. It is at 
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this stage that the Andhra Pradesh Board 
got into the matter. It found that the lands 
were located in a ct'mpact area and, subject 
to the above three classifications, had the 
same characteristics as well as advantages 
and disadvantages. The Board felt that the 
cause of justice could be best answered if 
instead of pursuing every case and troubling 
every land owner-over 25,000 in number, 
a reasonable basis for compensating the 
claimants for the three classifications are 
fIXed. Several sittings involving Revenue 
Officers, Advocates with claimant who were 
available, Judicial Officers and Officers of 
the Steel Plant were held and consensus 
about the compensation figures were 
reached. As a result of this, valuation of wet 
land was fixed @ Rs. 20,000/- per acre, dry 
land Rs. 17,000/- per acre and village site 
Rs. 6/- per sq. yard. In the case of wet land 
and dry land, the valuation was increased 
almost ten times while for village site en-
hancement was about three times. When 
this was done, the Ministry of Steel was 
moved for accepting these rates. 

After the above valuation was approved 
by the Central Government, the matter was 
referred to the State Government and the 
State Government also agreed in the matter 
and issued orders on 29th October, 1987 
requesting the Registrar of the High Court of 
Andhra Pradesh and Secretary of the State 
Legal Aid and Advice Board to take action for 
entrusting these cases to the Lok Adalat for 
early settlement. 

When the Governments accepted the 
position, the Andhra Pradesh State Legal 
Aid and Advice ~oard determined the mo-
dality of disbursement by giving the offer to 
the claimants through affidavits. Only when 
affidliVits were given, the consent of the 
claimants was taken to have baen given. 

[ Translation] 

Surcharge Levied Due to Famine 
Conditions 

2628. SHRI TEJA SINGH DARDI: 
SHRI BALWANT SINGH RA-

MOOWALlA: 

Will the Minister of FINANCE be 
pleased to stale: 

(a) whether Government had lC!!vied 
surcharge (Drought Levy) last year keeping 
in view the famine conditions; 

(b) if so, whether Government propose 
to take steps to withdraw that surcharge 
keeping in view good monsoon during the 
current year; 

(c) if s9, by what time; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, Sir. With a view to provide 
relief to drought affected farmers and per-
sons in rural areas, the Government decided 
to raise additional resources by leVYIng a 
surcharge of 5 per cent of income tax on 
certain taxpayers whose income during the 
year exceeds Rs. 50,000/-. 

(b) to (d). In view of the continuing 
perniciOUS effects of the drought and the 
natural calamities at the beginning of the 
year, the levy of surcharge was continued for 
one more year by making suitable proviSIons 
in the Finance Act, 1988. It is presently 
applicable only in respect of the income 
earned during the current financial year and 
will lapse at the close of the financial year. 
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[English] 

Performance of lAS Officers In NTe 
Management 

2630. DR. V. VENKATESH: Will the 
Minister of TEXTILES be please~ to state: 

(a) the assessment made on the ques-
tion of performance after inducting lAS offi-
cers in the management of NTC and its 
subsidiaries; and 

(b) the further action proposed to be 
taken to make this a viable organisation 
soon? 

THE MINISTER OF TEXTILES (SHRJ 
RAM NIWAS MIRDHA): (a) lAS Officers 
have been inducted into the management '>f 
NTC only recently and it is too early to 
assess their performance. 

(b) Some of the measures recently 
taken to minimise the losses or NTC include 
mill-specific action plans, selective moder~ 
nisation with the help of institutlona!flnance, 
product upgradation and dIversification, 
phasing out of uneconom:c activities, ration-
alisation of excess labour on the basis of 
voluntary resignations. 

Violation of Excise and Tax Laws by 
Companies Belonging to JK Group 

2631. DR. V. VENKATfSH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether GOlernment have found 
any company belonging to JK Group having 
violated excise and tax laws; 

(b) if so, the details thereo~: and 

(c) the action taken against su~h com-
pany or companies? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (c). Eleven cases involving 
evasion of Central Excise duties to the tune 
of Rs. 4.97 crores have been detected 
against various Companies belonging to the 
J.~ Group. Necessary action under the rele-
vant laws has been initiated. 

Information about alleged violation of 
income tax laws by the Companies of the 
Group is being collected and will be placed 
on the Table of the Sabha. 

Meeting of Law and Justice Ministers of 
Non-Hindi Speaking States 

2632. SHRI PRATAP RAO B. 
BHOSALE: Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether a meeting of Law and Jus-
tice Ministers of non-Hindi speaking States 
was held in New [Jelhl in July, 1988; and 

(b) if so, the subjects discussed at the 
meeting? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) Yes, Sir. 

(b) The subjects discussed relate, 
among other thmgs, to the preparation of a 
time frame or targets for translation of Cen-
tral Ads in the official languages of the 
States and the printmg and publication of 
authoritative texts of Central laws in any 
Idnguage (other than Hindi) speCIfied in the 
Eighth Schedule to the Constitution under 
the Authoritative Texts (Central Laws) Act. 
1973. 

Gold MaKing Plant at Parel 

2633. SHRI PRATAP RAO B. 
BHOSALE: Will the Mmister of FINANCE be 
pleased to state: 
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<a) whether a Gold Melting Plant at 
Parel in Bombay has been detected; 

(b) if so, the details thereof; and 

(c) what steps Government propose to 
tIIka to check such happenings in future? 

THE ... asTER OF STATE IN THE 
DEPARTMeNT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) No. Sir. 

(b) and (c). Do not arise, . 

Inquiry Into Purchase of West German 
Machinery 

2634. SHRr NITY ANANDA MISHRA: 
Will the Minister of FINANCE be pleased to 
~ate: 

<a) whether Government have insti-
tuted an enquiry into the purchase of Rs. 2 
crore West German machinery for Alkaloid 
factories at Neemuch in Rajasthan; 

(b) whether it IS a fact that since ItS 

purciias&, the m'lchinery "as been tyin~ idle 
and if so, since when; 

(c) whether the ir.1u;ry has ~,l com-
pteted: and 

(d) if so, the findings thereof? 

THE MINISTER OF STATf IN THE 
DEPARTMENT OF REVENUE IN THt. 
MINIS1RY OF FINANCE (SHRi A.K 
PANJA): (a) to (d). The working of the Ccv· 
erflment OpiUfTJ & Alkalo,d \'Vorks, Neemuch 
(Madhya Pradesh) had revealed certain 
technical deficIencies cau~lng low recover:, 
and high cost of prod~ctlon. n e National 
ChemICal Laboratory, Fune who we -e ap-
pointed as consultants, ci::!V'Sad tor the im 
port of certain sophistlcatoc machinery to 

remove the deficiencies and improve the 
recovery percentage. Accordingly, besides 
other machinery from soryte other countries, 
certain machinery was also im~rted from a 
West German firm in the year 1985 at a Cost 
of As. 21 lakhs (including Customs Duty). 
However, on installation! commissioning of 
machinery, certain mechanicaMiefects were 
found. The defects have been reportedly 
rectified. 

As a section of the employees of the 
Government Opium & Alkaloid Works, 
Neernuch has been alleging Irregularities in 
the purchase, etc., of the machinery ,the . 
Chief Vigilance Officer in the Central Board 
of Excise and Customs has been asked to 
look into the matter. whose report is awaited. 

Setting Up a Science and Technology 
Advisory Committee for Research and 

Development of Water Resources 

2635. SHRIMATI BASAVARAJES-
WARt: 

SHRI V. TULSIRArv1: 

V!jl; the Minister of WATER RE-
SOUt:lCES be pleased to state: 

(a) whether his ministry has set ~p a 
Science and Technology Advisory Commit-
tee tc corslder steps for tncreal)ing the 
SCCpt~ of resea;.:;h and development in the 
area (.~ water resources; 

lh I 'f so, the details thereof including tne 
, narT'CS of mAfllbers and the main fUf"ctio'ls 

c/ the Comm1ttee; and 

Ie) to what extent the parel ,j\'iII be 
1"",91r"t:1 In developmE:}nt of water I es('urct1!. ? 

THE MINISTER OF S1ATE IN THE 
MINIS1RY OF WATER RESOURCES 
(S~RIMATI KRISHNA SAHI): (a) Yes, Sir. 
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(b) and (c). Composition: 

1. Secretary, Chairman 
Ministry of Water Resources 

2. Chairman, Member 
Central Water Commission, New Delhi. 

3. Director General, Member 
Indian Council of Agricultural Research, New Delhi. 

4. qhairman, Member 
Bureau of IndustriaLCosts and Prices, New Delhi. 

5. Adviser (I & CAD), Member 
Planning Commission, New Delhi. 

6. Director, Central Water & Power Research Station, Member 
Pune (Maharashtra). 

7. Chairman, Member 
Central Ground Water Board, New Delhi. 

8. Director, Member 
Central Soil & Matenals R9search Station, 
New Deihl. 

9. Director, Member 
National Rem:>te Sen~ing Agency, Hdyderabad (A.P). 

10. Director, Member 
Nationallnstrtute of Hydr:llogy, Roorkee (U.P.). 

11. Prof. Subhash Chander, Member 
Department of Civil Engineenng. 
Indian Institute of T echnoI09/. New Delhi. 
(Alternate Member: Or.P. Natarajan, Professor. 
Civil Engg. Oeptt .. liT. New Deihl.) 

12. Dr. V.Rameshan, Member 
Principal Scientific OffICer, 
Department of SCience & Technology, 
Ministry of SCience & Technology. 

13. Representative of the Department of Rural Member 
Development 
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14. Secretary, Member 
Central Board of Irrigation & Power, New Delhi. 

15. Adviser (PHEE), Member 
Ministry of Urban Development 

16. ~mmissioner (PP), 
Ministry of Water Resources, New Delhi. Member-

Secretary 

2. Members of the Central Water 
Commission and officers of the level of Joint 
Secretary and above in the Ministry would be 
permanent invitees to the meetings of the 
Committee. The Chairman may also au-
thorise inviting any other Officer/ scientist to 
attend the meetings of the Committee. 

3. The broad outline of'the functIOns of 
the Comm,ittee will be as under: 

(i) Identify problems for solution 
through application of science 
and technology and advise the 
Ministry on measures for im-
plementation of Science & T ech-
nology Programmes keeping in 
view the provisions of the Na-
tional Waier Policy; 

(ij) Evolve short-term and long-term 
objectives and plans for upgra-
dation of technology in areas 
related to the business of the 
Ministry; 

(Iii) Advise on technological inputs 
to improve productivity, quality 
and reliability of products or 
services and reduce costs, in 
areas relevant to the Ministry; 

(iv) Recommend, where possible, 
specific support for scientific 
research and technology devel-
I •• •• 
opment to .nstitl" ,0'1S or investI-
gators, and 

(v) Examine any other matter re-
lated to Science and Technol-
ogy. 

Trade Agreement with Finland 

2636. SHRIMATI BASAVARAJES-
WARI: Will the Minister of COMMERCE be 
pleased to state: 

(a) whether India and Finland have 
reached an agreement for a wide ranging 
cooperation In several commercial and 
economic spheres~ 

(b) if s"- whether the agreement was 
reached at the four-day Indo-Finnish Joint 
Commission meeting; 

(c) the details of the agreements 
reached; and 

(d) by what time the agreement is likely 
to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (d). A statement is given 
below. ' 

STATEMENT 

The matter relating to bilateral trade, 
economic and commercial cooperation 
were discussed during the 6th Session of the 
Indo-Finnish Joint Commission held in 
Helsinki in May this year. 
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During the discussions both sides re-
cognised the need to increase and diversify 
trade between India and Finland, enlarge 
the existing economic and industrial coop-
eration and promote the transfer and utilisa-
tion of technology for mutual benefit of both 
countries. The Finnish side agreed to help 
product development of a few selected In-
dian products for the Finnish Market as also 
the neighbouring markets. The Flr,nish side 
e.<pressed their interest in cooperation in the 
energy production and energy saving sec-
tor, mining and metallurgy, polar research 
vessels. environmental technology, medical 
Industry specially in the production of labora-
tory analysing sy.stems and liquid handling 
equipments. The Finnish side also empha-
sised th~ need to develop Indo-Finmsh sci-
entific and technologIcal cooperation. 

Loan Linked Recurring Deposit Scheme 
of OeRa Bank 

2637. SHRIMATI BASAVARJES-
WARI: Will the MIOIster of FINANCE be 
pleased tu state: 

(a) whether a new ban linked recurnng 
deposit scheme IS being introduced in the 
Dena Bank; 

(b) if so, the salient features of the 
scheme; 

(c) the extent to wh,ch this scheme IS 

likely to be helpful to the farmers; and 

(d) whether the other banks have also 
been asked to introduce such schemes? 

THE MrNlSTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEtRO): (a) to (d). The infor-
mation is being collected and to the extent 
available, will be laid on the Table of the 
House. 

Working of New Bank of India 

2638. SHRI K. RAMAMURTHY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Central Bureau of In-
vestigation is investigating into the affairs of 
the New Bank of India and its Chairman; 

(b) whether a team of officials of the 
Reserve Bank of India has also inspected 
and investigated into the affairs of the New 
Bank of India dUring the last three years and 
their reports are not In favour of the Bank; 

(c) if so, the reasons for granting 
extension of f,ve years to the Chairman of 
tt,e Bank. and 

(d) whether the Reserve Bank of India 
was consulted before deCIding upon the 
extension to the ChaIrman and if so, what 
was their advice? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRv OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) CBI has reP<' 
that it is not Investigating any case against 
the Chairman of New Bank of India. How~ 
ever, CBlls reportedly Investigating 4 cases 
involVing 3 Managers and 1 Sr. Manager of 
New Bank of IndIa. 

(b). On a complarnt about non-mainte-
nance of the reserve requirements (botn 
SlR and CRR) by the New Bank of India, the 
RBI looked Into the matter. RBI has reported 
that its investIgatIon revealed that the bank 
had withdrawn money on some occasions 
from Currency Chest for the purpose of 
maintaining tl)e SlR requirements. RBI has 
also reported that New Bank of India was 
asked to pay to RBI penal interest towards 
default in maintenance of SLR worked out on 
the basis of revised returns by excluding 
irregular transactions r~ating to irregular 
withdrawal from the Currency Chest. The 
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Chairman and Managing D.,.ector has been 
informed that this was elapse on the part of 
the New Bank of India. Act~n has been 
taken by the bank against the concerned 
executive responsibleforthe above lapse by 
imposing a major penalty of reduction in pay. 
RBI is closely monitoring the compliance of 
maintenance of SLR requirements by New 
Bank of India. 

(c) and (d). Decision to reappoint Shri 
R.C. Suneja, as Chairman and Managing 
Director of New Bank of India for a further 
term of five years was taken by the Govern-
ment keeping in view the overall perform-
ance of that Ba"" and after observing the 
necessary rules/ requirements which inter 
alia include consultation with the Reserve 
Bank of India. 

Maintenance of Statutory Liquidity 
Ratio by New Bank of India 

2639. SHRI K. RAMAMURTHY: WIll the 
Minister of FINANCE be pleased to state: 

(a) whether the New Bank of India has 
not been able ~o maintain Statutory Liquidity 
Ratio as prescribed by the Reserve Bank of 
India for the last three years; 

(b) whether the bank has also been 
found to have manipulated the figures of 
currency chest; and 

(c) if so, the penalty imposed on the 
bank, year-wise, and other action taken by 
the RBI against the bank managemenf,? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINJSTRY OF FINANCE (SHRJ 
EDUARDO FALEIRO): (a) te (c). Reserve 
Bank of India has reported that some of the 
nationalised banks were not able to maintain 
the Statutory Uquidity Ratio (SLR) as pre-
scribed by Reserve Bank of India from time 
to time during th years 1985 to 1987. Re-

serve Bank of India has further indicated that 
it would not be desirable to disclose the 
details of the working of an individual bank, 
which failed to maintain the Statutory liquid-
ity Ratio. 

Maintenance of Statutory Liquidity 
Ratio by New Bank of India and Syndi-

cate Bank 

2640. SHRI K. RAMAMURTHY: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India 
investigated into the fraudulent acts/ trans-
actions of maintaining the Statutory Liquidity 
Ratio in the New Bank oj India and Syndicate 
Bank; and 

(b) if so, the findings of these mvestlga-
tlons and the action taken by Government on 
fmdings of the investIgation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Reserve 
Bank of India has reported that some of the 
nationalised banks were unablE? to maintain 
the Statutory liqUIdity RatIO (SLR) as pre-
scribed by Reserve Bank of India from time 
to time dUring the years 1985 to 1987. Re-
serve Bank of IndIa has further mdlcated that 
it would not be desirable to disclose the 
details of the workings of an Individual bank, 
which failed to maIntain the Statutory LiqUId-
ity Ratio. 

launching of India Fund by un to u.s. 

2641. SHRI SANAT KUMAR MAN-
,DAL 

SHRI YASHWANTRAO 
GADAKH PATIL: 

Will the Minister of FINANCE be pleased to 
state: 
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(a) whether the UnitTrust of India (UTI) 
- is finally set to launch the India Fund in the 

U.S. in collaboration with Merill Lynch, one of 
America's investment banks; 

(b) if so, the objective of the Fund, its 
management utilisation, investment in II,· 
dian equities and terms of agreement; 

(c) whether a similar fund floated by the 
UTI-Merill Lynch in the U.K. was heavily 
over-subscribed but its performance so far 
has not been upto the expectations; the 
fund's shares being quoted at below par; and 

(d) whether in view of the poor perform-
ance of the India fund in the U.K., Govern-
ment propose to re-consider their plan to 
launch the new Fund In the U.S.? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Government 
have recently permitted the Unit Trust of 
India (UTI) to launch the India Growth Fund 
(IGF) in the US. Merill Lynch is the lead 
manager for the issue of shares of the Fund. 

(b) The resources of the Fund will be 
Invested In equity securities at the Indian 
Companies both In the pnmary and secon-
dary markets. Fund will be managed by a 
Board of Directors. The Investment AdVisor 
for the IGF will be Unit Trust Investment 
Advisory Services Ltd., a wholly-owned 
Indian subSidiary company of the UTI. The 
major part of the net proceeds of the Fund 
will be invested in units of a special scheme 
of the UTI, which in turn will be invested 
primarily in a diversified portfolio of Indian 
equity shares and other securities of Indian 
companies in the primary and secondary 
markets. The investment Advisor and the 
UTI will receive a fee for the advisory and 
management services to be provided to the 
FUnd. 

(c) A similar Fund launc¥d abroad by 
the UTI in July, 1986 was over-subscnbed. 
The performance of the Fund so far has 
been broadly satisfactory. During 1988. the 
market price of th$ sbaItf of the Fund has 
fluctuated and has rema~abovaand 
below par. 

(d) Does not arise in view of reply to (c) 
a~ 

Steps to Boost Exports to Japan 

2642. PROF. P.J. KURIEN: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the percentage of India's trade with 
Japan; 

(b) whether some specific steps have 
been taken to boost our exports to Japan; 

(c) if so, tlle details and the result 
thereof? 

THE MINISTeR OF STATE IN THE 
MINISTRY OF C~MMERCE (SHRI P.R. 
DASMUNSI): (a) India's trade with Japan 
constituted 9.8% _.of its total global trade In 

1987-88. 

(b) Yes, Sir. 

(c) The steps to boost out exports to 
Japan include regular inter action with the 
Japanese at political, official and business 
levels; holding of exclusive IndIan fairs and 
participation in fairs/exhibitions in Japan; 
undertaking specific product and market 
development programmes with Japanese 
assistance exchange of delegations etc. As 
a result of these efforts export to Japan 
increased to Rs. 1614.89 crores (provisional 
figures) in 1987-88 as compared to Rs. 
1343.64 crores in 1986-87. 
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Irrigation Projects of Kerala 

2643. PROF. P .J. KURIEN: Will the 
Minister of WATER RESOURCES be 
pleasec;i. tq st~t,e; ~ 

(a) the names of irrigation projects 
sanctioned in Kerala during last three years; 

(b) the time by which thes~ will be 
completed; and 

(c) the potential added in the State 
during this period? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Nil. 

(b) and (c). Do not arise. 

[ Trans/ation] 

Construction of Big Dams 

, 2644. SHRI KAMLA PRASAD RAWAT: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the number of big dams under con-
struction in the country; 

(b) the acreage of cultivable fertile land 
to be submerged in water as a result of 
construction of these dams; and 

(c) the benefits likely to accrue to the 
people as a F:9sult of constructing these 
dams? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) to (c). 34 
major irrigation reservoir projects having an 
ultimate irrigation potential of about 10 mil-
Ii'on hectares are under construction. Infor-
mation available for 25 of these projects 
Indicates that a cultivable land of about 3.2 
lakh hectares would be submerged by them. 

[English] 

Capital Issue by Companies with 
Foreign Shareholding 

2645. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the details of companies of foreign 
shareholdings which have applied for per-
mission for capital Issues at present; and 

(b) the details of purpose of capital issue 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS' 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b), A state-
ment is given below. 

STATEMENT 

Number of Cases for Issue of Capital by Compar;ues with Foreign Shareholding as on 
5.8.1988 

SI.No. Name of the Company 

1. MIs. Regency Ceramics Ltd. 

2. MIs. Nippon Denro Ispat Ltd. 

Percentage of Objects of the issue 
Foreign share-

holding 

25. % To meet the reVised cus-
tom and Excise demands. 

11.67% To meet the normal capital 
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SI.No. Name of the Company Percentage of 
Foreign share-

holding 

Objects of the issue 

expenditure and long term 
working capital needs. 

3. Mis. Lakshmi Machine Works Ltd. 13.38% To partfinance their project 
for the manufacture of CNC 
machine tools. 

4. ~ Mis. George Williamson 70% To augment long term work-
ing capital requIrement of 
the company. 

(Assam) Limited 

5. Mis. Dunlop IndIa Ltd. 39.60% . To enable redemption 9f 
existing preference shares. 

6. Mis. Cosmopolitan Hotels Ltd. 22.95% To finance setting up and 
operation of Hotels. 

[ Translation] 

Quota for SC/ST Adlvasis Judges In 
Courts . 

2646. SHRI RAM BHAGAT PASWAN: 
Will the Mlntster of LAW AND JUSTICE be 
pleased to state: 

(a) the present number of judges In all 
the Session Courts, High Courts and In the 
Supreme Court of the country; 

(b) the percentage of judges belonging 
to Scheduled Castes and Scheduled Tribes 
and Adivasis among them; and 

(c) whether the quota reserved forthem 
has been ftlled up as per the provisions of the 
Constitution and if not, the steps taken by 
Government to complete the quota reserved 
for them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 

H.R. BHARDWAJ): (a) As on 1.8.1988, 
there were 377 High Court Judges and 17 
Supreme Court Judges. The information 
regarding the number of Sessions Courts is 
being collected from State Governments 
and will be laid on the Table of the House. 

(b) and (c). The appointment of Judges 
to the High Courts and the Supreme Court 
are made in accordance with the proviSIons 
of the Constitution which do not prescribe 
any quota for SC/ST. However, as on 
1.11.1987, there were 6 Judges belonging to 
Scheduled Castes and one Judge belonging 
to Scheduled Tribe at High Court level and 
one Judge belonging to Scheduled Caste at 
the Supreme Court level. 

Raid on the Premises of Big Industrial 
Houses and Film Stars 

2647. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be pleased to 
state: 
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(a) the names and number of big indus-
trial houses and film stars whose premises 
have been raided during the pastthree years 
to detect Income Tax and Excise Duty eva-
sion and the number of raids conducted on 
them during this period; 

(b) the total amount of arrears of Income 
Tax; and 

(c) the number of big industrial houses 
and film starts out of them against whom 
prosecution cases have ~en launched and 
the number of cases out of them decided in 
favour of Government and of those decided 
in favour of tax evaders? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (c). Information is being col-
lected and will be laid on the Table of the 
House. 

[English] 

Show Cause Notice to Companie!l 
with Foreign Share Holdings 

2648. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the names of companies with foreign 
shareholdings who have been issued show-
cause notice for violation of FERA and eva-
s;on of Excise and Customs Duty for more 
than ten croresduring the last two years; and 

Name of State 

Assam 

West Bengal 

TamiiNadu 

(b) whether Government propose to 
Indianise the foreign shares? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Informa-
tion is being collected and will be laid on the 
Table of the House. 

Increasing Tea Plantation in Orissa 

2649. DR. KRUPASINDHU SHOI: 
SHRI CHINTAMANI JENA: 

Will the Mir)ister of COMMERCE be pleased 
to state: 

(a) the names of tea producing States 
and quantity of production in each of them; 

(b) how many acres of land in Orissa 
has so far been brought under tea plantation; 

(c) whether Government propose to 
take up tea plantation in some additional 
areas in Orissa; and 

(d) the additional areas identified in 
Orissa to take up tea plantation in 1988-89? 

THE MINISTER OF STATE IN ,THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) The quantity of tea pro-
duced during the year 1987 in different tea 
producing States of the country has b.esn as 
under:-

Estimate of production 
(in Million kgs.) 

368.6 

152.2 

85.5 
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Name of State •• Estimate of production
(in Million kgs.)

Kerala 56.1

Karnataka 4.3

Others including Tripurcl, Himachal Pradesh,
Uttar Pradesh, Bihar, Manipur, Sikkim, Arunachal
Pradesh, Nagaland and Orissa. ..6.6

TOTAL ~73.3

(b) to (d). So far 110 hectares of land in
the Keonjhar District of Orissa has been
brought under tea plantation. The' Orissa
Government is now actively considering the
. scope of bringing more area under tea in
other districts of Orissa. About 2000 hec-
tares in the Kalahandi district in Orissa has
been identified for planting tea. During the
year 1988-89 an additional area of 100
hectares is likely to be added to the already
planted area of 110 hectares in the Keonjhar
district of Orissa.

Construction of Diamond Parks

2650. OR. KRUPASINDHU BHOI: Will
the Minister of COMMERCE be pleased to
state:

(a) how many diamond parks ars.under
construction at present;

(b) the location of those diamond parks;
and

(c) the progress made in the construe- ".
tion of those Parks?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.·
DASMUNSI): (a) to Cc). A Public limited
company, incorporating under Section 25 of
the Indian Companies Act, known .as Dia-
mond and Gem Development Corporation is

engaged in the establlshment of a diamond
industrial park at Sachin near Surat in
Gujarat.

Steps to Curb the Use of Black Money

2651. SHRI C. JANGA REDDY: Will the
;

Minister of FINANCE be pleased to state:. .
(a) whether all possible measures,leg-

islative, administrative and institutional are
being taken by Government fro time to time .1-
to curb generation, growth and use of black
money; and .

. (b) if so, what are the steps so taken to
curb the use of black money in elections?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE'
MINISTR¥ OF FINANCE (SHRI A.K.
PANJA): (a) Yes, Sir. Such measure,s have
to be, and are being taken on a continuous
basis.

(b) The intensification of searches and
surveys; deeper scrutiny of cases of sus-
pected tax fraud; imposition of penalty for
concealment of income and wealth ;".and
prosecution of tax evaders help in curbing
generation of black money which, in turn,
reduces the extent of black moneyfor use for
various purposes. Further section 13A of the
Income-tax Act, which exempts certain in-
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comes gf political parties, provides that such 
exemption will be available only if the follow-
ing conditions are tuHilled:-

(i) Such politica~ party keeps and 
maintains such books of account 
and other documents as would 
enable the Income-tax Officer to 
properly deduce its income 
therefrom. 

(ii) In respect of each such voluntary 
contribution in excess of ten 
thousand rupees, such political 
party keeps and maintains a 
record of such contribution and 
the name and address of the 
person who has made such 
contribution. 

(iii) The accounts of such political 
party are audited by an account-
ant as defined In the Explanation 
below sub-section (2) of section 
288. 

These provisions serve to restrain the 
use of black money for purposes pf elec-
tions. 

Loss in National Textile Corporation 

2652. SHRt C. JANGA REDDY: 
SHRI YASHWANTRAO 

GAOAKH PATIL: 

Will the Minister of TEXTILES be pleased to 
state: 

(a) the total loss suffered by the Na-
tioMII Textile Corporation (NTC) so far; and 

(b) the steps taken to minimise the 
losses; 

(c) whether Government have taken a 
decision to close down twelve heavily losing 

mills of NTC proposals for which were 
mooted four years ago; and 

(d) if so, the details of the decision 
arrived at? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) The cumulative 
net loss incurred by mills under NTC is about 
Rs. 1331 crores as on 31st March, 1988. 

(b) Steps to improve the performance of 
textile mills under NTC are reviewed on a 
continuing basis. The measures recently 
taken to minimise the losses Include mill-
specific action plans, selective modernisa-
tion with the help of institutional finance, 
product upgradation and diversification, 
phasing out of uneconomic activities, ration-
alisation of excess labour on the baSIS of 
voluntary resignations. 

(c) and (d). In terms of the Textile Policy 
statement, 1985, unviable mills whIch can-
not be made Viable within a reasonable time-
frame, have to be closed down. Various 
proposals for closure of unviable mills have 
been considered in the recent past. How-
ever, there is no decision to close down any 
nationalised mill under NTC. 

Venture Capital Programme to Encour-
age Response to Capital Issues 

2653. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Associated Chambers 
of Commerce and Industry (ACCI) urged 
Government to promote venture capital 
programme to encourage response of the 
investing public to new capital issues; ant! 

(b) if so, reaction of Government there 
to? 

THE MINiSTER OF STATE IN THE 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Government 
have not received such a proposal from the 
Associated Chambers of Commerce and 
Industry. 

(b) Does not arise. 

Purchase of Public Sector Bonds by 
Banks 

2654. SHRI BALASAHEB VIKHE PA-
TIL: Will the MInister of FINANCE be 
pleased to state: 

(a) whether the banks which pick up . 
public sector bonds through private place-
ment have to unload a substantial part of 
them later to the public through an "oHer of 
sale"; and 

(b) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT'OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, SIr. 

(b) The main reason forthls IS to ensure 
the availability of these bonds to the general 
public and the expectation that even though 
the banks subscribe to these Initially, they 
should not hold on to all this investment for a 
very long period, but sell them to the public 
with the aid a their wide branch network. 

Import of Cotton by State TextJJe Mills 

2655. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether Government are consider-
ing a composite package to allow direct 
imports of cotton by State Textile Mills; and 

(b) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) and (b). Govern-
ment have decided to permit the import of 
one lakh bales of medium/long staple cotton 
duty free during the current cotton year for 
supply to Co-operative Spinning Mills State 
Textile Corporation Mills in Tamil Nadu. 
Andhra Pradesh, Orissa and Uttar Pradesh 
for the production of Hank yarn for supply to 
Handloom Sector at reasonable prices. 

Marketing Subsidy for Non-
Traditional Jute Goods 

2656. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of TEXTILES be 
pleased to state: 

(a) wQether Union Government have 
deCided to give marketing subSidy to manu-
facturers of non-tradrtional jute goods; 

(b) if so, whether the subsidy had be-
come ne~ssary in order to gIve an incentive 
to manufacturers as also to the customers; 
and 

(c) If so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). Govern-
ment has introduced Internal Marketing 
Assistance Scheme for an inrtlal period of 3 
years starting from 1988-89 for marketing of 
diversified and new jute products out of 
resources available under the Special Jute 
Development Fund, as part of Government's 
overaJJ efforts towards long term develop-
ment and strengthening of the jute industry: 
The internal marketing assistance scheme 
will cover the following items: 

1. 100% Jute DecoratIve Fabrics 

2. Blended Jute Decorative Fab-
rics. 
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3. Jute or Jute Blended Carpets. 

4. Jute or Jute Blended Blankets. 

5. Jute or Jute Biended F~lts. 

6. Jute Yarn or Jute Blended yarn 
for its supply to designated 
hand looms! handicrafts apex 
cooperative society! state De-
velopment Corporation etc. 

The rate of assistance! subsidy will be 
advalorem basis, 12'>k during 1988-89, 10% 
during 1989-90 and 8% during 1990-91. 

Supreme Court for Criminal Appellate 
Jurisdidion 

2657. SHRI E. AYVAPU REDDY: Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether in view of long pendency 

Year 

1985 

1986 

1987 

Number of Special 
leave petitions 
filed 

21486 

19799 

19593 

Incentives for Silk Production 

2658. SHRI E. AYVAPU REDDY: Will 
the Minister of TEXTILES be pleased to 
state: 

I 

(a) whether the production of silk has 
gone down in the State of Jammu and Ka-
shmir; 

(b) the States identified for ina-easing 
production of sik and the incentives pro-

and delay in the disposal of Criminal Appeals 
in the Supreme Court, Government propose 
to have a separate Court of Criminal Appel-
late Jurisdiction; 

(b) the number of spedalleave petitions 
filed during the years 1985, 1986 and 1987; 
and 

(c) the number of special leave petitions 
dismissed even at the admission stage by 
the Supreme Court during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a). There is no proposal 
under consideration of the Government at 
present to have a separate Court of Criminal 
Appellate Jurisdiction; 

(b) and (c). As per information furnished 
by the Registry of the Supreme Court, the 
position is as under:-

Number of Special 
LeavePetition 
dismissed 

8551 

9211 

9854 

posed to be given for increaSing the produc-
tion; and 

(c) the increase in acreage of Mulberry 
in the various States during the year 1986-
87? 

THE MI~ISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) Yes, Sir. 

(b) Some of the important states identi-
fied for increasing production of silk are 
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Andhra Pradesh, Jammu and Kashmir, 
Karnataka, Tam;I Nadu and West Bengal. 
The Central Silk Board Supplements the 
efforts of the State Governments for encour-
aging silk produCtion by implementation of 
the following schemes/ programmes:-

(i) Supply of high yielding varieties 
of mulberry cuttings at sub-
sidised rates; 

(ii) Supply of quality silkworm seeds 
to Sericulturists through a net-
work of Seed Production 
Centres In the country; 

(iIi) Providing R&D and ExtensIon 
Support through a network of 
Research and ExtensIon unrts; 
and 

(iv) Organising training program-
mes aDd conductIng study tours 
for Sericulturists. 

(c) During the year 1986-87, the acre-

Year Commercial Banks 

1987 

1988 251 
(as per information 
available) 

TOTAL 968 

(b) Average Population Per Bank Office 
(APPBO) in ruraVsemi-urban areas which 
was 14, 000 is expected to be brought down 
to 13, oob after opening of branches by 
commercial banks and Regional Rural 
Banks at all the allotted centres. 

Funds to NTC Meet working Capital 
Requirement 

2660. SHAI JAGANNATH PATNAIK: 
SHRI G.S. BASAVARAJU: 

age of Mulberry registered an increase 01 
12,720 hectrages ;n various States. 

Opening of Bank Ii ...... in AunII 
Areas 

2659. SHRI E. A YV APU REDDY: Will 
the Minister of FINANCE be pleasedto state: 

(a) the number of branches of commer-
cial banks and rural banks opened in rural 
areas during 1987 and" 1988 (so far; ) and 

(b) the ratio Of the number of banks in 
ruraf areas to the population? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) In accordance 
with the information available with Reserve 
Bank of India (RBI), Commercial Banks and 
Regional Rural Banks have opened 1625 
branches at rural centres In the country 
dunng 1987 and 1988 as per details given 
below:-

Regional Rural Banks 

494 

163 

657 

Will the Minister of.TEXTlLES be pleased to 
state: 

(a) whether Union Government pr0-
pose to provide more funds to the National 
Textile Corporation mills to help them meet 
working capital requirements; 

(b) whether banks are reluctant to 
consider new proposals seeking fresh loans 
till payments that fall due before the take 
over and nationalisation of 109 miUs under 
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its charge are cleared; 

(c) if so, whether any study has been 
made in this regard; and 

(d) if so, th~ details regarding the sug-
gestions/ recommendations placed in this 
regard? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) The provision of 
additional funds depends upon NTC's re-
quirements and availability of resources with 
the Government. 

(b) By and large, banks have not shown 
reluctanceto consider the NTC's proposals 
for enhancement of credit limits despite the 
pre-takeover/nationalisation dues being still 
outstanding. 

(c) and (d). Do not anse. 

Seniority List of High Court and 
Supreme Court Judges 

2661. SHRI SYED SHAHABUDDIN: 
Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether a seniority iist of all the High 
Court Judges including the Chief Justices is 
maintained; 

(b) whether in the appointment of the 
High Court Judges to the Supreme Court 
their inter-se seniority receives due consid-
eration; and 

(c) recent cases, if any, in which the 
seniority principle has not been followed and 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) No combined senior-
ity list of all High Court Judges (including. 
Chief Justices) is maintained. For. each High 

Court, there is a list of Judges in that High 
Court in order of their seniority. 

(b) At the time of consideration of a High 
Court Judge for appointment to the Supre-
ment court, his seniority in that High Court is 
kept in view, along with other relevant as-
pect. 

(c) This question does not arise in view 
of the answer to part (b). 

Export of Shoe-Uppers by STC to GOR 

2663. SHRI V. TULSIRAM: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the State Trading Corpora-
tion (S. T.C) is going to export shoe-uppers to 
German Democratic Republic (GOR) and 
other European Countries: 

(b) if so, the details thereof: 

(c) the extent to which thIS export will 
affect the export of software to Hungary and 
hawaII the demands will be met: and 

(d) the value of the export agreement 
with GDR and other countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) Yes, Sir. 

(b) STC has been exporting shoe-up-
pers to GDR since 1976. They had the initial 
order for 2. 531akh pairs valued at Rs. 91.16 
lakhs. STC got its first order from USSR in 
1979 for supply of thousand pairs of sho-
uppers valued at Rs. 1.70 lakhs. STC contin-
ues to export shoe-uppers to both these 
countries in large quantities. 

(c) STC's e~port of shoe-uppers to GOR 
and USSR will not affect the export of 
sottwearto Hungary as there are no produc-
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tion constraints and exportable surpluses is 
available in the country. 

(d). For 1988. STC has so far signed 
follOWing contracts for export of shoe-up-
pers:-

- 14.83 lakh pairs valued at Rs. 
1856.86 lakhs with deliveries 
upto December. 1988 with MIs. 
Interpelz. GDR. 

- 4.52 Lakhs pairs valued (1t 8~. 
608.28 lakhs wIth deliveries upto 
December. 1988 with Mis 
Sojuzpushnma. USSR. 

- 2.36 lakh paIrs valued at £ 
10,84.2001- (Rs 265.40 '~khs 
apporx. ) with Austr.a to be' sup-
piled during 1985. 

Discontinuation of Promissory Notes 

2664. SH.RI V. TULSIRAM: Will th& 
MInister of FINANCE be pleased to state' 

(a) whether Government have taken a 
decision to discontinue the Gcvernmen! 
promissory not 3S in the near future and 

(b) if so, the details t~get~er 1j1uh tre 
reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI 
B.K.GADHVI) : (a) .3nd (b). Government 
have deCided to dIscontinue Issue of prom-
Issory notes except under some speCIal 
schemes wherl::1lssue or such notes may still 
be conSidered necess~ry. 

Secuntles in the form of prOmissory 
notes present a numb9r of problems both to 
the investors as well as to the Reserve Bank 
of Indi::!. when they ara processed for con-
versirm. tr~nsfer. paymert of interest ana 

repayment on maturity, etc.; as the related 
procedures are time consuming on account 
of the characteristics of Government promis-
sory Notes. It becomes difficult to arrange 
payment of interest and also to put through 
other transactions in good time particularly 
during rush periods. Quite often they lead to 
litigation., With their replacement by stock 
certificates. it would be possible for the Bank 
to render better customer service. 

Export Dues ot African Countries 

2665. DR. B.L SHAltESH: Will the 
Minister of COMMERCE be pleased to 
state. 

(a) the total amount due from var,ous 
African countnes for the exports made to 
them dunng 1986-87. country-wise: and 

(c) the measures Governrne:1t are Initi-
ating to repatriate th.s amount'i 

THE MINISTER OF STATE IN n:E 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) The information is beir.g 
collected and shall be laid on the table 0 4 the 
House. 

(b) Negotlatlon~ are "eld from t:J'T1e to 
time to seek ilquldatlon ot Indian overdues In 
African countries. 

Currency-Cum-Interest Rate Swap 
Between lOBI and Salomon, Tokyo 

2666. DR. B.L.SHA!LESI-f: \AJili tne 
Minister of FINANCE be pleased to stalp 

(a) whether the InoustnJI Developm, n· 
Bank of India (lOBI) has enterf'd into a c ... r -

rency-cum-intere~~t rate S\Af~p w;til Salor.lO.'" 
TOKYO; 

(~) If so the terrTI'~ of this Yen-Dollar 
swaJ:: and 
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(c) the object of this currency swap and 
how far it would help the lOBI to balance its 
portfolio and its financial imp!ications in the 
event of the Yen appreciating in the interna-
tional market? 

THE MINISTER OF IlATE IN THE -

DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISmV OF FINANCE (SHRI 
EDUARDO FAlEIRO) : (a) Yes, Sir. 

(b) The termsofthe Ven Dollar swap are 
as under:-

(i) lOBI receives 5% p.a fixed on Yen 5 billion 

(ii) tOBI pays US $ USDR less 0.45%. 

(c) Th~ object of the currency-cum-in-
terest s~ap is to have a more balanced 
portfolio of !oreign currencies as well as fixed 
and floating intetest borrowings. 

Opening of Bank Branches in Kerala 

2667 SHRI V.S. VIJAYARAGHAVAN: 
Wii! the Minister of FINANCE be pleased to 
state: 

(&) whether the public sector banks 
have expanded their branches during 1988-
89 (so far); and 

(b) if so. the number of branches 
opened in Kerdj? witn, district-wise break-
up? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). Reserve 
Bank of India (RBI) has reported that under 
the current Bianch Licensing Policy for 
1985-90, commercIal banks including Re-
gionai Rural Banks (RRBs) and Private 
Sector Banks have been allotted 86 centres 
for opening their branches in Kar ala. Out of 
these 86 cemres, tanks ~ave opened 
branches at 54 centres in Kerala 50 tar. In 
the context of Service Area approach to rural 
lending, RBI has instructed banks to open 
their branches atthe allotted cen~fes expedi-
tiously to facilitate allocation of villages t:l 

~r' branches under thiS scheme. District-
". ":>8 number of offices opened by banks so 
1a" are IndIcated below. 

! 'arne ':If D;strict No. of offices vpf?i7ed so far 

Al eppey 

Errlakulam 

ldukki 

Kasa rag od 

Public Sector Banks 
including RRBS. 

2 

5 

4 

3 

Private Sectcr Banhs 

3 

3 



245 Written Answers SR~VANA 21,1910 (SAKA) Written Answers 246 

2 

Kottayam 

Kozhlkode 

Mallapuram 4 

Palghat 6 

Pathanamthitta 

Quilon 9 

Tnch\Jr 

Tnvandn.m 4 

W)nad 5 

TOTAL 45 

Appointment of Executives in SBI 

2668 SHRI ANANTA PRAr '\0 SETHI 
VIi'!:! the MInister of FINANCE oe pleasec to 
s!ate 

~a) itle number of the po~ts sanctioned 
and filled In the bracket cf DGM, GM, CGM 
and DMO 1n State Bank Of IndIa network at 
p.esent: 

(b} whether Governmertt are gUided by 
any policy of norm~ modes and mvda'ittes 
for appointment to ~uch posts A.S Wt:lll the 
tt:nure In such oftces, 

(C) It there IS an)' stipulation as regards' J " 

the tenure In such offices. v. hether the ~ame 
has Deen strictly adhered to by the ma'1age 
ment, and 

(d) If not, the details of officials :n the 
above posts stili belOU retained In s·.t.h 

3 

2 

1 

9 

capacit) beyond the scheduled term and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE ,SH81 
EDUARDO FAlEIRO) (3) Accordlrg to 
Stat·~ Bank of mdla fol'oww~ I!:> the sanc-
tioned and actual strengtti of DGM/GMt 
CGM and DMD 

~eslQnattOn Sarct.oned ActJd ' 

D~M 162 .163-
GM 87 90·· 
CGM 32 32 
DMD 17 18"· 
Note" Impe'1dlog ~etirsment ot one off.car 
*. Impending retirement of ont> officer and 
deputation of two offacers tc other orgc:rlIsa-
tlons 
.... awaiting appointment In the next nigher 
grade "\ 
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(b) to (d). State Bank of India has ad-
vised that appointments to the above grades
are made on the recommendation of
Committee comparising of tho Chairman
and Managing Director of the Bank; Deputy
governor. RBI; and Government's nominee
on the Central Board of the Bank and with the
approval of E)CecutiveCommittee of Central
Board of the Bank. The bank has further
advised that the normal tenure of po~ings ot
officials in diHerent positions in these grades
generally ranges from 3 to 5years and this
norm regardirg the tenure is generally ad-
hered to.

Tax Evasion by Non-Resident Indians

2660. SHRI KAMAl NATH: Will the
Minister of FINANCE be pleased to state:

(a) whether cases regarding latest
method of tax evasion in the shape of bogus
gifts by Non-Resident Indians have been

'ST 12. 1988 . Written Answ81S

recently unearthed by Government;

(b) if so. the total number of cases
detected and amount involved;

(c) whether persons involved in such
rackets have been identified; and

(d) steps taken to check such. bogus
rackets? .

THE MINISTER OF STATE IN THE
DEPArlTMENT or- REVENUE IN THE
MINIS'~RY OF FINANCE (SHHI
A.K PANJA) : (a) A number of cases have
come to notice where alleged gifts received
from nor.-resldent Indians were found to be
bogus.

(b) The details of such cases reported to
the Central Board of Direct Taxes are given
below:-

Place NO.ofCasaz Aggregate amount involved
(Rs. in lakhs)

Bombay 18 42.50

Delhi 20

Caicutta 1

Ludhiana

I

268.41

4.92 .

2.99

(c) The persons involved in the cases
mantonsd in repty to pan (b) above have
. been idpnt:fied.

(d) In Bombay during the course of
investiqation by the Income-tax Depart-
ment, 11epersons concerned I.ave admitted
the alleged gifts as their own income and. in
most of the cases, tax du.eon the amount has

also basn paid.
In Delhi, assessments have been

completed in most of the cases assessing
the alleged gifts in the hands of the donees
as their income from undisclosed sources.
Assessments have also been completed at
Calcutta and Ludhiana treating the alleged
gifts as the income or the donees from undis-
closed sources. Th.", assessments made
have, however, been challenqed in appeal.
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Action Plan on Corruption In Banks 

2670. SHRI SHANTARAM NAIK: Will 
the Ministor of FINANCE bE\ pleased to state: 

\a} whether his Ministry have prspared 
action plan on corruption in banks; and 

(I:» if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). An Ac-
tion Plan on Anti-corruption Measures, pre-
scribed by Ministry (Jf Personnel, Pubhc 
Grievances and Penslons(Department of 
Personnel & Training) for all Government 
Departments and Public Sector org'=tnisa-
tlons IS being implefT'ented by public sector 
banks. ThiS envisa'1es a three pronged strat-
egy viz. preventive Vigilance, surveillance 
and detection, and deterrent pUnitive action 
for the ~ontalnment of corruption In ::>ublic 
life No separat& action plan for public sector 
banks has been drawn 'up by M!nlstry of 
Finance. . 

Quality of Currency Notes 

267 2 SHRI PRAKASH CHANDRA: 
SHRI M RAGHCMA REDDY: 
SHRI MANIK REDDY: 

Will the Mlrllster of FlNANCE be pleased to 
state: 

(a) whether Government attention has 
beer. drawn to the news Item appeanng Ir. 
the Times of India dateo 13 JUlY, 1988 
whelein it has been st~ted that reor quality! 
~olled currency notes are 0elr1g is~ued by 
'he Reserve BanK of Ind,P; 

(0) if so, the reasons t~.erefor; 

(c) whether GCNomment propose to 
check the issuance of such notes to the 
p",bhc; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) to (d). Whether a note is soiled or not 
is matter of i'ldiviciual opinion which may 
vary from person to person. The Reserve 
Bank of India have issued instructions to aH 
banks maintaining Currency Chest to sort 
out notes available with them into reissu-
abies and non-Issuables, and issue to public 
and other banks only reissuable notes which 
are not soiledltorn/mutllated alo'lgwith fresh 
notes. Facilities for exchange of soiled notes 
have been made available at all branches of 
public sector banks for the benef;i of p!.Jblic. 

Economic Relations with Japan 

2~73. SHRI G .. S. BASAVARAJU: 
DR. T. KALPANA DEVI: 

Will the Minister of FlNANCE be pleased to 
state: 

(a) whether India and Japan have 
agreed on measures wh!ch Will ensure bet-
ter economic relations between IndIa and 
Japan; 

(b) if so, whether any processing chan-
nel for dconomlc collaboratIOn proposals 
from Japan has been formulated; 

(c) the det311s thereof; and 

(d) whethAr India has assured Japan 
that India would continue Its liberal eco-
'lomlC polictes? 

THE MINISTER OF STATE IN THE. 
DEP.ARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINAhCE (SHRI 
EDUARDO FALEIRO) . (a) to (c). Both Indi3 
and Japan are desirolls of promoting closEtr 
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economic relations. Steps ha~e been taken 
to strengthen the existing mechanism for 
processing and approving of propose:.ls for 
technical and financial collaborations. Addi-
tienuHy, an inter-ministerial group has been 
established in the Finance Ministry which, 
inter alia, holds regular consultations with 
the representatives of Japanese Embassyl 
bankslindustry, etc. and helps ir solution of 
problems and taking up matters of mutual 
interest with the appropriate dep~rtments in 
the Government. A joint con~ultative ma-
chinery has also been set up for annual 
consultations on economic cooperation be-
tween India and Japan. 

(0) India's liberai econCJmic policies 
adopted for the economic growth of the 
country are continuing. Japan has bern 
apprised of thic; dectsion of Government of 
India. 

Interest Charged by WOfld Bank 

2674. SHRIMATI N.P.JHANSI LA-
KSHMI: Will the Minister of FINANCE be 
pleased to state: 

(a) wr.9ther the World bank has la-
duced the rate of interest from 7.72 to 7.C9 
per cent from ·1 July, 1988; 

(b) how far this is beneficial to the coun-
try; and 

(c) the total loan obtained from the 
World Bank b'1 India and the total interest 
paid thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRV OF FINANCE (SHRI 
EDUARDO FALElRO) : (a) and (b). Yes, Sir. 
A variable rCite of Interest is ~harged by the 
World Bank on loans approveQ after 1 st July 
1982. The interest rate ;s rev, ~ed semi-an-
nually in accordance with the qualified cost 
of borrowing of the World Bank i.~. on the 

past 1982 outstanding borrowing. The rate 
for the six month period beginning 1 st July 
1988 is 7.59% which is lower than the rate of 
7.72% indicafed for the preceding six moth 
period. This will result in a rela!ively lower 
interest; liability for the country for the six 
month, period beginning 1 st July 1988. 

(c) As on 30th June 1988, the Govern-
ment had received $ 4.56 billion in disburse-
ments from the IBRD. Cumulative interest 
payments upto 30th June 1988 on Govem 
ment of India IBRD borrowings amounted to 
1.64 biliion. 

Revival of Sick Units 

2675. DR. A.K.PATEL: Will the Minister 
of FINANCE be pleased to state: 

(a) the number of sick un!ts in the coun-
try State-wise, and the main reasons of their 
sickness; 

(b) the details of the private and finan-
cial institutions investments in thesa sick 
units; 

(C) the policy of Government about fur-
ther takeover of such unit5, and 

(d) the steps taken by Government try 
improve their functioning to make thqm vi-
able and recmunerative? 

THE MINISTER OF ST.4 TE IN THE 
DEPARTMENT OF ECONOMIC AFr:A1RS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) State-wise date 
on number of sick industrial units as at the 
end of June, 1987 is S€t-out in the Statement 
below.The Reserve Bank :>f India has re-
ported that reasons fcr slcknass, inter-alia, 
may Include improper project pian.,::,:] ~nd 
implementations. obsolete machinery dely 
in modernisation of units, managerial defi-
ciencies. power shortages, market con-
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straints, etc. 

(b)The amount outstanding in sick in-
dustrial units in respect of If"ldustrial Devel-
opment Bank of India (lOBI) Industrial 
Finan-::e Corporation of India (IFCI), Indus-
trial Credit & Investment Corporation of India 
Limited (tCICI), and Industrial Reco')struc-
tion Bank of India (IRBI) stood at Rs. 
1361.40 crores as at the end of June, 1987. 

(c) Takeover of UnI! is considered when 
the alternative solutions are exhausted and 
::;uch 2 step IS necessary In public Interest. 

(d) RBI has laid down guidelines for 
close monitoring of all borrowal accounts by 
banks and to draw rehabilitation packages in 
respect of such sick industrial units as are 
found to be potentially viable. The packages 
may provide, inter-alia, for phasedrepay-
ment to banks with reliefs ooncessions like 
reduced rates of interest, funding over dues, 
waiving of penal Interest, etc. As regards 
non-viable UOltS, banks undertake action as 
appropriate for the recovery of dues which 
Include, inter-aha, sale cf goods hypothe-
cated, enforcement of security available 
against the borrower/guarantor, etc. 

STATEMENT 

State -wise data on number of Sick Industrial Units as at the of June 19B? 

State/Union T err!:ofles No of Units State/Union Non-SSI Non-5Si 
SICk 551 Territories SICk Unns Weak Units 

2 3 4 5 

Andhra Prade::;h 14064 GUJarat 115 57 

Assa.n 3542 Madhya Pradesh. 30 1S 

Blh3r 7870 Mahara~htra 238 101 

GUJaj'at 5211 Goa 15 (; 

Goa 1261 Daman & DI~ 

Haryana ~819 Assam £> 34 

Himachal Pradash 665 Nagaland 

Jamr.lu & Kasnmir 2290 West Bengal 146 120 

Karnataka 5105 Bihar 26 9 

Kerala 11805 Orissa 10 24 

Mad~ycl Pradush 11053 Tnpura 5 
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1 2 3 4 5 

Maharashtra 11457 Andaman & Nicobar 
Islands 

Manipur 932 Punjab '30 13 

•• eghalaya 122 Ha,"c:-na 41 20 

Nagaland 15 Himachal Pradesh 7 4 

Orissa 7229 Rajasth~n 36 18 

Punjab 1834 Uttar Pradesh 67 57 

Rajasthan 8657 Chandigalh 3 3 

Tamilnaau 25146 Delhi 19 5 

Tripura 556 A:1dhra Pradesh 66 48 

Uttar Pradesh 16287 Karnataka 62 35 

West Bengal 18129 Tamllnadu 105 51 

Andaman & Nicobar Kerala 27 23 

Arunachal Pradesh 22 Pondlcherry 4 4 

Dadra Nagar Haveli 5 Dadra & Nagar 
Havel! 

Delhi 2577 Meghalaya 

Mizoram 

Pond ich erry 366 

Sikkim 

Chandigarh 204 

Diu & Daman 

Total 158226 1057 655 

Note: Definition of non Sst Sick Units as per Sick Industrial Companu~s (Special Provision~) 
act, 1985. 
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Working days In High Courts and 
Supreme Court 

2676. BHAI SHAMINDER SINGH: Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether the Supreme Court of India 
have 1 no working days and the High Courts 
have more than 200 waiting days in a year; 

(b) whether it is a fa(;t that the Supreme 
Court has vacations of 8 to 10 weeks in 
summer and 2 weeks in winter while the High 
Courts have 5 to 6 weeks in summer and 2 
weeks in winter; 

(c) whether any other vacations are 
observed by the Supreme Ccurt and the 
High Courts; and 

(d) whether there IS any move to reduce 
the number of vacations and fix the number 
of working days in a year to reduce the 
accumulating arrears in the Courts; if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ) : (a) The Registry of the 
Supreme Court is working for 222 days. But 
the actual number of working days for the 
Judges (i.e the day~ on which Judges sit in 
the Court to dispose of the cases) is 185 
days. All the High Courts normally have 
around 210 working days in a year. 

(b) The summer vacation in the Su-
preme Court is on 8 weeks duration and in 
High Courts it varies from 5 weeks to 6 
weeks. The Supreme Court and High Courts 
have 2 weeks Christmas Holidays. 

(c) The Supreme Court and some 
High Courts have d1 week Dussera Holidys 

(d) The Government has written to the 
Chief Justice of India requesting him to 

consider the question of reducing the sum-
mer vacation from 8 weeks duration to 4 to 5 
weoeks. As far as High Courts are concerned, 
they were requested to consider the ques-
tion of increasing the number of working 
days. But the Chief Justices' Conference 
held in December, 1987 passed a resolution 
that there may not be any change in the 
number of working days of High Courts. 

Leave Fare Concession Facility to 
Employees of State Bank of Indore 

2677.SHRI MANVENDRA SINGH: Wili 
the Minister of FINANCE be pleased to state: 

(a) the amount given to the employees 
of the State Bank of Indore, once in four 
years, if they avail of leave fare concession; 

(b) the total number of kilometers of 
Journey allowed to the each category; 

(c) the amount given to the employees 
in other nationalised banks towards leave 
fare concession; 

(d) whether the amount paid to employ-
ees of the State Bank of Indore towards 
leave fare concession is less as compared to 
other banks; and 

( e) if so, the action proposed to be taken 
by Government in thiS regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRt 
EDUARDOFALEIRO) : (a) to (e). leave Fare 
Concession admissible to the workmen 
employees is governed by the relevant pro-
visbns of the Industry level bipartite settle-
ment. In terms of these provisions, an em-
ployee is permitted to avail of LF. C. only 
once in 2 years to their place of domicile or 
to any place within India upto a maximum 
distance of 1200 Kms. Employees are also 
given option to ayaH the LF.C. once in fINery 
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4 years upto a distance of 2400 Kms. State 
Bank of Indore has reported that the bank is 
follOWing the above provisions of bipartite 
settlement with respect to Leave Fare. Con-
cessions. and therefore the question of 
paying less than what is admissible in other 
banks '(Iould not arise. For Officers. State 
Bank of Indore is following the relevant pro-
vision of bank's Officers Service Regulation. 

Promotion Policy In Syndicate Bank 

2678. SHRI H.N.NANJE GOWDA: Will 
the Minister of FINANCE be pleased to state: 

(a) the promotion policy adopted by the 
Syndicate Bank. particularly with regard to 
promotion of senior executives; 

(b) whether there have been complaints 
of nepotismlfavouritism in promotiol1s made 
in June. 1987; 

(c) whether some officers have been 
promoted in spite of vigilance inquiries pend-
ing against them; and 

(d) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT"OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). According 
to SyndiCfte Bank's Promotion policy all 
eligible officers are ranked according to the 
points secured by them in the promotion 
process. The factors that are taken into 
oonsideration for the promotion process of 
the Executives are performance of .the in-
cumbent in the' grade as assessed by an 
internal Committee, potential as assessed in 
the interview taken by the Directors Promo-
tion Committee. The Bank has indicated that 
Officers against whom there were prima-
facie cases of oorruption or other irregulari-
ties or against whom charge sheets were 
served have not been oromoted durino the 

promotion process conducted by Jhe Bank 
during June I 1987. 

Audit of Scientific Institutions 

2679. SHRI S.B.SIDNAL: 
SHRI S.M.GURADDI: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the auditing of scientific 
institutions or departments was discussed at 
a worshop organised by the Director of Audit 
for officers engaged in scientific audit all over 
the country; 

(b) if so, the main points discussed at 
the workshop; 

(c) to what extent final agreement was 
reached; and ' 

(d) whether Government have agreed 
to implement the suggestions and if so, by 
what time? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI 
B.K.GADHVI) : (a) Yes, Sir; auditing of sci-
entific institutions and depa~ments was 
discussed at a workshop organised by the 
office of the Director of Audit, Commerce, 
Works & Miscellaneous II, New Delhi from 
11th April 1988 to 13 th April 1988. 

(b) Main points di~:ussed at the work-
shop related to.: 

(i) Progress made' in conducting 
Science Audit. 

(ii) Sharing of experience relating to 
audit of scientific departments 
and institutions. 

(iii\ Crvstnllisinn future strRtoov for 
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more effective audit of scientific 
institutions and departments. 

(iv) Various constraints experienced 
by Audit Officers in conducting 
audit of scientific boriies and 
departments. 

Eminent guest speakers were also in-
vited and some of the topics conveyed by 
them were zero-based budgeting and R&D 
organisations, audit of medical research, 
Space Research, etc. 

(c) The workshop was In the nature of 
an in-house programme organised for ex-
change of views for evolving a more effective 
audit of sCientific departments and Institu-
tions. 

(d) Does not arise. 

Opening Wagha Border for Trade with 
Pakistan 

2680. SHRt S.B. StDNAL: Will the Min-
Ister of COMMERCE be pleased to state: 

(a) whether It IS proposeq to open 
Wagha border for trade With Pakistan; 

(b) If so, when, and 

(c) the trend of Indo-Pak trade qunng 
last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) No, Sir. 

(b) Does nOt arise 

(c) Indo-Pak trade has been marked by 
a consistent balance in Pakistan's favour. 
The provisional trade figures for the last 
~ VAars are as under: 

RS.lcrores 

Year Import Export 

2fi.59 14.64 

1986-87 27.50 14.95 

1987-88 30.59 20.12 

India's Suggestion on World Bank Anti-
Poverty Projects 

2681. SHRI S.B.SIDNAL: 
SHRI S.M.GURADDI: 

Wi" the Minister of FINANCE be pleased to 
state: 

(a) whether India has requested the 
World Bank to urgently consider setting up 
special faCility for funding anti-poverty proj-
ects and programmes in low Income coun-
tries; 

(b) if so, whetherthe suggestion of India 
has been conSidered by the World Bank; 

(c) if so, to what extent funding for anti-
poverty projects has been agreed to and the 
total loan that will be orovlded to the develop-
Ing countries; and . 

(d) to what extent India Will receive the 
aid? 

THE MINISTER OF STA.TE IN Tl;iE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO ) : (a) to (d). In Sep-
tember 1987 the World Bank President 
stressed the need forthe World Bank to play 
a more effective role In combating poverty In 
developing World. A Task Force on poverty 
AlleViation has been established by the 
World Bank to design a programme of action 
tor increasing the scope and ef1ectlVenessof 
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the Bank's poverty focussed operations. 

India along with other developing roun-
tries has welcomed the efforts to accentuate 
and enhance the poverty focus of the Bank's 
operations. We have stressed that poverty is 
the single greatest challenge that confronts 
the international economic community. The 
recommendations of the Task .force are 
likely to be considered by Bank Manage-
ment in the coming months. At present the 
extent of funding for anti-poverty projects 
and the total loan to be provided for such 
projects to developing countries has not 
been determin~d. 

Indo Pak Trade 

2682. SHRI S. B. SIONAL: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the Indo-Pak Joint-
Commission has taken initiative in the mat-
ter of bilateral trade; 

(b) whether the experts have made 
suggestions for new openings and dyna-
mism; 

(c) if so, the details thereof; 

Cd} whether it ;s proposed to associate 
the representatives ot private seelor from 
both the countries in the deliberations of 
Indo-Pak Joint-Commission; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) Yes, Sir. Bilateral trade 
issues are discussed by the Sub-Commis-
sian on trade constituted under the Joint 
Commission. 

(b) and (c). Suggestions have been 
made in various fora induding deliberations 

of the Indo-Pakistan Joint Commission for 
unrestricted and non-discriminatory two way 
trade between India and Pakistan. 

(d) and (e). No such suggestion has 
been discussed. 

Outstanding Amount of Contral Excise 
and Customs Duty 

2683.SHRI MOHO. MAHFOOZ ALI 
KHAN: vim the Minister of FINANCE be 
pleased to state: 

(a) the estimated amount of the Central 
Excise and Customs Duty outstanding at the 
end of March, 1987 as compared to the 
amount .outstanding at the end of March. 
1986; 

(b) the percentage of recovery of the 
outstanding dues and what is the percent-
age of loss of revenue due to non-realisation 
of the dues on account of excise and cus-
toms duty during 1986 and 1987; an'd 

(c) the reasons for the low percentage 
of recovery of the Central Excise and Cus-
toms Duty and non-recovery of the dues 
stating the measures taken by Government 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA) : (a) The estimated amount of 
Central Excise duty and Customs duty aris-
ing out of confirmed demands, outstanding 
at the end of March, 1987 was As. 617. 89 
crores as against Rs. 639.31 crores at the 
end of March, 1986. 

(b) Approximately 30% of total out-
standings (including those that had arisen 
during the year itself) were realised in 1986-
87. Non realisation of arrears cannot be 
termed as loss of revenue . However, ar-
rears as at the end of March, 1987 were only 
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2.38 per cent of the tc!al revenue of central 
excise and customs duties dunng the year 
1986-87. 

(c) A substantial part of the outstanding 
due$ is linked with matters before various 
High CourtslSupreme Court/Customs, Ex-
cise and Gold Control Appellate Tribunal 
and other quasi judicial authorities. The 
recovery of arrears of duty IS an on-going 
process and administratIVe, legal and other 
steps continue to be taken from time to time. 
These steps include moving the various 
Courts and appellate authorities for vacation 
of stays and early deCisions and engaging 
eminent lawyers to defend Government in-

terest effectively In Important cases. 

Private Insurance Syndicates Encour-
aging Gold Smuggling 

2684.SHRI MOHO MAHFOOZ ALI 
KHAN. Wiil the Mlntster of FINANCE be 
pleased to state: 

(a) whether It IS a fact that the smuggling 
of gold Into the country IS 'Insured' by certain 
private Insurance syndicates thereby plying 
a catalytiC role In the Illegal trade of gold 
smuggling; 

(b) if so, the details thereof and the 
steps taken by Government to identify the 
private Insurance syndicates encouraging 
gold smuggling Into the country, their modus 
operandi; and 

(c) the measures contemplated by 
Government In the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRt 
A.K.PANJA) : (a) to (c). Available reports 
indicate the possibility of certain private in-
surance syndicates stationed in the Gulf 
Countries insuring smuggling of gold and 
other contraband against loss in transit or 

due to seizure. No detaIls are, however, 
available. 

Openlnq of Bank Branches in Hilly and 
Tribal Areas 

2686. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be 
pleased to refer to the reply given to unstar-
red Question No. 2247 on 1 August 1986 
regardlr:g relaxatior.s to hill States/regIOns 
under branch licensing policy and state. 

(a) whether the lead banks have actu-
ally followed the directions of tne Reserve 
Bank of India for giving special conSideration 
of the branch-ex~nslon In hilly and tribal 
areas and Identlf~'lng the cases accordingly, 
keeping In view the specIal g90graphICai 
features and scarce population of these 
reg:ons; 

(b) if so, the names of the nationalised 
banks which have sent proposals after re-
ceiving such instructions from the Reserve 
Bank of India; 

(c) whether all the branches identified 
by the State Governments covenng these 
regions would be given the licences; and 

(d) whether the Reserve Bank of India 
would ensure that all such branches are 
opened before the end of the Seventh Five 
Year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRl 
EDUARDO FALEIRO): (a) to (d). Reserve 
Bank of India (RBI) has reported that while 
identifYing centres for openmg bank 
branches under the current Branch Licens-
Ing Policy for 1985-90, the Lead Banks were 
advised that hilly regions and tribal areas 
should be given specIal consideration and 
expansion in such areas may be allowed on 
a comparatively liberal basis. RBI has re-
ported that while allotting the eligible centres 
in hilly and tribal areas out of the lists re-
ceived from the State Governments. it has 
been ensured that bank branch .is available 
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for a popuiation (If 1 O,OOU as against 17,000 
population prescr:~ed under the current 
Policy. RBI accordingly has allotted such 
cenves to banks depending upon their rep-
I esentation in the district/area on the b~sis of 
lists of identified centres received from the 
State Gc,' rnments and as such the propos-
a:s received from individ;Jal banks have not 
been considered by RUI. The centres iden-
tified by the State Governments which did 
not cc.:'hrm to the norms lajd down under 
the Policy could not be considered for allot-
ment to any bank for op&ning bank offices. 
RBI has again asked banks to identify suffi-
cient number of centres in def:cit blocks. RBI 
initially advised the banks that the branches 
at the allotted centres should be are ned in a 
phased manner during the remaining period 
ofthe current Policy. However, in the context 
of Service Area Approach to rural lending, 
banks have been advised to open branches 
expeditiously to facilitate allocation of vil-
lages to such branches lJnder service area 
approach. 

Setting up of Gram Nyayalayas 

2686. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of LAW AND 
JUSTICE be pleased to refer to the 3ply 
given on 2 March, 1988 to Starred Question 
No. 129 regarding rural courts and state: 

(a) whether Government have taken 
any final decision regarding the setting up of 
Gram Nyayalayas as per the recommenda-
tions of the Law Commission contained in its 
114th Report; 

(b) if so, the exact decision in this regard 
and the likeJy date by which these Nyay-
alayas would start functioning alongwith 
other relevant details regarding their juris-
diction and powers; and 

(c) if not, the likely date by which a 
decision would be taken? 

THE MINISTER OF STATE !N THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) No, Sir, 

(b) Does not arise. 

(c) It is not possible to indicate a likely 
date for a decision, at the present stage. 

Smuggling of Cattle from India to 
Bangladesh 

2387. SHRI E. A VYAPU REDDY: Will 
the Minister of FINANCE be pleased to state: 

(a) whether there has been reports of 
large scale smuggling of cattle from India to 
Bangladesh across the border: and 

~b) the numberof vigilance Divisions of 
Customs, working cn the India Bangladesh 
border to prevent smuggling? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Available reports· indicate the 
existence of smuggling of cattle from India to 
Bangladesh across the border. However, 
there is no indication that such smuggling is 
on a large scale. 

(b) The Customs and Central EXCise 
Collectorate with Head quarters at shillong 
has four Preventive Units located at Agar-
tala, Karimganj, Dhubri and Shillong and the 
Customs Preventive Collectorate with head-
quarters at Calcutta has three Preventive 
Divisions located at Siliguri, Krishna Nagar 
and Barasat, to detect and prevent smug-
gling along the Indo-Bangladesh bor,Oer. 
The Directorate of Revenue Intelligence 
which is the apex body for the collection, 
collation and dissemination of intelligence 
actively assists these Units through its five 
Intelligence Cells at Krishnagore, Siliguri. 
Coochbehar. Silchar and Agartala underthe 
control of Deputy Director of Revenue Intel-
ligence at Calcutta. 

Setting up of Mutual Funds 

2688. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be 
pleased to refer to the reply given to Unstar-
red Question No. 1681 on 6 August, 1987 
regarding mutual funds and state: 
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(2) whether the State Bank of India has 
taken any action on Mutual Funds Scheme; 

(b) if so, the exact steps initiated by the 
State Bank of India for the conducting of 
business permiited under the notification 
issue6f on 29 June, 1987 specifying the set-
ting up or condurting a mutual fund as a form 
of business; and 

(c) the tjetails of any such schemes 
launched by the Stete Bank of India and 
other banks in Himachal Pradesh, Punjab 
and Haryana and the Union 1 erritones of 
Delhi and Chandiqarh? 

THE MNISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). State Bank 
of India (SBI) has reported that it launched its 
"Mutual Fund" In November, 1987 by consti-
t.Jtlng a trust with SBI as the Settlor and SBI 
Capital Markets Ltd. (a wholly owned sub-
Sidiary of the Bank) as the Trustee. 

The Mutual Fund set up by the S81 has 
so far launched two schemes, namely "The 
Magnum Regular Income Scheme 1987" 
and" The Magnum Tax Saving Scheme 
1988-89" for mobilising investments from 
Individuals and corporate Investors. 

The schemes launched by the Banks 
are open to investment by all Indian nation-
als Including residents of the States of Hima-
chal Pradesh, Haryana and Punjab and 
Union Territories of Chandigarh and Delhi. 

[ Trans/ation] 

N.T.C. Showrooms In Almora and 
Pithoragarh in Uttar Pradesh 

2689. SHRI HARISH RAWAT: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the National Textile Corpo-
ration propose to open show-rooms at some 
places in ,Almora and Pithoragarh districts of 
Uttar Pradesh in the year 1988-89; and 

Ih\ if ~n thQ n~mAC; of such olaces? 

THE MINISTER OF TEX filES (SHRI 
RAM NIWAS MIRDHA): (a) and"'(b). NTC 
do not have any proposal to cpen any show-
room in Almora and Pithoragarh 1istricts of 
Uttar Pradesh during the year 1988-89. 

Opening of Branches of Almora-
Nainital Regional Rura~ Bank 

2690. SHRI HARISH RAWAT: Will the 
Minister of FINANCE be pleased to state: 

(a) the names ot the places where the 
Almora-Nalnital Regic,nal Rural Bank pro-
po<3e to open its branches during 1988-89 
and has applied for licences for that purpose, 

(b) the dates on which it applied for the 
iicences and the date by which the licences 
are likely to be given; 

(c) whether some of the applications 
have been rejected; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). Reserve 
Bank of India (RBI) has reported that it has 
allotted the follOWing 14 centres to Almora-
Nainital Kshetriya Gramin Bank k>r opening 
bank branches:-

A/mora District 

1. Basaut 

2. Sinora 

3. Machhorh 

4 .• Kandhar 

5. Chhina 

6. Bhola 

7. Kananchhina 

8. Harslla 



271 Written Answets AUGUST 12, 1988 Written Answers 272 

9. Bharari 

10. loharkhet 

Nainita/ District 

11. Patwadangar 

12. Jannkat 

13. Maldhanchaur 

14. Satbunga 

RBI has further reported that under tlie 
current Branch licensing Policy for 1985-~, 
the centres for opening branches in rural and 
semi-urban areas are allotted on the basis of 
lists of centres received from the State 
Governments. However, three centres 
namely Basaut, Machhorh and Kandhar 
were allotted on the applications of Gramin 
Bank before the receipt of list of identified 
centres from the State Government. 

Opening of Branches of Regional Rural 
Bank, Pithoragarh 

2691. SHRI HARISH RAWAT: Will the 
Minister of FINANCE be pleased to state: 

(a) the names of the places where the 
Regional Rural Bank, Pithoragarh propose 
to open its branches during 1988-89 and has 
applied for licences therefor; 

(b) the dates on which it applied for the 
licences and the timeby which the licences 
are likely to be granted; 

(c) whether some of the applications 
have been rejected; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISIRY OF FINANCE (SHRI 
EDUARDO FALElRO): (a) to (d). Res&rve 
Bank of India (RBI) has reported that on the 
basis of list of identified centres received 
from the State Govemment of Uttar Pradesh 
following 24 eligible centres were allotted to 

Pithoragarh Kshetriya Gramin Bank. 

1. Bardakhan 

2. Chaudmanya 

3. Amori 

4. Sukhidang 

5. Chalthi 

6. BaJuwakot 

7. Tawaghat 

8. Baram 

9. Jaurasi 

10. Duni (Chahaj) 

11. Bankote 

12. Seraghat 

13. Pipli 

14. Bhagichaura 

15. Mawani 

16. Digalichod 

17. Kwiti 

18. Tejam 

19. Madkot 

20. Dhunaghat 

21. Paleta 

22. Gurna 

23. Madmanle 

24. Gaurihat 

Under the current Branch licensing Policy 
for 1985-90, centres are allotted to banks on 
the basis of kts of identified centres r. . 
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ceived from the State r:J()vernments. How-
ever. before receipt of list of identified 
centres from the State Governrnant. four 
centres namely Baluwakot, Mawani, Palata 
and Gurna were al''ltted to the Gramin bank 
on the basis of its own gpplicalion. 

RBI had initially advised the- banks to 
open branches at the allotted centres in a 
phased manner c' Iring remaining period of 
the current Policy . a. upto March. 1990. 
Howaver, in the context of ServICe Area 
Approach to rural 16:iding, RBI had in-
3truded the bank to open the branches 
€XpeditioUSI)' to tacilitate allocation of vil-
lages under this scheme 

rEngli5h~ 

Per Hectare Yield of Rubber 

2592. SHRI K. KUNJAMBU: Will the 
Minister of COMMERCE be pleased to 
Slate: 

(a) whether the various devel'Jprnent 
measures undertah.en to increase the par 
hectare yield of r'Jbbel have p(oduced good 
re-sult; 

(b) if so, the par h&ctare Yield of rubber 
befora and after those measures were 
undertakGn; 

(c) hC'w far be 10'11 ourf:Cunt') I~ stili from 
Wo(1O average a"d the best Yield in re~pec! 
of rubber; and 

\d) how long ~III It take to reael'\ thiS 
level of productior~? 

THE MINISTER OF STATE iN THf 
MI:JISTRY OF COMMERCE ~SHRI P.R. 
OASMlJNSI): (a) and (b). Yes, Sir, the yield 
of rubber has increased from 353 kgs. per 
hac-tare per leal in 1955-50 to 944 kgs. per 
hectare In 1987-88 due to the various devel-
opment measures being undertaken i.>y the 
Rubber Board. 

(c) and (d). WOlld average yield ha3 net 
been officially computec! by any authoritative 
agency. So no comlJarson can be mRde 

Amongst the. major Rubber Producing 
Countries, Malaysia has registereo the high-
est production at 1187 kgs ppr hectare dur-
ing 1985 and Indid wiih a figure of 898 kgs 
per hectare (for the year 1985-86) was the 
second highest a.110ng the 'major producing 
",QuntrieCl. We are constantly endeavoring to 
increase productivity. 

Profe_lon", Id"fltHled by Natlonansed 
Be:- for Advancing Loans 

2694. SHRI VIlAS MUTTEMWAR: Will 
thE:l Minister of FINANCE b& pleased to 3tate' 

(a) thg professions identified by the 
nationalised banks for advancing loans, 

(t.) whst"'6r jourl f~ Ism 1<': consiO Jfed as 
a profession by b~nks; alld 

{c) if not, the reasons for 'l"~ c.;mstder-
ing journahsm as a prof9sslon? 

THE MINISIER OF STATE IN NE 
DEPARTMENT OF ECONOMIC AF~AIRS 
IN 1 HE MINISTRY OF FI~ANCE (SHRI 
EDUARDO FALEIRO~: (a) to ~c). Re~erve 
Bank of India ha& reported that 'Profession-
als ard self-employed persons' identified by 
the nationalised banks for advancing loans 
mdude Medical Practitioners, Dentists, 
Chartered Accountants, Cost Accountants. 
Lawyers or Solicitors, E:1glOe~rs, Architects, 
curveyors, CoIlc;tructIOr. Contractors 0" 
Management consultants :lr a perc;on 
trained In any instltutlO,"l e&tabh~hec!, aided 
or recOtJnlsed by Government or a person 
who is considered by the ban~ as techmcally 
qualified or skilled In the flelo In y,t,ich hp. is 
employed. 

Free lan~ jotJmalists r.an b9 da~si:ied 
unde;- professionals t :1d self-employed .ler-
sons forths purpo~of bank credit. pro'Jioed 
they satIsfy the !1l:""TIS a:'l'i co'lciitions stipu-
lat9d for a"ailment.,t =redit aSsI3tance f{Cm 
banks undt:u priority set..1or. 

Seizure of Ha. cotics clnd Gc.ld 

269!i. PI1OF. R \MAKMISHNA MORE: 
Will th" Minlst9r of FINANCE be pl9ased to 
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state:-

(a) whether a good percentage of the 
drugs smuggled out of the country are paid 
~r ingold; 

(b) If so, thG estimated percentage of 
thE:. smuggled drugs which are paici for in 
gold and the areas identified by Government 
where such transactions take pla:::e; and 

(c) the measures contemplated by 
Government to oontain tho t:NE'r .ncreaslng 
smuggling of gold allo Il:lrcotk..-c;? 

fHE MINISTER OF STATE IN THE 
UEPARTMENT OF REVENUE Jr. fliE 
MINiSTRY OF FINANCE (SHRI A.K. 
PAI'llJA): (a) and {b). There is no definite 
evidence to indicate that tt"te drug~ 

smu9!,Ied out of the country are paid for in 
goJd. Smuggllng being a clandestine ac*lvity. 
it is not feasible to comfi lent on the percent· 
age of smuggled drugs which have been 
( .lid for in goJd. 

(c) F ~pon received and selzure3 made 
indicate that gokJ and naicotic drugs con-
tinlJe to be sensitIVe to smugglinJ. Since 
sml!~g'ing !s a clantjesti'le actIvity, it IS not 
feasibls te. ostim3te t~,e o>..tert of smugghf'9 
in r.arcotlcs anJ gold However, to combat 
~rr:ugghng. the a~~i-smuggli.,g drive t)as 
~)Gen inu~n$iii9j and the anti-smuggling 
machinery h'ls t.~en gearac: up. Sophistr-
c3ted eq"'lpmenf like X-lay .nachine:;, metal 
detectors and snir.er dogs ::Ire being il,cre,~­
jog:y used. CCse co-cJrdif'd+10111 : 31s~ irlalri-
~ai"ed ·'1ith al: t'·~e concerneo aq~n(.ie~ in the 
prevention and detectbn of smuggHng into 
Dnd out of thp CC'Jlltry. 

Ac.::jitk>~al legal me.1<.iures to ('o'1lbat 
drug smLlg9:;r.g hd\'1:J aJsc OOt?1l take;} anci at) 
Ord:narr.e f"" .. ,'" '" e ... er ,lion of illicit troffir, in 
narc.~ drug~ a:-.c; ~ycho~((Jpic ~llbstan:as 
has. also been pac.mu!g-;ted on 4tn July, 
19td. 

2(..JI; :>ROF. W.;\i)HU DANDAVA lE: 
W: .. the :ilm.ster of FINJ.\NCF he pleased to 

state: 

(a) whether raids have been organised 
on the residential premises nf many busi-
nessmen in the past fow years; 

(b) if so, whether such raids have 
brought out FERA violations unaccounted 
money, evasion of taxes and other eco-
nomic offences; 

(c) if so, whethe! sl.'ch violations have 
also bG~m accepted and necessary penal-
ties paid by many (Jf tn~m: 

(d) if so, whether such ac~'ep!ance 0 1 

guilt constItutes :1 bar on controlling cornpa-
ntes/cjrectorshlp~ of comfJanh::$ under the 
Corrpdnies Act, 1 f;S6; and 

(e) iT so, the actior. taken to ensure 
com~lliance cf t"'e re:evant pra\/lsions jl1 thE;; 
Cornpar.ies Act'! 

THE MINISTER OF STATE IN THE 
DEPARTMENT C'F RFVENUE IN THE 
MINISTRY OF FINANCE (SHPI A.K. 
PANJA). (a) to (c). Ves, Sir. 

(d) and (ej. Information is be:ng 
collected from Department of Company Af-
fairs and will be laid on the Table of the 
House. 

Pe"scnal Accident Insurance Social 
Security Scheme 

2697. SHRI A.M. BHOYE· Will the 
Mlnist~H of f=INJ1NCE be pleased to ztate. 

(!3) the number of di~tncts In each state 
whIch have been covered by the personlll 
occident Insurance social security scheme 
for poor familios SlOce its il"ceptlon in 1985; 
and 

(b) the names ~ the new di!;tnctc; in 
eHch state particulQriy in Maharashtra where 
this scheme is likely to be Introduced during 
the cum:mt financial year? 

TH~ MINI~TER OF STATE IN fHE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHAI 
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eDUARDO FAlEIRO): (a) ThE- reqU!red 

S.No. 

1 

1. 

3 

4 

5 

6 

7 

8 

9 

10 

12 

13 

14 

15 

19 

20 

21. 

22 

Nam9 of the State! 
Uniof' T errt.ory 

2 

Andhra Pradesh 

Arunachal Pradesh 

A-;sam 

Goa 

Ha'Yan~ 

.Jammu & KdSh:T:lr 

karnata .. ..I 

Kf::Irala 

Madhya Pradec;h 

Maharashtr a 

~eghal;lYa 

M zorarn 

Na']!iland 

unssa 

Slkk.I01 

information is as under:-

#.lumber Of Distn('1s 
covered 

3 

14 

3 

5 

19 

9 

5 

4 

4 

10 

7 

18 

3 

3 

2 

3 

6 

11 

3 

i3 



28;:i~.:
~ I:,~::.~~~===-, ..\279 Written Answers AUGUST 12.1988 Written Answers

1 2-
23. Tripura

24. UUar Pradesh
I

25. West Bengal

26. Andaman & Nicobar

27. Chandigarh

28. Dadra Se Bagar Haveli:

29. Darnan 3 Diu

30. Lakshadweap

31. POll'ii-::h'lrry

32. Delhi

--
Total ---

(b! Th6 s-::ilemo is boin~ extended to ali
the remaining districts In he counti y w.e.f.
15th August. 1S88.

it'

t.esses Suffered by Regional Rural
Bar.ks •

?698. SHPI RM. SHOVE:
SHRI H.G. RAMULU:

Will the Minister of FUJANC:= be
pleaseo tu state:

(a) whe~l1el most cl the regional rural
banks , the (,,)l.I,ltry have been Incurr:n~
losses:

Cl) whetner most of th.: bar.'.s h3W)

wipE::d ou. the entira Sh3.rC' capital and !~.,

serves;

(c) r ::'0, ,:1e rear.ens ther ofor:

(d) the name- of such banks l/,hic1-i
have wipo:lu out tlt€ir entire 31\ nro capnol ,-'110
reserves: a.nd

3 -
3

~
;~27

12
,:~

2

1

1

1

1

1

1

•214

(0) the steps Government o-oposa to
t, ke in this ragard?

THE MINISTER OF STATE IN THE
!JEP,.\RTMENT or ECONOMIC AFFAIRS
IN THE MI~ISTRY OF FIN.ANCE lSHRI
~DUARDO FALEIRO}: (a} to (c). Nc:tional
Bank for Ayricuitu!e ",nd Rural DAvelopment
(NA8ARD) has reported tha. out of ~S6
r€Jional rlJral hanks, 124 hc:',veeroded thai,
share capital and r&spues. 1 he names ef
thpsp. 124 banks 'are giver, in tho Statement
laiti on the l'al~:eof the House. rpl~ced in the
Lib~ary. See l T. No. 6449/881

f

The main reasons ior such ;osses are (1/

Iat)id i::~;o,nchexpans.on by these banks (i;.
!cw bu~,;.1€j5 pcten-ial due to loc2·i'">nal c'is-
advanta jes of tb9 certres served :)'j l"'c:~,a
oanks and lirnitad clientel Gons;~thg ~A
;'y~,'sor.s witt, :::11 annua' income uoto Af..
01):)(''', only (ill) .ncrease in ostabh..nrr ':'(It
,:.:>S-\o d\!e to upward revision in ~y o.r-:d
alkiwa.1Ces etc.

\9: PurSU31ttto the iecornrneodations
m.:.'ae b. the Working Grcup C~ r:RSs .•



281 Wttten AnswenI 
\ , SRAVANA21,1910 (SA/(4) 

number of steps have been taken for improv-
ing the performance of these banks and 
reducing their losses. These include (i) re-
lease of additional share capital to RRBs 
with satisfactory 4rack record; (ii) enlarging 
the scope of their lending by allowing them to 
lend to village panchayatslpublic bodies etc. 
(iii) Iow~ring of interest rate on refinance 
provided to these banks by their sponsor 
banks; and (iv) investment of their SlR funds 
directly in Government securities of better 
yield. The sponsoring banks have also been 
advised to playa more active role in fund 
management, staff training and internal 
audit of RRBs. 

[ Translation] 

Production and export of Tea and 
Coffee 

2699. SHRI SHANTI DHARIWAL: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether because of decline in pro-
duction of tea and coffee in the country, the 
export of these items have gone down and 
the prICes thereof have gone up at home; 

(b) if so, whether Government have 
taken concrete steps to augment the pro-
duction of tea and coffee in the country; 

(c) if so, the progress achieved in this 
regard; and 

(d) if not, the shortage likely to occur vis-
a-vis demand in the country as a result of 
exports of tea am( coffee during the current 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI):..(a) In tea tt.ere has been a 
record production in 1987 and in coffee there 
has been some fluctuation in production 
because of cyclical nature of the Coffee 
Crap. 

Further, despite severa compet.ion in 
the international market India has been able 

to maintain its share in the global market of 
tea and coffee. 

(b) to (d). Keeping in view growing 
domestic demand and the need to generate 
more exportable surplus both In respect.of 
tea and coffee, Government have taken a 
number of measures to increase production 
and productivity of tea and coffee. These 
measures include the following:-

A-TEA: 

(i) A Committee has been set up to 
prepare a long-term strategy 
and plan for tea .. 

(ii) A National Committee on Tea 
Research has been set up. 

(iii) All the tea estates have been 
asked to submit their seven year 
Action-Plan to increase produc-
tion and produdivity. 

(iv) Tea Plantation Finance 
Scheme-Tea Board's loans for 
replanting, extension planting, 
replacement. 

(v) Tea Machinery and Irrigation 
Equipment Hire Purchasf'· 
Scheme-Tea Board's loans for 
Irrigflion Equipment and Tea 
Machinery. 

(vi) Tea Replantation Subsidy for 
Replanting old bushes. 

(vii) Tea Area Rejuvenation and 
consolidation Scheme - Sub-
sidy for rejuvenation, pruning 
and infilling. 

(viii) New Tea Unit Financing 
Scheme - Special loans and 
subsidy for extending tea culti-
vation in non-traditional areas. 

(ix) Darjeeling Interest Subsidy 
Scheme - Special Scheme for 
revival of Darjeeling gardens 
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which have been languishing on 
account of high cost of produc-
tion. Loans are from banks and 
Tea Board pays 5.1 % interest 
subsidy. 

(x) Scheme for interest subsidy on 
Bank loan for irrigation and 
Drainage. 

(xi) Scheme for Interest Subsidy on 
Bank loan for Extension Plant-
ing. 

(xii) Investment Deposit Account 
Scheme - Tea Companies can 
deposit upto 20% of their profits 
in NABARD tax free. for use on 
productive purpose later on. 

B-COFFEE: 

(i) Coffee Board is operating sev-
eral schemes for providing de-
velopment loans for intensive 
cultivation, replanting, extensive 
cultivation, special purpose crop 
hypothecation and hire pur-
chase scheme. 

(ii) Scheme for grant of subsidy on 
replanting, interest and expan-
sion subsidy. 

(iii) Scheme for training projects, 
mobile soil-testing projects. proj-
ect for seed multiplication and 
collection. 

(iv) Strengthening of the research 
and extension unit of the Coffee 
Board. 

(v) Demonstration farms. 

Use of regional languages in the work 
of courts 

2700. SHRI SHANTI DHARIWAL: Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether Government have received 

. any representation regarding use of regional 
# languages in the work of courts; 

(b) if so whether it is a fad thai • 
demand is being made for the past many 
years for use of Hindi in courts in the north-
ern, eastern and central parts of the country; 

(c) if so, whether Government propose 
to get the work done in the courts of these 
States in Hindi only; and 

(d) if so. by what time and if not. the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) No. Sir. 

(b) Does not arise. 

(c) and (d). Section 272 of Cr. P .C. 1973 
provides that the State Government may 
determine what shall be the language of 
each court within the State other than the 
High Court. 

Transfer of immovable property of 
Hlndustan Lever limited 

[English] 

2701. SHRI INDRAJIT GUPTA: Will 
the Minister of FINANCE be pleased to refer 
to the reply given on 11 th December, 1987 to 
Unstarred Question No 5496 regarding 
Ghaziabad Factory of Hindustan Lever 
Limited and state: 

(a) whether Hindustan Lever limited 
have applied to the Reserve Bank of India for 
permission for transfer of a part of its immov-
able properties situated at Ghaziabad, Etah 
and Tiruchirapalli along with plants and 
machinery; and 

(b) if so. the details of the immovable 
property includi,'g the plants and machinery 
which is sought to be transferred? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 



285 Written Answats SRAVANA 21, 1910 (SAKA) Wriltsn AnSWBIS 288 

IN THE MINISTRY OF FINANCE (SHRI has been appointed as a broker by the Stale 
EDUARDO FALEIRO): (a) and (b). Accord- Bank of India for selling IPeL bonda, NTPC 
ina to the Information available with R.B.I.. bonds and also the units of the Unit Truat of 
MIs. Hindustan Lever Limited. Bombay had India as reported in; the -Business Stan-
applied to the Reserve Bank of India for dar~, Calcutta of 11 May, 1988; and 
permissipn for transfer of a part of its immov- • 
able properties situated at Ghaziabad, Etah (b) if so, the details thereof? 
and Tiruchirapalli alongwith plants and 
machineiy to Lipton India Ud. (UL) - a 
sister concern of HLL (51% of HLL's equity 
capital and 400/0 of Lil's equity capital are 
held by Unilever p.l.c., U.K.). The proposal 
envisaged transfer of HLL's undertakings 
engaged in the manufacture of some of the 
items in non-oore sector, viz. vanaspati. 
animallpoultry feeds and dairy products to 
~on as a going concern. 

Construction of office building and staff 
quarters at Lower Ganga Division 

2702. SHRI R.P. DAS: Will the Minister 
of WATER RESOURCES be pleased to 
state: 

(a) whether there is any proposal for 
construction of office building and staff quar-
ters at Lower Ganga DiVision under Central 
Water Commission; 

(b) if so, what steps have been taken so 
far in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRV OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Ves, Sir. 

(b) and (c). There has been no progress 
in the matter because of financial con-
straints. 

Appointment of Peerle .. as Broker by 
SBI 

2703. KUMARI MAMA TA BANERJEE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that MIs Peerless 
General Finance and Investment Company 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINlsmv OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). State 
Bank of India (SBI) has reported that SSI 
Capital Markets Ud. (SBICAP), a subsidiary 
of SBJ had, in 1987. arranged for placement 
of 13%.public sector bonds issued by Indian 
Petro Chemicals Ud (IPCl, with SBI. These 
bonds were subsequently offered for sale to 
the public for which SBICAP appointed 
about 350 brokers/agents IncludiflQ Peer-
less General Finance and Investment Com-
pany Ltd. (Peerless). AccOrding to SBICAP' 
this was a one time transaction with Peerless 
Company and it has not been given any 
general status as SBICAP's brokers nor is 
there any standing arrangement with them. 

According to information furnished by 
Reserve Bank of India, the Peerless Com-
pany has not dealt with NTPC Bonds or units 
of Unit Trust of India as brokers. 

Writ PetHlon against Jute Packaging 
Materials 

2704. SHRI ZAINAL ABEDIN: Will the 
Minaster of TEXTILES be pleased to state: 

(a) whether some private parties have 
filed Writ Petitions in various Htgh Courts 
against the Reservation Order issued under 
the Jute Packaging Materials (Compulsory 
Use in Packing Commodities) Ad, 1987; 

(b) if so, the details thereof; and 

(c) the present position? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). A number 
of privata parties had filed writ petitions in 
various High Courts against the Reservation 
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Orders issued by the Government under the 
Jute Packaging Materials (Compulsory Use 
in Packing Commodities) Act. 1987. Govt. of 
India took immediate steps to defend these 
cases in various High Courts. As different 
High Courts were giving conflicting orders! 
judgements in respect of these petitions, 
Govt. moved the Supreme Court and got 
these cases transferred there for vacating 
the interim stays granted by the High Courts. 
On 10th May. 1988 the Supreme Court 
vacated the orders passed by several High 
Courts on the operation of the Reservation 
Orders. This has enabled the Government to 
implement the Mandatory Orders in respect 
of usage of jute packaging materials by 
different sectors of the economy. The main 
matter is still under conSIderation of Su-
preme Court fpr final disposal. 

Name of the Scheme 

1 

1. Command Area Development 
Programme. 

2. Strengthening groundwater 
and surface water (minor 
irrigation) organisations. 

3. Encouraging irrigation through 
the use of sprinklers, drip system, 
hydrams, water turbines. man or 
animal operated pumps. 

4. Ractification of diesel pump sets. 

5. Census of Minor irrigation schemes. 

6. Rationalisation of minor irrigation 
statistics. 

Import of Luxury Jte,.. 

2706. SHRIR.P.DAS: Will the Minister 

Centrally sponsored Irrigation Scheme 
of Maharashtra 

2705. SHRt ASHOK SHANKARRAO 
CHAVAN: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) the total number of Centrally spon-
sored irrigation schemes with cost in each 
case ;n the country; and 

(b) the number of such schemes in 
Maharashtra and the amount spent thereon 
so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The information IS given in the Statement 
below. 

(Rs. in Lakhs) 

7th Plan allocation Central assistance 
for the scheme for released to Maha-
the entire country rashtra during the 
in the central sector 7th Plan to the end 

of 1987-88 

2 3 

50000 4496 

2500 121.95 

1000 35.46 

500 2.10 

350.00 12.00 

450.00 Nil 

of COMMERCE be pleased to state: 

(a) the lUXUry items allowed to be im-
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ported during 1984 to 1987; and 

(b) the value thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). Import of con-
sumer durables, which include lUXUry items, 
is not normally allowed. Some items of per-
sonal use are allowed under transfer of resi-
dence rules as baggage. Gifts of articles are 
also allowed in certain cases. In all such 
cases, no outflow of foreign exchange is 
involved. 

Bank Loans to Minorities 

2707. SHRI G.M. BANATWALLA: Will 
the Minister of FINANCE be pleased to state: 

(a) whether in terms of the Reserve 
Bank of India directive to banks to improve 
and monitor credit flow to minorities, the 
banks are required to submit any returns of 
their advances to minorities; 

(b) if so, which are the minorities speci-
fied in these returns; 

(c) the total amount advanced, as on 
the date of last returns, by each of the 
nationalised bank to each of the minorities 
mentioned in the said returns and likeWise 
what was the number of borrowed accounts; 
and 

(d) the total amount of advances by 
each of the lead banks In the 40 districts 
identified as having high minority concentra-
tion, to each of the minorities mentioned in 
the return and the number of the borrowed 
accounts? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, SIr. 

(b) Christians, Muslims. Neo-bud-
dhists. Sikhs and Zoroastrians have been 
specified as minority communities in the 
return prescribed by Reserve Bank of India 

(c) and (d). The information is being 
collected and to the extent available, will be 
laid on the Table of the House. 

[ Translation] 

Alleged Harassment to Moolchand Shar-
batl Devl Hospital Trust, Meerut, by 

Income Tax Officials 

2708. SHRI KALI PRASAD PANDEY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the 'Moolchand Sharbati 
Devi Hospital Trust, Meerut' has made 
complaints to the Central Board of Direct 
Taxes and the Finance Ministry in March and 
May, 1988 about the harassment allegedly 
caused to them by the 'r"lcome Tax officials 
there; and 

(b) if so, the points made in the com-
plaint and the action so far taken against the 
concerned officials? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE ~ THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, Sir. 

(b) A Statement is given below. 

STAiEMENT 

The main allegations made in the com-
plaint referred to in part (a) of the Question 
are that the assessing officer Impounded 
certain documents without making any entry 
In the order sheet; that he had made back-
dated entnes in the order sheet: that he was 
making flshmg inquiries and thereby harass-
Ing the assessee; and that hiS orders were 
perverse and agamst law and record. The 
complainant also sought permission of the 
Central Board of Direct Taxes to prosecute 
the officer under certain prOVISions of the 
Indian Penal Code. On making inquiries. the 
Commissioner of Income-tax, Meerut. is of 
the opinion that the allegations against the 
ottlcer are not tenable. The Central Board of 
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Direct Taxes has, however, directed further 
investigation into the allegations. 

[Eng/ish] 

MOU wHh Bofors 

2709. SHRI RAJ KUMAR RAI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the restrictions on destination, 
under the Memorandum of Understanding 
(MOU) with Bofors; 

(b) the value of contracts, in terms of the 
MOU, effected so far and the way in which 
Bofors has got payments of profits/service 
charges thereon, alongwith their estimated 
amounts; and 

(e) the additional outlets for Indian 
goods provided so far by Bofors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) As per the MOU signed by 
STC with Bofors, any exports to Rupee 
Payment Areas; Israel and South Africa are 
not allowed. Further, experts of textiles/gar-
ments and coffee to quota countries carpet 
backing cloth to North America; shrimps to 
Japan and USA; cashew kernels to USA and 
1ea (bulk) to UK do not qualify for axports. 

(b) Till middle of July, 1988 export 
shipments worth Rs. 21.12 crores have 
been effected. Further shipment of goods 
worth Rs. 44.66 crores are in progress. No 
service charge is payable by STC to Bofors. 

(c) The additional outlets are non-tradi-

tional items of exports such as Latex gloyes, 
leather jackets, galvanised pipes, mango 
kernel oil etc. 

Central Excise Duty Evasion 

2710. SHRI M. RAGHUMA REDDY: 
SHRt MANIK REDDY: 
SHRIMATI MADHUREE 

SINGH: 
SHRI CHINTAMANI JENA: 
SHRI C. MADHAV REDOI: 
SHRI MOHANBHAI PATIL: 
DR. G.S. RAJHANS: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Central Excise Duty eva-
sion of about 170 erore in 3000 cases has 
been detected during the last six months as 
reported in the Indian Express dated 8 July, 
1988; . 

(b) if so, the details thereof; and 

(c) the action tClken or proposed to be 
taken against the defaulters? 

THE 'MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRt A.K. 
PANJA): (a) Yes, Sir. 

(b) Details in respect of important cases 
where investigations have been completed 
and Show Cause Notices issued are given in 
the Statement below. 

(c) Appropriate action would be taken 
under Central Excise Law. 

STATEMENT 

51. No. Name of the party Date of issue Amount of 
of Show Cause duty evaded 
Notice (Rs. in lakhs) 

1 2 3 4 

1. MIs . .Kalyan Steel Ltd., Puna. 25.1.88 25.92 
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1 2 3 4 

2. MIs I.G.E. (India). Pune. 3.2.88 30.73 

3. MIs Advani Orlikon, Pune. 4.2.88 25.00 

4. MIs. BEE Electronics Machines 5.2.88 49.76 
Ltd .• Bombay. 

5. MIs. Sewanandha Pipe Fitting. Hosur. 16.2.88 13.35 

6. MIs. Calcutta Rolls Manufacturing 22.2.88 29.26 
Co., Howrah. 

7. MIs. Swastik Rubber Products, Pune. 22.2.88 43.99 

8. MIs. Swan PlastIcs (P) Ltd., Bhopal. 23.2.88 12.12 

9. MIs. Kirloskar Computer Services, 25.2.88 135.28 
Bangalore 

10. MIs. Victor Industries, Sangali. 3.3.88 26.01 

11. MIs. Sunpra Energy & Recovery (P) 9.3.88 77.48 
Ltd .• Pune. 

12. MIs. Hindustan Steel Works Cons- 17.3.88 194.45 
struction Ltd., Ramagundan. 

13. MIs. Filter Manufacturing Inds., 30.3.88 25.65 
Calcutta. 

14. MIs. Pieco Electronics & Electrl- 11.4.88 132.99 
cals, Pune. 

15. MIs. Eastern Coils (P) Ltd., Calcutta 29.4.88 65.52 

16. MIs. Expended Incorporation, Bombay. 29.4.88 127.87 

17. MIs. Tamilnadu State Electricity Board, 6.5.88 31.35 
Madras. 

18. M/s. Brakes (IndIa) Ltd., Shollingur. 9.5.88 26.50 

19. MIs. Praga Tools ltd., Hyderabad. 13.5.88 13.16 

20. MIs. S. V.K. Industries, Kunnsthur. 18.5.88 17.18 

21. MIs. National Tele Vedio. Bombay 10.6.88 13.76 

22. MIs. Tata Eng. & Locomotive Co .• 20.6.88 13.38 
Puna. 
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1 2 3 4 

23. Mis. Automotive Axles Ltd., Mysore. 10.5.88 11.10 

24. Mis. Shri Chandra Tobacco, Hyderabad 25.3.88 1234.00 

25. Mis. Suvarana Filter & Tobacco 
Products, Hyderabad. 

26. Mis. Universal Tobacco Co. Ltd., 
Hyderabad 

27. MIs. G.T.C. Industries Ltd., Baroda 

28. MIs. J.K. Cigarettes, Jammu. 

29. MIs. G.T.C. Industries Ltd., Bombay. 

30. MIs. Kanpur Cigarettes (P) Ltd., 
Kanpur. 

31. M/s. Oriental Carbon & Chemicals 
Ltd., Ghaziabad. 

32. MIs. Visnagar Taluka Audyogik 
Sahakar Mandli ltd., Visnagar. 

33. MIs. Dunlop (India) ltd., Calcutta 

Avenues to Fix up Responsibility for 
Losses in NTC 

2711. SHRI ~.N. NANJE GOWDA: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the management of the 
National Textile Corporation Limited has 
found possible to fix specific responsibilities 
on officers and Directors for the losses suf-
fered either by the holding company or by the 
subsidiaries; 

(b) if so, the facts thereof; and 

(c) the action being proposed to be 
taken? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) No, Sir. 

25.3.88 906.00 

25.3.88 183.00 

25.3.88 1899.00 

29.3.88 278.00 

30.3.88 5033.00 

31.3.88 101.00 

30.5.88 33.00 

1.7.88 77.00 

5.7.88 172.00 

(b) and (c). Do not arise. 

[ Translation] 

Withdrawal of Deposits of Customers 
by Employees of S81 

2712. SHRIKAMLAPRASADRAWAT: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Government are aware that 
employees of State Bank of India have with-
drawn the deposits of customers from the 
branches of the Bank in Delhi and have 
spent the amount; 

(b) if so, the number of employees 
found involved in these bunglings and the 
action taken against them; and 
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(0) if no action has been taken against 
them, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
(SHRI EDUARDO FALEIRO): (a) to (c). 
State Bank of India has reported that 5 
employees of its branches in Delhi have 
been found to be involved in incidents of 
withdrawal of amounts from the deposits of 
the banks' customers. The bank has further 
reported that the total amount involved in 
these incidents is Rs. 6,73,562/-out of which 
As. 6,50,500/- has been restored to the 
customers. The bank has initiated inquiries 
in the matter and, in the meantime, has 
placed these employees under suspension 
from its service. 

[English] 

Machinery to Dispose of Drugs 

2713. SHRI Y.S. MAHAJAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether any machinery has been 
established by Government to dispose of the 
drugs hauled by the Police or enforcement 
authorities; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVEN UE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and (b). No single Central 
machinery has been established for the 
disposal of drugs seized by the Police or 
other enforcement authorities. However, the 
Narcotics Control Bureau have formulated 
and circulated to all Centr,al and State en~ 
forcement agencies a detailed procedure 
containing guidelines, inter alia, covering 
disposal of drugs. 

The procedure requires a three-mem-
ber Committee known as the 'Narcotic 
Drugs and Psychotropic Substances DIS-
posal Committee' be constituted in each 
enforcement agency. The Committee is to 
be headed by an officer of the rank of Deputy 

Collector and consists oflWo Other officers of 
the rank of Assistant Collector of Customs 
and Central Excise. The Committee is di-
rectly responsible to the Head of Depart-
ment concerned. 

The Committee is required to review the 
drugs pending disposal and advise the r& 
spective officers on the steps to be initiated 
for expeditious disposal. Upto limits speci-
fied in respect of each drug, the Committee 
is empowered to order destruction. Such 
drugs, excepting opium, morphine, codeine 
and the baine drugs which are ripe for dis-
posal, are required to be destroyed by incin-
eration in such places where adequatefacili-
ties and security arrangements exist for the 
same. H the quantity of drugs to be disposed 
exceed the specified limit, the destruction is 
to be ordered and to take place only. under 
the supervision by the Head of the Depart-
ment himself, along with the Chairman and 
Members of the Committee. Opium, mor-
phine, codeine and thebaine are required to 
be sent to the Government Opium and Alka-
loid Works for further processing. 

Rise in Minors' Marriages 

2714. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of LAW AND JUS-
TICE be pleased to state: 

(a) the percentage of rise in the inci-
dence minors' marriages in various parts of 
the country and the names of the States 
where the practice of minors' marriages 
prevails the most; and 

(b) the deficiencieslweaknesses, if any, 
identified in the Jaw prohibiting chNd mar-
riages and the manner in which Government 
propose to tackle the problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRJ 
H.R. BHARDWAJ): (a) Information collected 
by the Government from the State Govern-
ments and Union Territory Administrations 
in the past reveals that there have been 
prosecutions under the Child Marriage 
Restraint Ad, 1929 in Andaman and Nicobar 
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Islands, Assam, tiihar, Guj8rat, Haryana. 
Himachal Pradesh, Jammu and Kashmir, 
Kamataka, Kerala, Madhya Pradesh, Ma-
harashtra, Orissa, Rajasthan. Tamil Nadu, 
Uttar Pradesh and West Beng~l. The num-
ber of prosecutions in different States under 
the Ad. cannot be regarded as necessarily 
indicative of the extent to which minors' 
marriages a" in vogue in those States as 
the question of launching the prosecutions 
d~nds on the vigilance of the administra-
tion. It would not be fair to single out any 
particular State as one in which. minors' 
marriages are in vogue. It would also not be 
possible to give percentage of rise in the 
incidence of minors' marriage unless some 
indication is given of the year with reference 
to which and the period for which the infor-
mation is desired. 

(b) The Child Marriage Restraint Ad, 
1929 was amended in 1978 with a view to 
provide that the offences under the Act shall 
be cognizable for the purpose of investiga-
tion and for all matters other than matters 
referred to in section 42 of the Cr. P.C. 
(arrest on refusal to give name and resi-
dence) and the arrest of a person without a 
warrant or without an order of the magistrate. 
Thus, it is felt that the provisions of the Act 
are sufficiently deterrent and there are no 
deficiencieslweaknesses in the Act. The 
practice of child marriage has deeply em-
bedded amongst certain sections of the 
society and any legislation, however strin-
gent its provisions, would not be able to 
achieve the object of stopping this practice. 
It is only through social and economic 
upliftment of these sections that the practice 
can be eradicated completely. 

Child Marriages 

2715. SHRIMATI PRABHAWATI 
GUPTA: Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(8) the number ~ cases of child mar-
riages which came to the notice of Govern-
ment in the country. State-wise during the 
last one year; 

(b) the number of persons prosecuted 
under the law so far; and 

(c) the steps being taken by Govern-
ment to implement the law strictly? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) and (b). The informa-
tion is not readily available. The same will be 
collected from the State GovernmentS! 
Union territories and will be laid on the Table 
of the House. 

(c) The Child Marriage Restraint Act, 
1929 has been amended in 1978 with a view 
to provide that offences under the Act shall 
be cognizable for the purpose of investiga-
tion and for all matters other that matters 
referred to in section 42 of the Criminal 
Procedure Code (arrest on refusal to give 
name and residence) and the arrest of a 
person without warrant or without an order of 
the magistrate. In addition, a number of 
steps, including stress on education, have, 
been taken for educating people about the 
consequences of the evil practice of child 
marriage through mass media, by involving 
voluntary organisations in the task and by 
other measures. This includes putting post-
ers, radio programmes, exhibiting cinema 
slides, short documentary films on T.V., 
press posters, group discussions WIth rural 
women, etc. 

Vacant Post of Chairman of Central 
Board of Excise and Customs 

2716. SHRI G.M. SANA 1W ALLA: Will 
the Minister of FINANC£ be pleased to state: 

(a) whether the post of full time Chair-
man of the Central Board of Excise and 
Customs is lying vacant; 

(b) if so, since when; 

(c) the reasons for delay in filling up the 
post; and 

(d) the action being taken to expedite 
the appointment and the time by which the 
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post will be filled up? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN 'THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) No, Sir. 

(b) to (d). Do not arise. 

Boycotting of Government Auctions by 
Timber Merchants 

2717. SHRI S.G. GHOLAP: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government are aware that 
the timber merchants have boycotted Gov-
ernment timber auctions since March, 1988, 
and saw mills and timber merchants have 
been observing all India strike since 30 May, 
1988, pgainst the amendment of Section 
44AC and Sec. 206C of Income Tax Act, 
1961 ; 

(b) whether it is a fact that fifteen per 
cent income tax is recovered at the time of 
purchase of timber irrespective of any cor-
rect account for determining profits; and 

(c) the action taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes. Sir. As per information 
available, the strike has since been called 
off. 

(b) Section 44AC is a special provision 
for computing the profits of persons en-
gaged in the trading of items specified in the 
section. It lays down a presumptive rate of 
profit at 35 per cent of purchase price in 
respect of timber obtained under a forest 
lease. The rate of collection of tax in respect 
of this item is 15 per cent of the purchase 
price. 

(c) Does not arise. 

Jordan's Offer for economic In Coop-
.ratlon between Countries of IIIdcIIe 

East and South Asia 

2718. SHRI MAHENDRA SINGH: 
SHRI KRISHNA SINGH: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Jordan has invited India to 
participate in an export oriented industriali-
sation plan that could facilitate viable eco-
nomic cooperation between countries of 
Middle East and'South Asia, on the same 
lines as European Economic community 
Countries; 

(b) if so, the details of the plan sug-
gested; and 

(c) Government's reaction thereto: 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (c). No plan/proposal 
has been made by Jordan to India to pro-
mote economic cooperation between the 
countries of the Middle East and South Asia 
on a multi lateral basis. 

Findings of NJ.F.P. and Wanchoo 
Commission on Black Economy 

2719. SHRI H.M. PATEL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the work of the Committee 
of Secretaries of Economic Ministries has 
completed its work of examining the sugges-
tions of the National Institute of Public Fi-
nance and Policy (NIPFP) on the aspects of 
Black Economy in India; 

(b) if 50, the results otthelr examination; 

(c) whether one of the findings of the 
Wanchoo Commission was that transfer of 
landed property especially by way of power 
of attorney, was one of the major causes of 
generation and accumulation of black 
money; and 
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(d) whether in view of the many findings 
of the above Institute, and the Wanchoo 
Commission about the generation of black 
money, Government propose to revise In-
eome-Tax and Wealth-Tax to plug the loop-
holes? . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINtSTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and (b). The suggestions of the 
National Institute of Public Finance and 
Policy in its report titled 'Aspects of Black 
Economy in India' have been examined by 
the Finance Ministry and the suggestions 
relating to the other Ministries and State 
Governments were forwarded to them for 
taking appropriate action. The Central Board 
of Direct Taxes is primarily concerned with 
the major problem of tax evasion for which 
several far reaching effective steps, like ra-
tionalization in tax rates, simplification and 
rationalisation of tax laws and procedures & 
stepping up of deterrent measures, have 
been undertaken. 

(c) Transfer of ownership of flats in 
metropolitan cities without the statutory 
requirement of registration under the Indian 
Registration Act was identified as one of the 
sectors generating black money in the report 
of the Wanchoo Comrn1ttee. 

(d) The provisions of the Income-tax 
Act and the Wealth-tax Act have already 
been amended through the enactment of the 
Direct Tax Laws (Amendment) Act, 1987 
after taking into consideration the various 
recommendations of the National Institute of 
Public Finance and Policy relating to eva-
sion and avoidance of taxes. The Finance 
Act, 1987 has introduced provIsions with 
effect from 1.4.1988 whereby any person 
having possessIOn of any building or part 
thereof on 'Power of Attorney' basis will be 
deemed to be the owner of that property for 
the purposes of the Income-tax Act and the 
Wealth-tax Act. The Central Government 
has also been empowered with certain pre-
emptive rights to purchase the immovable 
property in metropolitan cities of Oethi, Cal-
cutta, Bombay, Madras, Bangalore and 

Ahmedabad with a view to curb under-state-
ment of value of real estate. 

Export of De-oIJed Cakes to Europe 

2720. SHRI SA TYENDRA NARAYAN 
SINHA: Will the Minister of COMMERCE be 
pleased to state: 

(a) whether India is exporting de-oiled 
cakes to Europe; 

(b) if so, whether these cakes are used 
as cattle feed; 

(c) whether India is also importing 
butter and milk products from Europe; and 

(d) if so, whether it would not be advis-
able to use de-oiled cake as cattle fee<fhere 
itself and get the butter from our cattle? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (d). De-oiled cakes are 
used in the manufacture of compound cattle 
feed. Their exports are allowed to all permit-
ted destinations including Europe after an 
assessment of exportable surpluses avail-
able in the country. 

The National Dairy Development Board 
is importing Skim milk powder, butter oil and 
butterfrom European EconomIC Community 
as gift under Operation Flood Programme. 
However, in view of the acute drought situ-
ation in the country during 1987, some quan-
tityof Skim milk powder and butter oil had to 
be imported under commerCial quota dunng 
1987 -88 to tide overthe domestic shortages. 

Buying of Indian Goods by China from 
Third Parties 

2721. SHRI SA TYENDRA NARAYAN 
SINHA: Will the Minister of COMMERCE be 
pleased to state: 

(a) whether China prefers to buy Indian 
goods from third parties due to their availa-
bility at lower price than offered by India as 
reported in the ·Economic Times' of June 15. 
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1988; 

(b) if so, whether steps have been taken 
to see that such switch trade does not flour-
ish at our cost; 

(c) whether Hong Kong traders have 
offer&d to provide Chinese orders for Indian 
goods; and 

(d) if so, Government's readion 
thereto? 

THE MINISTER OF STATt: IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (d). It i~ a fact that a 
significant share of China's trad9 is con-
ducted through Hong Kong There are a 
number of trading organisations, partie Jlarly 
run by overseas Chinese which have been 
trading wrth Chma for rr,any years and nave 
established themselves in CrHna's ovei5eas 
trade. This IS true not only with regard to 
Indian goods but ChIna's tra.Je with other 
countnes as well. It app9ars that Commerce 
Secretary's ge'1eral remdrk In thiS regard 
has been taken to relate speer. Ical.~1 to I i1\.1' an 
goods only, which is ,.,ot correct. 

Any sovereign country is free to decide 
its methods for conducting trade depending 
upon its assessme.'t of the corparatlve 
advantages to be gal'led therefrorr.. While 

we are making efforts to promote direct trade 
with China, we cannot insist upon China or 
any other country. that it must buy directtv 
from India. Import of Indian gooos through a 
third country cannot parse be objectionabl 
since it results in gaining market access, 
which may otherwise be difficult, and conse-
quent increase in our exports. 

Export of Cashew Kernels 

2722. SHRI SYEO SHAHABUDDIN: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the quantity and volume Cit export of 
cashew ~,ernels during 1986-87 and 1987-
88; 

(b) whether the export IS showing 
downward trend; 

(c) the export target set by the Export 
Promotion Council for 1988-89; and 

(d) the steps taken by Government and 
the Council for meeting the target? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Exports of cashew kernels 
from India In the last two years have been as 
follows:-

Year Ofy (Mts) Val: (Rs. crores) 

1 2 3 

1986-87- 41759 334.10 

1987-88- 36937 322.7 

(b) Exports of cashew kernels durlno 
1987-88 showed a ~rglna! fall as against 
the record export during 1986-87. 

(c) An export target of Rs. 300 crores 
has been set fer export of cashew kerne,s 
(incl. CNSL). However. the internatIOnal 
market for cashew ha~ oeen fluctuating and 

r PrOVisional) 

the prices are yet to stabli se. 

(d) To step up expert of cashew. 
Government has been granting CCS @ S'lo 
on export of cash&w ks nels in CO;"lsurr ar 
packs of 1 kg. OJ less. Impor. replentshm3nt 
@ 1 O~O on exports of cashew kernels is also 
being granted. Besid~s thiS Ih~ cashew 
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Export Promotion Council, undertakes ex-
port promotional measures by way of send-
ing trade delegations and participation in. 
fairs and exhibitions abroad. 

Import of foreign car. 
2723. SHRI SYED SHAHABUDDIN: 

Wilt the Minister of COMMERCE be pleased 
to state: 

(a) whether the import of the foreign 
cars into India has been liberalised; 

(b) if so, the number of foreign cars 
imported during the last three years, year-
wise; and 

(c) the brief particulars of existing policy 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) No, Sir. 

(b) Details of number of Customs Clear-
ance Permits issued during last three years 
for import of cars is given below: 

Year No. of CCPs issued 

1 2 

1985-86 1758 

1986-87 988 

1987-88 662 

(c) Import of cars and vehicles is al-
lowed to certain specified categories of 
importers. Details are given in Chapter XI of 
the Import and Export Policy, April, 1985-
March, 1991 (Vol.I), copies of which are 
available in the Parliament Library. In the 
case of non-resident Indians while the policy 
remains the same the condition relating to 
the flo-sale period in respect 01 cars im-
ported by them. has been dispensed with. 

Trade whh 'Group of 77' 

2724. SHRI SYED SHAHABUDDIN: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the value of India's export and 
import from the 'Group of 77' oountries in 
absolute terms as well as percentage of tot81 
exportJlmport during the last three years for 
which the figures are available year.!:wise; 

(b) the incentives provided by Govern-
ment for trade with the 'Group of 77' coun-
tries; and 

(c) the proposals under consideration 
for increasing our trade with these coun-
tries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Information is given in the 
Statement below. 

(b) and (c). There are a few eX'clusive 
trade preference arrangements among 
developing countries of which India is a 
·riember. Under these, tariff preferences are 
o.vallable for our trade \Mith some of the 
countries of Group '77'. Recently forty-eight 
cou,tries member of Group '77' including 
India exchanged tariff concessions under 
Global System of Trade Preferences 
(GSTP) among developing countnes. The 
tariff concessions under GSTP would be 
implemented after the countries concerned 
have ratified the GSTP Agreement and the 
Agreement has come :nto force. Apart from 
th,=,se, there are no special incentives for 
trade with countries of Group '77' nor any 
proposals UndlQf consideration in this re-
gard. Howevar, various trade promotion 
measures such as exchange of bUSiness 
delegations, participation in trade fairs and 
exhibitions, encouragement to trading 
houses etc. for opening offices abroad, 
market research, joint ventures, cooperation 
among trade enterprises etc. are utilised in 
our efforts to promote trade with countries of 
Group n' 
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Value of india's BXports to and imports from Group of 77 countries and as percentage of 
total exportslimports during the period 1983-84 to 1985-86 

(Value: Rs. Crores) 

Exports from India 1983-84 1984-85 1985-86 

(a) Exports to Group 2014 2264 2086 
77 countries 

(b) Total Exports 9n1 11744 10895 

(c) Percentage of (a) to (b) 20.6 19.3 19.1 

Imports into India 198.'3-84 1984-85 1985-86 

(al Imports from Group 5472 6460 6697 
77 countries 

(b) Total Imports 15831 17134 19658 

(c) Percentage of (a) to (b) 

Bank Robberies in Punjab 

2725. SHRI KRISHNA SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of bank robberies 
committed in Punjab since Operation Black 
Thunder indicating the amount of money 
looted, t"e number of persons killedlinjured 
therein; and 

Name of the 
District 

Ferozepur 

Roper 

Name of the Bank! 
branch 

2 

State Bank of India, 
Mudki branch 

State Bank of India, 
Punjab Secondary Edu-
cation Board branch 

34.6 37.7 34.1 

(b) the action taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The details of 
bank robberies/dacoities In the State of 
Punjab, as reported by Public Sector Banks 
from 19th May 1988 upto 31.7.88 are as 
given below. 

Date of 
occurrence 

3 

1.6.88 

1.6.88 

Amount 
looted 
(Rs. in 
Jakhs) 

4 

Nil 

4.35 

Persons 
killed 

5 

2 
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1 2 

Faridkot Punjab & Sind Bank, 
DaroU Bhai Branch 

Jalandhar Punjab & Sind Bank, 
Kamam branch 

(b) Banks have been taking steps to 
improve their security arrangements so as to 
offer as little inducement to miscreants to rob 
banks and also to deter them from such 
attempts. This is a continuous process and 
security measures implemented by public 
sector banks are being reviewed from time to 
time. Whenever further improvements are 
considered necessary, requisite guidelines! 
instructions are given to the banks. Depend-
ing on the risk factor involved, steps have 
been taken to appoint security guards, install 
appropriate alarm systems, deployment at 
ITBP personnel in important branches, etc. 

Excise Exemption to Fishermen 

2726. SHRI BANWARI LAL PURO-
HIT: 

SHRI ANOOPCHAND SHAH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government of Maharash-
tra has been repeatedly urging '_Inion Gov-
ernment to grant excise duty exemption to 
the fishermen using machanised boats; and 

(b) if so, the reaction of Union Govern-
ment in this regard and by when a decision 
in this regard will be taken? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MJNfSTRY OF FINANCE (SHRJ A.K. 
PANJA): (a) and (b). No such recommenda-
tion from the Government (" Maharashtra 
has been received recently. However, re-
quests have been received from various 

3 4 5 

27.6.88 3.93 

11.7.88 0.04 

TOTAL 8.32 

quarters for grant of complete exemption 
from excise duty on diesel oil used by fisher-
men in machanised boats. 

Certain excise duty concessions are 
available in respect of the diesel oil supplied 
to deep sea t·C3hing vessels. The Govern-
ment consider that the existing concessions 
are adequate. 

Involvement of Private Sector in Indo-
Pak Trade 

2727. PROF. RAMAKRISHNA MORE: 
Will the Minister of COMMERCE be pleased 
to state: (a) whether Government are aware 
that the Gcvernment of Pakistan has permit-
ted its private sector to send their products to 
India without routing them through the Trade 
Corporation of Pakistan; 

(b) if so, the estimated rise anticipated 
in the trade between the two countries as a 
result of this concession; 

(c) whether Government propose to 
extend similar facility to the private sector in 
the country; and 

(d) if so, whether any decision has been 
taken by Government in this regard? 

THE MINISTER OF STATE rN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Yes, Sir. 

(b) It is not possible to make anyquan-
titative assessment as to whether this con-
cession would result In an increase in trade 
between the two countries except to state 
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that the reduction in bureaucratic proce-
dures may encourage Pakistani exporters to 
look more to India. 

(c) and (d). The question of extending a 
similar facility to the Indian private sector 
trade does not arise as there are no such 
restrictions imposed on private trade by us 
especiallY for trade with Pakistan. 

Insul ance Scheme for Agriculture 
Labourers 

2728. PROF. NARAIN CHAND PAR-
ASHAR: \A/ill the Minister of FINANCE be 
pleased to state: 

(a) whether the Prime Minister had 
announced the-introduction of FrC!e Insur-
ance Scheme for agricultural labourers on 
16 May 1987; 

(b) Ii so, whether the scheme has been 
Implemented by the Life Insurance Corpora-
tion dUring the financial year 1987-88; and 

(c) if so, the salient features of the 
Scheme and the numberof landless agrIcul-
tural labourers who have been covered 
undp.r Hle sc~eme dUring 1987-88 and the 
targets for 1988-89 and 1989-90? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) y~s, Sir. The 
Prime Minister had announced on 16 May, 
1987 that a free Insurance Scheme for ian-
dless agricultural labourers would be de-
vised soon. 

(b) Yes, Sir. The Life Insurance Corpo-
ration of India accordingly formulated a 
Group Insurance Scheme whicp came into 
force with effect from 15th August, 1987. 

(c) All landless agricultural labourers in 
the age group of 18 to 60 throughout India 
are covered under this Scheme for a sum 
assured of Rs. 1 ,0001- payable by L1C to the 
nominee in the event of death of the labourer 
covered. The labourer for the purpose of 

coverage under this Scheme would be iden-
tified throL'gh Village Level OfficerlTalatil 
Patwari For such identification the name of 
the covered labourer should not appear as 
land holder in the revenue records and he 
should not have inheritable right to agricul-
tural land and his wage should be paid as 
manual labourer in agriculture irrespective 
of the mode of payment. He should be 
employed in one or more of the following 
agricultural occupations: 

(a) Farm including cultivation and tillage 
of soil and/or 

(b) Production, cultivation, growing and 
harvesting of any agricultural commodity. 

The entire premium cost of the Scheme is 
borne by the Central Government. The 
rWf'l::>er of landless agricultural labourers 
who are automatically covered under the 
Scheme IS estimated as 3 crores. 

Issue of Rice Export Licences 

2729. SHRI SITARAM J. GAVALI: 
SHRI PRAKASH CHANDRA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether a number of Rice Export 
Licences have been issued by Government; 
and 

(b) if so, the reasons for issuing these 
licences despite the ~hortage of rice in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). As per the current 
policy, export of Basmati Rice is permitted 
under Open General Licence subject to 
Minimum Export Price of Rs. 7500/- per MT. 
Export of Non-basmati Rice is permitted 
within a limited ceiling. However, no ceiling 
for the year 1988-89 has been released. 

Export of 7590 MT of Non-Basmati Rice 
has been allowed in 3 cases during the 
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current financial year against unexhausted 
ceiling for the year 1987-88 keeping in view 
past commitments. 

12.00 hrs. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: There is no use of 
doing all this. This has become your daily 
affair. 

( Interruptions)-

[English] 

MR. SPEAKER: I have not allowed 
anybody. 

(Interruptions) • 

[ Translation] 

MR. SPEAKER: It would have been 
better if you had asked me. In that case you 
were norrequired to make a fuss of the kind 
you are making. 

( Interruptions) 

MR. SPEAKER: Have I ever stopped 
you? Have I ever stopped you doing any-
thing? Have I ever withheld my consent on 
any subject raised by you? 

[English] 

What is the need of doing all th,s? Have 
I ever stopped discussion on any subject? 

[ Translation] 

You table it, I will arrange discussion. 

[English] 

I do not object to it. 

* Not recorded. 

( Interruptions) 

MR. SPEAKE_R: If this is the way, an 
right you do it. I have not allowed anybody. 

( Interruptions) 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): Telugu Ganga and 
several other projects are pending for clear-
ance with the Union Government. It is taking 
long time ... 

[ Translation] 

MR. SPEAKER: I will do it. provided you 
table the notice. 

(Interruptions) 

[English] 

MR. SPEAKER: There IS no problem 
with me. 

( Interruptions) 

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur): Sir, the Punjab Govern-
ment is cheating the farmers by supplying 
expired pesticides (Interruptions) 

[ Translation] 

MR. SPEAKER: When did I stop you fo. 
itll 

( Interruptions) 

[English] 

SHRI S. JAIPAL REDDY: Can you 
permit one of us to speak? 

MR. SPEAKER: I have heard them'and 
I have told them that if they give somethIng 
in a proper form, I will consider it. 

( Interruptions) 
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MR. SPEAKER: What can I do when I 
am not being allowed to speak? Neither you 
nor I am being allowed to speak. 

( Interruptions) 

MR. SPEAKER: Does it behove you? 
Neither you nor I am in a position to hear 
anything. What is the use of doing like this 
daily? 

( Interruptions) 

[ Translation] 

MR. SPEAKER: I am ready to listen but 
, am helpless. I am not able to follow when 
fifty persons speak at a time. How can I listen 
to them for I have got only two ears? Is it the 
way? Does it behove you to do like this? 

( Interruptions) 

[English] 

MR. SPEAKER: Does it behove you to 
do like this? 

( Interruptions) 

MR. SPEAKER: I will not bar any dis-
cussion. 

- SHRI BASUDE8 ACHARIA (8ankura): 
Ask the Minister to make a statement. (Inter-
ruptions) 

[ Translation] 

MR. SPEAKER: I have seen and heard. 
As J have already told you that whatever you 
want, please give it in proper form. I will 
arrange discussion on it. 

( Interruptions) 

MR. SPEAKER: If fifty persons speak 
together, what's the use of it? , told you that 
I would do it if you convince me. 

* Not recorded. 

( Interruptions) 

SHRI BALWANT SINGH RAMOOW-
ALIA: Sir, the Punjab Government is cheat-
ing the farmers by supplying expired pesti-
cides. 

[ Translation] 

MR. SPEAKER: I will do it. 

[Eng/ish] 

You leave it to me. 

PROF. MADHU DANDAVATE (Ra-
japur): Coolly I want to make a request. Sir. 
If the Ministers from Bengal come here to 
offer 'dharna' because their projects are not 
cleared, it is a very serious matter ... 

MR. SPEAKER: I have not allowed. 

( Interruptions) 

MR. SPEAKER: I am not concerned 
with that. They can have a dIalogue straigh-
taway. 

( Interruptions) 

[ Trans/ation] 

MR. SPEAKER: Why are you behaving 
like this? 

(Interruptions) 

MR. SPEAKER: I have not allowed 
anybody. Neither you nor they are being 
allowed by me. 

( Interruptions) 

[English] 

MR. SPEAKER: This is not the way. , 
don't like it. They have a right to talk to the 
Central Ministers and you have a right to 
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discuss~ certain things through me but not 
like this. 

( Interruptions) 

SHRI BASUDEB ACHARIA: Direct the 
Ministerto make a statement. (Interruptions) 

[ Translation] 

MA. SPEAKER: When did I stop? 

12.07 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

Notifications under the Customs Act 
1962 etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): I beg to lay on the Table a copy 
each of the following Notifications (Hindi and 
English versions) under section 159 of the 
Customs Act, 1962:-

(i) GSR 600 (E) published in Ga-
zette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum pre-
scribing effective rates of auxil-
iary duties of customs on goods 
falling under First Schedule to 
the Customs Tariff Act. 

(ii) G.S.A. 601 (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum provid-
ing for total exemption from 
auxiliary duty of customs on 
specified goods. 

(iii) G.S. R. 602 (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum provid-

ing for total exemption from 
auxiliary duty on certain goods 
which are wholly or partly ex-
empt from basic customs duty. 

(iv) G.S.A. 603 (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum provid-
ing for partiaJ exemption from 
auxiliary duty of customs in ex-
cess of 5 per cent ad valorem on 
specified goods. 

(v) G.S.A. 604 (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum provid-
ing for exemption from auxiliary 
duty of customs in excess of 5 
per cent ad valorem on certaln 
goods which are partially ex-
empt from basic customs duty. 

(vi) G.S.A. 605 (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum provid-
ing for exemption from auxiliary 
duty of customs in excess of 30 
per cent ad valorem on certain 
specified goods. 

(vii) G.S.A. 606 (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
p�anatory memorandum provid-
ing for exemption from auxiliary 
duty of customs In excess of 30 
per cent ad valorem on certain 
goods which are partially ex-
empt from basic customs duty. 

(viii) G.S.R. 607 (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
p�anatory Memorandum regard-
ing fixation of the level of auxil-
iary duty on component parts of 
simuttors of aeroplanes e!c. 

(ix) G.S.A. 608 (E) published in 
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Gazette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum provid-
ing for partial exemption from 
auxiliary duty on exposed cine-
matographic films. 

(x) G.S.R. 609 (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum regard-
ing fixation of rate of auxiliary 
duty on component parts of 
medical electronic equipments. 

(xi) G.S.R. 610 (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum regard-
ing fixation of the level of auxil-
iary duty on component parts of 
machinery imported for initial 
setting up of specified machin-
ery. 

(xii) G.S.R. 611 (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum provid-
ing for partial eXE: -nption from 
auxiliary duty on copper wire bar, 
cathodes etc. imported against 
export of copper reverts etc. 

(xiii) G.S.R. 612 (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum 
seeking to reduce the basic 
customs duty on polyurethane 
films and polyurethane foils of 
specified thickness intended. to 
be used for finishing of leather. 

(xiv) G.S.R. • (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum 
see~ :"19 to exempt all goods 
imported into India from so much 
of the additional duty of customs 
(Countervailing duty) as is 

equivalent to the special duty of 
excise on like goods produced or 
manufactured in India. 

(xv) G.S.R. 614 (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum reo 
scinding Notification No. 84/88-
Customs dated the 1 st March, 
1988. 

(xvi) G.S.R. 615 (E) published in 
Gazette of India dated the 13th 
May, 1988 together with an ex-
planatory memorandum 
seeking to raise the basic cus-
toms duty on ash and residues of 
zinc (including dross). 

(xvii) G.S.R 730 (E) published in 
Gazette of India dated the 23rd 
June, 1988 together with an 
explanatory memorandum 
seeking to ex-empt basic cus-
toms duty on non-alloy steel 
bilets conforming to Bureau of 
Indian Standard specification 
No. IS:2830 or IS: 2831 or 
equivalent specification to these 
specifications recognized by 
Bureau of Indian Standard. 

(xviii) G.S.R. 745 (E) published in 
Gazette of India dated the 29th 
June, 1988 together with an 
explanatory memorandum 
seeking to amend Notification 
Nos. 42!78-Cus dated the 1 st 
March, 1978, 29179-Cus dated 
the 10th February, 1979 60/85-
Cus dated the 17th March, 1985 
and 224/85-Cus dated the 9th 
July. 1985 which provide certain 
concessions to the leather in-
dustry and add four items of 
machinery to tr.p existing list of 
machinery prt.. _.;cnbed with 
conc.· c:sional duty in terms of 
Notification No. 16/85-Cus 
dated the 1 st February, 1985 in 
respect of garment and hosiery 
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Industry. 

(xix) G.S.R. 746 (E) published in 
Gazette of India dated the 29th 
June, 1988 together with an 
explanatory memorandum 
seeking to make some proce-
dural changes in availing the 
benefit of customs for duty con-
cession to certain machinery 
when imported for technology 
upgradation. 

(xx) G.S.R. 747 (E) published in 
Gazette of India dated the 29th 
June, 1988 together with an 
explanatory memorandum 
seeking to prescribe a conces-
sional rate of 35 per cent ad 
valorem on machinery and 
equipments. 

(xxi) G.S.R. 748 (E) published in 
Gazette of India dated the 29th 
June. 1988 together with an 
explanatory memorandum 
seeking to exempt goods cov-
ered by Notification No. 208/88-
Customs dated the 29th June, 
1988 from the levy of whole of 
auxiliary duty of customs. 

(xxii) G.S.R. 749 (E) published in 
Gazette of India dated the 29th 
June, 1988 together with an 
explanatory memorandum 
seeking to postpone the require-
ments of satisfying fuel effi-
ciency norms specified in Notifi-
cation Nos. 74/85-Customs 
dated the 17th March 1985, 221 
87 -Customs, dated the 20th 
May. 1987 and 33/88-Customs, 
dated the 1 st March, 1988 pre-
scribing concessional customs 
duties in respect of light com-
mercial vehicles upto 1 st Octo-
ber,1988. 

(xxiii) G.S.R. 750 (E) published in 
Gazette of India dated the 29th 
June, 1988 together with an 

explanatory memorandum 
extending the validity of Notifica-
tion No. 216/85-Customs dated 
the 3rd July, 1985 upto the 30th 
September, 1988. [Placed in 
Library. See No. LT 6395/88] 

Order Issued by the President In pursu-
ance of Article 280 of the Constitution 
and the Finance Commission (Miscella-

neous PrOVisions) Act, 1951 

THE MINISTER OF STATE IN THE DE-
PARTMENT OF ECONOMIC AFFAIRS IN 
THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): I beg to lay on the 
Table a copy of the Order (Hindi and English 
versions) dated the 30th June, 1988 issued 
by the President in pursuance of article 280 
of the Constitution and of the Finance 
Commission (Miscellaneous Provision) Act, 
1951 published in Notification No. S.O. 632 
(E) in Gazette of India dated the 30th June, 
1988 making certain amendments in the 
Order published in Notification No. S.O. 581 
(E) the 17th June, 1987. [Placed in Library. 
See No. L T 6396/88] 

12.08 hrs. 

BUSINESS OF THE HOUSE 

[English] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(SHRI P. NAMGYAL) : With your permis-
sion, Sir, I rise to announce that Government 
Business in this House during the week 
commencing Tuesday, the 16th August. 
1988, will consist of :-

(1) Consideration of any item of 
Government Business carried 
over from today's Order Paper. 

(2) Discussion and voting on Sup-
plementary Demands for Grants 
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(Railways) for 1988-89. 

(3) Discussion on the Resolution 
seeking disapproval of the 
Bharat Petroleum Corporation 
Limited (Determination of Condi-
tions of Service of Employees) 
Ordinance, 1988 and considera-
tion and adoption of the amend-
ment made by Rajya Sabha in 
the Bharat Petroleum Corpora-
tion Limited (Determination of 
Conditions of Service of Employ-
ees) Bill, 1988. 

(4) Discussion on the Resolution 
seeking disapproval of the Pre-
vention of Illicit Traffic in Narcotic 
Drugs and Psychotropic Sub-
stances Ordinance, 1988 and 
consideration and passing of the 
Bill in replacement of the said 
Ordinance. 

(5) Discussion and voting on Sup-
plementary Demands for Grants 
(General) for 1988-89. 

MR. SPEAKER: Submission- Shri Vir-
dhi Chander Jain 

( Interruptions) 

[ Translation] 

MR. SPEAKER: You are to do it 

( Interruptions) 

[English] 

MR. SPEAKER: You decide it when-
ever you want to do it. I have no objection to 
any discussion. 

( Inte;ruptions) 

[ Translation] 

never objected to discussion 

[English] 

You can have a clear cheque for that. 

SHRI VIRDHI CHANDER JAIN 
(Barmer) : The following item may be in-
cluded in the next week's Agenda:-

Radiation is health hazard. Food ar-
ticles affected by it should not be consumed. 

Butter affected by radiation is available 
in some of the European countries and ef-
forts are being made by ou r country to import 
such butter either free of cost or at negligible 
cost. Poor people will get attracted to pur-
chase it without knowing hazards involved. 

Central Government should not import 
such radiation affected butter. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: When have I stopped 
you? This is to be done by you. I have no 

. objection to the discussion. I have got no 
objection at all 

[English] 

SHRI BASUDEB ACHARIA: Are you 
directing the Government to make a state-
ment Sir? 

(Interruptions) * 

MR. SPEAKER: No please, not al-
lowed. 

(Interruptions) * 

Shri Basud8b Acharia and some other 
han. Members then left the Houss 

THE MINISTER OF HOME AFFAIRS 
MR. SPEAKER: Please listen to me, I .(S. BUT A SINGH) : Sir, a group of Ministers 

* Not recorded. 
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[So Buta Singh] 
metthe hOr). Prime Ministerthis morning and 
gave a memorandum. The Prime Minister is 
likely to'eonsiderthat memorandum. How is 
it that they are trying to force this issue like 
this in this House? Also, they are making a 
misuse of their political powers and constitu-
tional authority. We have'never heard of duly 
constituted Government members and Min-
isters coming and sitting in Dharna. This is 
something ridiculous. Only this morning, 
they have given the memorandum, Sir. 

MR. SPEAKER: I work according to 
rules. I am working according to rules and I 
have not allowed them. It is so simple. 

S. BUTA SINGH: Also, the(e are forums 
where inter-State and Centre-State things 
can be discussed. There is the Planning 
Commission; there is the National Develop-
ment Council and there is the Home Ministry. 
But Sir, this is not the way. 

MR. SPEAKER: Yes, that is what I said. 
They can discuss it in a proper form and that 
is what I have been telling. Whether it is the 
Opposition or the Ruling Party or whoever it 
is, I have to go according to rules you have 
laid down 

( Translation] 

Mr. Ramoowalia, You give your calling 
attention notice regarding pesticides, I will 
get it done. 

SHRI BALWANT SINGH RAMOOW-
ALIA: It is all right. The Government itself is 
sending it. 

MR. SPEAKER: Give me in writing, I will 
get it discussed. 

[English] 

SHRI SRIBALLAV PANIGRAHt (Oeog-
arh) : The following item may be included in 
the next week's Agenda: 

Even after completion of Radio and T. V. 
Projects scheduled to be constructed in 

Orissa during the Seventh Five Year Plan, 
large areas of the State will still remain 
outside their coverage. 

Government of India should set up soon 
Radio stations to cove r Deogarh, Malkangiri, 
Rayagada, Gunupur, Parlakhemundi areas 
and T. V. transmitters at Talcher K iriburu 
and Rayagada to cover surrounding growth 
centres. Commercial broadcasting stations 
should also be set up to cover growth 
centres. 

Further a T. V. studio at Sambalpur 
should also be sei up. 

SHRI CHINTAMANI JENA (Balasore) : 
The following item may be included in the 
next week's Agenda: -

1. Bureau of Public Enterprises 
have withdrawn the facility of 
providing employment to land 
losers on account of acquisition 
of land for public sector under-
takings. Government of Orissa 
have moved to restore the earlier 
practice of providing employ-
ment to a member of affected 
family as a measure of rehabili-
tation, and have requested Gov-
ernment of India to amend the 
Coal Mines Land Acquisition 
and Development Act, 1957 
which may kindly be considered. 

2. Huge financial aid is provided to 
carry out relief operations, 
house building grants, to reno-
vate sand castings, repairs and 
restoration of flood and saline 
protection embankments etc., in 
flood affected area. Besides, 
crops worth crores of rupees are 
destroyed almost everyyeardue 
to floods. 

To mitigate the problems well-planned 
drainage schemes in affected area for quick 
discharge of flood and saline water be taken 
up. 



329 B.O.H 

[ Translation] 

SRAVANA21, 1910 (SAKA) 

12.16 hrs. 

B.O.H 330 

SHRI BALWANT SINGH RAMOOW-
ALIA (S~ngrur) : Mr. Speaker, Sir, the follow-
ing item may be included in the next week's 
Agenda. 

R$centlythe Agricultural Cost and Price 
Commission have recommended the Gov-
ernment that the procurement price of wheat 
for the ensuing wheat Crop Season should 
be raised to Rs. 183/- per quintal. According 
to a recent assessment made by Haryana 
Agriculture University, the cost of production 
of wheat per acre comes to Rs. 2403 as 
against Rs. 2,297 last year. Last year the 
productIon cost of wheat per quintal has 
gone upto Rs. 173. In the current year, not 
only the prices of agricultural implements 
and inputs have increased but also the 
wages of a farm labourers have been in-
creased by Rs. 1600 a year. The farmer has 
to pay more to buy other necessary items 
and he gets less prices of his produce. 
Consequently, the real economic condition 
of farmer is getting from bad to worse and 
finally it will adversely affect country's eco-
nomic conditions. Therefore, it is imperative 
that the Government should immediately fix 
the procurement prices of wheat for its en-
suring season at last Rs. 2501- per quintal. 
Therefore discussions on this subject of 
public importance must be held in the 
House. 

SHRI SHANTI DHARIWAL ( Kota) : 
More Industrial lmits can be set up on 
Hazira-Bizapur-Jagdlshpur Gas pipeline. 
The Government should appoint a selection 
committee of industrialists and Government 
undertakings which will consider as to how 
best the gas can be utilised. I would like to 
make an appeal to the Government that {he 
persons who wanted to set up factories and 
industrial units at other places but could not 
set up due to Shortage of Coal, electricity 
and other reasons be encouraged to set up 
their industries on Hazira-Bizapur-Jagdish-
pur gas pipeline. 

[MR. DEPUTY SPEAKER in the Chakj 

[Eng/ish} 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada) : The following may be 
included in the next week's Agenda:-

1. Jaggaiahpet Municipality with 
40,000 population is fast expanding indus-
trial area. Visakhapatnam Steef Plant, Lime 
Stone Unit, and several Cement factories 
have come up apart from several o1her small 
scale industries. To help entrepreneurs to 
contact different parts of the country easily, 
there is urgent need to convert the present 
manual telephone exchange into automatic 
telephone exchange with STD facility. 

2. There is a Buddhist monument on hill 
top near Jaggaiahpet. Government must 
take suitable steps to develop this spot with 
funds made available from Japan. 

[ Translation] 

SHRI AZIZ QURESHI (Satna) : In 
Satna, the Vayudoot Services was discon-
tinued immediately after its inauguration. 
This caused grave discontentment among 
the people of Satna which may assume the 
form of public movement and disturb the 
peace of the area. Therefore the Central 
Government should immediately issue in-
structions to revive Satna -Reeva Vayudoot 
Service. 

2. In Satna about four hundred tele-
phone lines are not working for a long time 
due to which the people and businessmen of 
Satna have been facing great difficulties. But 
the local officials of Telephone Department 
are not paying any attention towards it due to 
which there is grave discontentment among 
the people of Satna. There is an urgent need 
to improve this situation. 

[Eng/ish] 

SHRI S.G. GHOLAP (Thane) : The 101-



331 B.O.H AUGUST 12, 1988 Disc. Under 193 reo 332 

[Sh. S.G. Gholap] 
lowing item may be included in the next 
week's Agenda:-

There are several schemes of Central 
Government which are implemented 
through State Government. 

Under Anganwadi Scheme, Anganwadi 
worker is getting Rs. 200-300 per month. 
Balwadi worker gets less than Rs. 200/- and 
helper gets Rs. 110/-. 

Voluntary workers appointed in Rural 
Family WeHare Centres and sub--centres as 
female part-time attendants get Rs. 50/- per 
month. Family WeHare Programme is 100 
per cent Centrally Sponsored Programme. 
Voluntary workers working in State Govern-
ment Scheme are paid more and Maharash-
tra Government has sent a proposal to 
enhance the honorarium of Rs. 50/-. 

I request the Minister to look into the 
matter and increase the pay of female Atten-
dants who are working in Rural Family Wel-
fare Centres. 

DR. CHANDRA SHEKHAR TRIPATHI 
(Khalilabad) : The following may be included 
in the next week's Agenda:-

Government is very much concerned 
about the problems of poor farmers, largest 
among them are the cane growers. Payment 
for cane supplied to the various mills is not 
made to the poor farmers at once. Several 
mill owners have not made payments to poor 
farmers for the last two to three years. The 
Khalilabad Sugar Mill in U.P. is going to 
close down without clearing the old out-
standing amount of more than Rs. 50 lakhs. 
Union Government should intervene so that 
the arrears are paid to sugarcane growers 
immediately. 

[ Translatbn1 

SHRI . KAMMODILAL JATAV ( 
Morena) : Mr. Deputy Speaker, the following 
subjed may be included in the next week's 
1st at ..... at the lok Sabha. 

Atrocities on Harijans and Adivasis 

There is a Regional Agriculture Re-
search Centre in Morena District of Madhya 
Pradesh which is a centre of Jawahar Lal 
Nehru Agriculture University. Research 
Scholars come here to conducf research 
work on Agro Forestry. The centre will con-
duct research on forests agriculture and the 
ravines of chambal and other rivers. Cham-
bal division is the most-backward area. The 
flow of the rivers have caused heavy erosion 
of land in the area and this has resulted in 
unemployment here. 

I request the Hon. Minister of Agricul-
ture and the Minister of Forest that an Agro 
Forestry University should be opened in 
Chambal Division. 

{Eng/ish] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(SHRI P. NAMGYAL) : I will place the points 
raised by the hon. Members in respect of the 
business for the week commencing the 16th 
August 1988 before the Business Advisory 
Committee when they meet next. 

12.21. hrs. 

DISCUSSION UNDER RULE 193 

[English1 

Harljans and Adivasis In differnent part 
of the Country-CONTD. 

MR. DEPUTY SPEAKER: The House 
will not take up further discussion on the 
atrocities on Harijans and Adivasis in differ-
ent parts of the country I raised by Shri Bal-
want Singh Ramoowalia on the 2nd August, 
1988. 

Mr. Ganga Ram. 

[ Translation1 

SHRI GANGA RAM (Firozabad) : Mr. 
Deputy Speaker, The incidents of continu-
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ous atrocities and oppression of scheduled 
castes and scheduled tribes in our country 
are not only a matter concern for all, it is a 
matter of shame for us and for this House 
also that such incidents are increasing day 
after day even after 40 years of our inde-
pendence. It is a matter of deep regret that 
about 25 crore Indians out of about 80 crores 
population of the country are suffering the 
pains of atrocities perpetarated by affluent 
section of the society. Even in this scientific 
age we are doing inhuman·behaviour with 
our fellow brothers and sisters, though we 
are fully aware that our country has been 
subjected to slavery for hundreds of years 
due to this very reason. 

The atrocities committed on scheduled 
castes and scheduled tribes include dacoi-
tes, rape, assault and inflicting injusries and 
resort to arisoning are punishable under 
section 302, 396, 376, 325 & 326 and 4361 
I.P.C. respectively. There were 14012 cases 
of this type that came to light in the whole 
country according to the figures of year 
1987. These figures include 4872 cases in 
Uttar Pradesh, 3321 in Madhya Pradesh, 
1592 in Rajasthan, 704 in Tamil Nadu, 600 
cases in Gujarat, 526 cases in Kerala, 951 
cases in Bihar and 445 cases in Maharash-
tra. A study reveals that atrocities on Har-
ijans and Adivasis are maximum in the areas 
where religious fanaticism, social inequality 
or econom ic exploitation prpvail and also in 
the areas where the reactionary and feau-
dalistic forces and the people affected by the 
Caste Supermacy reign supreme. 

Harijans and Adivasis are an integral 
part of Hindu religion. I will not hesitate even 
to say that they are the backbone the Hinou 
religion. History bears atestimonytothefad 
that Harijans and Adivasis have served the 
country and the society faithfully and. hon-
estly from the time of Alexender's invasion to 
the Britishers rule in India But, the people 
who always bowed before the foreign inva-
dors never understood the pain and agony of 
these people, they never appreciated their 
hard work and power. 

Such incidents in the modern scientific 

age are a slur on the fair name of the human-
itY, 

Mr. Deputy Speaker, the more regre-
table is the mass killing of the people in this 
post independence period places Aarwal, 
Belchi, Deote, Sadhupur, Rampur, Kafalta, 
Karam Chedu and continuance of such 
ghastly acts. I still remember. I am reminded 
of a couplet of some remember urdu poet: 

"Log Samajhethe ki InklabAte Hi Najam 
Koho Chameka, BadaJ Jayega, Yeh 
Kissko Khabar Thi Ki Atlshe Ghul Se hi 
Tinka Tinka nasheman ka Jal Jaiga." 

According to my views there are three 
reasons for these atrocities and tortures. 
These are religious fanaticism, social ine-
quality or economic disparity or economic 
exploitation. So far as religious fanaticism is 
concerned it exists in our country, specialy in 
Hindu religion. Harijans are debarred from 
entering into the temples and the high-low 
problem prevails. Recently, a statement 
from Shankeracharya of Puri was published, 
it is just before me. He says that the Harijans 
do not deserve entry into the temples from 
the religions point of view. Harijans should 
look at the finial of the temple, they should 
not enter the temple. Such irrelevant things 
are there in his statement. Till such religious 
Mahants, Heads of Maths, Swamis of the 
ashrams and such other parasites exist, and 
keep on issuing such stat.ements, the atroci-
ties on Harijans will go on increasing and will 
not stop. I have suggested time and again in 
this House that such statements and such 
persons should be challenged under protec-
tion of civil rights Ad and they should be 
punished. 

Sir, I remember what had been stated 
about religion by Pt. Jawahar Lal Nehru at a 
meeting held at Rishikesh in April, 1959. He 
said that the religion which does not suit to 
the requirements of the changing times, 
perishes, as it happened in Tlbat at that time. 
He said that Buddhism perished because a 
handful of people heading the Maths were 
ruling tNer the entire country and were en-
joying. But when the people resented and 
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there was awakening among the weaker 
sections Buddhism was wiped out and bud-
dhist Lama's were forced to break stones on 
the roads. Heads in our Ashrams and Maths 
and religions monopolists should remember 
that when there will be awakening among 25 
crore people of this country, they will meet 
the same fate as that Lama's did. 

Sir, I will appeal to the administration to 
take strict action against Acharya Niranjan 
Dev. He has attacked the unity and the 
integrity of the country and insulted and 
depreciated the 25 crore's people of this 
country. Sir, so far as the question of caste 
system is concerned, there are 10036 
castes among the Hindu's in this country. 
This includes 1085 castes of scheduled 
castes and 639 of scheduled tribes. This 
caste system has given birth to fundamen-
talism. The steps'laken to promote and 
develOp the scheduled castes and tribes and 
to eradicate caste differences by Swami 
Dayanand, Raja Ram Mohan Roy, Pt. Ma-
dan Mohan Malviya, Swami Vivekanand, 
Father of the nation Mahatma Gandhi, Baba 
Saheb Dr. Ambedkar, Babu Jagjivan Ra.m 
and our late Prime Minister Shrimati Indira 
Gandhi are praise worthy. They made all out 
efforts from every angle to improve the lot of 
these people in religious social and eco-
nomic fields. The results of the efforts made 
are there. Efforts' made to uplift the sched-
uled castes and scheduled tribes, specially 
by our congress party, during last 40 years of 
independence are commendabl e and praise 
worthy while the other parties want to take 
political advantage of this. Whenever there 
is such a mass kiHing, the members in oppo-
sition make a tot of hue and cry about the 
incident and they want to derive political 
advantage of the situation. 

Iwanttosayonething here inth~House 
that there are mass killings of Harijans, 
rapes are committed but the voice is raised 
only after such incidents have taken place. 
The members of the opposition parties put 
these vidims of rapes to suffer more dis-
grace and insult on the cross roads by 
'I1aking a lot of hue and cry about the inci-

Adivasis 

dent. It is really very shameful act. When 
there is a law in the country. the culprits 
should be treated under section 376 and 
section 395. Action should be taken against 
them under the law. We should not give a 
political colour to it. AccOrding to my view 
such incidents should not be treated politi-
cally, it will lead to decrease in atrocities. 

We should sincerely implement the 
prinCiples of liberty, equality and fraternity 
enshrined in the constitution. I feel it neces-
sary to say in this connection that the reason 
behind, as stated by commission, the atroci-
ties, clashes regarding the allotment of Govt. 
land and distribution of surplus land among 
the members of scheduled castes and 
scheduled tribes, the tension ansing out of 
non payment or less payment of the wages 
fixed by the Sate Government is the general 
awakening among the scheduled caste and 
scheduled tribes about their rights In the 
constitution and special concessions pro-
vided to them. The State in which the literacy 
rate and economic development of the 
Scheduled Castes and Scheduled Tribes 
are comparatively high. the extent of oppres-
sion is less. 

I want to request the Government that 
the economic programmes which have been 
prepared should be implemented. The poli-
cies qf our Government have always been 
good but the machinery which IS responsible 
for their implementation does not have good 
intention. Effective efforts have not been 
made to implement the policies and plans of 
the Government. Government should gear-
up this machinery to ensure comprehensive 
development of our 25 crores of people. 
When their economic position is strength-
ened, their educational backwardness will 
be removed, that will result in the enhance-
ment of their self- respect and they would be 
able to face the situation on their own. 

ApartJrom this, I want to subrllit that no 
doubt non-scheduled castes and scheduled 
tribes people commit atrocities but Police 
Force is also involved in it. The oppression 
and excesses committed by the police force 
should be taken very seriously. p.e.R. or 
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any other type of cases which are still 
pending. should be disposed of quickly. I 
want to suggest to the han. Minister that 
separate courts should be set up to deal with 
cases of oppression of scheduled castes 
and scheduled ~tribes and agencies like 
C.B.t and C.I.D. should be entrusted with 
the job of investigation of such cases so that 
the investigations are completed quickly and 
prOVIsions for summary trial can be made. 
These type of cases have been pending for 
years and so far I have not seen any such 
case whefherthat of P.C.A. or any othertype 
in which the culprits have been awaroed any 
punishment. -

The iS3ue of bonde':! labour is alsc very 
serious. In Uttar Pradesh. there am still such 
areas where agricultural labour IS paid qs. 2 
per day and at some places they ren.ain 
content with only breakfast and meals. In 
some parts of Eastern Utter Prades,~1 the 
labourers have to work without getting a 
penny except the meals. The IT'ain reason 
behind it is that the State GC>lemment has 
never take any initiative in this 1egard. 

Shrimati Indira Gar.dhi ,lad made ap-
preciable efforts under the 20 pOint pro-
gramme to end the system of bonded labour 
and to implement the Minimum W"ges Pro-
gramme so that bonded labour may be 
saved from Exploitation. But it is ef~ential to 
accelerate its pace. Finally, I would conclude 
by quoting some lines of a poem: 

"Koi bhi sanket nahin jo ghatata 
hua lag9 andhiyara. 
Jaane kab tak dar-dar thokar 
khata phire satya banjara 
kintu kisi kone mein man ke yeh 
vishwas pala karta hai 
koi andtla yug anit; ka nahln 
sadav chala karta hai 
Raat bhale lamhi ho lekln 
ni::hchit kabhi subah ayegi 
jarrta sabhi tironit hogi. nai 
chfltna lahrayegl.". 

The future of the harijans is still dark and 
they are suffering very much. But, still I have 
flooes that Government will make earnest 

Adivasis 

efforts to understand their position and takE 
step to curb the increasing trend of expbita-
tion and oppression of the harijans. 

SHRI K.D. SUlTANPURI (Simla): Mr 
Deputy Speaker, Sir, I want to submit thal 
harijans are being oppressed in many States 
today. The Poor and the backward sec!ions 
of society regardless of whether they are 
harijans or of other castes, are being 0p-
pressed in some form or the other. When the 
poor people approach the courts for justice 
their cases are not heard. 

It has been observed that ~he Police 
personnel also commit excesses on the 
harijans. They de not help whenever they 
are approached to register complaints. You 
have seen how the massacre took place in 
Bihar. I want to say that harijans are mal-
treated in every State and several type of 
atrocities are com",lttpd on them. 

Today thousands of cases conneded 
wi!h oppression of harijans are pending in 
the courts but hearing of these cases is not 
being done. in this connection. I would like te 
suggest that special courts should be set up 
to deal with these cases. Just now anctner 
han. Member has also suggested that sepa-
rate courts should be set up for ensuring 
speedy justice in this matter. 

The judicial system in our country is not 
so efficient. A large number of cases remain 
pending for a long time. Our Hon. Prime 
Minister, Shrimati Indira Gandhi was assas-
sinated in bread daylight and the case which 
was filed in this regard continued for 4 years 

• and the judgement was delivered after such 
a long time. The special courts should be up 
for the cases committed with harijans and 
girijans. only then can we do justice wah 
them. You should make provisions in the law 
accordingly. 

As regardS. the em~loyment opportu'li-
ties, 15 percent posts have been reset'\,~ 
for the scheduled castes and 7 112 pef'Ctlnl 
for the scheduled tribes. But this has newer 
been implemented. Tl'e Publ:c Undertak-
ings dnd our banks do not adhere to the 
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aforesaid provisions. They run from piUar to 
post in search of jobs but no one listens to 
them. The offlC8l'Scadre is not in their favour. 
I want to give an example in this connection. 
In Air India. the quota fixed for the scheduled 
castes and scheduled tribes has not been 
filled so far. Whenever we ask the reasons 
for doing so .. we are told that they are not 
competent enough. If you want you can get 
fUll details from the Employment Exchange 
After looking into them, you will realise that 
harijans are being oppressed. The cali-let-
ters are not deliberately iss,,!ed in time. As a 
result they are deprived of their jobs. 

Madam Minister, in order to protect the 
deprived sections of society, you should 
adopt a policy of not only absorbing those 
who are competent but ~Iso reserve quota 
for those scheduled castes and scheduled 
tribes. who cannot be absorbed on the basis 
of their merit. I want to submit that the way 
Mahatma Gandhi had worked, panditji had 
worked and Indiraji had worked, and Shri 
Rajiv Gandhi is working, the way he is going 
to the tribal areas and listening to the difficul-
ties of the people and in this way the griev-
ances of the harijans and Adivasis come to 
the notice of the people but why do our 
officials not co-operate in that may and 
implement Government policies. In this 
connection, you will have to ensure that all 
out efforts are made to implement the poli-
cies and programmes of the Government. It 
is the poor people who are doing all the 
menial jobs. Tha question of caste commu-
nity does not arise here. There are poor 
people of every community and they are 
doing all the menial jobs and they have to do 
so to survive but still they are being ex-
ploited. They do not have enough funds to 
fight cases in the courts and compete with 
the big shots therefore, our Government 
should endeavour to remove any difficulty 
which comes in the way of implementation of 
the policies so that our country is able too 
make progress. 

Alongwith it, I want to submit that our 
I.P.s. Officers and our Policemen who be-
long to the Scheduled Castes and Sched-

Ad/vaSIS 

uled Tribes should be posted in the tribal 
areas. They should occupy high posts be-
cause these baCkWard classes are exploited 
very much by others. 

Harijans should be given actual posses-
sion of Land allotted to them by the Central 
and State Governments from the time of late 
Prime Minister Shrimati Indira Gandhi till 
now. Even if the Government has to move 
the Court for this purpose it should do so. 

The Shankaracharya of Puri says that 
Harijans should not be allowed to enter into 
temples. H he is so much against Harijans 
entering temples, let the temples be pa-
tronised only by the people who have to offer 
progress and worship there. h is the poor 
labourer who constructs the temple, makes 
the idols which are to be worshipped. Yet, 
this poor labourer is denied entry into that 
very temple on caste considerations. The 
gifts of Nature, like sunlight and water, are 
meant for everyone irrespective at caste or 
creed. The birth-process is the S:lme you 
one and all. Hon. Shri Ganga Ram rightly 
c~id that people belonging to opposition, 

10 use religion as a diVisive force ars trying 
oJ weaken the country. These people are 

playing with religion, making tall claims of 
being supportive to the Harijan and Adivasi 
cause. But the real supporter of Harijans and 
Adivasis is the Congress(I). The sale bene-
fador of these people is the han. Prime 
Minister Shri Rajlv Gandhi. Only the prin-
ciples and values of the Congress (I) can 
help LS make progress. The Opposition 
merely pays lip-service to the cause of the 
backward classes. Even when they were in 
power they did not frame any laws for the 
benefit of backward classes. When Late 
Smt. Indira Gandhi came to power she re-
served a special quota for Harijans and 
Adivasis. Seeds should be made available 
to villagers having small land holdings be-
(;aIJse as at present only people with clout 
are getting the seeds. Proper banking facili-
ties are not avaJlable to Harijans and Adiva-
sis. Th6y are kept in the dark regarding the 
loan facilities available to them. Loans which 
should actually go to them, end up in the 
hands of influential people. A Poor having no 
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recommendations unable to get full benefits 
from banks. 

I agree with my hon. CC)lleagues when 
they say that public-sector undertakings 
should be directed to recruit Har;jans and 
Adivasis. Harijans and Adivasis must be 
given \due weight at the time of interview and 
their rights should be protected . 

Whoever perpetrates atrocities on Har-
ijans should be declared a criminal. A law to 
this effect is already there but the Admini-
stration does not enforce it. The Govern-
ment should pay attention to all these things 
so that atrocities on Harijans could be mini-
mised . I am sure the Government will spare 
no effort in this direction. 

[English] 

SHRI K.R. NATARAJAN (Dindigul): Mr. 
Deputy Speaker. Sir. on behalf of AIADMK, 
I would like to partiCipate in the discussion on 
the atrocities committed on Harijans and 
Adivasls in different parts of the country. Sir. 
prior to Independence. there was fuedalism 
In India. Victims of feudalism Wt;re the Har-
Ijans. backward people and other weaker 
sections of the society. Harijans are mostly 
agricultural labourers, sundry workers and 
marginal farmers. They have to do all the 
sundry work for feudal lards. So. they were 
considered as 'untouchables. They were 
treated as untouchables. The untouchability 
was practised before the Movement of 
GandhiJI, in India. 

Sir. in 1930's. Ramsay Mc Donald of-
fered communal award to Htndu society to 
divide between the caste Hindus and Har-
IJans. Dr. Ambedkar supported this orler. But 
our Gandhiji saw a danger in it because this 
....,ould weaken the freedom movement. So, 
he started the movement for upliftment of 
Harijans. He named untouchables as Har-
ijans (Children of God). He voluntarily went 
to the streets and houses of Harijans and 
swept and cleaned their toilets. He started 
various voluntary organisations to render 
help to the Harijans. The Father of the nation 
committed the nation for the upliftment of the 
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Harijans and better deal to them in free India. 
The framers of the Constitution introduced 
princ~ of socialism and democracy in the 
Constitution for upIiftment of the Harijans 
and other weaker sections of the oommu-
nity. But we see the socialism has not been 
practised even now. The Constitution abol-
ished untouchabifrty. Yet it is practised 
somewhP '., North India. We see the 
atrocities I ~arijans and Adivasis in large 
measure, especially in North India, in U'P'f 

M.P., Bihar and Rajasthan and aven in 
Maharashtra 

This is a very shameful affair after 40 
years of Independence with the relentless 
effort made by Periyar r:VR, Dr. Anna, and 
Bharat Ratna MGR, there is no question of 
untouchability in South India, especially in 
Tamil Nadu. They are given equal status 
with others: There may be some stray inci-
dents. 

A lot of atrocities are committed in North 
India on Harijans and Adivasis.Sati is also 
practised in North India. Sankaracharya of 
Puri refused to give equal status to lhe 
Harijans with others. This is a vf!ry shameful 
affair. After 40 years of Independence, their 
position is the same as it was before Inde-
pendence. This evil should be eradicated. 
Their position should be improved. All the 
children of the Harijans and Adivasls and 
backward classes people should be given 
proper education throughout their career. 
They should be gIVen employment and their 
economic position should be improved. 
Then only these atrocities may be.avoided. 
The Government should stridly follow the 
Directive Principles of State Policy. TJle 
inequal,ttes in income and Inequalities in 
status should be abolished or at least should 
be narrowed down. H they are narrowed 
down and proper economic status IS given to 
the Harijans. definitely such atrocities can be 
avoided. We hope the present Government w"' take necessary steps to improve the 
status. of the Harijans, AdivaslS and other 
backward classes people. The Janata Gov-
ernment appointed Mandai Commission for 
improvement of the backward classes 
people. The mandai Commission Report 
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has been received, but is not being imple-
mented so far. Then, how can we achieve 
socialism in our country? Their status is like 
that. Their children go to school only when 
they become 7 years or 8 years old. So, they 
do not have sufficient educational facilities, 
library facilities etc. So, it is impossible for 
them to compete with the children of other 
affluent people. The officers in the cadre of 
lAS and IPS are given propertraining to their 
children. So, their cl1ildren are selected 
again for lAS IPS and cth&r coveted jobs. 
But unfortunately this posjtion is rot avail-
able to the Harijans, Adivasis and other 
backward classes peopla. There is no reser-
vation for backward classes people. Articles 
45 and 46 have become dead letters. They 
have not been implemented so far. So, the 
reservation st:ould be given to them. Age 
limit for the students corring from oackwarc 
class people should be raised to 28 years. 
Unless they are given the right to appear ir 
the competitive examination, it is only a 
dream that backward class students will be 
coming in lAS and IPS and other Central 
Secretariat jobs. So, the Mandai CommIs-
sion report should be imolemented immedi-
ately. 

There are other weaker sections in 'lur 
country. Their lots should also be improved 
and their chitdref\ should be given proper 
education and proper employment and such 
other opportunities to develop and increase 
their economic position. Then only, we can 
see that 9<1~cil stfltus is g:ven to Harijans, 
Adivasis and other weaker se .)r1S in our 
country. 

With these words, I concli.lde. 

SHRi VIR SEN ( Khurja) : Mr. Deputy 
Speaker, Sir, I thank you for the opportunjty 
you have given me to express my views on 
this slolbject Sir, generally it is the complaint 
that whenever an issue concerning Sched-
uled CastilS comes up, the ~Ie from the 
non-S~heduled Castes take little interest. 
They keep generally silence. Even in the 
Jehanabad case also, except that the report 
appeared in thePress, generally the people 
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throughout the country kept silence. So, I 
would thank Shri Balwant Singh Ramoow-
alia that he moved this motion for discussion 
in the House. As a matter 01 fact, he has 
broken the tradition which was, of course, 
prevalent. The number of members present 
in the House also indicate the sympathy and 
concern of the Members, of the generally 
community have for the trials and tribula-
tions of the Scheduled Castes. The number, 
I think, is below the quorum. I have not 
counted the number. 

ThiS questiorl has beel" raised in the 
House that Scheduled Castes are called 
Harijans and Mat-atma Gandhi gave thIS 
thing Some people are allergic to this w'")rd, 
particularlY members of the Schedulec 
Cast<Js. becau-:ewheneverwe referthem a~ 
Harijans, they object to it. They ask, what 
does Harijan mean? This q'Jestlon was also 
referrAd to by the hon. Member who pre-
ceded me. Well the clear meaning is, Har-
ijans mean, sons of god, the people of god. 
But what about others? Naturally they are 
not sons of god. Then, whose sons are they? 
There are, of course, two entities. One is the 
god al1d the other ,s the Satan. If one com-
munrty or the peoplo is the son of God, 
naturally the other community is the son of 
Satan. But I would not brand that all the 
people are sons of satans because there are 
good people and I also address them as 
Harijans. 

13.00 hrs. 

Whenever the identity of the Hindus or 
the,r interests are threatened, their feelings 
and susceptibilities are roused. Otherwise, 
they will be silent. When Meenakshipuram 
conversions occurred, the whole Hindudom 
was agitated and there came a Body harned 
Vishwa Hindu Parishad. They collected 
several crores of rupees. Why they col~ 
lected, I do not know. They did not spend 
even a single pie on the amelioration of the 
condition of Harijans. The whole money is a 
wastage in travels and useless Yajnas. I 
have not heard about the functioning or how 
do thay function, Whether it is doing any thing 
good for the Hindus or for the Harijans. 
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India is the oldest of civilisations. Unfor-
tunately, there are some people on whom 
civftisation has had no effect. Some of them 
who are committing or perpetuating the 
atrocities, t would like to say were brutes and 
are brutes today and, I am afraid, they will 
remain brutes tomorrow also. I am of the 
view that Manu was the first person WhO 
remained untouched by the effect of civilisa-
tion. He remained barbarous and in the 
Manu Smriti he embodied all the principles of 
barbarism and I think that he was respon-
Sible for all the 9vils that Indian society 
suffers from. The infinitesimal, vivy section 
prevents this country from becoming a na-
tion. I~ IS a great hurdle..for this country to 
become a nation and I believe that as long 
as castelsm remains and caste considera-
tions remain, the people of India can nevel 
become a nation. 

Manu was responsible for the6e atroci-
ties even today because he is the inspiration 
and had been responsible for the slavery of 
thiS country for so many centuries because 
he created a class of warriors and the rest of 
India had no Interest In the defence of the 
country. When the invaders came, the whole 
of the country was sleeping, because they 
had no Interest and there is a saying 

.. Ku nnp ho home ka hani Daasi chod 
na hou va rani" 

" We shall not become the rulers or 
kings or queens. Why should we worry 
if a king changes or a queen 
changes?" 

This has been psyche which has been cre-
ated by the teachings of Manu. I think he 
deserves condemnation from all sides and 
the Manu Smriti has to be burnt. 

We are talking about the progress of 
things. What progress is being made in dif-
ferent fields? I think it~uld be betterto refer 
to the progress m~ in the field of atrocities 
~Iso. Generally t from 13.000 cases of atroci-
ties registered every year. nowthe number is 
increasing. It was 13.975 in 1979 ~ in 
1982 it became 15. 054. Quite a good prog-

Adivasis 

ress.1 supposel Sir, there are certain States 
which can be termed as very prominent in 
this affairs. So, Madhya Pradesh is one of 
them where, out of the All India figure of 
14012 cases, Madhya Pradesh accounts for 
3321. Of course, Uttar Pradesh comes first 
with 4872 cases. Rajasthan comes next with 
1592 cases. Therefore, this is the figure from 
1982 to 1986 . From 1985-86, the total 
number is 15373 ... (Interruptions) Now, I 
would like to cite the cases of rape. In the 
case of rape, Haryana tops. One-fourth of 
the cases go to the Courts and out of the tot.:tI 
number of cases of 1832, only 199 cases 
were convicted and 1633 cases were acquit-
ted. ThIS what the Courts have been doing; 
what the police is doing and what the prose-
cution is doing as also the administration is 
ooing. This Will give you the clear picture. 

The question is: why there are so many 
acquittals? There is a guide-book from the. 
Government of India sent to the States and 
in the introductory note, it is written that one 
of the reasons why witnesses do not come 
forward is because they lose their wages. If 
they go to the Courts, they will lose their 
wages. Further, those who do such crimes 
say that they would provide for wages also. 
But is this the real cause? I am sorry to say 
that the Government does not go deep into 
this matter and does not see what is the r" .1 
cause. It is for fear of reprisals. That is the 
real cause. That is why they do not come 
forward to give witness. if they come forward 
as witnesses, then the next day they wiD be 
killed and their families will be exterminated. 
This is the real reason. 61 

The other reason is sympathy of the 
police and the administration with the aimi-
nals. Those who commit atrocities are 
friends and relatives of these offlC8rs and 
policemen. So, this is the reason and the 
third reason is aministrative failure. The 
administration does not hear them to take 
any action. I would like to quote a few lines 
which are relevant here. This is the rasped 
of officials indided for anti-Dafit posture. 
This thing appeared in the patriot. I think. h 
says: 
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win the course of probing. the Commit-
tee passed severe strictures against 
the Tahsildar, village officials, medical 
officials and the police for failure of 
administration and of filing false re-
ports on the incident in order to oon-
ceal the Antj:'Oalit violence perpe-
trated by upper caste Hindus· .. 

This is the report of the Tribal Welfare 
Committee of the State Assembly of Mahar-
ashtra. This is c example. But this is a 
general rule. This is not a single solitary 
example. Throughout the country. this is the 
practice. Whenever a Scheduled Caste 
person goes to the police station to repor,t a 
case he is beaten away, threatened away 
and a report is lodged against the vidim 
himself. And he is sometimes sent to the jail. 
This is the position about government ad-
ministration. 

Now, what is the role of the Central 
Government? In 1985, they sent guide lines. 
After that, there is nothing. The plea is that 
the low and order situation is a State subject 
and they cannot interfere. Are we satisfied 
with this explanation and plea? When the 
whole country is reporting and registerfng 
cases of atrocities, I think, we will have to 
take some special measures. This alone, of 
course, is not going to do anything. There is 
the charge of lack of will. Here also I would 
like to read out a few words from an editorial 
of the Statesman- this IS from the Statesman 
of 21 June 1988; 

.. The Jehanabad massacre would not 
have taken place if human life were not 
held so cheap, if Harijans were not 
regarded as being outside the protec-
tion of the law .... • 

-rile Harijan plight would have ben 
ameliorated bng ago in Bihar and 
elsewhere if the Congress-l had not 
persistently shrked implementing its 
socio-economic promises for fear of 
upsetting the upper caste leaders of 
lie rural society who are so invaluable 
tor moItiIsing money and votes." 

Adivasis 

This is one of the reuons. Particularly in 
Bihar it is the political parties which are 
supporting and helping the criminals, H I read 
from magazines and papers, it will take time. 
The House should be convinced that the 
caste war is going on and atrocities are being 
committed because they are asserting their 
rights. I would like to quote from an article 
written by Shri K.S. Subramanian in the 
Times of India of 24th May 1988; 

"Rural India today is witnessing an 
increasing assertion by the rural poor 
of their human, social and legal rights 
in terms of the provisions accorded in 
the Constitution .•. " 

It '" an attempt by the Government to 
pamper them because of their num-
bers and political importance. There-
fore, they resort to using their monop-
oly of social, economic and politIcal 
power, their links with the administra-
tion and the economic dependence 
and social disabilities of the weaker 
sedions to inflict violence on them." 

This IS an effort to keep the Scheduled 
Castes down to the level of slavery, serfdom, 
and the caste Hindus and the kulaks resort to 
this practice only to keep them under their 
foot. Then, what should be done? The first 
and the most important question is this. Who 
will implement? What is the Implementing 
machinery? Those who are changed with 
protection of the Harijans are themselves 
friends of the oppressors; go to the police, 
they are friends of the oppressors: go to the 
officers, they are also friends of the oppres-
sors. Because they belong. to the same 
caste. The problem is you will have to find out 
a machinery where these caste-ridden offi-
cers and policemen and protectors of law are 
barred from interfering in administration of 
justice. This is one thing. 

Another this is that every matter that 
comes forward is qiven a political ground. It 
is said that such and such thing is because 
of some political reason. (Interruptions) I will 
take only two or three minutes more. 
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MR. DEPUTY SPEAKER: There are 
many more Members to speak. 

SHRI VIR SEN; The same thing has 
happened in Jahanabad als~. It is shown as 
a war between the Naxalites and Indian 
people. I thing, the problem should not be 
seen in 'that light. it should be seen that 
crimes are committed by the Lodak Sena 
and their supporters. Some say, the dis-
putes are because of land. Others say, dis-
putes are because of reservation and the 
heart-burning and jealousy created by reser-
vation. I do not agree with these people. But 
the real reason is that .there has been. 
changes in the society and the social struc-
ture, the four-wall structure, has already 
collapsed. Today, we-do notfind Brahmins in 
the real sense of the term as ordained by 
Manu. 99 per cent of the Brahmins have not 
studied or seen the Vedas. They know only 
a fe,w Mantras to perform Yagya They have 
jointed other profession. They are Govern-
ment servants, shopkeepers and the cooks. 
That system has totany collapsed, Mentally, 
that system remams and this dicortomy is 
responsible for atrocities on H arijans. I think, 
that has to be demolished. What has to be 
done? I think, the first and foremost thing is 
to abolish the caste ism and the world 
vyvastha by law. some people say that we 
should preach people by persuasion. Per-
suasion has failed even during the last cen-
tury . Budha came first and preached &quai-

I ity. But failed and was driven out from India. 
Mahavir tried, Kabir tried, Ravtdas tried. But 
everyone failed. During 1975-n, when 
there was Emergency, everything was all 
right. Schools began to open in time; exami-
nations were held in time, shop-keepers 
were behaving property. Trains were run-
ning as per schedule. It was all because of 
thelaw.lthink, law alone will help in this. You 
may go on persuading. But I think, the pri-
mary thing is the law and persuasion is the 
supplementary thing. 

Another important thing is land. Who-
ever owns land. dominates the scene, 
dominates the society and the politics also. ' 
I think redistrbution of land should be the 
first measure. Let the land be redistributed 
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on egalitarian basis. Then, of course, you wiD 
be able to eradicate this evil or menace of 
atrocities. 

Something has to be done for atrocities. 
I think arms should be given to Harjjans on 
liberal basis at least wherever there are 
sensitive places. A machinery of course 
should be created. Atrocities are not con-
fined to the rural areas or the mofusill alone; 
but they are prevalent in the services and 
offices also. Harassment, oonstant denigra-
tion. spoiling of CAs, posting at wrong 
places, implication in engineered cases, 
adopting different standards of punishment 
for the same offence are the atrocities in the 
offices. 

Today the position is that, you may 
complain and there is no remedy for your 
complaints. Nobody is going to hear. On 
frivolous grounds a member of the Sched-
uled Caste is dismissed or removed flOm 
service. You make hundreds of appeals and 
they will fall on deaf ears. You have to create 
a machinery that if any complaint or charge--
sheet IS levelled against a Scheduled Caste 
officer, then that should be examined by a 
high officer who is either a member of the 
Scheduled Caste himseH or a person who is 
not biased against the Scheduled Caste. 

The last thing I would like to say is that 
a book by the name 'Rebellion of Harijans' 
was published sometime back. I will con-
elude my speach with a quotation from this 
book. The author has said: 

.. With Harijans within the Hindu politi-
cal group. the future of the Hindus is 

·safe. Without Harijans the destiny of 
Hindus will remain uncertain ... We do 
want to have Harijans on our side in the 
political struggle and even if it were for 
this purpose alone for the selfish pur-
pose alone the caste Hindus must 
raise this curse of untouchability .-ld 
bridge the gulf that-divides them from 
their co-nreligionists. There is a real 
crisis in the political lite of the Hindu 
community.-
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I think if the Hindu community has to 

remain, these atrocities must have to stop. 
Sympathy has to be created for them and 
equal rights and equal privileges have to be 
ensured for them. The rights and privileges 
that are offered by the Constitution have to 
be ensured and if the Hindu society or the 
Government of the people fail, the result will 
be disastrous for the whole country. 

With these words, I conclude. 

[ Translation] 

SHRI RAMASHRAY PRASAD SINGH: 
(Jahanabad) : Mr. Deputy Speaker Sir, while 
we are discussing this important matter I 
want to speak on the tragic state of Harijans 
in the country. Han. Members, particularly 
those of the ruling party should give this 
matter serious thought. 

Today, many tragic incidents are taking 
place in the country. Han. Members belong-
ing to the Scheduled Castes and Scheduled 
Tribes need to think over all this. We are 
discussing atrocities on Harijans. I have 
received information from the Bihar Chief 
Minister Shri Bhagwat Jha Azad that 10 
Harijans were killed in my constituency 
yesterday. For how long this discussion will 
continue? The Han. Member who spoke 
earlier has thrown light on a number of facts 
supported by statistics. I understand that the 
Jahanabad area has the highest crime rate 
in the country killings are taking place every-
where but not as many as in Jahanabad 
After the first incident in which 18 people 
were killed, 10 more were killed who were 
peasants. Then comes the most recent case 
where 10 people were killed yesterday. In 
this inevidence also the victims were Har-
ijans. Yesterday's incident took place in 
Janua village falling under kako police sta-
tion. What a tragedy this isll want to relate 
the situation existing in my constituency 
before this august House. After all what is 
reason behind these killings? Some are 
blaming.the Naxalites and some the feudal-
ists. Others say that castebased sennas, like 
thS Lorhik Sena, Vanvaasi sena and the 
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Bhoomin Sen a, are responsible. But the real 
reason escapes us. And as long as this 
happens, the likings will not stop. I suppose 
the hon. Minister is also not present. 

DR. G.S. RAJHANS: Here is the Minis-
ter can't he see him? 

SHRI RAMASHRAY PRASAD SINGH: 
Please listen the hen. Home Minister should 
have been present at this time. 

SHRIMATI SUNDERWATI NAWAL 
PRABHAKAR (Karol Bahg) : MR. Deputy 
Speaker, Sir, on a point of order Six impor-
tant discussion is being held on Harijans. Ye, 
the han Members who brag about their 
support forthe Harijan cause and shed tears 
over the pitiable plight of Harijans are not to 
be seen in the House. No one from my party 
is present. All this makes me wonder 
whether nobody is interested in listening to 
Harijan problems. 

SHRI RAMASHRAY PRASAD SINGH: 
Atrocities on HArijans are a daily feature. 
The Pipariya episode, where Harijan and 
other women were raped by the police, is no 
less tragic . The police had a hand in the 
massacre of 26 Harijans in Arwal last year. 
To call these kiflings as the handiwork of 
feudalists is certainly not acceptable. The 
han. Ministershould give statistics regarding 
the caste to which the victIms belonged, how 
many people were killed in police girding 
and the caste to which they belonged. This 
will revel that more than one party IS respon-
sible you the killings. it is true that some 
people prepare castebased senas four self 
defence. But these senas are meant to kill 
others, not Harijans. These incidents are a 
result of the anti-people policies of the Gov-
ernment such incidents will continue so long 
as the anti-people economic polices are not 
changed for the Last weight years a terrorist 
organisation is operating in Jahanabad. This 
organisation is divided in two factions called 
liberation and party Unity. These organisa-
tions are linked with I.P.F. Both collect arms 
and attract youngsters into their fold. These 
youngsters belong to the poor oppressed 
and backward classes. The reason for the 
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backwardness of these classes is the pace 
of development on the caste basis. In an 
atmosphere of equitable development, 
Naxalites could not have flourished. This is 
the situation in my constituency where de-
velopment is the privilege of a certain class 
alone. And this situation gives ample oppor-
tunity to terrorist organisations to misguide 
the jobles,s Harijans and Adivasis. 

The Government is widely publicising 
the implementation of a system of minimum 
wages. As to the question of minimum 
wages, prosecution under the existing laws 
takes a lot of time as in 'Diwani' cases. This 
is the Government's policy for implementing 
the minimum wages law. The existing laws 
should be "amended for the speedy disposal 
of cases. Even in a genuine case of mini-
mum wages the labourer is harassed. He 
realises that nothing can be gained from this 
law. The only result is an increase of trouble 
and expenditure I feel that the system of trial 
for minimum wages needs to be changed. 

The question of implementation of land 
reforms has not been included in the 20 point 
programme, I have written a letter to the han. 
Prime Minister as to why thiS has not been 
done. 20-Point programmeis implemented 
by government. I am not allowed to raise any 
question pertaining to this programme I shall 
give an example. An I.A.S. officer, called 
Shri Vyas, of the rank of S.D.O was posted 
in village Dumri falling under Ghosi Police 
station. There is 52 acres of Government 
land in this village. This land, with Account 
Number 127 and plot number 212 was got 
evicted by the said officer from the landlord 
. This was done to distribute the land among 
the poor. But public representatives of that 
area got the officer transferred by labelling 
him as a Naxalite.laterthe commissioner of 
hand reforms wrote to the collector asking 
for a guarantee that there would be no blood-
shed if and when this land is distributed I am 
presenting the letter which was written. This 
is Government's policy. The Bihar 
Government's policy of giving land to the 
poor never bears fruit. The ones to gain are 
the Naxalites who question the 
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Government's fear of bloodshed when land 
is distributed. Even then the Collector is 
unable to explain the Govemments' attitude. 
When the land is distributed, he asks how 
can there be bloodhsed. Here is the letter, 
the source of which is the land reforms office 
of the Bihar Government. On the 15th of last 
month I visited Bihar along with the secretary 
of the Scheduled Castes and Scheduled 
Tribes on the 15th instant. He was also 
surprised to see the letter and decided that 
we should talk to Shri Bhagwat Jha Azad. 
This matter relates to my constituency. All 
these things have happened. Who is to 
benefited by it and who is doing all this? It is 
your representatives who are indulging in 
such activities. 

The"re are hundreds of villages of Har-
ijans, tribals and backward classes in that 
area. The question arises as to what are the 
reasons behind terrorism and how can it be 
curbed? The population of those villag-es 
ranges from 500 to 1000, but no arrange-
ment has been made for primary education 
there. The inhabitants are living like savages 
and are not being provided with basic facili-
ties of education. You are drifting away from 
your policy. By not imparting education to the 
illiterate. It is shameful that the District Edu-
cation Committee is opening schools in the 
villages belonging to higher castes alone, 
where primary schools already exist. Even 
the hand pumps for drinking water are being 
installed in those very villages. The poor and 
the Harijans, on the other hand are drinking 
contaminated water by digging kuchcha 
wells. In order to save his chair, Shri Dubey 
had told the M.L.As that the could get hand 
pumps installed wherever water was not 
available. But instead of that, the M.L.As. got 
the handpumps installed in their bath rooms. 
As a result, our poor and downtrodden youth 
are coming underthe influence of Naxalites. 
They are fast jaining their Ranks. recently on 
the 22nd , their leader Shri Nagbhushan 
Patnaik held a meeting, in which 25 thou-
sand people participated. You must have 
received the report about all this and your 
officials too must have told you about the 
happenings. You can well imagine about the 
situation prevailing there. 
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What is behind Jahanabad massacre? 

H you do not want such incidents to take 
place, then you should get schools opened 
and handpumps installed in their villages. If 
you perform all these tasks, I am sure, these 
naxalite organisations will be isolated and 
the people will get disillusioned from them. 

Besides, you will also have to liquidate 
these caste based armies, no matter 
whether you have to shoot them. The Har~ 
ijans are also being killed by these caste 
based armies. The Nazalites are divided in 
two groups and due to this group rivalry, they 
are resorting to killing of each other's mem-
bers. They are fighting with each other in 
order to establish their supremacy and are 
killing even the Harijans in the process. 
There is yet another factor involved. One 
comes ,!cross with three types of police 
there. One is the poli~e deployed by the 
Centre and the other two are deployed by 
two different organisations. The uniform and 
other things of aU the three are similar. 
Whom should the people recognise as the 
real police? At night a policeman comes and 
apprehends a person from his house by 
saying that he has warrants against him and 
later on shoots the person dead. I have 
written in this regard as to whom should the 
poor farmers and the people recognise as 
real police. The uniform of all is the same and 
anyone of them can arrest a person at night. 
Such is the situation over there. It is shame-
ful on the part of the Central Government if it 
fails to remove these gunmen. You have 
deployed police in 200 villages, but in spite of 
that there is no law and order there. My 
submission is that the Government should 
open schools and get handpumps installed 
in those villages so that the standard of living 
of these people could be improved. 

[English] 

SHRI S.8.SIDNAL (8eJgaum) : Mr. 
Deputy Speaker Sir, this is a subject in which 
each and every man of this country is con-
cerned. This was there in pre-independ-
ence, right from the 18th century till today. 
Many remedies have been found by reform-
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ers, Sants and Mahatmas of this country and 
many people like Puri Jagath Guru were 
against it. So, this is a tradition of the society. 
This is the system of the society which many 
of us have inherited and carried till today. 

. The question is whether this problem could 
be solved at this juncture, legally, socially or 
economically. These are the things to be 
fought by everyone of us, irrespective of any 
caste or creed. Sir, our country itseH has the 
fabric of casteism, communalism, regional-
ism and language-ism. There are so many 
'isms, in this country. What should we do 
now? Is this problem to be tackled by Gov-
ernment alone? No Sir, government is only 
an instrument. We can legislate a law and we 
can have certain preventive measures. But 
how can we cure this disease, which is 
plaguing us so badly for thousands of years. 
It will at least take some hundred years to 
cure it completely and to get rid of it. 

When we go through the leaves of his-
tory, we find that ev~n Dr. Ambedkar was 
humiliated. When he was teaching in 8a-
nares, he was not allowed to sit in the com-
mon staff room and he was not allowed to 
drink water in the common staff room. When 
such a great man like Dr. Ambedkar whom 
we remember here in this august House 
every day, could be so humiliated, what to 
speak of ordinary people who are socially 
and economically backward and who are 
politically unheard of and totally unprotected 
by the administrators? Sir, this is the situ-
ation in reality. So, what have we to do now? 
This is a problem which crops up every now 
and then in one way or the other. I wonder 
whether it can be dealt with by passing an 
anti-atrocities Act. But when we pass such 
an Act, we must have a provision for very 
severe punishment. Punishment must be 
given for more than ten yea~. Otherwise, it 
will not solve the problem. We have legis-
lated many laws in the past. But they remain 
unimplemented. We have added so many 
amendments also to these laws in this very 
House. But it requires serious attention of 
the Government. I do feeJ that legislation is a 
must and implementation of the provisions 
of the legislation is also a must. Server 
punishment should be given to those who 
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violate the rules. These people are totally 
weak both economically and socialiy and in 
addition to backwardness, there is also the 
stigma of untouchability.Who will take care 
of these poor people and who will protect 
them. Is it the pOlice? No, Is it the teachers? 
No. Is it the politician? Again, no. Who is 
going to report the atrocities committed 
against these people, in the police station? 
Just let me give an example. In my own 
constituency in the Bendigeri village, during 
the Janata regime, five Harijan boys cut the 
grass from some land. The owner of that 
land collected some people and called the 
boys to his house. He putthem in a room and 
forced them to eat human excreta. Even in 
Stone Age, this could not have happened but 
now it has happened. Just before our eyes. 
Unfortunately, till one month, there was not 
even an investigation. This happened in the 
Janata regime in Karnataka. In yet another 
Incident, two Harijan boys prevented 
somebody's animal from straying and they 
started beating the animal. Meanwhile their 
mother intervened. The high caste people 
came there, made her naked and humiliated 
her. This too happened in Karnataka. In 
Raichur even a social boycott took place. 
Every where such things are happening and 
there are many cases which go unreported. 
Why? The reason is nobody cases for them 
and nobody gives them protection. 

Now I will come to the issue of reserva-
tion in government and other sectors. My 
friend who spoke earlier gave some good 
suggestions and I was very happy about it. 
But what is the general attitude of the cream 
of our society? We speak and preach many 
things. But what do we practise? There is 
again an anti-reservation climate in this 
country. The people whom we seek to 
protect through reservation are our own 
brothers. Unless we rebuild and restructure 
this society, we cannot be a good country 
and nor can we become a strong country. 
When you ask an educated man about res-
ervations, he question -the wisdom ot con-
tinuing the system of reservations. This is 
the general attitUde. It really pains us. Many 
times, I have tried to explain to them. After 
Independence, the Constitution provided for 
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18 per cent reservation. But where were the 
Harijan people who would be ready to re-
ceive these jobs? Forty years back, even 
those people belonging to other communi-
ties were illiterate to a large extent. How 
could they get absorbed in the Government 
services? What was the use of these reser- \ 
vations for nearly 30 years immediately after 
Independence, Not much could be achieved 
during this period. Now there are people who 
are ready to utilise this reservation facility. 
Even now, in the fields of technical education 
such as electrical engineering, mechanical 
engineering. medicine, etc., not many per-
sons are available. You cannot even get four 
per cent. Then, what aoout the remaining 
percentage? When this is the existing situ-
ation, even then we do not want them to 
come up. In the olden days, in Guna. an 
earthen pot used to be tied to the bodies of 
the Harijans and sweepers of the corpora-
tion and they were not even allowed to spit 
on the road. This was the situation in this 
country not long back. And there are many 
such stories. In this country, we allow cats 
and dogs to sleep on our beds and to dine 
with us. But human beings were segregated. 
What tragedy. Even today, these people 
have to face many difficulties. I can quote 
many figures and statistics. But many of my 
friends have already quoted many figures 
and I do not want to bother the House again 
with all those details. 

But Sir, what is the remedy? According 
to me, education is the first universal cure for 
this problem. When we meet an educated 
man, there will not be any feeling of untouch-
ability and no stigma is attached to him. 
Second cure is economic development. 
When a person is economically sound, his 
status will be elevated and he lives comforta-
bly and moves in the society freely. He can 
travel anywhere. These people should be 
free from exploitation and they should be 
brought into the mainstream. Theirshackles 
must be removed and their stagnant status 
should be changed with dynamic progress 
and development. Therefore. preference 
should be given to these people in the fields 
of education and industry. This '!ill improve 
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their economic status. One of my friends 
suggested about more and mOr&- recruit-
ment of these people in-the military service. 
Going to village to village, we-should recruit 
Harijan boys on a massive scale and 'we 
should absorb them in the services. so that 
at least the succeeding generations of these 
economically and socially backward people 
can improve their lot and lead a better life. 
This is a very good suggestion and I support 
it. talso suggest that we have to recruit them 
in the police also on a large scale. Also, 
driving schools must be opened for literate 
Harijan boys who might have passed the 
Eighth Standard or the Ninth Standard. 
These people should be given jobs not only 
in the Government but in the cooperative 
and private sectors as well. In general, pri-
vate sector is not recruiting them. I request 
the hone Minister to direct the private sector 
as also the cooperative sector to recruit 
more and more Harijan and other socially 
and economically backward people. This 
Parliament can pass the legislation. As far as 
implementation is concerned, it is the job of 
the State Governments and the Bureauc-
racy. I am sorry to comment about the aUi: 
tude of the bureaucracy. These people are 
our own brethren and they are members of . 
our own community. They are not outsiders. 
They should inculcate a feeling that by help-
ing these down trodden people, they are 
helping their own country and they are 
restricting their own society towards prog-
ress and development. If they take the re-
sponsibilityof implementing all the laws and 
legislations enacted in this august House, 
our country will have as bright future. If we 
simply pass the Bills, and take them very 
lightly when it comes to their proper implem-
entation, nothing can be achieved. The print 
and other media go on reporting all these 
things but the result column will remain nil. 
Then what is the use of all these things? 
What are we doing here? Though I belong to 
the same party, I am pained to observe that 
even hone Ministers do not show encough 
concern and seriousness. They have should 
taken issues like this more seriously and 
should have been present here when a seri-
nus issue like this is being discussed. 
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I would like to mention one more point. 
In the Military. there is a r.egjmant called the 
Mahar Regiment. This name should be 
scrapped once for all. It should be named 
only after we are able to build a bettedndia. 
You can see that hostels and hotels are 
named after one community or the other 
Everywhere we car.! see that every other 
house belongs to some other community. 
Even every other temple belongs to some 
other community. You can see Masjids. So 
some strong legislation should be brought in 
here, where you should provide for a punish-
ment which should be more than ten years 
and as far as possible the amount should be 
large. 

Madam Gandhi brought in so many 
reforms. The Reformers can never be a 
politician and politician can never be a Re-
former but Madam Gandhi was equally a 
politician and a Reformer. She brought 
many reforms in this country and she gave 
awareness to these poor people and told 
them that you are part and parcel of this 
country. You are sons of the same soil and 
you are the partners in progress and pros-
perity of this country. 

Shri Rajiv Gandhi has also shown hiS 
concern to those poor people but only thing 
that is left is at the implementing level. 

I appeal to all my colleagues to follow 
this. Thank you very much. 

[ Translation] 

SHRI KAMMODILALJATAV (Morena): 
Mr. Deputy Speaker, Sir, I am grateful to you 
for giving me time to speak. It is true that 
atrocities are still being committed on the 
Harijans and the tribals in the country. You 
must have heard some time back that 19 
people were killed in Jahanabad and just 
now Shri Ramashray Prasad Singh has said 
that 10 more persons were killed 2-3 days 
back. You might be aware that atrocities 
were committed in Chharhata village of dis-
trict Bhind of Chambal division in Madhya 
Pradesh. Recently, atrocities were commit-
ted on many Harijans in Mainpuri too. These 
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atrocities will not end unless the Govern-
ment takes strict action against those In-
volved in such atrocities on the Harijans and 
Adivasis. 

Mr. Deputy Speaker, Sir, my submis-
sion to the Government is that just as li-
cences for guns are given to the people 
belong~g to general castes similarly Har-
ijans and tribals too should be provided 
licences. The situation today is such that if 
the Harijans and the tribals apply for gun 
licence, the Collector or the S.P. refuses 
them by saying that issue of licence is 
banned at present. There are no such com-
mon people in the villages who do not keep 
guns. I am speaking of the situation in 
Madhya Pradesh. I have myself withnessed 
that in a family of four members, all the four 
keep guns besides revolvers and pistols. I 
am aware of the situation in Madhya 
Pradesh only and not in the whole of India. 
When we the M.Ps or the M.L.A.s recom-
mend that the Harijans and the tribals should 
be issued gun licences, pat comes the reply 
that the licences are not being issued at 
present and even if they are issued, their 
number is very small. Therefore, my submis-
sion to the Government is that either the 
iicencesshould not be issuedtothe common 
people and if this is practised, the Harijans 
and the tribals should also be issued the 
licences so that they could stand against 
these atrocities and these clashes do not 
recur. 

Secondly, I want to submit that the 
cause of the most of atrocities is land. The 
Harijans and the tribals who were given the 
documents of ownership of land have not yet 
got the actual possession. Most of the cases 
are such where the people have not got the 
possession though they deposited the 
money. The people of general categories 
have filled writs in the courts. In this way also 
ttle Harijans and the tribals are being sup-
pressed by the people belonging to general 
category. They are being intimidated and 
threatened to withdraw their case lest they 
should face .atrocities. Therefore, my sub-
mission to the Government is that immediate 
possession should be given against the 
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ownership documents which have been 
given, so that the atrocities could be brought 
to an end. 

Mr. Deputy Speaker, Sir, another sub-
mission that I want to make is that the police 
personnel who are paid by the Government 
should be held responsible in this regard. 
Most of the atrocities are committed under 
the very nose of the police. My suggestion is 
that in order to reduce the incidence of 
atrocities in the jurisdiction of those police 
stations where the number of incidents is 
comparatively higher, directions should be 
given by the Government to all the police 
stations to submit a report regarding atroci-
ties and tortures taking place under their 
respective police stations. The moment 
such reports start pouring from the police 
station~ it will be possible, on analysing the 
reports, to identify the police stations under 
the jurisdiction of which occurrence of such 
incidents is more. Following the receipt of 
such reports, the Government can initiate 
follow up action to reduce them. This will 
result in gradual reduction in such incidents. 
According to my information, the police play 
a significant role in the incidents of atrocities. 

Although, there is a provision for schol-
arship and other kinds of assistance for the 
children of Harijans and tribals in schools, 
but so far as I know, the teachers do not give 
that money to the children on some or the 
other pretext. These pretexts include telling 
the parents that they have not filled up the 
form. Thus, they pocket that money them-
selves. I am talking about the situation pre-
vailing in the schools in Madhya Pradesh. I 
do not know what the situation is in other 
parts of the country. I want that such cases 
should be investigaged by the Government 
so that the children of Harijans and tribals 
could actually get the grant which is given to 
them by the Governm.ent. 

I have also come to know that even for 
programmes like afforestation, the Govern-

. ment acquires the land or the forests which 
are predominantly inhabited by the Harijans 
and the tribals. In this way, how can the 
problem of their livelihood be solved? Their • 
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livelihood is dependent on the forests. My 
submission is that the Government should 
aDot whatever follow land it has to the Har-
ijans and the tribals for afforestation so that 
they may get their rights. The Harijans and 
the tribals do not own any land and when-
ever they go out for work they are harassed 
by others. This is also one of the reasons for 
incidents of atrocities on them. Therefore my 
suggestion is that the Harijans and the tribals 
should be given Pattas (ownership rights) of 
fallow land. 

Houses are being constructed and allot-
ted to the Harijan and tribals at various 
places in our country under the Indira Aawas 
Yojanax. Some houses have been con-
structed in cities and some in the villages. My 
submission is that whatever houses are 
constructed under this scheme should be 
constructed near the cities only so that these 
people need not have to go to far-off areas 
for labour. They may be saved against ex-
ploitation in this manner as well. With these 
words I conclude. 

·SHRI AJ.V.B. MAHESWAR RAO 
(Amalapuram): Mr. Deputy' Speaker, Sir, 
when the House is discussing such an im-
portant subject like atrocities on Harijan's, 
there is hardly anyone in the House barring 
those who are started to speak. I convey my 
unhappiness over this. One has to feel 
ashamed at the atrocities that are bejng 
perpetrated on Harijans even after 40 years 
after independence. The atrocities are tak-
ing place in every hook and corner of the 
country. Even now the Harijans are not al-
lowed to draw water from common wells. 
Harijans are not being allowed into the Hotel 
where the right of admission is reserved. 
One has to hang his head in shame over the 
matter. The Han. Prime Minister wants to 
take the country to 21st century. The com-
puter era is being ushered in the country but 

. inspite of all these noble intentions and 
advancements. the Harijans in the Country 
are still being meted out a raw deal They are 
being harassed and in-treated every day. 

I 
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Atrocities against Harijans are on the in-
crease. Many han. members who have par-
ticipated in this discussion have already 
reeled off data on these atrocities. Only a 
month ago, a tragedy had taken place in 
Bihar where a large number of Harijans were 
killed mercilessly. This incident shook the 
entire nation. But surprisingly this govern-
ment is behaving as though it is not at all 
concerned with this incident. Now it is being 
said that 19 Harijans'were killed by Naxal-
ites. Not even a single arrest has been made 
so far and no effort has been made to trace 
the culprits. 

14.00 hrs. 

The seat of Shankaracharya is a sacred 
one and yet Puri Shankaracharya is issuing 
statements condemning Harijans day in and 
,day out. No action has been taken against 
him so far. Neither the Central government 
now the government of Orissa tried to 9urb 
the utterances of Puri Shankaracharya. The 
Central Government says that the matter is 
sub-judice and chose to keep quiet. Though 
a private person has filed a case in Supreme 
Court, the government cannot close its eyes 
and say that the matter is sub-judice. Action 
has to be taken against such persons. Year 
after year, meetings were being called by the 
Prime Minister and Minister of Social Wel-
fare to discuss the atrocities on Harijans. 
They reel off some figures and wash off their 
hands. At no meeting did the government 
mention about the concrete steps it has 
taken and the concrete resuUs it has 
achieved in curbing these atrocities. If the 
situation is allowed to continue like this, the 
Harijans who constitute one fourth of our 
population will fight unitedly to get their rights 

!!bestowed under the constitution. That day·is 
not far off. They will fight unitedly and decj-
sively to achieve the cherished goal of Dr. 
Ambedkar. Let it serve as a warning to the 
government. I hope that the goverf\ment will ~ 
wake uP . .at least now aJld d~,somQthing 
positive for preventing these atrocities and 
providing the rights to these most neglected 
sections of the people. 

• Translation of the speech Originally delivered in Telugu 
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The reservation and other facilities 
were provided and a special status was 
accorded to Har;jans in our constitution, yet 
inspite of this clear direction, the govern-
ment has failed to act on those lines. When-
ever any incident takes place, the govern-
ment comes out with some statement. There 
ends t~e matter. The government does not 
speak about the action that has been taken 
and yet to be taken so as to prevent such 
incidents in future. Government also re-.. 
mains silent about the help extended to the 
victims of such incidents. Whenever any 
such incident takes place in opposition-ruled 
States, the Prime Minister rushes tothe spot 
and expresses his sympathy for the victims. 
But strangely whenever such an incident 
takes place in Congress-I ruled States, the 
Prime Minister chooses to remain silent. 
When such a ghastly incident took place in 
Bihar, the Prime Minister did not go to the 
place of incident. I protest at this attitude of 
the Prime Minister. Sir, policies which are 
being persued by this government one also 
making the life of Harijans and Adivasis 
miserable. Forests are being declared as 
Reserved forests. Adivasis and others who 
had been depending on these forests 
through centuries are being suddenly de-
prived of their livelihood. Government re-
mains silent when some influential people 
mint money exploiting those very reserved 
forests. Rape cases were reported from 
Assam. No one knows what action the gov-

'ernment has taken to punish the culprits. 
One shudders to think about the future, if the 
situation is allowed to deteriorate at this 
pace. The resei\lation facility was accorded 
to SC and ST candidate. But nowhere was it 
impJemented seriously. The quota is being 
filled up only in the case of class IV employ-
ees like sweepers. In top posts, in I.A.S. and 
other services the policy is _ deliberately 
being ignored. The reservation percentage 
in these top posts ranges from 1 to 2 percent. 
The reservation policy has to be strictly 
implemented in all categories of posts. 

The government goes on repeating that 
the surplus land acquired by the government 
by implementing land ceiling, is being dis-
tributed to Harijans. The fact is otherwise. No 
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where, the surplus land was distributed. 
Even if distributed, the pattas are not given. 
In real terms they were not made the owners 
ofthe land. The rich landlords do not hesitate 
even to murderthe harijans who occupy their 
surplus land. Hence steps should be taken to 
see that a Harijan really enjoys the fruits of 
benefit of the land which was distributed to 
him. The rich land lords have to be tamed. 
The rights of Harijans have to be protected at 
any cost. Also, the government should take 
effective steps to protect the life and property 
of Harijans. I am a member of Central Social 
We Hare Board. But I do not know what is 
going on in the Board. Simillarly a commis-
sion was set up for the same purpose. What 
is the commission had done so far is 
everybody's knowledge. The achievements 
of these various bodies are almost nil. The 
government is tryjng to promote inter caste 
marriages with Harijans. It was announced 
that those who marry harijan boys and girls 
would be given jobs. I want know how many 
people including their children were pro-
vided jobs on the basis of intercaste mar-
riages. 

14.04 hrs. 

[MR. SHARAD DIGHE in the Chailj 

Many bonded labourers are Harijans. I 
want to know how many Harijans both men 
and women were liberated and rehabila-
tated so far. There is a legislation to prevent 
child labour. Yet there are many children 
who are working in various industrial estab-
lishments. Many of these children belong to 
harijans. The Harijans are very poor, as 
everybody knows, and hence can not afford 
to send their children to schools. In stead 
they send their kids to work to earn livelihood 
and supplement their tncome. These 
hopless children are not paid proper wages. 
The government can atleast takes steps to 
compel the employers to pay proper wages 
to the children. 

Sir, Harijans in the country constitute 
one fourth of our population. U the atrocities 
continue they are not going to keep quite in 
the day~ to come. The Harijans would unite 
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and fight fortheir rights and a proper place in 
the society. 

Hoping that the government would take 
positive steps to avert the ever deteriorating 
condition of Harijans and do justice to them, 
I conclude my.speech. 

SHRI VIRDHI CHANDER JAIN 
(Barmet): Mr. Chairman, Sir, right now I was 
listening to the views of the hon. Members 
who spoke on the subject attrocities on the 
harijans. The people belonging to scheduled 
castes and scheduled tribes are economi-. 
cally, educationally and politically weak. 
That's why they are being exploited. The 
Central Govt. as well as the State Govern-
ments, both have taken concrete steps for 
their economic upliftment. But the situation 
is so bad that the Central Govt. and the State 
Governments both should take more strin-
gent and drast;c steps in this regard. The 
need of the hour is to improve their standard 
of living. The landless farmers in the rural 
areas are dependent on zamindars. When-
ever they demand minimum wages, dis-
putes arise. At present there is no effective 
union of these people to take up the cause of 
their-rights. Whenever these landless farm-
ers stand up to fight for their rights, they find 
themselves unable to face them because 
the kulaks wield a lot of power. Nowadays 
police also collaborates with the kulaks. Now 
the question is how to get rid of the zamindari 
system, so as to raise the living standard of 
these people? 

The GovernmeAt has implemented 
land reforms. In Rajasthan the steps taken to 
implement land reforms were not very pro-
gressive and effective so as to make the 
cultivable land available to the landless. The 
land distributed among the landless was 
uncultivable and also unfit for any other use. 
The land surrendered by the landlords was 
mostly the disputed one. As a result of all 
this, the economic condition of the landless 
did not improve. 

The Government gave the slogan of the 
land to the tiller of the soil. But till to date this 
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could not be gi~en a practical shape and 
both the zamindari and jagirdari systems are 
still in vogue. We got rid of the British rule and 
the princely states and abolished privy 
purses, but could not do anything to check 
the vested interests and root out the zam-
indari system. This is our biggest weakness 
and is the cause of atrocities being commit-
ted on the scheduled castes and the sched-
uled tribes. Presently atrocities are being 
committed in Bihar,·U.P. and Rajasthan and 
the reason is the failure of the Government to 
provide land to the tillers and in fact, it 
remained mere a slogan. If the Government 
intends to bring about revolutionary changes 
in the system, then it shall have to take 
concrete steps and fight against the vested 
interests to derive the requisite strength for 
the land reforms. Difficulties and struggles 
will constainly come OL;r way. But ultimately 
the right and the just will have its upperhand. 
The biggest need of the hour is the land 
reforms. The Planning Commission has also 
stressed on it time and again but the State 
Governments never agreed to it which re-
sulted in the present crisis. I would like to 
state that if the Government is not in a 
poSItion to undertake all this then it should 
not leave landless at the mercy of zamindars 
and it should formulate some scheme for 
their upliftment. The Government must 
make provision of alternative employments 
forthem particularly in the cottage industries 
in the Eighth five year plan and ask them not 
to work for the zamindars to earn their liveli-
hood. H such schemes are formulated for 
their economic upliftment, then the inci-
dence of atrocities and injustice could be 
mitigated to a great extent. Otherwise atroci-
ties and injustices will be continuously per-
petrated on them unchecked. 

Second problem is that of untouchabil-
ity. Untouchability is in vogue since time 
immemorial in our society and is difficult to 
eradicate resulting in present chaos. The 
han. Minister has just now made a statement 
that it is a big achievement of the part of the 
Government that it has succeed~ in getting 
the entry for the harijansJo the Nathdwara 
Temple. By arranging the entry of these 
people to the Nathdwara Temple the Gov-
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ernment should not take it for granted that 
the gates of all the temples have also been 
opened for the harijans in the rural areas. In 
1950 I had tried to seek the entry of the 
harijans to a Hindu temple in the Barme'r city 
but failed in that attempt. I also lost the 
electiQns because it is difficult to bring about 
revolutionary changes in the mentality of the 
masses. A change in the mentality can only 
be brought about by making an impact on the 
youths and children through necessary 
changes in the curriculum under the new 
education policy, otherwise the problem of 
untouchability will continue to persist. We 
are pained to see the hanjans Cdrrying the 
garbage on their heads in the urban areas. 
This system can be done away w:th by 
providing modern eqUipments to the mu'1ci-
palities and Municipal boards. There IS the 
need to get rid of this system as early as 
possible. 

Now I would like to speak about the 
crimes. In this regard, the Centra! Govern-
ment had issued instructions to the State 
Governmer'ts in 1980 and 1985 which have 
made some impact. At present aU casps of 
untouchability are investigatt:Jd JV DSPs or 
Circle Officers to bring to the light the facts. 
The harijans have also developed some 
consciousness about such crimes. They put 
up resistances to such advances against 
them but still in certain states par.icularly in 
Bihar, incidents of massacre such as Belchi 
massacre have taken place whicn are the 
culmination of the ongoing exploitation of the 
landless by the landlords. 

In Bihar, different castes have organi-
sed their own senas like Kanwar Sena or 
Social revolutionary Force or like that. I 
would like to reque~t the Central Govern-
ment to order disbanding of all such caste 
based senas. The Government must take 
stringent steps to wipe out all such senas, 
with the help of its armed forces. In this way, 
under the CJemocratic system such senas 
have been collecting money, indulging in 
dacoities. crimes and adultery. Such forces 
should be quashed. Casteism is on the rise, 
though all of us have put in our endeavours 
to put it out and the big leaders like Jagjivan 
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Ram also had raised their voice against it but 
it has not yet vanished. Atleast this much can 
be done that people are not asked about 
their castes in the courts. At the time of 
census also, caste of the individual is noted. 
The Government should stop this pradice. 
However, an individual may be asked abdut 
his religion. But at least at the time of census, 
the caste of an individual should not be 
asked and mentioned. 

Untouchability is a curse, a stigma on 
our society. We musttake a vow to eradicate 
untouchability from our society, to put in all 
our energy and resources for the upliftment 
of the poor and 10 implement the schemes 
for'11ulated by tile Central Government for 
their welfare. The Government must ear-
nestly take up the implementation of the 
scheme and the component plan which have 
been formulated for the development of the 
tribal areas, in addition to the proper implem-
entation of the Integrated Rural Develop-
ment Programme so as to improve their 
economic condition for making them power-
ful enough to fight the caste menace. 

With these words I support this motIon 
wt}ich has been presented in the House. 

DR. G.S. RAJHANS (Jhanjharpur): Mr. 
Chairman, Sir, this discussion started on the 
issue the massacre of Harijans in Hehana-
bad. 19 Harijans were brutally massacred on 
1 Gth June in Nanaha and Nagawa villages 
and today we are discussing the atrocities 
being committed on Harijans. I am very 
much agrieved to know that yesterday also 
12 Harijans have been brutally murdered in 
Jehanabad near that place. It appears that 
this problem is not going to be solved in the 
near future. 

Earlier also I had talked about the so~iaj 
and economic conditions of Bihar and today 
also, I am raising the same issue. I have to 
make only one submission and please listen 
to me carefully. My submission IS that a 
committee consisting of non-Bihari M Ps. 
may be constituted and it should oe en-
trusted with the task of findin~ out the rea-
son~ of the frequent incidence of massacres 
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and the probable solutions of this problem. In 
my view, these things cannot be checked 
unless and untit a radical change is brought 
about in the socio-economic conditiOns. As I 
had earlier stat6d in 'the House,' the land 
reforms have become a mockery in Bihar. 
There a few people whom we may hot call 
the landlords but the land barons are owning 
land in the names of their pet dogs and cats. 
Hence, the position is that some people have 
been the owners of thousands acres of land 
and the Government inspite of its willing-
ness, cannot do any thing in this regard. 
When this is brought to the notice of the 
Government; they say that the matter is 
pending with the court. Under the pretext of 
pendency of case in the court, these land 
barons have been exploiting the people to 
the extent possible. 

What are the reasons of the human 
l\illings in Jehanabad in the month of June? 
The fact is that a person named LakJas 
Paswan was working as a labourer for a land 
baron named Rama Nand Singh. He was 
given one and a half kilogram of foodgrains 
as wages for his labour. "He requested his 
master with folded hands to increase the 
wages because one. and a half kilogram of 
foodgrains was not enough for his subsis-
tence. At this, hIS master replied, 'Let the 
time -.;orne, the wages will also be in-
creased.' Aft~r the harvesting of crop when 
that share cropper was carrying his share of 
wheat to his house, the land owner objected 
to it and told that he would not get any 
100dgrains because he had taken a loan 
from his master. At this, he told his master 
that he had never taken any loan from him. 
Inspite of it, he was deprived of his share and 
returned home empty handed. Since he was 
left with r.o other alternative, from the next 
day he started working as a labourer for 
some other person. At this. his previous 
master was infuriated and in that fury of 

- anger, he butchered his entire family. A SIX 

month old daughter, Pinki of Lal Da~. 
Paswan, an 8 year old boy of Girejev8 
Cobbler and a 10 year old boy Umesh 
Paswan wele killed. Paswan was hiding 
there then these people were being kiJled. 
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He was asked to surrender~ he wanted tc 
save the lives of his wife and children. LaIda~ 
Paswan surrendered in the hope that hi~ 
wife and children would not be murdered bUi 
instead of getting any relief he had to faeethe 
splash of bullets. 

I had stated earlier also that tne SOCiety 
of Bihar cannot be separated from the Indian 
society. This problem should be viewed 
seriously. If it is not checked in time, it will go 
01" increasing. What are the reasons that the 
government finds itself unable to implement 
the land reforms in Bihar. Some people have 
thousands acres of land with theQ1 wh i Ie the 
others do not have even one or two acre of 
land. This struggle is not between the Har-
ijans and the caste Hindus but this is a 
struggle between the haves and have nots. 
It is a struggle between the rich and the poor. 
It can be seen in the rural areas how th6 rich 
Brahamm landownercornmits atrocities on a 
poor Brahamin and does not give him even 
one kilogram of foodgrains for h:s !abour. 
The same is the case With the Rajputs also. 
Thus it is a struggle between the rich and the 

Jf and this can be stopped only by the 
.arvention of the Central Government. I 

had stated even earlier that illegal arms 
being manufactured in every house in Bihar. 
The bombs and country made pistols are 
being manufactured there and a sort of caste 
war is being waged. In yesterday's caste 
war. 10 persons were killed. In addition to 
this, such incidents occurred even in Jeha-
nabad and Bhagalpur. The Government Will 
have to find out its solutIOn. By 1Gtking the 
help of 8 S.F., the manufacturing at these 
illegal arms should be checked in every 
district, village and housa. Otherwise, there 
will be a day wren these illegal bombs and 
pistol~ would be orought to Delhi and you will 
not be able to check it. This is a soc,o-
economic and a law and order problem. It is 
my submission that the pentra' Bihar where 
atn. ;Ities are being committed on Hanjans. 
snould be declared a disturbed area and 
B.S.F. should be depioyed there for the 
enforcement of law. The police force fro.n 
this area should be deployed there in every 
sensitive village because the people ,think 
Ahat the Bihar Police is totally cast.ridden. 
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The Bihar Police takes the caste fador into 
consideration and does not take much pains 
for the protection of a particular caste. Cen-
tral Bihar where these types of Incidents 
occur repeatedly, should be declared a dis-
turbed oned and B.S.F. should be deployed 
there and then see whether the atrocities on 
Harijans are checked or not. The solution of 
this problem lies in ruthless implementation 
of land reforms. With these words I con-
clude my speech. 

KUMARI MAMATA BANERJEE 
(Jadavpur): Mr. Chairman, Sir, I am grateful 
to you for giving me time to :3peak. Shri 
Ramoowalia IS not present in the House 
now, but I want to thank him for Initiating the 
discussion on this subject. Shri Rajhans ji 
has said that the atrocities on Harijans are on 
increase in Bihar. My submission in this 
regard IS that these types of atrocities are 
be 109 committed not only in Bihar but in 
Orissa, Madhya Pradesh and Gujarat also. 
India is a country where the people belong-
ing to all castes, languages and religions live 
together. Our ideal is "Saare laha., Se 
Accha, Hindustan Hamara". l he Grta, 
Kuran, Bible and Guru Granth Saheb are 
also our ideals. Shri Rajhans ji has said just 
now that Harijans are the worst affected in 
the present caste war. But the atrocities on 
Harijans are being committed in all the 
States of Hindustan. No doubt, the- grass 
root of this problem is the soclo-economic 
problem. The issue of haves and have nots 
have been raised only in this context. This is 
also true that our Government have paid 
adequate attention to the development of 
Harijans and other backward classes. When 
our constitution was drafted, Dr. Ambedi<ar, 
Mahatma Gandhi and Pandit Jawahar Lal 
Nehru did the utmost to uplift these commu- . 
nities after independ~nce, dnd the efforts 
are still on. Buttoday the struggle against the 
casteism has taken serious turn. Atrocities 
on Harijans have taken place not only in 
Jahanabad, but as Shri Rajhans has pointed 
out, such incidents have taken place in his 
constituency Bhagatpur and· Orissa also. 
The Hon. Minister should arrange to conduct 
a survey to find out its cause. There is 
Parliamentary Committee on WeHare of 

Adivasis 

Scheduled Castes and Scheduled Tribes 
which is performing its duty but as Shri 
Rajhans has suggested, the Government 
should depute a team of the' Members of 
Parliament, which should look into the basic 
problems of these comm un.ities. It is not 
proper that we do not respect the feeling of 
Harijans. \-\ 10 not care for them. Hon. 
Prime MinL~ _. nimsetf has stated that W p will 
have to pay more attention to the problems 
of Harijans and we have also read it in the 
newspapers. But who will initiate action in 
this regard? I would like to quote figures of 
the incidents of atrocities committed on 
Harijans. In 1985, the number of Harijans 
upon when atrocities w~, Jre committed was 
5373,502 were killed and 1357 were injured. 
In 1986 atrocities were committed on 5403 
persons, 563 killed and 1406 injured. In 1987 
atrocities were committed on 3196 persons, 
481 killed and 1471 injured. The incident of 
Jahanabad has not been included in these 
figures. The main cause of the recent inci-
dent, I think, is land reform. One of the major 
achievements of West Beng3.1 Go~emrr.ant 
is the implementation of land reform. The 
poor people can be provided with land 
through land reforms. But the Government 
of Bihar has not implemented the land re-
forms. It has got to be done expeditiously, 
otherwise the struggle of haves and have-
nots will never end. The struggle between 
the zamindars and the poor has been going 
on and it will continue. On the other hand 
Naxalite agitation is also going on. The res-
ervation policy of the Government is quite 
correct but its implementation is not proper. 
I have been a member of Committee foi 
welfare of Scheduled Castes and Scheduled 
Tribes and observed tt-aat the reserved quota 
meant for these categories is not properly 
filled by the officials and the same is filiad by 
the general candidates. Those people feel 
that they are discriminated. The Govern-
ment is neit paying adequate attention to-
wards this problem. That is why reservation 
policy of the Government is not being imple-
mented effectively. You must review the 
situation. Earlier when a biD on the same 
subject was introduced, Meira Kumar had 
related a number of. incidents. I was deeply 
shocked to hear thai even after 40 years 01 



375 Disc. Under . AUGUST 12,1988 on Harijans and 376 
193 reo Attocities 

[Kumari Mamata Banerjee] 
independence people nourish feelings of 
untouchability towards their Harijan broth-
ers. They are not allowed to enter several 
temples, mosques and other places also. 
OUr country follows secUlarism but Harijans 
are an exception to this. Religion says that 
nobody can interfere' with the religion of 
others, a person of higher caste cannot 
suppress the parse.n of lower caste and 
insult him. So equal resped and regard 
should be given to everybody. Although we 
are proud of our country and claim that there 
is no discrimination on the baSIS of caste or 
creed but the correct picture is different 
altogether because there is djscrjmjnat~A 
on caste basis. I would iike to submit that the 
progress of the nation depends not on dis-
crimination but on unity at this juncture. All 
the citizens of Indaa sho~1d Inculcate this 
feeling. Not to talk of Harijans, atrocities are 
committed even on minorities at some 
places ... It is a matter of great regret. When 
Shrimati Indira Gandhi was our Prime Minis-
ter she was not allowed to enter the Puri 
temple. In asecuiaroountry like ours on what 
basis she was prohibited. People belonging 
to different castes, refigions and speaking 
different languages live together in our coun-
try. Even our present Prime Minister Shri 
Rajiv Gandhi was prohibited from entering 
the temple on the plea that he was not Hindu. 
Has nobody other than a Hindu got the right 
to go to temple? Should a Muslim not be 
permitted to enter any church. How can the 
people of various communities live together 
in such a situation? How can the song 'Sare 
iahan sa ~ Hindust3R Hamara' be 
proved a reality? I congratulatE: 'le Govern-
ment for its effectivemeasutes to enable the 
Harijans to offer prayers in the Nathdwara 
temple. But at the same time I wish that the 
sanctity of ho!y shrines should be main-
tained and no one should interfere unneces-
sarily in their woddng but people of other 
retigbns should also be aUowed to enter the 
afor8$8id holy places. H Muslims are prohib-
ited from entering temples and Hindus are 
prohtited from entering mosques, the inci-
dents of atrocitkjl$ on weak')r section will 
furIher increase .. Weaker sections comprise 
people of all communities vizMuslims, Har-
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ijans Girijans and Sikhs. So, this should not 
happen. The Government should fotlow a 
uniform policy and there should be no dis-
crimination in this respect. I would like the 
Government to take a serious note of the 
incidents occurred at Jahanabad, Gujarat, 
Orissa and Madhya Pradesh. Although 
many schemes have ~n formulated for the 
up!iftment of Harijans and Adivasis. Plan-
ning Commission has also allocated 
adequate funds, get owing to faulty implem-
entation of the schemes, these people still 
remain disappointed. I would urge the Gov-
ernment to gjve priority to these communi-
ties, and to complete their backlog in the 
services at the earliest. I do not want to 
discuss the matter extensIvely because 
there is good number of HanJan Adrvas! 
Members In tn& House and opportunIty 
should be provided to them alc:~ to exprpss 
their views blot we should create such a 
sitt.;atlon in which there may not be any 
discrimination. Ours is a secular country and 
we should proceed aacordlng to that ideol-
ogy. We should also pay attention to mlni-
mi£e the gap between haves and have-nots 
in our country. 

[Engli$h1 

pHRI HET RAM (Slrsa): Mr. Chairman, 
Sir, ~ cannot forget the·day in my life, when I 
ha~ been elected to this House and the day 
on which in Bihar the massacre has hap-
pened. I will never forget this massacre. On 
the one hand. I was elected as a Member 
and on the other hand, news came 22 lives 
were lost. We cannot understand what a 
mess and what chao~ is going on in India. 
We are 25% population of this country. We 
are a social and economic bone of this 
country. But what we are having? We are 
having no economic power. not even politi-
cal power. Whatever the British Government 
had done about reservation, it was safe-
guarded in our Constitution by the grace of 
Dr. Ambedkar. But what is this reservation? 
Aeservation is not for Scheduled Castes. It is 
for the non Scheduled Castes. 15% is re-
served for Scheduled Castes. But they are 
1)Of eligible because they are not having. 
merit. Who is decidina about the merit. I do 
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not know. What is the merit, I dO' not ~. 
You.My say, 7112% is reserved for ST. sO, 
the remaining would be filled up by others. 
That means, 82% would be reserved for the 
non-Schequled Castes and that would be 
fiHed up. But due to lack of merit-it is de-
cided by the same person-reservation is 
not done tpr us. What is the merit? A girl or 
a boy bom in a Scheduled Caste family has 
no facility, not even of house, not even of 
light. He has to sit on a separate seat in the 
school. Their teacher is not interested in 
asking anything from him. He steers his way' 
t~rough Matne or BA, whatever he does. On 
the other hand, in public schools and Door 
schools, there are facilities. They come out 
with good marks and if they are not getting 
good marks, they arrange the marks. This is 
happening and they are getting the merit. 
But those who are fighting from the day of 
their birth against poverty and humiliation 
are not coming up and they are not called 
meritorious. What is this system? I cannot 
understand. What for reservation is? He 
enters the professional colleges where he 
has to coPe with English medium of instruc-
tion for which he is not prepared. Due to this 
system and money power, instead of rising 
morally and mentally, they are depressed 
and some have to resist this menace. They 
leave the professionai colleges because 
there is nobody to help them and to cooper-
ate WIth them and there is no hope for them. 
Even the teachers will not cooperate and 
assist them. But if any son of a rich person 
enters the college, he will have every facility. 
The teachers and his relatives help him. But 
if a scheduled caste student enters the 
medical college or engineering college, he 
will have nobody to support him. At least they 
should be helped because they cannot af-
ford to live like the rich. There should be 
separate colleges and universities. They 
.should not..pa left alone and separated. I 
know that separ:ate universities and colleges 
will a.ate aloofness and separation. It is 
already there. The Scheduled Caste people 
cannot mingle with them. They are -alone. 
Th.is is due to this century-old holocaust that 
Ekalavya h~ been sacrificed in Ma-
habharata. During Rameyan. period, Ram 
has got kiffed Nishad. Even in Rig Veda, 
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there were four'sections of society and the 
fifth is that of Scheduled Caste. There .. no 
histoty about Scheduled Caste. StiR .. are 
makers of history. Scheduled Caste h_ no 
political power. You can well knoyI that Shri 
Ambedkar could not win the efection to 
Parliament because he was not having the 
support of any political party. AU the Sched-
uled Caste people were behind Dr. Am-
bedkar but he lost. This means that without 
any help, no Scheduled Caste man whether 
from Congress or Opposition party, can win. 
We can only see the language of the party. 
If there is any whip, we will not be able to see 
or say anything for the people he represents. 
What I suggest is very simple. To meet this 
chaos, we have to change the social and 
political system and even our Constitution 
has to be amended, because reservation is 
essentially wrong. Reservation is not doing 
anything. Reservation is not creating any 
facilities. It is creating chaos because the 
peop'. who are getting these benefits are 
only a fringe of society and they are unable 
to lead the nation. I will refer to a Hindi 
novelist, Amrit Lal Nagar who wrote the 
novel -Nachyo Bahut Nacho Gopal-. In that 
novel, a man belonging to Scheduled Caste 
is the leader of dacoits and the other dacoits 
who are to be led by him ask him "What is 
your caste?- He declares himself a Thakur. 
He knows that if he is feHing that he is 
Va/milei, they will not obey him. This is the 
real situation. So also, if we are telling that 
we belong to Scheduled Caste Community 
and we pre Scheduled Caste people. n0-
body is going to follow us. The same oondi-
tlon has happened in the case of Shri 
Jagjivan Ram. He fought ftlr this country for 
a period of sixty years; he fought for fh~ 
country, for the people but he was called the 
leader of Harijans. He was declared as the 
leader of the Harijans and not of the nation as 
a whole. The same position holds good with 

- all the leaders. Bahut NachogopaJ vividly 
expressed how this Class is being harassed. 
There is no way out. We have to search and 
find a new way out. It is not that we depend 
on the Government alone. We try to change 
the religion so that we may be accepted in 
another religion. ·But there also, we are the 
out-castes. We have accepted Sl<hism. We 
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are caled RaIidasia and MajhabI etc. W. 
have aCcepted Bhuddism and we are called 
Neo-Bhuddists. We have-accepI$d Christi-
anity and there also we are having the same 
thing. We used to do this because 1hat was 
our livelihood. We feel that if we do Ike that. 
we may be accepted in society. But, instead, 
we have got our hands cut. The society is not 
accepting us in toto. Therefore, I would like 
to suggest that the economic, social and 
political system ~ a thorough overhaul-
ing in this oountr'l. H that is not do~e. then 
under that holocaust, we will remain sup-
pressed. We will be afJ:aid of certain forces. 
We wiD not be able to speak. We will remain 
as meek and silent people. We will be unable 
to speak. unable to express our feelings 
ourselves. Now. one-fourth of the population 
of this country remains silent suppressed, 
and maimed. They are unable to lead their 
life. ·Therefore. I would request the hone 
Minister to see if anything can be done for 
those down-trodden people. If the Govern--
ment can do something, I will be highly 
thankful to them and as you are having 
power, you can help such p~le so that with 
pride. we may say that we are Indians and 
there 18 no discrimination in terms of caste 
and creed. We may say with pride that in 
India nobody is discriminated against reli-
gion. By doing this,. Mahatma Gandhi's 
dream may t?e fulfilled at least aftet 40 years 
of our Independence. I would suggest that 
this situation should not be extended for 
another five or 10 years. If this is not im-
proved. then I would like to submit that the 
very existence of India may be in danger. I 
give this warning to this Government. 

With these words, I conclude. 

SHRI V. SREENIVASA PRASAD 
(Chamarajanagar): Mr. Chairman, Sir, the 
people of Scheduled Caste and Scheduled 
Tribe community still continue to be sup-
pressed due to their social and economjp 
conditions. Just two days ago, our hone 
Prime Minister oonvened a meeting of MPs 
belonging to Scheduled·Caste and Sched-
uled Trbe community, Chief MinisterS, U. 
Governors to review the Seventh Report qf , 

the Commission for Scheduled Castes andt 
Scheduled Tribes for the year 1984-85. The 
000. Minister for Social Welfare was also 
present there. I reaDy oomptanent the Prime 
Minister for his radical ideas which he has 
given. In the discussion, reservation of posts 
for Scheduled Caste and Scheduled Tribe 
people and about the atrocities committed, 
their development figured. 

Sir. I have been elected twice to this 
sovereign body of this oountry. Time and I 
again, in this August House, we have been 
discussing about the atrocities on Harijans 
and so many suggestions and' remedieS 
were put forth by the hone members to pre-
vent the atrocities on Harijans and to im-
prove their socio-economic conditions. I am 
sorry to say even after 40 years of Independ-
ence, Harijans have been subjected to 
humiliations and exploitations. Today, our 
country is celebrating 40th year of Independ-
ence. Even in this Capital. in memory of this, 
a marathon race was oonducted in a 
colourful manner. Still so many programmes 
are going on in celebration of ~ur Fo~ieth 
year Independence; so many cultural pro-
grammes are going on; you can see 
oolourfuJ posters in airports and other impor-
tant·places that we are celebrating our For-
tieth Independence. On the other hand, the 
atrocities have beer) taking place on Har-
ijans in this country. So many Harijans have 
been killed in States like Bihar. Even in 
States like Kerala and. Karnataka, atrocities 
are taking place. An inhuman imposition like 
forcing 1he Harijans to eat human excreta is 
taking place. In Karnataka, as my senior 
friend, Shri Sidnal, has said, in his Constitu-
.mcy in Bendigen~ villase, just because a 
Harijan boy cut off some gr~ to be used as 
fodder for his animal, he was made to eat 
human excreta The same was the case in 
Shimoga district, in Tattur village: a Harijan 
went to the temple and he requested for 
worship oftheGod; he was refused and then 
he was forced'to eat human excreta. The 
same was the case in Kerala also. This is the 
nature of the atrocities being oommitted in 
this country. Why are these atrocities taking 
place in this country? As far as my kn0wl-
edge goes - and almost all the Members 
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are __ ~ it -or basically, the8e HirI)IIrts 
''''' not tfi8 asset-owning communly. they 
.... th. poorest among tfl.poor;the mAjority 
of .... people ar.1iving bebw the pov.rty 
tine. Therefore, the feudal. landlords of the 
800iaty make QOnstant attacks on the lan-
dIese labourers and they are exploiting their 
poverty because those people are basically 
agricultural labourers. 

I would like to say one more thing. We 
are also elected representatives belonging 
to Scheduled Castes and Scheduled Tribes. 
We have also faited in our attempts to safe-
guard the interests of the Scheduled Castes 
and Scheduled Tribes because our electoral 
system is such. For example, in a reserved 
Constituency, 85 per cent of the voters be-
long to non-Scheduled Castes and we have 
to act according to their whims and fancies. 
If we assert our responsibility under the 
Constitution {lnd try to help and protect the 
interests of the weaker sections of the com-
munity, whenever any injustice takes place, 
if we try to set right, the other people, the 85 
per cent of the people feel that we are 
instigatihg the Scheduled Caste people 
against the non-Scheduled Caste people 
and they say that we have been breeding 
hatred against 85 per cent of the non-Sched-
uled Caste people. H the non-Scheduled 
Caste people s~y anything about the Sched-
uled Caste people, they will be known as 
social reformers, they will be called the he-
roes of the society. But if we say anything, we 
are told that we are breeding hatred. This is 
the position. Therefore, I would suggest that, 
unless and until there is a separate electoral 
system, we cannot honestly discharge our 
duties. After all, we are also human beings. 
We do not want our relations to be spoiled. H 
we take up their cause openly here, then we 
will be mistaken and we may be defeated in 
the elections. Therefore. unless and until 
there is a separate electoral system for 
Scheduled Castes to' elect their true repre-
sentatives. their problems cannot be tack-
led. This is the position in respect of Parlia-
ment and State Assemblies a1so. 

You see our foreign policy. We talk 
always about anti-apartheid. We criticise 

on Hatijans and _ 
~ 

anei condemn th. arrest of NeIaori ....... 
in South Africa beCause these While PIGPIe 
have been exploiting the black people In 
South Africa. In 1his country. except in cer-
tain towns and cities. you can see this apart-
heid in each and fNery vllageof this country. 
This is the position. In what way the Sched-
uled Castes of this country are betterorhave 
got better facilities for living than these black 
people. Our position today is still woratthan 
the black people. (Interruptions) 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RA.1EN-
DRA KUMARI BAJPAI): Go and see Africa, 
you will not say that. 

SHRI V. SREENIVASA PRASAD: 
have been seeing. We havs been eXperi-
encing in the villages. I am not condemning 
any individual or Government but our sys-
tem as such is like that. We have heard of 
Bihar and U.P. Dr. Rajhans has just now said 
that just because a Harijan demanded for 
one and a haH kilogram of ration in a viUage 
in Bihar he was killed. This is the position of 
our society. Harijans are not onlf being killed 
physically but they are being tortured men-
tally also. Two hundred mUIion of these 
Harijans have been insulted by Swami 
Shankaracharya of Puri. He said that Har-
ijans should not be allowed to enter into the 
temple. We the you ngsters. know that we will 
not be benefited by entering this temple. But 
our illiterate people think that they will get 
salvation by entering the temple C¥.Ki t?eir 
problems and difficulties Will be solved. More 
than t1'at. according to our Constitution. it is 
our right to enter the temple. That is why. we 
demanded that Swami Shankaracharya 
should be arrested. He has said that Har-
ijans \hould not be allowed to enter into 
temple whether it is Nathdwara or any other 
temple. But subsequently I I appreciate all 
those who have got progressive thought had 
CQndemned his attitude and statement. And 
he subsequently twisted the statement, and 
said: "Almighty God loves the Harijans more 

• than others. Why should they bother to go to 
the temple. God Himself propitiate His dev0-
tees. 
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Then~ yesterday, Ithink, Madam ~i 

announced that some of the Harijans have 
...... ad the Nathdwara temple. If it were so, 
• the Harijans ar& the lovers of this Almighty 
God, then this Swamiji could have led the 
delegation. But he has ~ done anything. I 
wastoldthat after these Harijans came out of 
the temple. that temple was cleansed. 

As I said. I am not bothered about this 
temple. But our illiterate people think that 
they will get salvation by entering the temple. 
Therefore. I would request the Hon. Minister 
toO take action against this Swamiji. Article 17 
of our Constitution says that any person 
preaching or practising untouchability. 
which is a crime. is punishable under law. 
But nothing has been done against this 
Swamiji. Kindly direct the concerned State 
whether it is Orissa or Rajasthan to take 
action against Swamiji. 

I would like to suggest about the solu-
tion to improve the- socio-economic condi-
tion of this commun~. I request at least a 
provision of land for landless should be 
made because Harijans are basically agri-. 
cultural labourers and in order to give them 
security against the continuous onslaught 
land should be made available to the lan-
dless. Another is Ule enforcement of mini-
mum wages. As Dr. Rajhans has said 80 to 
90 per cent of this community belong to 
agricultural class. 

The enforcement of Minimum Wages 
Ad is essential. 

About educational facilities which is the 
major solution. I would request the Govern-
ment that as enunciated in the Directive 
Principles clearly, free and compulsory 
education should be given. Kindly give us 
compulsory and free education. Any popular 
Government cannot distribute wealth and 
make everyone rich. At least give us educa-
tion, we will come up and to know how to get 
our tights. Therefore I would request that in 
order to give education, please make it 
compulsory. Kindly provide residential 
school at hobHlevel and give more and more 

Adivasis 

The possibilities of private employment 
are absolutely limited for the Scheduled 
Caste community. In order to give employ-
ment opportunities, at least to fill up the 
backlog, 500/0 reservation should be made 
for the Scheduled Caste at the recruitment 
level. 

About the atrocities in States like Bihar 
and Uttar Pradesh, there the people are very 
poor and they don't have the power or 
strength to fight ~ainst the feudal landlords. 
The feudal landlords have got arms like 
pistol, guns etc. If it is possible, please give 
us also some arms so that these feudal 
landlords and other anti social people will 
come to know the value of life. If these 
people have got some pistol or other arms to 
defend themselves, the feudal landlords get 
threatened. That is why kindly distribute 
some' arms to defend themselves to these 
people. 

As far as I know. sometime back the 
Hom~ Ministry has issued a circular or in-
struction to the various State Governments 
that wherever atrocities have been taking 
place against Harijans, either the District 
Collector or the Superintendent of Police 
should be an officer belonging to the Sched-
uled Caste. I would like to know how many 
States have implemented this instruction. 

My friend was talking about adequate _ 
representation for SC people in the military. 
The high caste people are not allowing us to 
live; at least allow us to die for the sake of the 
country by giving us more representation in • 
the military. 

We have enacted certain Acts here to 
curb the terrorism. The Central Government 
has now got the Prevention of Terrorist Ac-
tivities Act, under which deterrent action is 
taken against the guilty_ Similarly. atrocities' 
on Harijans are also on the same footing as 
terrorism and it is a previous crime. There-
fore, similar provisions should be made 
against those who commit atrocities on 
HarJjans. Terrorist problem is there in 
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Punjab only. But the atrocities on Harijans 
are taking place in every nook and comer of 
the country. So, this Act should be applied to 
curb this menace also on Harijans and Adi-
vasis. 

With these words, I conclude. 

[ Translabon] 

SHRIMATI SUNDERWATI NAWAL 
PRABHAKAR (Karol Bagh): Mr. Chairman, 
Sir, I am grateful to you for giving me an 
opportunity to speak. . 

Sir, you may recall that when our coun-
try got freedom, Gandhiji gave us a slogan 
that our independence will remain incom-
plete as long as untouchability is not abol-
ished. He worked for the we Hare of Harijans 
until his death. Atrocities were committed 
and untouchability was practised at that 
time. They were not allowed enter the 
temples. He called them Harijan merely 
because all human beings are the creation of 
God. The universe is created by the al-
mighty. Harijans are no exception to this, 
why should we treat them differently. So he 
called them Harijans. But it is a matter of 
great regret that our fellow beings inter-
preted the word Harijan differently. They 
consider that the Harijans are different and 
they have nothing to do with them. 

What I mean to say is that unless un-
touchability is abolished and due respect is 
given to Harijans, tae dream of complete 
independence for Harijans will not be ful-
filled. 

I think the whole discussion is futile 
unless the schemes meant for the upliftment 
of Harijans are executed properly. Proper 
implementation is an important task. People 
complain that injustice is being donetothem. 
Some of the hon. Members have just now 
spoken. They related the incidents of atroci-
ties committed on Harijans at Jahanabad. 
Massacres were done at various other 
places also in Bihar. Such incidents take 
place everywhere, why is it so? Are Harijans 
not human beings? Are Adivasis not human 

beings? Can't they become the member of 
our society just because they are Harijans or 
Adivasis? 

At the time of elections, adequate im-
portance is given to them as voters. All the 
politicians get the rough estimate of Hargan 
votes and are eager to get their suppOrt. But 
they are not given due respect thereafter and 
totally ignored in the day today fife. There are 
different types of schools in Delhi and other 
big J cities. There are public schools, privata 
schools and govemment schools. But the 
Harijans have to face a great difficulty in 
getting admission for their children. They do 
no~ get admission in colleges. Colleges do 
not accept the certificate which they give in 
the schools. They.ask foranother certificate. 
They have to get a photostat copy of the 
certificate and only then they get admission. 
Many children do not get ad,mission due to 
the less percentage of marks,also. 

( 

A great distinction is made between the 
children of public schools and those of 
Government schools with the result a hor-
rible situation has arisen for Harijans. In 
public schools, children of rich people study, 
who can afford to pay a fee of As. two 
hundred per month. J have been demanding 
here that in public schools, some percent-
age of admission should be fixed for the 
Harijan and tribal children. If the Harijan 
children get the opportunity to study in public 
schools, then only equality will come. Other-
wise, there will always be discrimination. So 
the Government should take over the public 
schools so that all children both of the rich 
and the poor can study together. This will 
result in removal of the caste system. Until 
this thing is done, Harijan children will never 
get the opportunity to rise. 

In villages, children go to schools. It is 
shown on the television also that children of 
high families sit on one side and the Harijan 
children sit on the other. Do the Harijan 
children not have eyes, nose, ears and 
brain? Do they come dirty or bring urine in 
bags due to which they are hated? 41 years 
have elapsed since our country got inde-
pendence, but still the same feeling is pre-
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vaBing that a Harijan remains a Harijans. A 
number of murders are taking place. How 
this carnage. should be stopped? This is a 
very serious matter. Many persons are burnt 
alive and many .e murdered and thrown 
intd the river. Whojs responsible for all this? 
Why stringent~teps are not taken to stop 
these things. I would like to tell something 
about Pararia village which I visited along 
~ two or thres,Jady M.Ps. We saw that 
there are about2O or 21 houses. The dispute 
arose about one:.-&.irl who was going to her in-
laws' house. I am 1,;iving you the fact. In the 
night, police went-to the village and beat up 
and scared away all the young and old male 
members of the houses towards the jUf!gle 
and after that they misbehave with the 
women. I don't understand why the pcDOr 
Harijan women are tortured. They are not 
treated as women. They are our sisters and 
daughters and do have respect. On an 
enquiry, the police said that nothing had 
happened there. WhSR we wellt to the police 
station to lodge a report, no one was ther,e. 
When protectors themselves have become 
killers then who will extend protedion. Who 
is above them. Our Pa,piament is above 
them and the representatives Glected bv 
lakhs and crores of people sit here. It should 
be decided here as to how atrocities being 
committed on women be minimised. 
Through newspapers in Delhi and by going 
there 81 .. we come to know as to how the 
women are tortured. This problem should be 
solved. After all, they also belong to lhis 
country and have the right to live. Many 
Members mentioned about the te~. 
Harijans are not allowed to enter tef1¥)les 

T and if they enter. then the place is washed 
,with water and r,nilk. Is there some ~ to see 
what is hapgenir:v in "Ulag~ and help,. the 
poor and do JUstice to them? No one has 
been paying attention towards them for 
years= If ittis said that there should be apolicf 
post for the protection of Harijans. even ir. 
this a doubt arises. Because we have seen 
that if anyone goes to the police to lodge a 
report, he is beaten up, scared _81 and 
ttnatened with dire "consequences. So 
where the poor will go? Hal of the funds 
provided for HarljatIa •• ~ by the 

middlemen. They never get the fuR amount 
of the assistance provided by the G0vern-
ment. In' offJC8S, they have to bribe peons 
and gate-keepers and thus they do not even 
get half of the amount. Just two or three days 
ago. Rajiv ji said in our meeting that why the 
quota reserved for Harijans is not com-
pleted. There may be some officials who do 
not pay attention towards this matter. I don't 
understand as to why it is so and for how long 
this will go on like this. Even today, our 
people are backward and in education also 
they are lagging behind. In foreign countries, 
when toilets are cleaned, the garbage is 
removed, the scavengers wear a clean 
dress and when they go hol'\'lP, they live 
there quite respectfully and comfortably 
along with other people. But in India, that 
position has oot yet been attained. Only God 
can save Harijans from fli~1raditional curse 
with which they have' eeerr patt1tfQ llf)' 
through the ages. 

[English] 

MR. CHAIRMAN: Shri Charanjit Singh 
Athwal. 

SHRI A.J.V.B. MAHESWARA RAO: 
Sir, tod,ay some harijans were murdered by 
.some people. So I want a statement from the 
Uinister. 

MR. CHAIRMAN: Let us finisttthis. 

[ Translation] 

SHRI CHARANJIT SINGH ATHWAL 
(Ropar): Mr. ChaU'man, Sir, 1 thank you for 
the time you have given me to speak ..... . 

SHm MMSWAROOP RAM: Mr. 
Chairman. Sir, we are having a .discussion 
regarding the atrocities being committed on 
Har;jans, but I have got an information that 
12 persons have been murdered in Jahana-
bad ..... . 

SHRI CHARANJIT SINGH AtHWAL: It has 
been forty years since this country got inde-
pendence. Moat of the timet the Congfeae 
party has been in power at the Centre and in 
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most oftha States also. Although it is corred 
,that Opposition has also Qeen in power in 
some States. But we as their representa-
tives know that even after such a long time, 
there has been no improvement in the con-
dition of Harijans. it is known from the extent 
of progress of harijans that how far the 
Congresg Government has been serious 
about them both at the Centre and in th~ 
States. Even today, the posts are being 
dereserved. Who is responsible for this; who 
should be doubted? I think that the Govern-
ment has done this deliberately because 
anti-harijan persons are dominant in this 
Government and that is why posts a"re being 
dereser\led. So far as A and B cLass posts 
reserved for Hartjans are concerned, there is 
still a backlog. The Government has never 
been serious about their quota. H the Gov-
ernme"t has been serious, this situation 
would not have arisen. I am proud to say that 
in Punjab, when there was paucity of teach-
ers, then our Government arranged special 
training for them and made them teachers 
and thus completed the backlog, but here 
neither any instruction has been given to 
complete the backlog nor any arrangements 
have been made imparting training to them. 
If the Government has been really con-
cerned about Harijans then it should have 
done this. In villages, a person who has land, 
enjoys his self-respect, whether he is a 
Harijan Of a rich man. But the Harijans in the 
village have not been given that land. It 
would be not wrong to say that the Harijans 
have been made a bone of contention. Some 
agents of the Govemment go and tell Har-
ijans that they would get the landlord's land. 
On the other hand, they tell the Zamindar 
that the Harijan would usurp your land. As a 
result, bitterness is created between them. 
On paper, the Government allots the land to 
Harijans, but in actuality f that land remains in 
the possession of the Zamindar. First of aU, 
there is boycott, then there"is a fight and the 
harijan i$ unable to take possession of the 
land. as the Zamindar does not let him do so. 
So there is a fight in the'village~ Then some 
"agents of your party go there and say that our 
Govemment has allotted you land, bUt this 
landlord is not letting you to take tts posses· 
sion. becauS$ he belongs to an opposition 

Adivasis 

party. In this way I you politically exploit 
Harijans. They are already exploited 800· 
nomicalty. I want to saY that e~ a(ter 40 
years of independence, you' are exploiting 
Harijans only to get their votes. Allotment of 
land to them is shown on paper only, but in 
reality they never get possession. H the 
government had realty been sincere about 
providing land to the Harijans, th~n, it wouJd_ 
have made such \ \a'YS under :ymic;h a1Ol1I 
with allotment the hllrijans would' Il* also 
got the possession --&f the. taoO i!Itld-tMy 
would ha"e not10 go to coutts.l1iFS~ of all 
they dOn't have means to go to courts. 

He does not have the manpower with 
the help of which he could forcibly-take the 
possession of that land. That is why the 
Government has been making the Harijans 
of the Country a bone of contention just to 
take vote from them and befool them. 

Had the Government been sincere, we 
COLJId have over .come the deplorable condi-
tion of Harijans in service matters. Their 
position is very bad in services. Our Col-
leagues who have entered the Parliament 
on the basis of reservation know this thing 
very well. It is altogether a different thing that 
they are keeping mum having been bound 
by their party discipline. But they know that 
injustice is being done to the Harijans. An 
officer belonging to Harijan Community 
continues to be efficient, able and intelligent 
only upto the time his immediate boss re-
mains unaware that he is reaching his 
(boss's) level. The moment the boss comes 
to know that the officer is reacbing equal to 
his level; he becomes in-efficient corrupt and 
everything goes wrong with him. Allegations 
will start levelling against him. H there wil1 be 
no other way left to take adion against ~im. 
an application will be put against him with a 
view to stall his promotion. I came to know 
from the Department of Railways that as 
soon as an officer belonging to Scheduled 
Castes becomes due for promotion. a stay' 
order is taken from the High Court by filing a 
wHI -petition and his promotion is stalled. 
When the say is vacated. he is promoted not 
with 1'8tro1peetive .tfKt but from a lat. 
date. Every time the same storY is being 
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~. In this way officers belonging to 
&:heduled caMes are not being treated 
properly and their seniority is . .being dis-
turbad~ jam of the viewttiat fhe Government 
did not pay due attention to this problem 
deliberately ... Ther~nlre innumerable boards, 
corporations and universities under the 
8'ovamment control. Though the SchedUfed 
casteS ahd ~ivasis a~ t>elng given due 
repres,nta't40n at the tDne pf recruitment to 
various posts in Central Government 
Departmenfs under the prescribed rules, 
yettt1eir representatiOftiffltle-boards, corpo-
rations and universities which are about 
2500 tb 3000 in number, is not satisfactory. 
So far no Harijan has been made a member 
of any board. 

I woul(f like to know from the Govern-
ment as to how many Harijans and Adivasis 
have been made members in various re-
cruitment and promotion boards and 
Committees. Scheduled Caste candidate 
will feel satisfied when he will come to know 
that his candidature is being rejected by the 
board in which a member of his community 
is a bonafide member. I, therefore, request 
the Government to include members of 
Scheduled Castes and Scheduled Tribes in 
all such committees, lx>ards and Corpora-
tions. 

Now, the thing I want to know might 
affect '&he States Also. My point is that how 
many persons belonging to Scheduled 
Castes and Scheduled Tribes have been 
made Miaister in the Central Cabinet. How 
many of them are cabinet Ministers, how 
many are States Ministers and Deputy Min-
isters. When the Central Government does 
not give them proportionate representation 
what the States will do. The States will be 
inftuenoed by the Centre. Today Rajivji is not 
here. otherwise I would have aske.d a ques-
tion to him. The hone Minister is sitting here. 
Could she be pleased to state as to how 
many persons belonging to Scheduled 
Caste and Scheduled Tribes have been 
given berths in the Cabinet at the Centre. 
Until and unless the Central Government 
follows these norms at the centre, how it can 

. Adivasls 

be expected from the State <Povemment 
When the ~ belongi~ tJ> Scheduted 
Castesend ~u~ TrI)8s are included 
iA-the term' of Ministers, they will lnduct 
parseR belonging to their communities as 
of!jcers and when th.rown men will be<;Gme 
'Officers they willnot allow any atrocities to b(f 
'X)mmitted on these communities. 

Mr. Chairman, sar, after 40 yea1Sj..:Of 
independence, posts meant 19r Scheduled 
Castes and Schedoled Tribes are lying 
vacant and the persons ~nging to these 
communities are not being recruited against 
these posts. The Heads of the Departments 
may be held guilty. If the posts in the univer-
sities are lying vacant, whether for clerks or 
for any other post, the Vice Chancellors of 
the universities should be asked as to why 
the posts are lying vacant and they should be 
held responsible for that. 

I would like to submit that people be ... 
longing to Scheduled Castes and Scheduled 
Tribes should be made members in all 
universities, boards and Corporations. It is 
not enough that the Scheduled Castes and 
Scheduled Tribes are given representation 
among the employees in these bodies, but 
these communities must also have political 
representatives in these bodies. This meas-
ure will do some good to these communities. 

Mr. Chairman, Sir, I would like to know 
as to why no action has yet been laken 
against the Shankaracharya of PurL He has 
done the worst thing. Everylx>dy, who has 
some regard for human beings and who has 
some feeling for a man, feels that the Shank-
aracharya committed a wrong thing. Our 
constitution says that there is no ban on 
anybody entering a public place on the basis 
of caste~ creed or religion. Then what action 
the Central of the State Government has 
taken against him. It should not be so that a 
private person filed a suit in the court and the 
Government say that it has filed a case. I 
would, therefore, like to know as to what the 
Government has done in this case and what 
action has it taken. Similarly, Scheduled 
Castes and Scheduled Tribes should be 
given proper representation in PubUc 
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schools also so that the, Harijans could 
breathe free air and live happily in this new 
world. With these words. I &xpress my 
thanks to you. 

[Eng/Ish) 

SHRt MAHABIR PRASAD YADAV 
(Madhepura): Mr. Chairman. I thank you 
very much that you have called me at the last 
mom.ntto speak. So. t think I will not be able 
to conclude my speech today. That is my first 
submission. 

MR. CHAIRMAN: You will get time to 
continue your speech later on. 
• SHRI MAHABIR PRASAD YADAV: Mr. 
Chairman. Sir. the matter under discussion 
is. 'Atrocities on harijans'. Atrocities should 
not be committed on harijans but it does not 
mean that is should be committed on non-
harijans. We have to take the matter in a 
proper perspective. In totality. we have to 
see the both sides of the coin. We have to 
condemn it. We have to take every possible 
measure to see that atrocities should not be 
committed on Harijans. Government should 
take more stringent measures to bring 
amend to the atroticities on harijans to an 
end. • 

Society js not static, it is dynamic. Every 
problem that is solved creates new prob-
lems. A number of provisions are there for 
the upliftment of the harijans. A number of 
Jaws have been enacted and the Govern-
ment is looking forward for their upliftment. .. 
But there are so many inter-related and 
interconnected problems that we have to 
see and solve. 

MR. CHAIRMAN : You con continue 
next time. 

15.31 hr •. 

COMMmEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

FIFTY FIFTH REPORT 

[English] 

MR...cKAIRMAN: Now. we will take up 

Item No. 16. 

SHRt S. S. BHOVE (M8tlgaon): lbeg to 
move: 

-That this House do agree with the 
Fifty-fifth Report of the Committee on 
Private Members' Bills and Resolu-
tions .presented to the House on the 
10th August, 1 gsa-

MR. CHAIRMAN~ The question is: 

-That this House do agree with the 
Fifty-fifth Report of the Committee on 
Private Members' BUIs and Resolu-
tions presented to the House on the 
10th August, 1988.· 

The motion was adopted. 

MR. CHAIRMAN: Bills for introduction. 

PROF. P.J.KURJEN - Not present 

Shri Jai Prakash Agrawal- Not pres-
_ ent 

Shri Syed Shababuddin 

15.31 112 hrs. 

MUSLIM WOMEN (PROTECTION OF 
RIGHTS ON DIVORCE) AMENDMENT 

Bill 

(Substitution of new long title for the 
existing Long Die etc.) 

[EngHsh] 

SHRt SYEO SHAHABUDDfN (Kishan-
ganj) : I beg to move for leave to introduce a 
Bill to amend tl')e Muslim Women (Protection 
of Rights on Divorce) Act. 1986. 

MR. CHAIRMAN: The question is: 

-rhat leave be granted to introduce a 
Bill to amend the Muslim 
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Women(Protection of Rights on Di-
vorce) Act. 1986. 

,. 
Bill to provide for total prohibition and . 
for matters COMected therewith or 
incidental thereto. 

The motion was adopted The motion was aoopted 

SHRI SYEO SHAHABUODIN: I Intro- SHRI G.S. BASAVARAJU: I introduce 
duce the Bill. the Bil .. 

MR. CHAIRMAN: Shrimati Basavara-
jeswari - Not present 15.33 hrs. 

SHRI V. TULSIRAM -Not present. YOUTH WELFARE BILL 

15.32 hrs. 

BANNING OF SMOKING BilLS 

[English] 

SHRI G.S. BASAVARAJU (Tumkur): I 
beg to move for. leave to introduce a Bill to 
provide for banning of smoking and for 
matters connected therewith. 

MR CHAIRMAN: The question is: 

"That leave be granted to introduce a 

[English] 

SHRI S.B. SIDNAL (Belgaum): I beg to 
move for leave to introduce a Bill to provide 
for a comprehensive policy for the develop-
ment of the youth in the country. 

MR. OHAIRMAN: The question IS: 

"That leave be granted to introduce a 
BHt to provide for a comprehensive 
policy for the development of the 
youth in the count.ry". 

The motion was adopIed 

Bilt to provide for banning of smoking SHRt S.B. SIDNAL: I introduce the Bin. 
and for matters connected therewith. 

The motion was adopted 15.33 1/2 hrs. 

SHRI G.S. BASAVARAJU: I introduce HUMAN RESOURCES (UTILISATION) 
the Bill. BILL . 

15.321/2 hr •• 

PROHIBITION BILL 
[English] 

SHAI G.S. BASAVARAJU (Tumkur): I 
beg to move for leave to introduce a BUI to 
~ for total prohibition and for matters 
connected therewith or incidental thereto. 

MR. CHAIRMAN: .,. ~U8Ition is: 

"That leave be granted to introduce • 

[English] 

SHRI S.B. SIDNAL: I beg to move for 
Jeave to introduce a BiJJ to provide for the 
utilisation of humcln resources in the best 
interests of the country ana for matters 
connected therewith. 

MR. CHAIRMAN: The question is: 

1"hat leave be granted to introduce a 
BUI to provJde lor the utilisation of 
hdman resourceS In the best Interest 
of tIW (:OUntry and for matters con~ 



391 Constitfltion 
"~.)BiH 

nected tl!terewith·. 

The motiop was adopted 

SHAI S.B. stDNAL: I introduce the Bill. 

1U4hrS. 

CONSTITUTION (AMENDMENn BILL 

(Ametldent of artlc .... 74 and 163) 

(English] 

SHRI SYED SHAHAsUDDIN (Kishan-
ganj): I beg to move for leave to introduce a 
Bill further to amend the Constitution of In-
dia. 

MR. CHAIRMAN: The question is: 

That leave be granted to introduce a 
Bill further to amend the Constitution 
of-India." 

The motion was adopted 

SHRI SYED SHAHABUDDIN: I intro-
duce the Bill. 

MR. CHAIRMAN: Shri V.S. Krishna Iyer 
Not present, 

Prof. Madhu Dandavate- Not present. 

PROMOTION OF SECULARISM BIU 

[English] 

SHAI HAROOBHAI MEHTA (Ahme-
dabad): I beg to move for leave to introduce 
a Bill to provide for measures to strengthen 
secularism in India. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a 
Bill to provide for measures to 
strengthen secularism In Indla-, 
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The motbn was adopted 

SHRI HAROOBHAI MEHTA; I intro-
ducethe Bill. 

MR. CHAIRMAN: Shri V.S. Krishna 
Iyer - Not present. 

RIGHT TO REPLY IN THE PRESS BILL . 

[English] 

SHAI V.N. GADGtL (Puns): I beg to . 
move for leave t.o introduce a BiD to give 
members of the public the right to reply to 
allegations made against them or mis-re-
porting or mis-representation concerning 
them in the press. 

MA. CHAIRMAN: The question is: 

"That leave be granted to introduce a 
Bill to give members of the public the 
right to reply to allegations made 
against them or mis-reporting or mis-
representation concerning them in 
the press." 

The motion was adopted 

SHRI V.N. GADGIL: I introduce the Bill. 

RESERVATION OF POSTS IN GOVERN· 
MENT SERVICES AND SEATS IN EDUCA-
TIONAL INSTITUTIONS (FOR ECONOMI-
CALLY WEAKER SECTION OF PEOPLE) 

BILL - CONTD. 

[English] 

MR. CHAIRMAN: We will take up the 
following motion moved by Shri Ram Nagina 
Mishra on the 6th May, 1988, namely: 

"That the Bill to provide for reserva-
tion of posts in Government services 
and seats in educational institutions 
for persons belonging to economi-
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[Mr. Chairman} 
cally weaker section of people, be 
taken into (X)flsideration-

SHRI A.J. V.B. Maheshwara Rao. 

I Translatkm) 

*SHRI A.J!V.B. MAHESHWARA RAO r 

(Aroalapuram): Mr. Chairman, Sir, The BiH 
introdUC$d by Shri Ram Nagina Mishra to 
pro,!,~e for --reservation of posts in govern-
ment services and seats in educational insti-
tutions for perSons be10nging to ~nomi­
caDy weaker sections of peOple is really 
laudable. Its intention is good but to realise 
this no~jective is indeed very difficult. It 
is possible only in socialistic countries. The 
gap between the haves and have nots can 
be bridged only when we adopt socialistic 
economy. In a country like ours which is 
based on mixed economy, it is not possible 
to wipe out the difference between haves 
and have nots. Our constitution has pro-
vided for reservation to the SC and ST per-
sons keeping their alround backwardness in 
view. But though reservation was guaran-
teed under the constitution, it was not imple-
mented property for the past 40 years. In 
such circumstances it is nothing but day 
dreaming to provide reservation for the 
economically weaker sections and imple-
ment it faithfully. A new section ;s being 
sought to be created through this Bill. Once 
again. I repeat, that I am not against such a 
facility to the economically weaker sections. 
What I stress is that when we could not 
implement the reservation policy in the case 
of SCs and STs'as guaranteed under the 
constitution, how can we think of doing jus-
tice to the economicaUy weaker sections by 
creating reservation facility now. It is practi .. 
cally impossible. I want every one to think 
about this practical difficulty. In real terms, 
'though we provide reservation for the eco-
nomically backward, we will not, be able to 
achieve much. As I said earlier, hunger is 
hunger wherever it may exist. The parags of 
hunger tease and torment everyone equally. 
be it a brahmin or a Harijan. But the ditfer-

Ins. Bill 

enca betw.P.the: two is that in Harijans ja: 
addition to a hungry 'stomach whiobCfaves 
for. food, the social humiUation ~es for 
better justice and honourable Pta98 in the 
society. Hence there is a signiflC8~~iffer­
ence in the poverty of a Brahmin and that of 
a Harijan. It is the hummation which is-!.Ufre 
prominent than the poverty among Hanjan. 
Sir, everybody we read about the atrocities 
that are being perpetrated on Harijans in-
every part of the country. Only a few nur -
ments ago, the House was discussino-the 
atrocities on Harijans and Adivasis. The situ-
ation is so worse that Harijans are being 
denied entry into the temples even today. 
Ours is a caste ridden society. Politics and 
caste politics have complicated our society 
very much. In such a society as ours it is very 
difficult to do justice to those who are denied 
of it. Unless the government takes steps to 
implement the reservation policy strictly. the 
SC and ST people cannot expect any 
change in their present condition. 

Sir, many brilliant personalities had 
emerged from the economically weaker 
sections in the past. A shinmg example is 
that of Ramanujam, the famous mathemati-
cian. They fought against many odds and 
achieved distinction. Poverty did not hinder 
their progress. Late Ramanujam was born in 
a poor family. He worked hard. He was a 
genius. He carved a niche for himself in the 
field of mathematics. Now the entire world 
regards him as the best mathematician born 
in this century. His life and achievements 
should serve as an example for everyone. 
There are many more such persons who 
have come from the economically weaker 
sections. The economically weaker sections 
have a rich talent which can be unearthed 
without much effort. The government should 
provide all possible help to this section of the 
people. 

Sir, the negative policies adopted by the 
government during the past 40 years led us 
to a state where a person belonging to upper 
castes are made to ~eek reservation. In-
stead of taking people in the lower rung, to a 

* Translation of the speech Origin~11y delivered in Telugu. 
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higher level, tbe people who were at higher 
lavel were brought down a lower leve1 
seeking reservation facility. It is a trag~ .. 
Instead of progress, what we achieved is 
retrogress. Instead of elevating the people at 
a lower level, people at higher level were 
made to fall down. In all respects it is nega-
tive achievement. Had the government been 
serious about establishing a socialistic pat-
tern of society, it would have taken steps to 
lift the people belonging to lower rung to a 
higher rung. Had there been an alround 
development of the country, such .kind of 
disparity would not have cropped up. Now it 
is being designed 10 provide for all those 
whose income is below Rs. 500/- per month. 
I support this move. More educational facili-
ties and hostel facilities should be provided 
to the economically weaker sedions. More 
help should be extended to the students by 
granting schotarships and making education 
free. The scholarship amount has to be 
doubled. New housing schemes etc. have to 
be taken up to help the economically weaker 
sections. Many facilities that are being given 
to Harijans should be extended to the eco-
nomically weaker sections also. Varjc,us 
schemes and programmes shou'd oe taken 
up so as to improve the economic conditions . 
of this section of the Reople. If we implement 
a programme to provide employment guar-
antee programme, it will serve to a large 
extent to achieve the rea! objective of this 
Bill. Such a programme would really help the 
economically weaker sections. 

Sir, before I conclude I once again re-
qw~st the government to take steps to im-
prove the conditions of economically weaker 
secticns and also to implement the reserva-
tion policy in the case{)f SCs and STs. Then 
only everyone in our SOCiety will be happy. 

I thank you very much for giving Ole this 
opportunity and conclude my speech. 

SHRI VIRDHI CHANDER JAIN 
(Sarmer): I would like to express my views 
on the Reservation of posts in Governmen1 
Services and seats in educational institu-
tions (for economically weaker sections of 
people) Bill, 1985 which has been brought 

forward by Shri Ram Nagina ~ishra. 

Our constitution' 'makers provided res-
ervation to scheduled castes and scheduled 
tribes after deliberate thinking. The sched-
uled castes and the scheduled tribes are 
economically socially and politically back-
ward. The Hindu Community has provided 
reservation fortheni in the services. Keeping 
in view that they are untouchables. The 
reservation policy which was provided by the 
constitution makers should continue further. 
The constitution makers had given 10 years 
time limit. We extended it three times by 10 
years each time. I feel that we should extend 
the policy Jurther till such time they become 
economically strong, make progress educa-
tionally and proceed ahead on the path of 
development. We should continue to pro-
vide therT) reservation upto that time. We 
should also provide reservation to M.l-As 
and M.Ps in addition to various privileges 
being extended to them. I would like to cite 
some instances of my state. Recently elec-
tions were held to Panchayats, Panchayat 
Samit~s and Zilla Parishads. None of the 
Chairman of the 27 Zilla Parishads belongs 
to Scheduled castes. Of course, one of the 
Zilla Parishads is being headed by a sched~ 
uled tribe person because the district is 
predominantly inhabited by scheduled 
tribes. Apart from that, no chairman in the 
remaining ZiRa Parishads belongs to sched~ 
uied castes. Similarly no chairman in 1"e 
Panchayat Samiti belongs to Scheduled 
Castes. At the same time the Panchayats 
under various Panchayat, Samitis have not 
been headed by a scheduled castes person. 
What I mean to say is that even today the 
position is so alarming that once reservation 
is withdrawn at the most 15 MPs from these 
communities couki enter the Parliament and 
that too from the areas which are mostly 
inhabited by scheduled tribes. But peep!s 
belonging to scheduled castes and tribes 
are so scattered that it will be difficult for a 
person belonging to scheduled castes to 
come elected to Parliament without reserva-
tion. What I mean to say is that it is very 
eS$ential to have reservation. 

In the BiD moved by him. Shri Mishra 
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has pleaded for providing 50 per cent reser-
vation in services to economically backward 
people and 40 per cent reservation to this 
category at the time of admission to various 
educational institutions. We can never agree 
10 sb per cent reservation for economically 
weaker section cind 40 per cent seats 'in 
educatbnal institution$ ,for students above 
higher Sec. grade. This situation has not yet 
arisen. It is, however, suggested that the 
percentage of reservation as envisaged in 
our Constitution for Scheduled Castes and 

. Scheduled Tribes should be maintained. I 
have deeply thought over the matter. We 
have undoubtedly formulated an Integrated 
Rural Oevelopmenf Programme specially 
'for the weaker section of the people. Under 
this programme some provision for employ-
ment has been made in order to bring the 
people above the poverty line. In order to see 
that their financJal position is good, we pro-
vide them with cows and buffaloes, so that 
they can earn their livelihood. We uplift them 
by imparting training to them in tailoring and 
by establishing carpet industry. But inspite of 
all this. they are unable to get the benefit of 
the facility of reservation of posts in services. 
I want that there should be a provision of 10 
per cent reservation for those people, who 
are living below the poverty line both in rural 
and urban areas, whose annual family in-
come is upto Rs. 5 thousand and who belong 
to the section other than Schedulea Castes. 
In addition, our programme known as 
I.R.D.P. can then also be fruitful. Otherwise 

. we will not be able to implement the I.R.D.P. 
succesSfully. They have not been provided 
with such an employment and their eco-
nomic condition has not improved. It has 
been said that we have brought 10 per cent 
people above the poverty line during the last 
ten years but the actuaJ ~sition ;s not so. 
Therefore, we wUI have Ao implement the 
I.R.D.P. very effectively. If we want to make 
this programme a success. we will have to 
make a provision for 10 per cent reservation 
in services for these people, no matter to 
which caste they belong, then only their 
economic condition can be improved and 
t~ can-be brought above the poverty tine. 
Ott1erwise we wiD not be able to bring them 

Jns. BIll 

above the poverty Une. Whatever be our 
efforts in this direction. tR.D.P~ can n.verba 
successful in any way. Therefore, I am sug-
gesting to the Central Government to get this 
matter examined and if it'is found proper, a 
provision for 10 per cent reservation should 
be made. It will be an important step. 

Secondly t I would like to point 9ut that 
under the existing reser:.vation poIicf. we find 
that if there is Scheduled Caste I.A.S. officer, 
his son also becomes an I.A.S. officer. J;.. 
separate class of such people has come into 
existence. A class of Scheduled Castes and 
Scheduled Tribes has come into being. But 
thG economic condition of other Scheduled 
Caste people has not improved; they have 
not got employment till now. There is a class 
of Scheduled Plstes and Scheduled Tribes 
the people belonging to which mostJy be-
comes I.A.S. and tP.S. officers. "(hey all 
become high officers. The members of their 
families, specially take advantage of this 
Policy but the people of other classes are not 
getting any benefit. I have observed in Ra-
jasthan that the Bhil people are very poor. 
8utthere is not a single I.P.S. or I.A.S. officer 
among them. Meana is a Scheduled Tribe. 
Majority I of I.A.S. and I.P .5. officers belong 
to that tribe. The condition of Bhil Scheduled 
is very bad. None of the members of that 
tribe could attain a higher post. We have to 
see how their economic condition can be 
ameliorated and how the economic and 
social conditions of the Scheduled Tribes 
who are very backward can be improved. 

I It has to be' specially ,seen that how 
those communities among Scheduled 
Castes and Scheduled Tribes which have 
I :lgged behind those who have attained 
social and economic prosperity can bEr 
bro~ht at par with the latter. There are.some 
classes which are lagging behind both edu· 
cationaUy and socially. Such classes should 
be provided with some specia1 facilities in the 
field of education and training so that the 
people belonging to them are also able to 
become I.P.S. and J.A.S. officersl They may 
get higher education and attainhi9l\erposts. 
We have to create such a coftdition. 
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We'have taken many steps for the wel-
fare of Scheduled Castes and Scheduled 
Tribes. I just talked about I.R.D.P. Similarly 
we have iaunched the Desert Oevelopmem 
Programme, R.LE.G.P. and Hill Areas 
Devebpment Programme to improv& their 
~ic condition. Along with bringing 
about improvement in their economic condi-
tio~, -we should also try to remOVe untouch-
ability from our society. Such a type of edu-
cation should be imparted in the educational 
Institutions which can remove the conserva-
tive ideas from the minds of children of 
QOnservative people. The feeling of discrimi-
nation in the mind of a man against ~ man 
should be ended. We will have to create 
such an atmosphere by bringing about 
changes in our educational system, so that 
untouchability is removed. No one should be 
considered low from social and .economic 
point of view. The people be'qnging to the 
weaker section may be able to hold higher 
posts, may advance and feel that they enjoy 
equal position in the society and are inferior 
to none. 

We have to create such an atmosphere 
in the society and in order to do so we should 
implement some time-bound programme 
through which we should eradicate *poverty 
from the country during the next few years. 
We will have to solve the problem of unem-
ployment in our country. 

With these words on the Bill presented 
by Ram Nagina Mishra ji, I conclude. 

[English] 

MR. CHAIRMAN: The time allotted to 
this Bill is about to expire. How long do you 
want to continue? 

SEVERAL HON. MEMBERS: One 
hour. 

MR. CHAIRMAN: With the leave of the 
House time is extended by one hour. 

SHRI N. TOMBI SINGH (Inner Ma-
nipur): Mr. Chairman, I am grateful to you for 
this opportunity given to me to take part in his 

debate. I am also thankful to Sbri AMI 
Nagina Mishra for having brought this Bill 10 
provide for· reserv.ation of posts in,Govern-
ment services and.seats in aduoIi~ insti-
tutilns fot persons belonging to economi-
cally weaker persons and sections of 
people. 

The 'lin purpose of my participation in 
thIS debate is to bring to the notice of this 
august House and also to the notice of the 
Go,vernment. a particular community. a total 
community which has been handicapped ~ 
economic backwardness; but they have 
been-for ~me reasons"tisted as the general 
caste. The ftAanipuri community with its cul-
tural background and attainments which ie 
considered the most powerful~ the mos1 
majority community in the Manipur State is in 
the general caste. It is neither a scheduled 
caste nor a scheduled tribe and in the con-
text of that State, it 4S a very justified position. 
But in the context of the national scene, the 
Manipuri community stands as a small 
cOmmunity, backward educationally and 
. economically . But1hey have to compete with 
the rest of India. with the rest of the genera 
castes in matters of public service commis· 
sion competitions, say lAS, IPS or any All· 
India Service and also in the matter of StatE 
Service and appointments in the StatE 
Government, where the State Governman! 
is the only employment agency. There arE 
no railways there, there are 00 big industries 
or even medium scale industries worth thE 
name, only the Government offices and 
educational institutions run by the Govern· 
ment, they are the only employment agency. 

I Here the competition is between the general 
caste and the other backward classes, 
which are though small, well protected by the 
Scheduled Castes and Scheduled Tribes 

. protection facilities. The result is that in the 
Government offices, Public undertakings, in 
the Secretariat, in all the departments there, 
the scene is very unbalanced. The uppel 
strata of jobs like those of Commissioners 
and Secretaries in the Secretariat is domi-
nated by, up to 90 per cent, the Scheduled 
Castes and Tribes with the so called majority 
community just manning the low grade posts 
and the lower state of the posts. 
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In this context, I would lI<e to f8questthe 

Government of 'nd~ particularly the Home 
Ministry to take ..... e of this situation and to 
pIOvide statutorY protection to sudl a com-
munity. I have no idea of other communities 
in the ottler parts of the country "because our 
country is a vast country and'there may be 
other such communities badly handicapped. 
Manipuris are in Assam, Manipuris are in 
Tripura and in some pockets of Bengal also 
they are aJso there, and here in Mathura also 
there are some pockets of Manipuris. The 
Manipuri community as a whole knows this 
protection. 

I remember once when I came here as 
a member of the Fifty1.ok Sabha, our late 
lamented Prime Minister, Shrimati Indira 
Gandpi once asked me, "Are you from a 
Scheduled Caste or Scheduied Tribe?" and 
I replied "I do not belong to either of them". 
Then she said. that in many ways. I had to 
wait. jokingly, and also truthfully. 

In some respect we do not differ much 
from the rest of the tribes 1here. The only 
historic. background is that-in that small State 
in the past we were the dominant community 
and our merger with the rest of the country 
took place only in 1949, on October 15th. 
Before that we were considered a ruling 
community. a very powerful community. in 
that context we did not also ask for inclusion 
in any of the protected dasses. Now it is 
already too late because 38 years have 
passed and the Constitution has been func-
tioning for 38 years. 

16.00 hr •. 

Then the Constitution was framed. we 
were yet to be merged with the mainstream 
of India because our merger with the Indian 
union took place ooly on 15th October 1949. 
So, naturally neither the Constitution fra-
mers take it seriously nor did we take it 
seriously. We vrcmted Manipuri language to 
be included in the Eighth Schedule and our 
demand is hanging fA even now. Sir ... our 
language is as rich as other lallguages which 
are there in 1he Eighth Scheduled now. That 

is a different story. What I would like to say is 
that some statutory provisio~ should be 
brought forward to protect such communi-
ties. otherwise the whole community wUI be 
suffering because of this lamentable and 
pitiable disparity. There is no way out to 
solve this disparity in the absence of 
8dequate statutory provisions. 

As you know Sir, there has been of late 
upsurge and insurgency in Manipur, 
Mizoram, ,.."aland and in the hill areas of 
Manipur. ~en the security forces them-
selves found it difficult to subdue a kind of 
insurgency, which ;s known an urban insur-
gency and which is prevailing in Manipur 
community area, numeJythe Manipurvalley. 

The educated, young boys and gills do 
not get al1Y faCility to compete with the rest of 
India and with their counterparts of the 
Scheduled Castes and Schedule Tribes. 
There might be many reasons tor this. But 
the main reason for the educated unem-
pl.yed in the urban areas in Manipur resort-
ing to extremism and terrorism is the lack of 
employment facilities in the absence of 
statutory protection. They have put forward 
a number of slogans to justify their demands. 
This kind of upsurge could be subdued and 
controlled if we coLId provide stattJtory pro-
tection to these educated unemployed per-
sons, who in many ways do not differ from 
their counterparts of scheduled Castes and 
Scheduled Tribes. I would like to bring this to 
the notice of the Home Ministry and request 
that necessary protection measures should 
be brought forward early-

Sir. suggestions have been made that 
executive orders could be issued from time 
to time that some preterence may be given to 
such communities. I feel this kind of protec-
tion measures would not be sufficient. Only 
a suitable amendment to the Constitution to 
this effect or a Bill to just categorize this kind 
of communities wilt meet the requirement. 
There may be other communities al$O in this 
country which require this kind of statutory 
protection. Statutory protection is necessary 
to protect this community from the present 
handicap. 
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Although it is a private member's Bill, it 
has got tremendous impact and relevance in 
the present day society because all our 
development measures have not been able 
to reach the weaker sections, particularly in 
the backward areas. Even in the advanced 
society, say in a brahmin family, so called 
advanced community, there are economi-
cally poor people. When it is applicabletqthe 
total community, this measures should be 
very special. 

Sir, this problem is tremendous and I 
hope the Government will take necessary 
measures to remove this handicap. 

I thank Shri Ram Nagina Mishra for 
having brought forward this Bill and I support 
this Bill. 

With these words, I conclude my 
speech. 

SHAI CHINTAMANIJENA (Balasore): I 
am grateful to you for permitting me to say a 
few words on the Bill brought forward by my 
han. colleague, Shri Ram Nagtna Mishra. I 
am grateful to Shri Mishra that he has pro-
vided us an opportunity to debate whether 
we should continue with the present policy of 
reservation of SCs & STs orwe should make 
some changes in it so that poorer sections in 
higher castes may also have the scope of 
reservation. 

Mr. Mishra and other colleagues of 
mine have already pointed out that the 
poorer sections of the people are not con-
fined in SC & ST community only, but they 
are there in higher class society also and, 
therefore, some reservation or some facility 
should be provided to the poorer sections of 
the people whether they ara in the SC & ST 
oommuoityorinhigherclasssociety. But this 
is a matter of debate. Of course, I agree with 
Mr. Mishra that our Government's policy is to 
uplift the down-trodden masses in the soci-
ety in whichever class they are. Here I would 
like to point out one thing. Even after 41 
years of independence and reservations 
both in ~ucational institutions and in serv-
ices, what is the percentage of SC & ST 

people who have been' provided with em-
pioyment or imparted education? It is hardly 
2 per cent. In such circumstances, should we 
go beyond this policy of reservations for SC 
& ST by withdrawing it and giving it to the 
poorer sections of people, it is a matter of . 
debate. In engineering, medical and other 
colleges we make some reservations fGr SC 
& ST people. But how many SC & ST people 
avail of this facility? Our experience is that 
because of their poverty, they are not able to 
avail the of this facility. If we lift this reserva-
tion policy, do you tAink that these poor 
people be able to get their children edu. 
cated? I think, they will not. In employment 
also we find that even the reservation quota 
is not filled because of the fact that not many 
educated persons are available in these 
communities. So by lifting the reservation 
policy we will not be able to implement our 
motto or policy to uplift the down-trodden 
people among the lowest classes. On the 
other hand, if we make reservations for 
poorer people in whichever class he is, then 
for limited number of posts, there will be a 
heavy rush. Now what we find is that for one 
post, thousands, even lakhs of people are 
anxious to get it. So, unless we mobilise our 
resources and create more employment 
potential, if we go on making reservations for 
more and more people, it will be of no use. 
Very humbly I would submit before this 
august House that it will be nothmg but 
distribution of poverty. 

[ Translation] 

What I mean is, these. steps have now 
been taken to disperse poverty. 

[English] 

Because if we go on making reserva-
tions for more and more people to be edu-
cated, without creating more educational 
institutions, then it will bear no fruit. 

16.11 hrs. 

[MR. DEPUTY SPEAKER in the Chail1 

Very small percentage of people can get 
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education from the existing institutions. So,. 
the whole thing should be thought about. 
Unless we mobilise our resources, we 
should not think of withdrawing the reserva-
tion from SCs/STs and extending it to the 
poorer sections of the society. 

In this connection, it is really heartening 
that our present Prime Minister, Shri Rajiv 
Gandhi, with his foresight and realising the 
problem that our country is going tofsce, has 
introduced the New Education Policy which 
can provide vocational training in many 
ways so that self-employment can be pro-
vided to the students who will got education 
under the new system. Similarly, for giving 
good education to the poorer sections of the 
people in the rural areas, Navodaya Vidhy-
a/ayas are going to be set up. The children 
of SCslSTs can be educated in Navodaya 
Vidhya/ayas which will provide them self-
employment, in future. Besides, we know 
thatthe present government, underthe lead-
ership of our dynamic Prime Minister Shri 
Rajiv Gandhi, has created so many employ-
ment potentials. My other han. friends have 
already spoken about this, so, I will not 
consume much time on this issue. Through 
RLEGP, NREP, IRDP and similar other 
schemes, more and more employment po-
tential is being created. So, I would request 
my friend Mr.Mishra not to insfst on passing 
this Bill because this is not the propertime for 
this. We know that in 1980, when the period 
of reservation was going to be over, the 
Janata Government did not take nay action 
to extend the period. It is only after the late 
Prime Minister Shrimati Indira Gandhi came 
to power that she had extended the time by 
ten years. So, this is the attitude of our 
Government and our Party. Therefore, I 
would say that none else than the Congress 
(I) Go\'ernment is thinking seriously about 
the upliftment of the poorer sections of the 
society. This I can say with courage and 
boldness. So, I would say that this is not the 
proper time for this Bill to be passed. Just 
now thi$ House was debating about the 
atrocities tln Harijansand Tribals. Whattran-

spired from the speeches of the hon. Mem-
bers from various parts of the country is that 
the atrocities are still going on. 

Even if there are an sorts of protection of 
the Government to these people, because of 
their poverty, because of their lack of educa-
tion, they would not be getting so much of 
protection as we thought earlier. So, this is 
not the time to bring this Bill and get it passed 
so that the percentage of reservations will be 
extended to the poorer sections of the soci-
ety. It is necessary no doubt, but this is n01 
the time. Rather, I must say that this type of 
reservations could be effected after 10 years 
so that some sizeable sections of the people 
in Scheduled Castes and Scheduled Tribes 
could be uplifted in the meanwhile and there-
after we will think of extending reservations 
to the poorer sections of the society belong-
ing to upper classes. With these words, I 
thank you very much. 

[ Trans/ation] 

·SHRI LAKSHMAN MALLICK 
(Jagatsingh Pur): Mr. Deputy Speaker, the 
House is debating the Bill moved by Shri 
Ramnagina Mishra in the last part of the 
Budget Session. Many hon. Members have 
expressed their opinion on this Bill. I have 
read this Bill carefully and I have listened to 
all Hon. Members who have spokpn on this 
Bill so far. Now we have to think as to what 
made hon. Members Shri Mishra to move 
this Bill. We have to correctly assess his 
intention. While moving his Bill Shri Mishra 
has said that the Scheduled Tribes and 
Scheduled Castes have achieved some 
benefit out of the reservation facilities pro-
vided to them. But there are some sections 
of the people who (ire not getting reservation 
facilities. The SC & ST, whether they are rier 
or poor are getting the benefit out of the 
feservation facilities. Some of them are able 
to improve their standard of living. The rich 
people belongi"'g to SC & ST are getting 
richer. But there is another section of-.the 
people living in the same society. They are 
not SC & ST. Many of them are poor. As no 

* Translation of the speQch was Originally delivered in Or iva 
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facility is available for their economic
upliftment they are getting poorer day by
day. These two classes of people are being
created In our society, the richer and the
poorer. Shri Mishra has expressed his deep
concern for the poorer people. In this Bill he
has expressed his sympathy for the weaker
section of the society. He wants that the
reservation facility b~ provided for the
weaker section of the society also.

Mr. Deputy "Speaker, Sir, I would like to
request to the hon. Member to think about
the situation during the pre-jndependsnce
days. Mahatma Gandhi, the fathe!'>of the
nation, felt very much when he came across
the Harijans and Adivasis. He felt the need of
the upliftment of these down trodden people.
After the country achieved Independence he
could not remain with us for a long time. But
the constitution maker Dr. Ambedkar on
consultation with Pandit Jawahar La! Nehru
and other prominent leaders made a provi-
sion on the constitution to provide reserva-
tion for se & ST. Smt. Indira· Gandhi laid
much emphasis on the implementation of
reservation policy. She took every possible
step for the uplif1ment of these people.
Therefore. we know why and how the Reser-
vation facilities have been provided for se &
ST. As I said on the begining, quite a good
number of people belong to se & ST have
got the benefit of reservation" facilities ..
Through different schemes and program-
mes a large chunk of allocation has gone to
the states in order to provide benefit to the
se & ST. But it is regrettable that the benefit
does not reached all the se & ST. They have
not come upto the desived level. Therefore it
is necessary that the reservation facilities be
continued. All sections of the people should
, see that se & ST are able to make all round
progress. If the se & ST remain backward,
the society cannot be called a fulfledged
society. So, the Hon. Members belonging to
different party and different school of ideol-
ogy should see to it that the schemes meant
for se & ST are effectively implemented.

Sir, 40 years have passed since we
achieved Independence. It was expected
that by providing reservation facility we can

Seats in Ed. 414
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bring the se & ST at par with the other
section of the society. But it is unfortunate
that the dream of the constitution makers
have no\ become successful entirely. The
se & ST people living In the far flung areas
are still passing the days in great misery. It is
a matter of great concern for all of us. I thank
our Hon'ble Prime Minister Shri Rajiv
Gandhi who Is very particular about all sec-
tions of the people in our country. He had ,
convened a meeting of all the se & ST
Members on this 10th August. The Chief
Ministers of all the States were invited to that
meeting. In that meeting he invited sugges-
tions from all the SC & ST Members and
.Chief Ministers as to how the interest of SC
& ST can be protected on every respect. tie
asked how reservation of posts can be filled
by se & ST candidates only. He asked the
Chief Ministers as to how reservation facility
could be provided to them on the educational
institutions. He under lined the need to
educate all the se & ST. He also said that the
programmes pertaining of to Se& STshould
be effectively implemented. Many Hon.
Members expressed their opinion on the
present conditiori of se & ST. They gave
some valuable suggestions. I donot want to
discuss the present situation of the country.
Everybody is aware that the country is pass-
ing through crisis. In such a situation it is our
collective responsibility to think for th~
upliftment of se & ST. Our Prime Minister is
very much concerned for them.

.
, Sir, I shall be failing in my duty if I do not

3ay a word about the atrocities on Harijan &
Adivasis. The House was di~cussing this
issue only a few minutes ago. You know the
Sentiments expressed by all sections of the
House on the recent shameful incidents that
took place in soma parts of the country.
Therefore it is very necessary to provide
protection to se & ST at all spheres. As I
said, a meeting was convened by the Prime
Minister on 10th August last. It was decided
that programmes would be drawn up at the
state level for the all round development of
se & ST. Due protection would be given to
them at any cost. We will have to identify the
lacunae of our reservation policy and steps
should be taken to rectify them. Now a word
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about the different centrally sponsored 
scheme. As V04._kDOW Sir, the fund allocated 
for those schemes are being misutilised and 
misappropriated by the middle men. Due to 
the apathetic attitude of the bureaucrats the 
schemes are not being implemented effec-
tively. Then how can the SC & ST people will 
get cent per cent benefit out of those 
schemes? It is also unfortunatethatthefund 
is sometimes being diverted to other depart-
ment. Therefore all these irregularities 
should be stopped forth with. 

Sir, Shri Ram Nagina Mishra has 
brought this Bill with a noble intentions. But 
it may create doubt in the minds of the SC & 
ST people. They may think that the reserva-
tion facility may be withdrawn. Therefore by 
adopting Bill we should not unnecessarily 
create this impression that reservation facil-
ity may be withdrawn. Therefore by adopting 
Bill we should not unnecessarily create this 
impress among those people. 

Lastly, Sir, I am equally concerned for 
the weaker section of the society. I too want 
that they make equal progress. The poor 
people belonging to all section of the society 
should get justice. They should make prog-
ress in every sph~re. If we want that, we 
have to see that the programmes introduced 
for the weaker section of the society are 
properly implemented. Each five years plan 
leaves behind huge backlog of unemploy-
ment. Whether they are SC & ST or other 
weaker section of the society, all should be 
provided with employment. The employ-
ment generation schemes should be effec-
tively implemented and it will benefit all 
section of the people in our society. 

I would once again Hke to say that 
though the Bill has been moved by Shri Ram 
Nagina Mishra with noble int~ntions it will not 
crate noble impression among all section of 
the people. Therefore, I request Shri Mishra 
to withdraw his Bill. With these words I thank 
you very much for giving me this opportunity 
to take part in the discussion and oonclude 
my speech. 

[English] 

SHRI V. SOBHANAD~EESWARA 
RAO (Vijayawada): Mr. Deputy Speaker, 
Sir, first of all, I express my gratitude for 
giving me the opportunity to speak on this 
important Private Members Bill. I congratu-
late Mr. Ram Nagina Mishra for introducing 
this Bill thereby giving the opportunity for this 
House to discuss this important Sill. 

You are aware that several thousands 
of students all over the country as well as the 
educated youth are very much engaged in 
this very discussion whether this reservation 
policy as it is implemented right at the 
moment should be continued for ever or 
should there be a change. That is the discus-
sion that is going on throughout the country. 

I broadly agree with the objects and 
reasons with which this Bill is introduced by 
the han. Member. 

Every sentence is true. I also agree with 
the criterion of Rs. 6000/- annual income that 
has been suggested by the hon. Member. In 
fact, our Government of India also is taking 
the limit of Rs. 6,000/- per annum income as 
the poverty line and under the IRDP and 
several other programmes, the beneficiaries 
should be within this Rs. 6,000/- income and 
in our State of Andhra Pradesh also, our 
Government is giving the benefit of Rs. 2/-
per kg rice scheme or the permanent hous-
ing and subsidised cloth scheme only to 
those poorer sections with an annual income 
of Rs. 6,000/-. I also agree with this aspect. 
I feel that this is not the right time to do away 
with the present reservations. I feel this 
because even though the social and eco-
nomic conditions of the Scheduled Caste 
and Scheduled Tribes have changed to 
some extent but we have to agree that they 
have not changed to the extent to which the 
change should take place and a very classic 
illustration is that, even after 40 years of 
independence, in spite of constitutional 
safeguards, the mere fact that some Har-
ijans could not enter some Hindu temples in 
some parts of Rajasthan and Madhya 
Pradesh is an indication of the state of af-
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fairs. Of course, after all, the entire country's 
attention is drawn towards that issue. A good 
thing has taken place at Nathdwara where, 
the Harijans are allowed into the temp1e. It is 
a good thing. But it took many days. 

Even now unfortunately a great sage 
Puri Shankaracharya is supporting that 
Harijans should not be permitted into the 
temples. 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFI'IRS (SHRI P. CHIDAMBA-
RAM): Why do you use the adjective great? 

SHRI V. SOBHANAOREESWARA 
RAO: I do no~ know why the Government is 
not taking action against that man. 

SHRI P. CHIDAMBARAM: Why do you 
use the adjective? 

SHRI V. SOBHANADREESWARA 
RAO: It is causing lot of hear-burning to all 
Harijans in the country. 

The conditions of the tribals is still 
worse. It is only after the Naxalite movement 
has started in parts of Andhra Pradesh and 
West Bengal that they have realised the 
seriousness of the problem. They were living 
in sub-human and inh uman conditions. They 
were exploited and afterwards Government 
has taken several measures. I do appreci-
ate. But, even now, there is a lot more to be 
done for the betterment of Scheduled Tribes 
people. It is no wonder that all these 
schemes are o_nly on paper. Practically 
much benefit 1S not reaching those tribal 
people in parts of Bihar, Madhya Pradesh 
because of which they are frequently meet-
ing. Even the legislators and Members of 
Parliament are also expressing the view that 
a separate tribal State may be formed com-
priSing these tribal areas so that ultimately 
they can better take care of themselves. The 
actual position is that they are not very sure 
that this Government will deliver the goods 
for their uplift. 

Sir, this matter of introducing the reser-
vation had a long background. You are 
aware that there were days when Harijans 
were not allowed to walk with chappals in the 
villages. There were days when they were 
not permitted to draw dllnking-water from 
the well in the villages. -They were not al-
lowed to stay in the villages and were asked 
to stay in very far off places so that even the 
breeze should not reach these upper caste 
people. H anybody tried to learn education, 
then his tongue was cut. Such were the 
brutal days. Of course, they were by-gone 
days. There were such days. Even before 
Mahatma Gandhi took up the cause of Har-
ijans uplift, when Shri Raja ji was the Chair-
man of Salem Municipality, in those days, he 
took the decision to make available the 
public water system to the Harijans. At that 
time, the upper caste people found fault 
even with Shri Rajaji. Keeping this long 
background, in those days even when the 
British were there, this reservation policy 
had come into being. In the year 1984, forthe 
first time, the British Government had given 
an order giving preference to people belong 
to Scheduled Caste and Scheduled Tribe 
community in the matter of jobs. 'When the 
progress was reviewed in 1942, it was found 
that not much progress was made and that 
policy did not actually help a good number of 
people belong to Scheduled Caste and 
Scheduled Tribe community. In August, 
1943, the British Government reserved 811 
3 per cent to Scheduled Caste p~ople. In 
1946, it was enhanced to 12 112 per cent and 
after our Constitution came into being, now 
the Scheduled Caste people are given 15 
per cent and the Scheduled Tribes, 7 112 per 
cent. 

Sir, in the Constitution, under Article 
340, actually people belonging to other 
weaker sections - backward class people 
- are also eligible to get this benefit of 
reservation along with the Scheduled Caste 
and Scheduled Tribe people. But, unfortu-
nately, their case was neglected. In the year, 
1935, Kaka Kalelkar Commission submitted 
its report. Similarly, the Mandai Commis-
sion, appointed by the Janata Government, 
also submitted its report after touring the 
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entire length and breadth of this country, It 
has made indepth study into this problem of 
identifying the backward class and made 
some suggestion. It submitted its report in 
1980. But. unfortunately, a decision has not 
yet been taken. 

Sir, in some State Governments, there 
is reservation to backward class people, 
poor people in the matter of jobs and reser-
vation of seats in the Educational Institu-
tions. For example, in Andhra Pradesh, our 
Government is giving 25 per cent reserva-
tion. In Bihar, it is 26 per cent. In Karnataka, 
it is 40 per cent. In Kerata, it is 40 per cent. In 
Tamil Nadu, it is ~1 per cent and in Mahar-
ashtra, 1 0 per cent reservation is there in the 
matter of jobs. But unfortunately in Orissa, 
Madhya Pradesh, West Bengal and Assam, 
this facility is not given to the backward class 
people. Our Andhra Pradesh Government, 
some time back, has taken a decision to 
reserve 33 per cent of the jobs which can be 
done by women alone in a better way than 
men, for women candidates. Therefore. the 
stage has rome where we have to take a 
fresh look. 

Unfortunately, what is happening is that .. 
this facility of reservation in jobs is going to 
the children of the officers, lAS and other big 
officers drawing salaries'in some thousands 
of rupees per month and sometimes of MLAs 
and MPs, to the people belonging to the 
Scheduled Castes and Scheduled Tribes 
but whose parents are already socially, 
economically and educationally forward. 
This is causing a lot of heart-burning. While 
the poor people belonging to the same caste 
coming from rural areas, because their chil-
dren could not get so many marks, are 
denied the opportunities, the children of the 
officers are getting the opportunities. So, a 
fresh look should be taken. I suggest to the 
Government to come with some amendment 
so that the 15 per cent reservation to the 
Scheduled Castes may continue, the 7 112 
per=nt rvation to the Scheduled Tribes 
mayco 'nue, for some more time. We have 
no' to that, But let that facility go 
only to thOse children whose parents have 

an annual income of less than As. 6,000 per 
family. This amendment shoultt be brought. 
Otherwise, a lot of heart-buming is taking 
place and in the UniVersity "campuses also 
there is a lot of dissatisfaction. 

Even in the matter of scholarships, the 
Government is giving more amount to the ST 
boys whereas a lesser amount is given to the 
BC and EBC boys. Making such a discrimi-
nation at that tender age among the student 
community is causing a lot of anxiety and 
fridion, many a time resulting'in law and 
order problem and unrest iA campuse.s. This 
type of discrimination should not be there. 
You calculate what is the minimum require-
ment of a student to pursue his or her educa-
tion and you give that amount, whether the 
per:son belongs to the SC or ST or BC 
community. . 

Reservation in promotion in service is 
really harmful and is causing a lot of dam-
age. Suppose two persons have joined the 
service at the same time and you promote 
the one belonging to the ST just because he 
belongs to the ST irrespective of merit or 
efficiency or seriously in service and he goes 
over the shoulder of h is other colleag ue, that 
is killing the individual initiative of a large 
number of officials as well as employees. 
«an't you do away with this? H there are two 
persons having the same service and the 
same efficiency, you may give preference to 
the p" rson belonging to the SC or the ST. 

I would also suggest that Government 
should come forward with an amendment to 
the Constitution to provide a certain percent-
age of reservation to BC and EBC also, to 
some extent, depending upon the income-
for those with an annual income less than 
Rs. 6,000. I suggest to the Government: 
during the coming 1991 census, kindly take 
into account all aspects, the social, eco-
nomic and educational condition of the en-
tire popUlation, and based upon that census 
which will give a clear picture about their 
position. how far those people belonging to 
the Scheduled Castes, Scheduled Tribes 
and Backward Classes, have made a prog-
ress. you decide. Of murse, because of our 
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NREP, RLEGP, lRDP, and other program-
'mea, definitely some changes are coming. 
Their conditions are improving. But let the 
census be the criteria to determine whether 
we can do away with the present Bill of 
reservation basing upon the caste along or 
we can make an amendment where the 
reservations shcruld be confined to taking 
upon the economic status as the criteria 
irrespectiv~ of whichever caste one belongs 
to. I request the Government to certainly 
take the census operations in such a way so 
that it will really help in coming to a correct 
decision, a wiser decision. Even the Fra-
mers of our Constitution, fathers of our 
Constitution did not wish reservation to be a 
permanent phenomena. They did not wish it 
a permanent feature. So, I request the 
Government to make necessary amend-
ments taking upon the census figures and 
statistics. With these words, I thank you very 
much. 

I Trans/ation] 

the society. As provision has been made in 
the constitution 50% of seats to the maxi-
mum can be reserved for·S.C. & S.T. Then 
what percentage remajns after giving 22% of 
112 seats to S.C. & S.T. and 50% to the 
weaker section? Thirdly, 85% of the total 
population on the country are poor. Then 
how can he says that 40% of seats be 
reserved for the poor and weaker section on 
the educational institutions. The number of 
poor people in the society exceeds the S.C. 
& S. T. population. So, the government can 
not accept the suggessions of the han. 
Member Shri Ram Nagina Mishra. It is a fact 
that Shri Mishra has high lighted the prob-
lems of the weaker section on the Hous('.:! 
through this Bill. Is the government since;(ely 
thinking about the upliftment of thr~ poor 
people? In this context, I would IikP.:to refer to 
the recommendations made r.JY the Parlia-
mentary Committee OA the \~~elfare of S.C. & 
S.T. to this House on 1."~82. One of those 
recommendations W?..lS to identify the ~~ 
people in the country for that the Committee 
had suggested that of a family diary or family 

·SHRI ANADI CHARAN DAS (Jaipur): panjika be issued to every people on the 
Mr. Deputy Speaker, Sir, I rise to speak a few country. The details of property earned, the 
words on the Bill moved by Shri Ram Nagina sources of his income, his landed property 
Mlshra. 1 have listened to the speeches etc. were to be found place on that Panjika. 
made by some han. Members on thiS Bill. The name, number and the occupation of 
Some of them have expressed the fear that each family member were also to be men-
the reservation facility provided to S.C. & tioned therein. But it is regrettable that the 
S.T. wilt be withdrawn if this Bill is passed. government did not accept those recom-
But this IS a wrong impression. As I under- mendations. Then how can the government 
stand, Shri Mishra has no such intention. adopt the Bill of Shri Ram Nagina Mishra? 

• This BUI seeks to provide reservation to the Why the government did not accept the 
weaker section of the society on services recommendations made by the Parliamen-
and in the educational institutions. h is the tary Committee on the Welfare of S.C. & 
duty of the government to improve the con- S.T.? What is the reasOR behind it? It is very 
dition of the weaker section of the society. simple. The government is in the favour of 
But the government is not able to remove the capitalisam. Now also, systematic attempt is 
poverty of the people. Even if the Bill is being made to set up a capitalist govern-
passed it cannot provide reservation to the ment. If the government is really interested 
weaker section of the society in services. to set up a socialistic pattern of society, it 
Because there are certain lacunae in this should first of all fix ceiling on property. Only 
But Firstly. the S.C. & S.T. people are also one member of a family should be provided 
weaker section of the society. Many of them a job, one fam ily should have only one 
are ~r. So the weaker section and the poor 'House. The people having more than one 
people are not clearly defined on the Bill. House should be surrender their surplus 
Secondly it is mentioned in the statement houses to the .government. If the govern-
and objects of Reasons that 50% of seats ment really implements these suggestions, I 
~hould be reserved for the weaker section of will say that this government has an attitude 
*Translation of the speech was Originally delivered in Oriva. -



423 Statement fB. AUGUST 12, 1988 of Settlement 424 
on Tripura Memorandum 

[Shri Anadi Charan Oas] 
to set up a socialistic pattern of society. But 
this government has really sympathy for the 
weaker section of the society. 

Sir, the Bill of Shri Ram Nagina Mishra 
is a misleading one. It has created mixed 
reaction and controversy among the S.C. & 
S. T. as well as people on general including 
the weaker section of the society. Though·it 
is said that Shri Mishra has moved hrs Bill 
with a noble intention, but the S.C. & S.T. 
Members feel that this is an indirect attempt 
to cut their throats. 

Sir, it has been said that reservation 
facility was originally provided for 10 years. 
Subsequently it was extended by another 1 0 
years and in this way it is extencfed. Is it a 
mercy on S.C. & S.T.? But what about gov-
ernment services? The constitution has 
made the reservation in government serv-
ice. You cannot withdraw this facility. If it 
would have been mentioned in the Bill re-
garding withdrawal of reservation on gov-
ernment service it would have different re-
percussion. Therefore, I would like to say 
that thIS Bill will not help the weaker section 
too. Shri Mishra should have been brought a 
comprehensive Bill if he really wants the 
upliftment of weaker section. I request Shri 
Mishr:a to withdraw his Bill and with these 
words' conclude my speech. 

16.45 hrs. 

STATEMENT RE: MEMORANDUM OF 
SETTLEMENT ON TRIPURA 

[English] 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): Sir, Hon. Members of 
this august House would be very happy to 
know that a 'Memorandum of Settlement' 
has been signed today ... ! Interruptions) 

MR. DEPUTY SPEAKER: I am allow-
ing only the Minister to go on record ... 
(Interruptions) .,. Order, please. Except the 

Minister's statement, nothing will go on rec-
ord. ' 

S. BUTA SINGH: Hon'ble Members of 
this august House would be very happy to 
know that a 'Memorandum of Settlement' 
has been signed today with the Tripura 
National Volunteer (TNV) which brings to an 
end the insurgency and violence in Tripura. 
This 'Memorandum of Settlement' has been 
signed by the Additional Secretary, Union 
Ministry of Home Affairs on behalf of the 
Governft1ent of India, Chief Secretary, 
Tripura on behalf of the Government of 
Tripura and Shri B.K. Hrangkhawl and five of 
his colleagues on behalf of TNV. This Agree-
ment has been signed in Delhi in the pres-
ence of Governor of Tripura and the Chief 
Minister of Tripura. Copies of the Memoran-
dum have been placed on the Table of the 
House. 

To recapitulate the events leading to 
this settlement, Shri B.K. Hrangkhawl, PresI-
dent, TNV addressed a letter to the Gover-
nor of Tripura in May, 1988 intimating that 
keeping in view the Prime Minister, Shn 
Rajiv Gandhi's policy of solution of problems 
through negotiations, the TNV has decided 
to abjure violence as a means of resolution 
of Tripura's problems and to sit together with 
the representatives of the Government of 
India, for a peaceful solution of the problems. 
He also acknowledged Tnpuraas an integral 
part of India and his commitment to a solu-
tion of all the problems within the framework 
of the Constitution of India. The bye-laws of 
TNV were amended so as to conform to the 
laws in force. The Government of India have, 
therefore, cancelled today the notification 
declaring TNV as an 'Unlawful ASSOCiation' 
under the Unlawful Activities (Prevention) 
Act, 1967. 

As the House is aware, the policy of the 
Government of India in re9ard to holding 
talks with the extremist groups operating in 
the North-East is that they should fulfil two 
pre-conditions, namely. such talks should be 
held within the framework of the Constitution 
of India and that violent activities must 
cease. Since these two pre-conditions were 
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fulfilled, talks were started with the TNV 
delegation at the initiative of the Prime Min-
ister, Shri Rajiv Gandhi. It is a matter of great 
satisfaction that the talks culminated in the 
IMemorandum of Settlement'. 

I am sure the Hon'ble Members would 
join me 1n complimenting Shri B.K. 
Hrangkhawal and his colleagues in the TNV 
for having shown wisdom, courage and 
'statesmanship in choosing the path of 
peaceful talks to solve their problems. This 
reflects their genuine concern for the weHare 
and development of the tribals and their 
conviction that today, there exists a climate 
in Tripura where the State Government is 
appreciative of and responsive to the real 
needsofthetribalsand is genuinely commit-
ted to their we Hare. In this context, it has to 
be acknowledged that the extremist activi-
ties in Tripura were embedded in tribal dis-
content. The Government of India have 
always been alive and most sympathetic to 
the problems of the tribal people. With tbe 
assumption of office by the new Government 
in the State of Tripura in February this~ear, 
the tribals themselves became partners in 
the running of the Government of the State. 
In the changed atmosphere, the TNV real-
ised that ~heir objectives could be achieved 
through the democratic political process and 
that the welfare of the tribal people would be 
advanced by the members of the TNV join-
ing the mainstream of society. The Governor 
of Tripura and the State Government were 
quick to respond to their offer of talks and 
recommended the same to the Central 
Government. The Central Government, 
committed as it is to the cause of tribal 
weHare, constituted a negotiating team 
under the leadership of Shri P.P. Shrivastav, 
Additional Secretary in the Ho,me. Ministry 
and formal talks commenced. The State 
Government was also associated with the 
talks. These were held in a very cordial 
atmosphere and with a spirit of understand-
ing and of give and take on both sides. I 
would take this opportunity to place on rec-
ord our appreCiation to the TNV leadership 
and our delegation for having concluded the 
talks in a most. satisfactory manner and in a 
record time~ 

The Memorandum of Settlement on 
Tripura envisages the following steps by 
TNV: 

(a) The TNV undertakes to take aU 
necessary steps to end all activi-
ties and to bring out all under-
grounds of the TNV with their 
arms, ammunition and equip-
ment within one month of signing 
of this Memorandum. Details for 
giving effect to this part of Settle-
ment will be worked out and 
implemented under the supervi-
sion of the Central Government. 
The TNV further undertakes to 
ensure that it does not resort to 
violence and to help in restora-
tion of amity between different 
sections of the population. 

(b) The TNV undeftakes not to 
extend any support to any other 
extremist group~ by way of train-
jng, supply of arms of providing 
protection or in any other man-
ner. 

It has been provided in the Memoran-
dum that the Central Government will take 
steps for the resettlement and rehabilitatiC?n 
of underground TNV personnel· coming 
overground. In order to allay the apprehen-
sion of the tribals about the infiltration of 
foreign nationals the Memorandum provides 
that Government will take steps to prevent 
further infiltration from across the border by 
strengthening arrangements on the border; 
construction of roads along vulnerable sec-
tions of Indo-Bangladesh border in Tripura 
and vigorous action against such infiltrators 
under the law. With a view to satisfying the 
aspirations of the tribals of Tripura for a 
greater share in the governance of the State, 
the Memorandum provides that the Govern-
ment will introduce an amendment to the 
Constitution and to the Representation of 
the People Act, 1950 providing for reserva-
tion of seats for the Scheduled Tribes in the 
Tripura Assembly at the present level. Inci-
dentally, this step would be in keeping with 
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the Constitution (Fifty seventh Amendment) 
Ad,1987. 

In addition, I would like to mention the 
following salient features of the Memoran-
dum: 

(i) The Government will take meas-
ures for effective restoration of 
aJienated lands to the tribals 
including review of the applica-
tions rejected earlier and pre-
vention of fresh alienation, provi-
sion of soil conservation and irri-
gation facilities in tribal areas 
and strengthening of the agricul-
tural credit system and also pro-
vide an appropriate agency with 
adequate tribal representation 

(ii) Tribal majOrity villages wryich 
now f'!." o__ytsjde the o.trtono'mous 
ulSUict Cnunci: area and are 
contiguous to'Suph areaS V(iJ1 be 
included in the 1 Autonomous 
District and similarly place~ non-
tribal majority villages may be 
excluded from Autonomous Dis-
trict. 

(iii) All India Radio will increase the 
duration of tribal programmes in 
Tribal languages of Tripura and 
additional transmitting stations 
would be provided to cover lhe 
remote areas of the State. 

Measures for long term development of 
'ipura wiH also be taken. These include 
tensive skill-formation programmes for the 
)al youth to improve their prospects of 
nployment including seH-empJoyment in 
lricus trades; special intensive recruitment 
ives for police and para-military forces in 
ipura with a view to enlisting as many tribaJ 
uth as possible; and sympathetic consid-
alien of demands relating to self-employ-
mt of tribals. 2.500 Jhumia families will be 
,abilitated in five centres or more in accor-
nee with model schemes based on agri-
Iture. horticulture etc., with a view to 

on Tripura 

weaning them from Jhum cultivation. The 
scheme would also provide for housing 
assistance. In tne Autonomous District 
Council area of Tripura, rice, salt and kero-
sene will be given at subsidised rates during 
the lean months for a period of three years. 
Conscious efforts will be made for effective 
implementation on of the Sixth Schedule so 
far as it relates to Tripura. 

As would be seen, the thrust of this 
Settlement has been on safeguarding the 
interests of t~e. trlbals. Long term t'qrmalcy 
and harmony would depend on the rate of 
economic deveJopment and equitable distri-
bution of its benefits to the people. I fervently 
hope that the Memorandum will prepare the 
tribals'of Tripura, who hflve endured hard-
~bips, tdbecome equal partners in progress 
and face the ,challenges of development. I 
am sure that~th(S Memorandum, ,while re-
flecting the ~spirations of the tribals, would 
act as a cataiyst for strengthening the -I'Qla-
tions between tribals and non-tribals and 
make them equal participants in the prog-
ress of our country. 

This Settlement is bound to have a 
salUtary effect in the sensitive North Eastern 
Region. The Government appreciate the 
understanding, patience and cooperation 
extended by the Chief Minister, Tnpura and 
the State Government of Tripura during the 
talks. I shall be failing in my duty if I do not 
mention the signal contribution made by the 
Government of Tripura in bringing about this 
Settlement. He has been instrumental in 
preparing the ground for the talks and steer-
ing the course of negotiations. I am sure, the 
Hon'ble Members would also join me in 
complimentfng them and the two 41elega-
tions for their achievement in arriving at a 
negotiated settlement. On our part, the 
Government of India and the Government of 
Tripura will spare no effort to implemert this 
Settlement. 

I earnestly hope that like the Memoran-
dum of Settlement on Mizoram. which has 
been successful in eliminating extremi. 
violence in Mizoram. this SettJement will also 
bring to an end the chapter of extremist 
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violence in Tripura and pave the way for all-
round development of Tripura, and for amity 
and goodwill among the various sections of 
the heterogenous population of Tripura. 

SHRI BASUDEB ACHARIA (Bankura): 
We want a discussion on the statement. 

MR. DEPUTY SPEAKER: You give it in 
writing. We will see. 

SHRI AMAL DATTA (Diamond Har-
bour): We have given notice. (Interruptions) 

MR. DEPUTY SPEAKER: I will con-
sider. 

SHRI DINESH GOSWAMI (Guwahati): 
f ask you that there should be a discussion 
on this Memorandum of Understanding. We 
have given notice. (Interruptions) 

MR. DEPUTY SPEAKER: I have al-
ready told you to give it in writing. Then I will 
consider ... 

(In terruptions) 

MR. DEPUTY SPEAKER: Now, as a 
special case, I am allowing Prof. Madhu 
Dandavate to introduce the Private Mem-
bers' Bills. 

16.58 1/2 hrs. 

PREVENTION OF CORRUPTION 
(AMENDMENT) BILL 

(Omission of Section 6) 

[English] 

PROF. MADHU DANDAVATE (Ra-
japur): Sir, I beg to move for leave to intro-
duce a Bill furtherto amend the Prevention of 
Corruption Act, 1947. 

MR. DEPUTY SPEAKER: The ques: 
tion is: 

I'That leave be granted to intro-
duce a Bill further to amend the 

Prevention 0(1 Corruption Ad, 
1947." 

The motion was adopted. 

PROF. MADHU DANDAVATE: I intro-
duce the Bill. 

16.59 hrs. 

AGRICULTURISTS' LOANS (AMEND-
MENT) BILL 

(Amendment of Section 4) 

[English1 

PROF. MADHU DANDAVATE (Ra· 
japur): Sir, I beg to move for leave to intro-
duce a Bill further to amend the Agricultur-
ists' Loans Act, 1884. 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to introduce a 
Bill further to amend the Agriculturists' 
Loans Act, 1884." 

The motion was adopted. 

PROF. MADHU DANDAVATE: I intro-
duce the Bill. 

16.59 1/2hrs. 

INDIAN FISHERIES (AMENDMENT) 
BILL 

(Amendment of Section 3, etc.) 

[English] 

PROF. MADHU DANDAVATE (Ra-
japur): Sir, I beg to move for leave to intro-
duce a Bill further to amend the Indian Fish-
eries Act, 1897. 

MR. DEPUlY SPEAKER: The question 
is: 
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"That leave be granted to introduce a 
Bill further to amend the Indian Fisher-
ies Act, 1897." 

The motion was adopted. 

PROF. MADHU DANDAVATE: I intro-
duce the Bill. 

RESERVATION OF POSTS IN GOVERN-
MENT SERVICES AND SEATS IN EDUCA-
TIONAL INSTITUTIONS (FOR ECONOMI-
CAllY WEAKER SECTION OF PEOPLE) 

BILL-CONTD 

[English1 

ME. DEPUTY SPEAKER: It is already 5 
o·clock. The Minister has to intervene and 
the mover has also to reply. Besides, there 
are some Members who want to speak on 
this. If the House agrees, we will extend the 
time for this Bill by another hour. 

MANY HON. MEMBERS: Yes 

MR. DEPUTY SPEAKER: We extend 
the time for one more hour. 
[ Trans/ation] 

SHRI KAMMODI LALJATAV (Morena): 
Mr. Deputy Speaker, Sir, I am grateful to you 
giving metimeto speak on the Bill presented 
by hon. Mishraji. 

I want to tell Mishraji that he has pro-
posed to abolish reservation for Harijans 
and Adivasis. First of all, I want to ask him to 
see whether Harijans and Adivasis have 
been provided with all the facilities. If his 
reply is in the affirmative, I shall urge the 
Government to do away with the reservation 
for such people. also want to know from 
Mishraji whether reservation quota for Har-
ijans has been fulfilled in his region? How 
many Harijans there are Collectors, S.Ps, 
Engineers and doctors? If the reservation 
quota has not been completed th~n ... 

SHRt RAM NAGINA MISHRA: It is no 

where stated that reservation should be 
abolished. You should modify your state-
ment. 

SHRI KAMMOOILAl JATAV: He has 
pointed out my mistake, I shalrlike to be 
excused for the same. 

Most of the information which I have got 
is about my own region. At many places 
whether it is an educational or other institu-
tion, the quota reserved for Harijans has not 
been completed. I have seen many times 
that the posting orders issued to Harijans at 
Adivasis the name as given on the cover is 
Ram Parkash whereas inside it is Om Par-
kash. The name of the village as given on the 
cover is 'Hara' whereas inside it is 'Vana'. 
Such orders do not reach the people in time. 
tn maFlY cases such orders reach them late 
and when they go there along with these 
orders they are told that the orders have 
lapsed. In this way too, the reservation quota 
is not completed. 

Sometime back when atrocities on 
Harijans were being discussed here I had 
stated that Harijans do not get tne full 

• amount of the scholarship which is granted 
tathem and they have to face a lot of difficulty 
in this regard. What I mean to say is that the 
Government should pay more attention to 
the matter of scholarship. 

Mr. Mishra has since clarified the posi-
tion, with these words, I support the Bill and 
conclude. 

[English] 
'\ 

SHRI JAGANNATH PATTNAIK 
(Kalahandi): Sir, with due respecttothe Hon. 
Memb~rt Shri Mishra I differ from this Bill. 
The concept, the philosophy of the Bill is for 
the betterment of the poor classes of the 
country but we all know the reality. The poor 
classes are exploited by the upper class 
people; both economically and socially. 
Unless we give them better opportunity of 
job which will give a feeling of economic 
security to them, we will not be able to uplift 
that class. Our learned Members in the 
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Constituent Assembly had a long debate of' 
this point and later on when the Constitution 
at tree India was drafted this fact was incor-
porated in Article 15 which says; 

"Nothing in this article or in Clause (2) 
of article 29 shall prevent the state 
from making any special, provision for 
the advancement of any socially and 
edu¢ationally backward classes of citi-
zen or for the Scheduled Castes and 
Scheduled Tribes." 

This was added jn the cp.nstitution first 
Amendment Act, 1951, in order to further 
strengthen this argument 

Despite all the industrial revolution and 
the mass literacy programme, the mental 
attitude of the people towards the harijans 
and adivasis has not changed. Though there 
is poverty in other classes also but feudalism 
is there in our society. They are the persons 
who are ruling over the harijans and adiva-
sis. That is why Shri Gajendra Gadkar, the 
Supreme Court Justice, ;n one of the judge-
ment said; 

·Class according to the dictionary 
meaning shows the diviSion of society 
accotdingto status, rank or caste inthe 
Hindu social structure, caste unfortu-
nately has an important bearing in 
determining the status of the citizen" 

This is the reality, Sir. So, a~hough the 
Government has the moral obligation and 
social obligation for the upliftment of the poor 
classes of the country, the situation is that 
the Scheduled Caste and Scheduled Tribes 
brothers mentally have an insecurity fetlling. 
For pretty long time they have been deprived 
of their economic, social and constitutional 
rights. So, more attention should be paid 
towards them. This was the main concept 
before the Constitutent Assembly and this 
has been incorporated in the constitut40n. 

Sir, today we are discussing about the 
atrocities being committed on harijans. We 
have heard the anguish and anger of not 
only the harijans but of members belonging 

to other class also. These people are suffer-
ing from a sense of insecurity. We have to 
provide them a sense of security. 

The other point is that until and unless 
they become the owner of the land, they will 
not be benefned. For these speedy land 
reforms measures should be implemented. 
.Until and unless we increase the percentage 
of job for them, they will always be deprived 
of the economic advancement. I do agree 
that this bill is brought with good intentions 
and we have a duty towards economically 
weaker sections. I also realise that today, 
people are getting rather emotionally dis-
turbed over this issue of calls. But apart from 
ail these things, in the larger interests of our 
moral and constitutional commitments, we 
should give top-most priority to the Sched-
uled Castes and the Scheduled Tribes. Any 
Bill or anything which hampers their prog-
ress or comes in the way of their develop-
ment should not be encouraged. Therefore, 
I request the han. member to withdraw this 
Bill for the present. From constitutional point 
of view also, it is possible so implement the 
prevision of this Bill, only if there is a consti-
tutional amendment. Otherwise, simply 
through a Bill of this nature, the provis:ons 
cannot be implemented. Therefore Sir, from 
all these points, I feel that this Bill should be 
withdrawn. 

MR. DEPUTY SPEAKER: Mr. Minister. 

SHRI C. JANGA REDDY (Hart-
amkonda) : Please give me three minutes 
Sir, 

MR. DEPUTY SPEAKER: I am sorry. 
We have already extended the time for this 
Bill twice before. You can speak on the next 
Bill. Please sit down. Mr. Kurup also wanted 
to speak. He was also not give a chance. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND M1N-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): Mr. Deputy Speaker: Sir, I am sorry 
some other members are unable to express 
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their views. I do hope, that there will be 
another opportunity for them to express their 
views. 

Sir, the debate has ranged over a very 
vast ground. But as han. members would 
have-noticed. there ;s no unanimity of view 
whether in today's oonditions. you can intro-
duce eoonomic criterion as a sole measure 
of providing reservation for Scheduled 
Castes and Scheduled tribes and other 
weaker sections of the people. 

Sir, I do not wish to trace the history of 
reservations in this oountry. It is well known 
that it was the Congress and the Govern-
ment of Pandit JawaharlaJ Nehru which first 
recognised the need for providing con-
stiutional sanction for reservation for Sched-
uled Castes, Scheduled Tribes and back-
wanf classes. In fact, han. members will 
remember thefamous communal G.O. in the 
then State of Madras which was struck down 
by the oourts. It was then realised that in 
order to support reservations, particularly in 
educational institutions, it would be neces-
sary to amend the Constitution and that is 
how the Constitution First Amendment Act. 
was passoo. 

Sir, the Government of India has always 
t.esn €:1.trerlle1y sympathetic to the cause of 
Scheduled Ca$tes, Scheduled TrIbes and 
ott.e. lNeaker sections of the people. 111 fact 
restrvation for ScheCluleiJ Castes today I~ 

15 per cent and for Scheduled Tribes, it is 71 / 
2 per (',ant. We also recognise that weaker 
sections can belong to other sections of the 
community. We recognise for example that 
the handicapped are a weaker section in 
society a,d that is why we have provided 
three per cent reservation for handicapped -
one per cent for the orthopaedically handi-

cappea, one pp.r cent for the visually handi-
cappee and one per cent for the ha.1di-
capped in ·hearing. We recognise that ex-
servicemen who spend many years in the 
prime of their youth in the defent::e of this 
(lOlJntry and who are dIscharged when the~ 
are fairly young and when they ha". a long 
life ahead of them, are a wAaker sectbn and 

that is why we have provided reservation for 
ex-servicemen also. 

There are many other sections of the 
community who are weak. Women are the 
biggest weaker section in this country. In 
fad, the Prime Minister has expressed this 
view on· more than one occasion. Among 
Scheduled Castes, among Scheduled 
Tribes, among the backward communities, 
among the minorities, it is the women who 
are a deprived and weaker section. Among 
women. widows and women who have been 
deserted by their husbands are a weaker 
section. We have provided special relaxa-
tions for such weaker sections. Therefore, 
the commitment of this Government to ad-
vance the interests of Scheduled Castes, 
Scheduled Tribes and weaker sections is 
beyond doubt. In fact, I do not think that any 
other Government can match the record of 
the Congress Governments which have 
been in office since indePendence in the 
matter of protecting Scheduled Castes, 
Scheduled Tribes and weaker sections. 

The provision of an econom ic criterion 
may appear to be an attractive policy but we 
must examine its implications more closely. 
'., p;:;~!"omic prosperity a measure of ad-
\' ancement in society? Is our society so 
organised that there is a clear dist~ction 
be.Yveen the rich and the poor and aU those 
'WI, ho (;.jre rich can be coPsidered as advanced 
and all those who are poor are considered as 
backward? If our society is stratif:ed only on 
the basis of prosperity and economic condi· 
tio,,!:", the answer to the earlier que~tion 
wO"I'j be yes. But our society is diffelenti-
at 3d on mary other considerations and 
m",.,y other parameter~; perhaps there IS fie 
society jn the w~r)d which js so different. lted 
as Ii dl.::n SOC~)ty. We are differentiated by 
religion. We art differentiated b~ ra~tn. 'N't 
are ditferentiatad by language. We m~[.t d() 
everithing possible to remove these factorr, 
"Jhidl diffe(enf:ate society. In a sOCtt::l:' 
wr;ch is so diffr6ntiate4, it will be ',ery diff;cl!~ 
a~:hc 'gh seemingly attrac..tive t.:l ir.troduC9 
ar e<.;eTlomic CI Herion and rnaasure ad-
vancement and backwardness :";olely on the 
basi~ of whet hAT on~ bile ,." th.,· .... ,., ....... 4.,.j., 
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line or that side of the line. There are many 
hundreds and thousands of families who 
belong to the Scheduled Castes and Sched-
uled Tribes who have acquired a measure of 
economic prosperity but that does not mean. 
They are not discriminated against in soci-
ety. That does not the mean. They have 
shed all the stigma and all the disadvantages 
which ar~ attached from the fact of their 
being born in a caste and are condemned, so 
to say, to live and die within the framework of 
aeaste. 

Members made reference to people 
who have gained jobs in Government, who 
have earned a measure of economic pros-
perity. But their position in society is not 
determined only by economic advancement 
but i! is determ ined by a host of fadors, many 
of whicb are historical, traditional which have 
been with us for centuries and which cannot 
be wished away. 

As far as backward classes are con-
cerned, the position varies from State to 
State. There are States which have a very 
small percentage of reservation for back-
ward dasses. There are States which a very 
high percentage of reservation. For ex-
ample, in the State of Tamil Nadu, as much 
as 50 per cent of the seats In educational 
institutions and in services are reserved for 
the backward classes. Together with an 18 
percent reservatio:1 for Scheduled Castes 
and Scheduled Tnbes, 68 per cent of thtf 
seats In educational institutions and in serv-
Ices are reserveO in Tamil Nadu. Then:! are 
States like Karnataka, Kerala which have a 
very high percentage of reservation. There 
IS also a new concept of compartmental 
reservatIOn whiah is practised in Karnataka. , 

Kerala some years ago introduced an 
economic criterion. Karnataka also has an 
econom ic criterion for backward classeS. 
Therefore, I think it WOUld be unwise to 
introduce any Kind of a national standarttamf 
appiy it on a procrustean basis to all the 
States. The best course wouJd be to allow 
this matter to be left to the- wisdom of the 
State, and for e~ch State to..foilow a pattem 
or a 8Pliey which has the widest measure of 

support in that State, and which me~ the 
aspirations of the people of that State. Ldo 
not think it would be right for Parliament to 
adopt a law and say: • This shall be the law 
for the whole country.' There ar& States in 
the North-East where the bulk of the popula-
tion belongs to the scheduled tribes. There 
are States like Madhya Pradesh and Bihar 
where a large proportion of people belongs 
to the scheduled tribes and scheduled 
castes. I tJ... ;'lk these are matters which are 
best left to the State Governments con-
cerned, because they would be more re-
sponsive to the needs of their people. they-
will understand the needs of tne people 
better. and they will understand the commu-
nities and castes and the varying degrees of 
progress made by each community and 
each caste. 

Our endeavour is to move towards a 
goal, an ideal where every man and every 
woman can say that he is truly equal to every 
other man and every other woman; and 
every selection and every preference is 
based solely on merit. But that is the goal; 
that is the ideal. 

As many hon. Members have pointed 
out, we have not reached that goal; we have 
not reached that ideal, and until we reach 
that goal and until we reach that ideal, we 
must practise the prinCIple of aftlrmati"e 
action ana protectl'ie dlscrimll1atio 1 for the 
weaker sections. The policy prPbodled in the-
Indian Constitution 10 Article 15 (4) and 16 
(4) is a reflection of the principle of protective 
discrimination, the principie of affirmative 
action. In fact it IS the Indian Constitution 
which is th~ forefuoner to many other legal 
systems in the world in ttls matter of protec-
tive discrimination ar:-d affIrmative action. It 
is a tribute to the ~tfnlUS of the founding 
fathers of the"tndiar. Constitution. 

I deeply apprec.iate the sentiment and 
spirit behind hoo. Member Mr Ram Nagina 
Mi$hra's Bill. Needless to say that there is no 
unantmity that we have reached a stage 
vdler~ can adopt the sole yardstick of an 
economic criterion. The dabate has thrown 
up many ideM. In fact, only a couple af dayS 
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ago~ the Prime Minister chaired a meeting of 
the members belonging to the scheduled 
castes and scheduled tribes. Some very 
interesting ideas in the matter of reservation 
have come up. In the Ministry of Personnel. 
we are examining some of these ideas. We 
are concerned that there should be de-res-
ervation of vacancies for scheduled castes 
and scheduled tribes. We think that this is an 
easy way-out for an unsympathetic adminis-
trator not to recruit enough members of 
scheduled caste and scheduled tribe 
communities.We are looking Into this matter. 
Some other ideas have also come up in this 
meeting. These matters are engaging our 
attention; and I shall certainly keep in mind 
the views expressed by han. Members dur-
ing this debate in the matter of protective 
discrimination for the weaker sections. 

I am grateful to Han. Member Shri Ram 
Nagina Mishra for initiating this wide-ranging 
debate. I would appeal to him that after 
having heard the views of han. Members, he 
should withdraw these Bill. Thank you. 

17.25 hrs. 

[ Translation] 

[SHRI SHARAD DIGHE in the Chait} 

SHRI RAM NAGINA MISHRA (Salem-
pur): Mr Chairman. Sir, I have presented thiS 
Bill in this House for providing reservation 
for the economically weaker section of the 
people. No where in the Bill. the reservation 
policy has been opposed. There is, how-
ever, a simple indication that those people 
whose economic status has improved dur-
ing the last 40 years and who are now in a 
position to get their wards admitted in good 
educational institutions should be deprived 
of this facility. Because. it is the children of 
these very people who iall in the reservation 
category and the people of viffages do not faU 
in this category. The aim with which this 
reservation policy was formulated has not 
.been fulfilled. I am thankful ~.l my friends 
because many of them have taken keen 
interest ;n it and expressed their views 

who'e-heartedly. Two kinds of feelings have 
been observed. First is that a mere improve-
ment in economic status is not sufficient. 
Secondly, the question of social and reli-
gious recognition hilS also come up. We all 
know as to what was our religious atmos-
phere before independence and what kind of 
behaviQur was meted out to Harijans. We 
remember that at time untouchability pre-
vailed to the extent that a brahmin did not use 
to eat the food prepared by another brahmin. 
Nobody ate food prepared by anyone else. 
So far as Harijans are concerned, they were 
settled outside the village. They were not 
allowed to fetch water from the well nor could 
they go to school for education or sit on a cot. 
We have witnessed even that day when 
Harijans used to eat grains segregated from 
the cow-dung after drying it. I w()uld request 
my colleagues to thank the Congress party. 
The credit for this goes to Mahatma Gandhi 
and the Congress party, who removed un-
touchability and thus provided an equal 
status to Harijans. We remember that when 
struggle for freedom was going on, the Bri-
t:shers tried to divide our country in the name 
of caste by saying that Mahatma Gandhi and 
the Congress party beJong to Hindus and by 
recognising Shri Jinnah. as the leader of 
Muslims and ShriAmbedkar, as the leader of 
Harijans. Mahatma ~andhi went on a hun-
ger strike and maintained that Harijans are a 
part of our Hindu religion. Then Shri Am-
bedkar agreed and Mahatma Gandhi led 
everyone. It takt!s some time to uplift a 
backward society . Today, the Congress 
party has given the highest honour and 
status to Harijans. They have been given 
facilities by providing for reservation. Th.ere 
will not be even a single Harijan child who is 
not getting a scholarship in the educational 
institution. The scholarship cOntinues to be 
given by the Congress Government even if 
the Harijan child fails 3 or 4 times. Not only 
this. an amendment has also been made in 
the code of Criminal Procedure by the Con-
gress party. If any caste Hindu abuses a 
harijan or slaps him, then it is considered a 
Government case and investigation is con-
ducted. though in case of others, the police 
cannot make any investigation under Rule 
323. It is the Congress party, who is respon-, 
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sible for this. Today, it is the principle of the 
Congress party and the policy of our leaders 
to work for the upliftment of harijans. The 111-
feeling which was prevalent for so long has 
been brought to an end. Earlier the harijans 
wefe not allowed 10 sit near others but today 
if YQ!I go to attend any marriage or function. 
you will find them feasting with others. 
Equality pr.vails to the extent that nobody 
says h" is a ha~jan or a Muslim. What a vast 
difference between the past and the present! 
Earlier the harijan used to eat foodgrains 
segregated from cow-dung but today no one 
in the country can say that he i~ starving. 
'When there was a famine during the British 
days. lakhs of people in Bengal had died. But 
last year when some parts of our country 
were struck by famine, not even a single 
person died. The credit for this goes to the 
Congress Party who arranged to have suffi-
cient foodgrains in stock for distribution 
every wh~re. Now such elder persons are 
not here to testify that there used to be 
neither motor vehicles nor cycles for mar-
riage parties. It was only the very affluent 
people who used to utilise motor vehicles. 
which were known as 'haWa gadia at that 
time. But today if there is a marriage in a 
harijan's house, even he hires a motor ve-
hicle and throws a party and uses tables and 
chairs. The wide guM has ended now, the 
status of harijan has improved and he has 
come to enjoy equal status in the society. 
While looking at the bad side, we should also 
look at the good side. It has been said about 
this Bill that a great injustice is being done to 
the harijans especially by the Hindus. I dare 
say that earlier people did not even let the 
harijans touch them. The statement made by 
the Shankracharya of Puri ~egarding har-
ijans ~as condem ned by' a jtumber 01 Hindu 
institutions and by everyone else. It was 
opposed saying that he has gone mad. The 
Shanlsracharya of Kanchikot gave a state-
me~against the Shankracharya Qf P~rf and 
saif that the Harijans ar~ a part of Hindu 
religion and that we do not believe in un-
touchability. He even said that he would 
undertake a padyatra and propagate tnatthe 
harijans have a right to enter the templ&s. 
But is the stattament of the Shankracharya of 
Kanchikot being publicised today? Every-

one has criticised the Shankracharya of 
Puri. The Shankracharya of Jyotir",ath has 
said that the Shankracharya has notlgiv .. n a 
correct statement. Every one has main-
tained that harijans are a part of us And we do 
not believe in untouchability. All the contra-
dictions in Hindu religion and the menia 01 
untouchability are now vanishing. Changes 
take place in the SOCiety with the changing 
time. I dare say that the harijans do not get 
the same treatment today as earlier. They 
enjoy an equal status in tt\p society today. So 
far as economic condition is concerned. I 
agree with the hon. Minister that a person 
who is economically well off is respected in 
the society. A harijan who is in a good 
position and living in a good house is not 
hated by anyone but one who does not have 
enough to eat, wear or live is despised by all. 
In my Bill, a provision has been made and it 
is my suggestion to the Government that the 
poor and the ill-fed harijans living in villages 
should be benefitted by this reservation 
policy and those who are economically welt 
off and stand at the same footing along with 
landlords and big people should be deprived 
of this facility. This is not a wrong intention. 
The intention of this Bill is that everyone 
should be benefitted equally by the provision 
of reservation. Suppose, one of OUI friends 
gets the benefit of 3.5 reservatiQn and his 
economic condition and status also improve; 
but that is not the end of it because there are 
many other people in 'Images who are wait-
ing. I am quite sure that unless some restric-
tions are imposed on reservation, the har-
ijans living in villages will not be able to get 
any benefit of this policy. They will be bene-
fitted only when we bring some changes In 
this policy. H 25 out of 100 posts are reserved 
and you receive 100 applications then the 
son of an I.A.S. Officer, I.P.S. Off.lC8r.-cottec .. 
tor, Police Officer, M.P., ML.A. or a 
TehsiWar with' better educational qualifica-
tions is covered under the ;reServation, 
whereas the son of a harijan in thEf~illage wilf . 
not get its benefit. Therefore. no matter how 
long you go on extending this policy of reser-
vation, the harjjal'ls living in villages will not 
be benefitted. . 

Sir, it ia,not or.,y a matter of hari~rts. 
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living in towns, but also of those living in 
villages. The high school standard children 
of those living in towns are better than the 
high school standard children of those living 
in villages. No comparison can be drawn 
between the two. Today, the people living in 
urban areas get service whereas those living 
in rural areas do not get it. This is also a very 
serious problem towards which the hen. 
Minister wUJ have to pay attention. Besides, 
educational institutions and services, a pro-
vision will also have to be made to distin-
guish the people living in the urban areas 
and those liv; ... in rural areas. Otherwise, 
only those living in the urban areas will get 
jobs and those living in the villages will not be 
able to get an opportunity to enter any s~rv­
ice. Therefore, you will have to oonsider this 
problem deeply. 

Sir, keeping in view the prevailing reli-
gious complex in the society and the way a 
few persons are sticking to conservatism 
about Harijan~, we will have to remain a bit 
patient on this subj8<tt. There should be no 
restriction on anyone to visit any place but at 
some places the conservative people create 
hindrances. This conservatism is age old 
and not a product of today. The statement 
given by the Shankracharya of Puri' about 
harijans is the impact of the power he wields. 
There have been such pundits of Puri who 
behaved similarly even with the Adi 
Shankracharya whose mother'S body was 
not allowed to be given the last rites'. later on 
the same Shankracharya got the status of 
God. . 

Today, I am quite happy to see that 
Hindu religion is quite becoming progressive 
to bring Harijans to its fold. All except a few 
people, consider harijans as their own part 
and treat them as brothers. Therefore, I 
would specially request my Conservative 
friends that they should not be angry and 
should t80k at this matter with the feeling of 
oo-ordillJtion. 

~ Iton. Minister said just now that 
white ~ the -prosperity of a person, 
abngwfth economic status, the soCial and 

. ~ 

reH9ious status should also be taken into 
consid~ration. I am reminded of a tale of 
Lord Rama's time ... when famine visited this 
country in those days too. Rama's Guru 
Vishvamitra also could not bear the pangs of 
hunger and he too had to enter the house of 
a chandal in desperation to eat flesh. It is 
written: . 

Bhubhukshit kim na karoti papam 
kshira janani nishkaruna bhawanti. 

This means that a hungry person ;s ~able 
of committing any crime. He can do art)tthing 
and everything. 

Sir, there is no other reason behjnd the 
motion which I have presented to this House. 
We do visit villages and , want to allay the 
doubts of all my colleagues of the ruling 
Party as well as the Opposition that there is 
no such intention behind my proposal that 
there should be de-reservation for Harijans. 
This becomes clear to all of you. 

I want to clarify the objective of introduc-
ing this Bill. Other castes also have poor 
people. To name a few, Muslim weavers, 
washermen, Kahars and Nata "who roam 
from village to village. People belonging to 
these communities ate as poor as Harijans. 
Poor people can be found even in the caste 
Hindus. These days plenty of refine 
foodgrains such as wheat, rice. gram and 
pulses are available in villages for which our 
Government is deserved to be congratu-
lated. There was a time when refine 
foodgrains were not available in abundance 
and poor people had to eat coarse grains 
such as 'Sarna, 'toto and 'tangun'. Once, 
long long ago, I happened to visit to an area 
where I met an aged Brahmin carrying a 
bundle of unripe 'tangun' over his.. head 
brought from his field to eat after extracting 
the grains. When I asked him as to how he 
was, he told hi... miserabl~ condition that he 
and his family had no fOod to eat and no 
clothes to wear, the ladies could not step out 
of the house due to 'Purdah' and-he -was 
feeling. shy to tell anyone of his miserable 
condition which had forced him to bring the 
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unripe 'tangun' to satisfy his hunger. Sir, I 
was in tears when I listened to his tale. So 
there are poor people even in th~ caste 
Hindus. Ad9ninistrative policy says that a 
king is one who takes care of all of his 
subjects. All the down-trodden people have 
to be uplifted. When one out of five patients 
is well cured of his illness by administering 
I MakardhwaJ, should the Government is not 
duty bound to give at least glucose and fruit 
juice to remaining four who are still suffering. 
This is exactly what is happening tothe caste 
Hindus. They too need to be uplifted, you 
ought not let them to go to hell. That is why 
I am making a demand that the laws are 
required to be amended to provide livelihood 
to the persons betonging to higher classes. 

Sir. if the Government feels that amend-
ment in laws would mean a loss of votes for 
the ruling party. let me assure them that this 
fear is unfounded. The ruling party will cer-
tainly get more votes if it makes the poor 
vUlagers understand that how some people 
of their own class have become richer by 
taking undue advantage of the reservation 
facility. That the Government wants to pro-
vide the benefit of reservation to those who 
really deserve it. Today the Harijans and 
Adivasis say that it was due to the efforts of 
Late Dr. B.R. Ambedkar they are getting 
benefits now. Without him the Congress 
Government would not have done anything 
for them. In villages, the people belonging to 
Harijans worship Dr. B.R. Ambedkar as 
God. But in fad, the benefadors of these 
people are the Congress Party and Ma-
hatma Gandhi. In their absence. these 
people would never have got the benefits 
they are enjoying now. When I visit villages. 
the people belonging to caste Hindus such 
as Brahmins. Thakurs and Agrawals say to 
us that we are Congressmen who pay heed 
to Harijans only and have little careforthem. 
Members of the LA.S. and I.P.S. belonging 
to Harijans community say that Baba Saheb 
Ambedkar has done everything for them. 
The hon. Minister should give this matter 
serious thought. If people who are st.ving 
are not provided relief. how long wil1hey 
tolerate it? 

[Eng/ish] 

MR. CHAIRMAN: You cannot make a 
second speech. You only. reply to the points 
raised in the discussion. 

[ Translation] 

SHRI RAM NAGINA MISHRA: That is 
what I am doing. It is necessary to reply to the 
points just raised regarding religious feel-
ings. As against the Shankaracharya of Puri, 
the Shankaracharyas of Kanchi Peeth and 
Jyotir-math and other Dharmacharyas have 
held Harijans as a part of the Hindu re~us 
system. Hence there is no restriction onth8ir 
entry into temples. Should the Government 
take notice of the utterings of one mad 
Shankarcharyaorshould it notice what three 
other Shankacharyas are saying? 

SHRI VIR SEN (Khu~a): The hon. 
Member should not call the Shankacharya 
mad. 

SHRI RAM NAGINA MISHRA: It is not 
me who calls him mad. The entire Hindu 
religion and other Acharyas have labelled 
him mad. The Government would do well to 
put him in jail. What is the harm in jailing a 
madman? 

This is my aim in introducing this Bill In 
the 40 years since Independence there .. 
been gradual increase in the reserYlllDn 
quotas. There is no objection to resefWlllan 
being increased but those who have an.tr 
availed of this facility should not be permiIIed 
to do so further. Only those persons should 
be provided its benefit who are yet to get the 
fruit of this facility. Suppose there is Harijan 
collador who has two peons, one a Harijan 
and the other a Brahmin. The ward of 1M 
Brahmin peon would have to pay f_ for 
schooling but the ward of the collector WOdId 
get a scholarship. Will it not cr8IIte bicker-
ing? 

So I would like to submit thai the high 
placed persons like collectors. etc. who do 
not deservereservationfaciRly should not be 
given this faciIily. It is the under-prNleged 
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Harijans who should be given this facility. 
This is the BUrs objective. 

Reservation should be given to the 
persons belonging to poor communities 
such as -Dhabi' (Washerman), barbers, 
'kahar', Bhus, Bhounr, Julaha etc. 

Our Government and all of us belong to 
Congress Party. The Congress Party has 
adopted socialism as its goal in its party 
constitution. It is the Bible for us. Socialism is 
a system in which castes have no place. At 
present, disparity is being created in the 
name of castes. People should not be clas-
sified on the basis of castes but on the basis 
of their economic status. Those below the 
poverty line should be given the facility of 
reservation. • 

SHRI VIR SEN: They will not be se-
lected due to poverty. 

SHRI RAM NAGINA MtSHRA: The 
hen. Memberwants that HarJjIIfts and poor 
classes be given reservation facility. Har-
ijans constitute the single largest group of 
poor in the country, So they'wiH 'be targefy 
benefited. What' my hone colleague said is 
the same as what-I-said earlier. 

The- han. Minister is a learned person. 
According to hiO'h the party is discussing 
ways and means to uplift those who are 
below the poverty line. Our HQn. Prime 
Minister is also ceased of the matter. There 
are some castes in our country which are not 
getting the benefit of reservation. The han. 
Minister has promised to look into it. 

May l.have-an-assurance from the han. 
Minister that he would hold talks with the 
18aders of the party and the han. Prime 
Minister so as to explore the possibility of 
amending the law? I will make one or two 
points more after his submission to this ef-
fect. 

Sir, I am satisfied with what th' han. 
Minister has said. He is our leader and we 
are sure he will introduce a Bill in future for 

the benefit of the poor. I thank the hone 
M;nister for plOm;s;ng to look after the wei· 
fare of the poor. Therefore, I withdraw the 
Bill. 

[English] 

MR. CHAIRMAN: He has already ~x­
plained. 

SHRI P. CHIDAMBARAM: I have al-
ready stated that we will consider it. 

[ Translation] 

SHRI RAM NAGINA MISHRA: I with-
draw it_ 

[English1 

I beg to move for leave to withdraw 
Reservation of Posts in Government Serv-
ices and Seats in Educational Institutions 
(For Economically Weaker Section of 
People) Bill. 

MR. CHAIRMAN: The question is: 

"That leave be granted to withdraw the 
Reservation of Posts "in Government 
Services and Seats in Educationallnsti-
tutions (For Economically Weaker Sec-
tiull of People) Bill." 

T ne motion was adopted 

SHRI RAM NAGINA MISHRA: I with-
draw the Bill. 

The Bill was. by leave withdrawn. 

17.52 hr •• 

CONSTITUTION (AMENDMENT) BILL 
(Amendment of article 311) 

[English] 

MR. CHAIRMAN: We go to the next 
item. 
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SHRI SURESH KURUP (Kottayam): I 
beg to move: 

"That the Bill further to amend the 
Constitution of India, be taken into 
consideration. • 

Sir, this Bill concerns the feelings of 12 
million Central and State Government em-
ployees of this country. This is not the first 
time that this type of Bill is being discussed 
in this House. Earlier also, Shri Janga Reddy 
had introduced a Bill of this nature and was 
discussed in this House. 

Sir, as everyone knows, the Supreme 
Court in its judgement dated 11 th July, 1985 
in the Union of India Versus Tulsi Ram Patel, 
upheld the validity of provisoes (b) and (c) of 
the Constitution over-ruling its own judge-
ment in the Chellappan's case. In this Tulsi 
Ram Patel's case, the Supreme Court has 
categorically stated that natural justice prin-
ciples are completely excluded from the 
purview of the second proviso and the pun-
ishment under that proviso will have to be 
imposed ex parte. 

As you know, the State Government 
and Central Government employees organ-
isations have been consistently demanding 
the removal of article 310 which says that a 
Central Government or State Government 
employee holds office during the pleasure of 
the President or Governor. Article 311 (1) 
says: 

"No person who is a member of a civil 
service of the Union or a State shall be 
dismissed or removed by an authority 
subordinate to that by which he was 
appointed." 

Article 311 (2) says, that an employee 
cannot be removed, dismissed from service 
or reduced in rank, except after an inquiry in 
which he has been informed of the charges 
against him and given a reasonable opportu-
nity of being heard in respect of those 
charges. 

Part (8) of this proviso says:-

·(a) where a person is dismissed or 
removed or reduced in rank on the 
ground of conduct which has led to his 
convidion on a criminal charge; 0'-

My Bill deals with (b). 

·(b) where the authority empowered to 
dismiss or remove a person or to re~ 
duce him in rank is satisfied that for 
some reason, to be recorded by that 
authority in writing, it is not reasonably 
practicable to hold such inquiry; or 

(c) where the President or the Gover-
nor, as the case may be, is satisfied 
that in the interest of the security of the 
State it is not expedient to hold such 
inquiry." 

Clause (3) of this Article 311 says:-

"(3) H, in respect of any such person as 
aforesaid, a question arises whether it 
is reasonably practicabte to hold such 
inquiry as is referred to in clause (2), 
the decision thereon of the authority 
empowered to dismiss or remove such 
person orto reduce him in rank shall be 
final." ~ 

My Bill asking for the amendment of me 
Constitution deals only with this part (b) of 
the second proviso to Article 311, and also to 
Clause (3) of this Article. It is only limited to 
them. 

There are State Government and Cen-
tral Government employees and their unions 
have been consistently demanding that Ar-
ticles 310 and 311 (2) (a), (b) and (c) should 
be removed from the Constitution. 

The Supreme Court verdict gives un-
bridled powers to the bureaucrats to dismiss 
and remove civil servants from the Govern-
ment service without any formal inquiry. 

AccordinglY' we incorporated these Ar-
ticles in our Constitution from the 1935 
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Government of India Act which was forced 
upon this country by the colonialists. 

As you know, the pleasure doctrine is 
imported into this country from England. The 
pleasure doctrine says:-

MAn employee of the British crown holds 
his office at the pleasure of the Queen or 
.the King of England.· 

Here the words "'Queen and King' are -re-
moved and the words '"President and Gover-
nor- are inserted. That is all. 

I would like to draw the attention of the 
han. Minister and of all the responsible au-
thorities to the fact that even at the time of 
freedom movement, when this 1935 Act was 
imposed upon us, the Indian National Con-
gress have vehemently opposed the 
Clauses of this 1935 Act. 

MR. CHAIRMAN: You can continue 
your speech next time. Mr. Jai Prakash 
Agarwal to introduce the Bill. 

17.58 hrs. 

CONSTITUTION (AMENDMENT) BilL 
(Amendment of Article 16) 

[English] 

JAI PRAKASH AGARWAl (Chandni 
Chowk): Sir, I beg to move for leave to 
introduce a Bill further to amend the 
Constitution of India. 

MR CHAIRMAN: The question is: 

'7hat leave be granted to introduce a 
Bill further to amend the Constitution of 
India 

The motion was adopted 

SHRJ JAI PRAKASH AGARWAL: Sir, I 
introduce the Bill. 

15.59 hrs. 

STATEMENT GIVING ADDITIONAL IN-
FORMATION IN CONNECTION WITH S.O. 
NO. 198 DATED 9TH 1988 RE: TAPPING 

OF TELEPHONES 

[English] 

MR. CHAIRMAN: Now, Shri Bir Ba-
hadur Singh to make a statement. 

THE MINISTER OF COMMUNICA-
TIONS (SHRI BIR BAHADUR SINGH): Sir, 
in connection with Starred Ouestion No. 
198, dated 9th August, regarding tapping of 
telephones, I had placed a list on the Table 
of the House on 9th August itself. 

Some more information regarding a few 
telephone numbers have come to my notice 
which I am laying on the Table of the House. 
[Placed in Library. See No. L T 6398/88] 

MR. CHAIRMAN: The House stands 
adjourned to meet again at Eleven of the 
Clock on Tuesday, the 16th August, 1988. 

18.00 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Tuesday, August 16, 19881 

Sravana 25, 1910 (Saka) 

Printed at S. Narayan & Sons, Delhi-6 




